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LOK SABHA *

Thursdayt March 4, 1982/Phalguna 
13, 1903 (Saka)

The Lok Sabha met at Eleven of 
the Clock.

*[Mr. Speaker in the Chair]

DEAL ANSWERS TO QUESTIONS 

Seminar on Adult Education 
+ .

•166. SHRI MOHAN LAL PATEL: 
SHRI NAVIN RAVANI;

Will the Minister of .EDUCATION 
be pleased t° state;

(a) whether a Seminar was or-
ganised by the International Council 
for Adult Education recently;

(b) if so, the names of the coun-
tries which took part in the Seminar;

(c) the suggestions made for Adult 
Education Programme; and

(d) steps taken by Government in
that regard? .

THE MINISTER OF STATE IN 
THE MINISTERIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAXJL):
(a) Yes, Sir. The German Founda-
tion for International Development, 
Bonm; the International Council for 
Adult Education, Toronto and the 
Seva Mandir, Udaipur, three inter-
nationally known voluntary bodies
working in the field of Adult Educa-
tion, jointly organised an Inter-
national Seminar on “Campaigning 
for Literacy” at Udaipur from 4-11 
January, 1982.
3841 LS— 1

2

(b) Burma, Bangladesh, Botswana,
Cuba, Ethiopia, Federal Republic of 
Germany, India, Iraq, .Kenya, Nigeria, 
Nicaragua, Somali, Sierra Leone, 
Sudan, Tanzania, Thailand, Vietnam 
and Zambia. -

(c) The Government of India has 
not so far received any report from  
the organisers of the Seminar.

(d) Does not arise.

SHRI MOHAN LAL PATEL: The
number of uneducated is increasing

* every year. In 1951 the number of 
uneducated above 10 years was 20.65 
crores. In 1961 it came to 21.53 crores. 
In 1971 it came to 24.56 crore, while 
in 1981 it became more than 30 crores. 
In this way, it is increasing every 
year. Naturally when new genera-
tions remain uneducated, the number 
o f uneducated adults is increasing. 
According to our programme, only 10 
lakh people are becoming educated 
every year. The Directive Principles 
provide for free and compulsory pri-
mary education. In view of this, I 
would like to ask a specific question. 
Whether the Government have any 
concrete programme or plfln to  give 
education t0 all the adults in the 
country; if so details thereof? Is 
the Government thinking o f enforc-
ing compulsory primary education; if  
so, from  when?

SHRIMATI SHI EL A KAUL: The
hon. Member has enquired about the
adult education programme. The
adult education forms part of the
minimum needs prgoramme for which 
Rs. 128 crores—Rs. 60 crores under 
the Central Plan and Rs. 68 crores 
under the State Plan—have been 
earmarked in the Sixth Five Year 
Plan. There is a programme by the 
Government for eradication o f adult
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[Shrimati Shiela Kaul]
illiteracy in the age group of 15 to 35 
years. v

Regarding enforcement o f compul-
sory primary education, the Govern-

ment has in its programme umver- 
salisation of elementary education 
right from the very beginning till the 
age of 14 years.

SHRI MOHAN LAL PATEL; Has 
any complaint been received by the 
Ministry regarding non-attendance of 
adult education centres by adults and 
utilisation o f grants?—Nevertheless 
i f  so, what is the number of Such 
centres and the amount of grants 
•drawn by them?

SHRIMATI SHEILA KAUL; I 
would be able to furnish the informa-
tion if the hon. Member mentions any 
particular centre. There are over one , 
lakh centres and drop-outs are -there 
in a number of centres. So, it is not 
very easy to give the number where 
■drop-outs are there.

SHRI NAVlN RAVANI; I would 
like to know from the hon. Minister 
whether it is a fact that extreme 
poverty of the people is the main hind-
rance in making the adult education 
programme a success. in view of this, 
will the Government think of adding 
vocational training in this adult edu-
cation scheme, if so, details thereof?

. It ,is a- fact that 70 per cent of the 
world illiterate p^ople belong to H 
developing countries. Our eoun1*ry is 
one o f them. If that is a fact, what 
■was the suggestion given by our hon. 
Minister to the Adult Education 
Seminar? In what way and to what 
extent does the International Adult 
Education Council hejp us in imple-
menting the adult! education 
scheme? How much Government 
funds have been utilised by voluntary 
agencies .on this scheme in the last 
five years? Was there any complaint 
^regarding >mis-utilisatioh of funds in 
Gujarat? If so, has th« Government 
enquired into the matter or not?

SHRIMATI .SHEILA KAUL; In 
’Gujarat there are '111 centres that

are functioning. Earlier there were 
reports of a general nature and some 
screening took place. After that, this 
programme o f adult education was 
stopped for some time. It has again 
been introduced. Voluntary agencies 
are welcome to ask for this pro-
gramme provided they are sponsored 
by the respective State Governments.

SHRI NAVIN RAVANI: My ques-
tion has not been answered. My 
specific question was: How much
fund has been utilised in Gujarat 
through voluntary agencies? Were 
there any complaints about utilisation 
of funds? If so, whether the Govern-
ment has enquired into the matter or 
not. What was the suggestion given 
by the hon. Minister to the Adult 
Education Seminar? '

SHRIMATI SHEILA KAUL; The 
Seminar that wag arranged in Udai-
pur was attended by me as a guest.
I have explained to them how the 
Government of India is interested in 
adult education and how tMa pro-
gramme should be carried out by 
different voluntary agencies ga well.  
While the Government is carrying out 
some programme, we would like the 
voluntary agencies also t° take part 
in it. This was my suggestion,

a

As to how much money has been 
spent right from the beginning, j  
would only be too glad to give the 
information provided notice is given.

SHRI NAVIN RAVANI; My 
specific question about vocational 
training has not been answered.

. SHRIMATI SHEILA KAUL: They
are going on all over India, not only 
in Gujarat; I require specific notice 
for giving information, ;

**■
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tan photographs of missing defence 
personnel; and

(b) if so, the steps being takes in
this direction?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
KAO: (a) During recent visit to
India of the Pakistani delegation led 
by Mr- Agh<a Shahi, there was an 
informal agreement to the effect that 
both 'sides could supply photographs 
and fresh evidence relating to mis-
sing defence personnel so that an-
other attempt to locate them could be 
made.

(b) Government is in the process 
of collecting the necessary material.

SHRI KAMAL NATH; Sir, it is 
rather unfortunate that even after
l l  years Defence personnel continue 
to be termed as ‘missing’ . But now 
it is a redeeming feature th-at some 
agreement has been arrived at- The 
hon. Minister has stated that an in-
formal agreement has been reached 
during the recent visit o f Mr. Agha 
Shahi. I d0 not understand what is 
meant by <an 'informal' agreement. 
What is the difference between a 
‘formal’ and ‘informal’ agreement? 
Because, if it was ‘informal’ as I 
understand i t . ..

MR. SPEAKER: Is it not like ‘con-
sideration* and 'active consideration’ ?

SHRI KAMAL NATH; If it was 
•informal* as I understand it, Mr. 
Agha shahi is no more there as their 
External Affairs Minister. Then that 
formality in the informal sense would 
have disappeared.

MR. SPEAKER; Agreements are 
not between persons, they are bet-
ween governments.

SHRI KAMAL NATH: The hon.
Minister has in an interview given to
the Jung newspaper in Karachi
stated... _

DR. SUBRAMANTAM SWAMY: 
which hon. Minister?

SHRI KAMAL NATH: The con-
cerned hon. Ministers. He had stated

7 Oral Answers

that the relatives of ‘missing’ Defence 
personnel would be contacted for 
getting some more details and getting 
photographs. I would like to know 
this. Have any relatives been con-
tacted and has any success been 
achieved in getting their photographs 
and other details for sending further’ 
communication to the Pakistani 
authorities?

SHRI P. V. NARASIMHA RAO: 
Sir I understand that the Defence
Ministry is doing this work, i  do ntft
know the exact number of photo-
graphs collected so far. But I pre-
sume that they are doing it as quick-
ly  as is warranted under the circum-
stance. ‘

SHRI KAMAL NATH; Sir, in reply 
to Unstarred Question which I had 
put on 25-th of February this year, 
i.e., Question No, 789, the hon. Minis-
ter had replied that thcre were 300 
Indian nationals believed to he de-
tained in various jails in Pakistan out 
of which 40 had been classified as 
Defence personnel. So, if 40 had eeen 
identified to be Defence personnel, I 
do not think there should be any 
question o f classifying them as ‘miss-
ing’ . Similarly, there was an answer 
relating to the Pakistani nationals who 
are in jails here. These 49 Indian 
nationals at least had been identified. 
So, I would like to know from the 
hon. Minister that in respect of those 
who have already been identified, who 
are 49 in number, whether any efforts 
have been made to bring them back 
to the country and if go, by what time 
are they expected back in this 
country.

SHRI P. V. NARASIMHA RAO: 
There is a misunderstanding here. 
Out of 300 Indian nationals believed 
to be under detention, 40 are Defence 
personnel.

SHRI KAMAL NATH; I am sorry, 
it was mis-printed. It is not 49, it is 

■ 40.

SHRI P. V. NARASIMHA RAO: 
Now they are believed to be missing
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cause it has not been, established that 
they were killed. That is the pre-
sumption 0n which this conclusion has 
been based and we hav^ certain evi-
dence, which we have passed ‘ on to 
-the Government of Pakistan, to show 
that it cannot be concluded that they 
have been killed. Therefore, they 
should be presumed as being alive 
So, it is in this manner that we have 
represented to them and they have 
taken our representation. Earlier, 
they said that they had made a 
search, but had not been able to locate 
these personnel. This has been going 
on for several years, now and several 
times this matter has been raised. The 
latest position is as I have just stated.

SHRi 1NDRAJIT GUPTA: Sir, this
matter has been raised on and off in 
this country many times in Parlia-
ment as well as in the press outside 
as well -as, I think, by relatives of 
the missing people concerned. I would 
like to know this. When the Govern-
ment says that 40 persons have been 
identified, I presume they have been 
identified only by our Government. 
The Pakistan Government did not 
identify them as defence personnel at 
all. What I would like to know is 
does he feel after the recent talk he 
had with Mr. Agha Shahi, represent-
ing the Government of Pakistan, that 
there is some change in the attitude 
of the Pakistan Government towards 
this question, because previously they 
had flatly denied that any defence 
personnel were still in their custody 
anywhere?

Now he has said that an agreement 
has been reached and that searches 
would be made again to try to locate 
them which ips0 facto presumes that 
the Pakistan Government no longer 
holds the view that they are not there 
at all or they are not alive. In the 

course of discussion, has anything
hopeful emerge^ from the Pakistani 
side t0 which we can look forward?

SHRj P. V. NARASIMHA RAO,: It 
is very difficult to make a nuance 
like that. They have been telling us, 
Tight through, that they have made

a complete Search and they have not 
found these personnel. Thev have 
said the samething during the recent 
visit also. But when we pressed them 
that they should make another search, 
and yet another search, they have 
agreed and during our conversation 
the suggestion came up that photo-
graphs and other evidence, if any, 
would be make available in addition 
to that already made available. This 
is how, it has happened. I cannot say 
that there is any change. But the point 
is that the very fact that the Pakistan 
Government have agreed once again 
to make a search is significant and we 
have to take it as such.

News item captioned "Hanrful Drugs”

*168. SHRI HARINATHA MISRA: 
Will the Minister of HEALTH AND 
FAMILY WELF'ARET be pleased to 
state:

(a) whether Government's attention 
has been drawn to the editorial com-
ments of the Indian Express under the 
caption; “Harmful drugs” , as published 
in its issue dated the 18 January, 1982;

(b) if so, whether the recommenda-
tions of the Drugs Consultative* Com-
mittee, reported in a recent issue of 
the Indian Journal of Medical Sciences 
were, in fact, submitted to Govern-
ment last September;

(c) whether the suggestions are still 
to be implemented nearly five months 
after they were submitted;

(d) whettter the World Health Orga-
nisations has repeatedly pointed out 
that the medicinal needs of the people 
in the Third World countries can be 
met by 200 drugs and in fact the 
Hathi Committee has narrowed down 
the number to 116; and

(e) if so, whether over 15,000 drug 
formulations continue to be sold and 
prescribed in India and if so, the 
reasons and justification for the same?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND); (a) to (e) A statement 
is laid on the Table of the Sabha.
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Statement

(a) Yes, Sir.

(b) The recommendations of the 
Drugs Consultative Committee were 
Teceived on 17th November, 1981.

(c) The recommendations of the 
Drugs Consultative Committee were 
referred to the Drugs Technical Ad-
visory Board, constituted under Section 
5 o f the Drugs and Cosmetic Act for 
their consideration. The final recom-
mendations of the Drugs Technical 
Advisory Board have been received on 
1st March, 1982.

(d) The W.H.O. Expert Committee 
on selection of essential drugs in their
1979 Report, has identified about 237 
basic drugs and about 303 single in-
gredient fgrmulations of these drugs 
which are considered as most needed 
for the health care of the majority 
of the population. However, it is 
specifically stated in that Report that 
the list of essential drugs "recom-
mended by them, should be under-
stood as a tentative identification of 
a ‘commoncore’ of basic needs and 
the same does not imply that no 
other drugs are useful. It is further 
stated that the list has to be adjusted 
according to the local needs and the 
W.iH.O. gives only an indication of 
priority in drug needs and exclusion 
of any drug from the list, does not 
imply rejection.

The Hathi Committee had also re-
commended a list of 116 essential 
drugs which are essentially used in 
medical practice both in urban and 
rural areas. Thi$ list would, how-
ever, not be adequate to meet the 
■therapeutic needs of the total health 
care of the population and does not 
cover drugs for all indications.

(e) It is a fact that in regard to 
drug formulations, there is consider-
able proliferation due to multiplicity 
o f brands, packs and dosage form. The 
same drug formulation is being mar-
keted by different manufacturers under 
different brand names, e“.g. 25 pre-
parations containing sulpha drugs ac-
count for about 500 drug formulations.

Similarly, Asprin tablets are being, 
marketed by 60 firms, diazapam tablets 
by 75 firms, analgin preparations by 
125 firms and Paracetamol tablets by 
130 firms, etc.

Government are quite alive to the 
need to reduce such multiplicity. In 
regard to " the manufacture of new 
drugs, the control is exercised at the 
time of according approval* for their 
introduction. In regard to the exist-
ing formulations, this is being tackled 
through efforts to weed out combina-
tions which have no therapeutic ra-
tionale and through the pricing mech-
anism where preference is given to 
packs and dosage forms conforming to 
leading formulations.

SHRI HARINATHA MISRA: In the 
statement It has been admitted that 
the recommendations of the Drugs 
Consultative ^Committee were received 
by the Government on the 17th Novem-
ber 1981 and these were forwarded to 
the Drugs Technical Advisory Board 
for opinion, whose final recommenda-
tions have been received on the 1st of 
March, 1982. Now, as well all know, 
the Drugs Consultative Committee con-
sists of representatives of the Union 
Government as also o f the various 
State Governments. I would like to 
know whether it is a fact that one 
of the recommendations of the Drugs 
Consultative Committee was to single 
out 15 drugs categories of fixed dose 
“Weeded out immediately’’ as they 
were harmful to human beings be-
sides having no therapeutic rationale. 
Another 7 categories have been iden-
tified f°r removal over a specified 
time.

May I know, since the final recom-
mendations of the Board have been re-
ceived, what more time the Govern-
ment win take In coming to a final 
decision on all the recommendations 
that were made by the Drugs Consul-
tative Committee?

SHRI B. SHANKARANAND: A s 
mentioned in the detailed" and very 
long and elaborate reply of mine and 
as admitted by the hon. Member him-
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self, the report has been received by 
the Government just on the 1st of 
March, 1982. Today, it is '4th of 
March 1982. It is only a couple of 
days and fHe Government has to take 
a view in this matter. I can assure 
the House that there will not be any 
delay in taking the decision.

SHRI HARINATHA MISRA: So far 
as part (b) o f my Question is con-
cerned in the reply it has been ad-
mitted that the W.H.O. Expert Com-
mittee on Selection of Essential Drugs, 
in their 1979 report, has identified 237 
basic drugs and 303 single-ingredient 
formulations. The Hathi Committee, 
the Government would agree, recom- 
mulati’ons are being freely prescribed 
mended 116 essential drugs that are 
being used both in the urban and the 
rural areas. &

My contention made in (e) is that 
in our country over 15,000 drug for- 
mulationse are being freely prescribed 
and administered to the patients. It 
has never been refuted.

I have only one specific question to 
ask: whether it is a fact that a few 
months ago, the WHO identified 18 
harmful drugs which though banned 
in advanced countries were being 
dumped on the third world countries; 
and 12 of them were being freely used 
in India. I would only add that these 
drugs are imported from outside, from 
the multi-national companies. In view 
of this grave situation will the hon. 
Minister be pleased to state what 
steps he has taken to destroy the 
banned drugs still existence in our 
country lock; stock and barrel?

•SHRI B. SHANKARANAND: The
WHO does not itself identify any drug 
that is banned in any country. On the 
other handt the member countries re-
port to the WHO what are the drugs 
that are banned in the respective 
countries. This information, in turn, 
is circulated to all the member coun-
tries. It is not a fact that anyone 
particular drug is banned in all the 
countries. There are instances where 
a drug banned in one developed coun-

try is freely marketed and used in 
another developed country. . . .  >•

SHRI SONTOSH MOHAN DEV; 
Why?

SHRI B. SHANKARANAND; If the 
hon. Member can listen to me and 
understand correctly, perhaps he will 
agree with me. I have only said that 
a particular drug which is banned in. 
a particular developed country. . . .

DR. KRUPASINDHU BHOI: Which, 
for example?

SHRI B. SHANKARANAND: . . . . i s  
not necessarily banned in another de-
veloped country. .

PROF. N. G. RANGA: What is it 
that you are doing?,

MR. SPEAKER: Let him finish first.

SHRI B. SHANKARANAND: Out of 
18 drugs reported by the WHO as 
having been withdrawn by certain 
countries, we have also taken action 
to withdraw 7 of these drugs from the 
Indian market, 6 other drugs, have 
not even been approved for manufac-
ture in the country while, in respect 
of the balance 5 drugs, namely, (1) 
Hormonal Pregnancy testing drugs, 
(2) Nitrofuran compounds, (3) Phen- 
formin, (4) Oxyquinolines derivatives 
and (5) higher dose Lynestrenol pro-
ducts, a conscious decision was taken 
to permit their marketing subject to 
a cautionary statement being given 
on the label.

(Interruptions)
«

SHRI B. SlftVNKAR ANAND: You
asked about 18 drugs. We have not 
approved drugs. We have allowed 
only 5 drugs to be marketed in This
country, keeping in view the needs
of health and the medical care in this 
country. That the technical advice 
given to us-

(Interruptions)

MR. SPEAKER: Order.



SHRI B. SHANKARANAND: The
cautionary statement is put on 'the 
label. These are the drugs banned in 
some countries. I cannot give you the 
details but we have cautioned about 
these drugs.

SHRI CHANDRAJIT YADAV: 
There must be some basis for banning 
those drugs. Is it on the basis of 
the technical advice? ,

SHRI INDRAJIT GUPTA: What is 
the consumer expected to do after 
reading that caution on the label?

(Interruptions)

MR. SPEAKER: In this way, can 
we do justice to the Question Hour?

SHRI B. SHANKARANAND: Out of 
18 drugs, 7 drugs have been with-
drawn.

We have not allowed 6 of the. drugs 
even to be manufactured in this coun-

try.

We have taken a conscious decision 
with regard to 5 drugs.

SHRI CHANDRAJIT YADAV: 
Suppose on the label it is written 
that those drugs are bad. What does 
it mean?. Then why do you allow 
them to be sold? There must be 
technical opinion on that.

SHRI SONTOSH MOHAN DEV: 
Why not have half-an-hour discussion 
on this?

MR. SPEAKER: We must have half- 
an-hour discussion on that.

(Interruptions)
SHRI B. SHANKARANAND? I abide 

by your decision. I should say this 
because the Hon. Members are inter-
ested to know.

(Interruptions)

DR. SUBRAMANIAM SWAMY: Do
you promise to take tBose drugs when 
you fall sick?

SHRI NIREN GHOSH: Every drug is 
tested by Indians.
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MR. SPEAKER; We shall distribute 
them equally.

SHRI B. SHANKARANAND: Let the 
Hon. Members understand th a t...,

MR. SPEAKER: I think we shall take 
it up later on.

SHRI B. SHANKARANAND: Let the 
Hon. Members understand that cer-
tain drugs have side-effects. Perhaps, 
every Hon. Member who is taking 
some drug or the other may be know-
ing that certain drugs have side-effects. 
So, the caution is in regard to the 
side-effects of the use of these drugs. 
That is the caution.

sft !

DR. SUBRAMANIAM SWAMY: 
When the Hon. Minister says side- 
effects, does he include death also? 
I would like to know.

MR. SPEAKER; It means so many 
things. We shall take it up later on.

SHRI B. SHANKARANAND: That iS 
the end effect.

f  17 o. sft Ohhih smro :

^  sidi'l
f% :

(^ )  p̂t t  ir sh t -st r ; 
fe t  t o  % f% sftr Thfr %
sfhr cKifdr,
il 3*1, Q'fi 1s*i ift̂ PTT

*lf | ;

(*a) mR ^n h i  r̂r f^mK
s r  fPri; *fk

Oral Answers 16MARCH 4, 1982



1 7 , Oral Answers PHALGUNA 13, 1903 (SAKA) Oral Answers 18

(»r) ’PIT Thft %
«KIWI, ^ O l l  ?fk ^lO^MI 

ZTtt ( 223f^ jW tZT )
*FT 1982—83 % 

g # ! f  ^rm t
sffc v x  *r srPrft^rarr | t ^
% fa w w  ^t W p t  'T^T 
f ^  m  f w r  % 5 t w k  sttttsto
fe n  *  ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN) : (a) to (c). A state-
ment is liad on the Table of the 
House.

Statement

In the course of replying to the 
Supplementaries to Question No. 364 
on 11-12-1980, raised by Shri Kamla 
Misra Madhukar, it was clarified by 
the then Minister for Railways that a 
survey had been completed) and the 
issue of including it in the 6th Five 
Year Plan was receiving consideration. 
He also added that banning Commis-
sion’s clearance would be necessary.

What the then Railway Minister had 
Jmeant was that a reconnaissance study 
had been carried out by the Eastern 
Railway, whose report was received in 
Board’s office in October 1980. No de-
tailed traffic survey or financial ap-
praisal of the project had been under-
taken. It was, therefore, considered 
necessary that an engineering-cum- 
traffic survey for the new line between 
Ranchi and Giridih via Hazaribagh 
Town and Koderma may be conducted 
to precisely estimate the cost and
traffic prospects of the new rail link, 
before a final investment decision on 
the construction could be taken after 
Planning Commission’s approval.

This survey is in progress. In view 
<of the difficult terrain tnrough which 
the proposed line will pass, it will not 
be possible to complete the survey be-
fore 1983 end.

The decision regarding inclusion o f  
the project in the 6th Plan can be 
taken only after completion of the de-
tailed survey and its approval by the 
Planning Commission, if found finan-
cially viable.

iTfter, 5*rc>r sft sq-nr |(
*n»t 2M .

: nfr, fe r
xrf «rr %  irif-Tt^r f e n  m i  

1 3T ^  fe n  q ^ r
*TT I i f #  ^

®rrsr 3r, ^  % ^nr f  i

Tl=r <rr?r : w rsr
*ft ?rr-r ^-rrft ^  f,
^  f% T3'r̂ IH ^

?TT zfhjpTT
% jfft T̂T | I ZTf

| qr ?

3K  3r q-frrg-R ^rr #  t t s *»$Vr,o !
(s^^arw)

sf) : 7, 8 qfe TT̂T
r̂r t  ^5'T ?fr t o  ^t ^ it  io o  v**

Tf'T WK I  |
t 1

Dr  SUBRAMANIAM SWAMY; I 
hope this is not the new railway uni-
form that he wears.

MR. SPEAKER: It does not matter. 
It fits him.

SHRI MALLIKARJUN; The actual 
position is that in 1978 and 1980 there 
was a reconnaissance study conducted
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and i11 1980 the report was sub-
mitted. On that basis the then Minis-
ter ordered a preliminary engineerings 
cum-traffic survey and after completion 
of this survey by the end of 1983, the 
report will be examined subject to the 
clearance by the Planning Commission. 
It is left to the Planning Commission 
to include it in the Sixth Five Year 
Plan if it is viable and funds avail-
a b le ....  (Interruptions) No assurance 
was given. Reconnaissance survey
means a rough survey and on the basis 
of that, in order to find out the econo-
mic, technical and financial viability, 
a preliminary engineering-cum-traffic 
survey has to be conducted and after 
thats the project has to be studied pro-
perly.

sft TtcT ht f t  srerre : *rat 
^t % sft ?nrt ^^1 ft ^  *ft 
^ 1 1 qr *1̂ 1 ^ 11, ^
% I, ^TT *1̂ 1 ^ I if H is f̂t
r̂r HdMd' ^ trtt g 1 ^  16

1981 | q*3 5 2 7 T* :

^  10=1 Ml g?rr | I
I 0 s! H 0  ̂ p̂T f̂pTt

^ fe n  | d'HH
^  ^ n  | 1

t NV ^ ^«rrO«tHi,
^HI<I=I!JI ^ I 5Th[
+t<S <H I St̂ F
^ I ^ n t f^riTkFT
Os etil f^ n  ^ 1

q" ^TT «Tlvicl ^ ftpi ^-Millie!
'St rt t  ^ $rf%»r ^ti =m ^jfrferf^TT

®1 Id ^ <̂s||
^rq; eft f t g s: fft ^rr^n q^ f+cHi

sfk t t ^ t | 1
*rsqrer Trfr^r, w  ̂  ^  fa r  q^r
^rc fe n  ^ 1 f e r  |r—
t NIt ^  ^rrffapr ^nftarir

^  % . . .  1 w  ^tt ^ n xk n r ?r
fcm  | sttc

«n 1 cRT ^  ?rat srft
^sftferct tT«f aim Hid

w i w i , 227 fertrftZT 1 
13 t̂fst 99 ^ ttt  w*r t̂t ’w t

m 1 Pa < ^  w r  ?i[°m

jt y 1 <r*-'iT̂T ^t RksÎ , ^ 1 eft qi? 
w t t ^ t  ^rrw  */l < <st̂  T̂ rr ^ ? 
?n eft ^  5rtw | qr ? r t fw  n ^ f t

^ < r l - H S i  ’l^l ’Midi ^ t

«ft TTf^FT^iT : ^ tW  | ?flT
?r I  1 ^  Prat ^ tft ^

'H <+l < fe^TT I  ftp: M s
|tt m i  ^t ftrt ^Tffir 1

1978 % ^TT^RT f̂t
p n  RmÎ  m 1 ̂  eft fsrf^wCt
^ftferliTT ^r- m  % q r^ r
1981-82 % ^  f̂hc
^T^t y1^4d R'ftJ ?TRTRT fr^ft cR

1

«ft TtcT WFT 5RTR : WT5T
f ^ f r t  eft ^  ?mT ^  fe ^ R

^7^ T̂eT ^ t ^ rf ^  f% q ^
^  t  ^ftr q^ ^t?t f%r ?r̂ t 

5TT̂ t ^TTf  ̂ spff̂ T ^  l^ fw
^ SRTPn ^ f% ^3t f̂t3RT
^ fi% ^n t  1 (8irarBrF7> 
^r% ^  w n« ^trr 1

«ft ^  TRT
f t  |  ^ft I W R hT

^ cft^ ftT F n ^ ^ t^ rm t 1

JT̂ t̂ T : ?m  m it %■
r̂rit ^l< "ft®, t f h  rfCRR ^mr

1
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m  rtaT w rti yt uPraw ^ th t

t
*172 . :

sft t f f t  wrf vrrtH- :

tot ^n^ar sftr qfr*nr » ^ 4im
Tfgfr T̂q 3d M fiTT t>^i :

(^ )  <R«tfK 5TTT #5Rr 
H^T STf^ra' WT % F̂TRT '
srr% % ctiKui f[ j

(«r) ^
'TTTT w  ;

( t t ) gTTT f^£fcT 3?T
^ *r ^ tt | ; sffc

(^ ) % w ^TFiw  r̂wFT %
^rr gsTFT forr | *rfc ^trct * k + k  %
^  gsrra f̂t ^  h I + k  f w  ?

THE m i n i s t e r  o f  h e a l t h  a n d
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) to (d). A  statement 
is laid on the Table of the Sabha.

Statement

The last small-pox case in India was 
reported on 21st May, 1975. The In-
ternational Commission for the Certi-
fication of Small-pox Eradication visit-
ed India in April, 1977 and concluded 
that small-pox has been eradicated 
from the country. The last endemic 
small-pox case in the world w»as re-
ported from Somalia on 26th October, 
1977. The World Health Assembly re-
viewed the position in May, 1980 and 
resolved that global small-pox eradica-
tion has been achieved. An Expert 
Group constituted by .the Directorate 
General of Health Services recom-
mended in Mareh, 1980 that since 
small-pox has been eradicated from 
India and globally primary small-pox 
vaccination should be discontinued. 
This was also the recommendation of

the Global Commission for Certifica-
tion of Small-Pox Eradication made in 
1979. In the light of these facts, the 
Governments of the States and Union- 
Territories have been advised in May, 
1981 that there is no need to insist 
upon a certificate of small-pox vaccina-
tion during admission to school or for 
any other purpose.

sft ?n:f?T5 «W>4MI :
far ^  TT̂ Tcrq- ^ STcTR

fcqr | f% fcrr r *t
SsTTT n=F7 fasta ^
f w f e r  I  f r  5TT«riw
il°hl fe n  'SfTTT | ^

^  5TM-1I ^T^cll ^
WbHi\r\ % H1̂  cf|=M s(r̂  7̂̂ % %“

faeR W  fe ff  crsp TFT
f w ,  folT t g f  ?

SHRI B. SHANKARANAND; Sir, 
I have not been able to understand 
what the questionnaire wants.

sft Hum'll : T̂KTSrT
t  ^  ^r^tt m r^rr | 1%___  '

STWTtfT *nfc
*r ‘̂st  ferr 4) Pi ̂  i

*IWHI : f  ?Tf
T̂fcTT |T f̂ F >̂T $TPTfrR7 

^  ^  f^rwfw T̂T 
TOTT | ?

SHRI B. SHANKARANAND: Sir,
the answer is so clear that the supple-
mentary does not arise because the 
small-pox has been eradicated from 
the globe itself. A  resolution was pass-
ed in World Health Assembly in 1980 
on the basis of which, we have recom-
mended the discontinuance of vaccina-
tion. I do not know how the supple-
mentary arises.
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jft,
^  Ilf j) | >i 'l I T̂̂ cTT ^ f^ 1 iTPrfrRi €fa>T 

?t 'Sft W-IH) 3T +*H l •ÔIul 
^MT f t  ^TT̂ t f W  T̂Trrrr ?
■̂ rr ? r^ g -1  Tiwt ^t sftr ^sm ff 
Sffr ^7tf fMf?T f^TTTT I  ?

SHRI B. SHANKARANAND: Sir,
m y answer to the question is so clear, 
crystal clear. He is asking something 
which has nothing to do with this ques-
tion. I do not know if any hon. Mem-
ber would like me to answer. I shall 
reply.

MR. SPEAKER: Shri Barot.

SHRI MAGANBHAI BAROT: Sir, 
it is a welcome statement that the 
small-pox as P^r the global survey has 
been eradicated from all over the world 
including our country. But, Sir, in our 
■country, this is a particular system 
wherebv we were vaccinating the chil-
dren before sending them to schools. 
We have to go to the far distant areas 
for registration in the schools. Such 
registration again was one of the im-
portant media by which we were know 
ing the birth date and other conditions 
of the children. Of course, this is a 
reliable evidence for knowing the age 
of the child. In the circumstances, I 
want to know whether the Government 

is looking to the health problem as also 
looking t0 the ratio of birth rate in the 
country. Has any provision been made 
to  know in the absence of this regis-
tration the birth rate in the distant 
rural areas?

*

SHRI B. SHANKARANAND: Sir,
it is true that vaccination did help to 
■ascertain in the rural areas the date of 
birth of a child. But, after discontinu-
ance of this, the recording of birth, to 
that extent suffers. I do agree with 
him- But, there are other methods of 
jecording of births which will be re- 
rortod to.

sftoft

^  fa n  % ?̂r?rr

1  —  '
1

TT TFTt 3ft sffiTW  I 

^  fSTTT  ̂N Jl I I

^=r?>3Ri % sqrrq-% t̂ r %  
-3Tt ^tr>sr | 1 t  

^Ifcft $  fa  % r̂-cT'TfcT f a r t

T̂̂ rr ^r*r fe«rr
fr<ft ?rrar | eft «tt«t ^ w  

fw^T f y f e r r  f  ?
C \ V

SHRI B. SHANKARANAND: Sir,
I have already state3 in my reply that 
last small-pox came to our notice in 
India on 21st May, 1975. Further, in-
spite of this advertisement that any 
informer about this disease will get a 
prize of rupees one thousand, nobody 
has come to claim the prize. That 
shows that there ha$ not been any in-
cident of small-pox jn our country,

f t  ^  t̂JTRt W$t
ft  *r£ ft, flrffcw %

W t  *Tft ^ !T * ft?T ff S W
| I ^fft % "TraTSTR” % STipET
St |5TT T̂, ^  t̂̂ TTT ^
sr̂ frq- fn r  f it irft src r̂t t
t r fsn r  *t ^  k  f , q f
f  srrat ^t TfT i  I $
1977 % ^  ^t ^TelT ?TT TfT % I

w t  TOTn: w  qr k t h  ^fr
fa  f^^TM  ^ ft
% q ff  f̂t *nfcft sfft:
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^
% ^  ftft, 

5TR1 ^
^ I ^̂ T*PP *FT Tt*lt 'tAn ĉiivTl 
ITT aFTWt | — ^ W t,
^ f r  ^crmt ,

| t w  5tpt *n%
%^F fâ TFT "tK̂  '3TT ^ T̂T
JTf 3q”5fft +,i4'jr t |*tt, % f?PT fa
%xpfr r̂r eft i m I *T|ft
^ ZJT f a #  ^ f a #  ¥7 ** fâ FTPT
? r r ^ |  ?

SHRI B. SHANKARANAND; Sir, 
the 'hon. Member is right in express-
ing his concern about any future case 
but I would like to tell him that we 
Slave taken all precautions and we 
have preserved stocks to meet any 
eventuality.

Electrification of Lines between Metro-
politan Cities

*173. SHRI B. V. DESAI:
SHRI V. KISHORE

CHANDRA S. DEO:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have pre-
pared plans to electrify the important 
railway lines between the metropoli-
tan cities; and

(b) if so, details of the outlay and 
targets to be achieved during the 
current Five-Year-Plan period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir.

(b) An outlay of Rs. 450 crores 
during the current 6th five year plan 
has been approved and approximately 
2800 route kms. of railway lines sre 
likely to be electrified during this 
Plan period.

SHRI B. V. DESAI: Sir, it is very
good that the Government of India, 
has taken up electrification of railway 
track because of so many reasons.. 
Several times it so happens that a 
railway engine which is based on coal 
consumption stops in the middle of the 
journey because there is no coal. It 
has happened with me twice. Once 
it happened when I was travelling 
from Guntukal to Bangalore. Early 
in ithe morning I got up and found 
the train stationary. On enquiry I 
wag told since the coal (has got ex-
hausted the train cannot move fur-
ther. The hon. Minister can get it 
verified if he so desires. During the 
Sixth Five Year all ithe metropolitan 
cities, that is, all the four cities will 
be connected by electrification. May I 
know from the hon. Minister as to 
how many other State capital^ will be 
included in this enroute as well as 
otherwise?

SHRI MALLIKARJUN: Sir, the
very criteria to cover the electrifica-
tion scheme in the Sixth Plan is first 
to connect all the metropolitan cities, 
namely, Delhi, Bombay, Calcutta and 
Madras and then Calcutta-Bombay 
and Delhi-Madras. This is in a diagnol 

way. All this work of electrification 
will be completed by the end o f 1985. 
If any capital city comes in-between 
like Bhopal. . .

AN HON. MEMBER: Also Hydera-
bad. (Interruption)

SHRI MALLIKARJUN: Hyderabad' 
is very difficult because of certain 
reasons. In 1982-83, a programme is 
included regarding Kazipet, Secun-. 
derabad and Sanatnagar, and that will, 
be taken up in the 7th Plan. There 
are certain other practical reasons. In 
the main trunk route there is a high 
density of traffic. The main trunk 
route from Delhi to Bombay will be* 
completed by the end of 1985.

SHRI B. V  DESAI: Will the Minis-
ter be pleased t0 state the different 
percentages of track driven by elec-
tric power, steam and diesel?
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THE MINISTER OF RAILWAYS 

(SHRI P. C; SETHI): At the mo-
ment 5,000 kms. are already electri-
fied; 2800 kms. are likely to be elec-
trified during the 6th Plan period for 

"Which Rs. 450 crores have been pro-
vided, (Interruption) I was telling 

'you  that at present out of 60,000 kms. 
of railway track 5,000' kms. have al-
ready been electrified. 2,800 kms. are 
being electrified during the 6th Plan 
period with provision of Rs. 450 
crores. Now it is possible, on account 
of escalation of prices, Rs. 450 crore 
may be able to cover 2,800 kms. 
or a little less. Then, in the 7th Plan 

there is a programme to cover 1,000 
kms. every year. Therefore this 
would be covering another 5,000 
kms. by the end of the 7th Plan 
period.

Besides this, as far as electric, 
r̂team, and diesel track are concerned, 

I  am sorry, I do not have ready 
answer now with me about the total 

■.number

PROF N. G. RANGA: What about
exhaustion of coal? He asked about 

'that.
(Interruption)

MR. SPEAKER: Shri Ramavatar
vShastri.

sft Turnon: sTrefr :
H13 'jfl

•NcMiiii «rr fa  i n  errar sfr
STfiTt

f t  TRTT ^ I if' q f  T̂R?TT ^TfrTT
i r:fa  Iw fc snfr mr |

fa ^ ffa r w  w t w t  spsr 
^  ?mT̂ TT | i

^  f e f t  .ar̂ r m  f ^ f f a r w  ?fr ^

t  1 "

;  TT*TT«fflK flTRft : q f  eft
t̂ ts" vt t f t  srm  ^ t r t  i

T̂RTt ipr ^rr^r ^ 1%
| I q f  *ffc 

^ ri  ?TTFT t  W  qwr, 5ft ft  £ ■■■ 
t  . *

«ft : W fW ’H  sfrt
% sfr* if f̂r 

s p t^ r r r ^ T e r jp T T lt , 
^ t  | I

<WMdK ?TT^t : ^3^-, 
k ^ )f5nT | ^  sttw rft |

t o t  fa  ^  snft
^  | fa ?Tft | I

TTfNsnvr : ft r̂r, qf £
ftrrr ^5T ^TT . . .  ( b h ^ r ) . . .

% fc+l4«hH if ^  snf^T t  * t  ^  
stpt ^  I f w t  *TFT

t o t  sft p m  ^ fa t
5TPT I

(interruption)

SHRI p. C. SETHI: I would like 16 
add this to my colleague’s answer. 
As far as the main trunk routes are 
concerned, the route from Howrah t£> 
Delhi via Gaya has been completely 
electrified. As far as Sitaramp-ur- 

Patna-Moghulsarai is concerned, thi3 
is going to be commenced later during 
the 6th Plan period. *

SHRIMATI SUSEELA GOPALAN: 
Trivandrum is away from the coal-
fields. Will you consider electrifica-
tion of Madras-Cochin route, especial-
ly because Kerala is having excess of 
electricity? Will you consider electri-
fication of this route by 1985

SHRi MALLIKARJUN: No, Sir. It
ig not possible to consider electrifica-
tion of this route—Madras-Cochiri 
route—-by 1985, '



29 Oral AnswerF PHALGUNA 13, *1903 (SAKA)  Oral Answers 30

Development Wing for Ship Building
and Ship Repairing Industries

i t

*174. SHRI BAPUSAHEB 
, PARULEKAR;

SHRI CHANDRABKAN 
ATHARE PATIL;

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to lay 
a statement showing):

. (a) whether there is any proposal 
to create a separate development wing 
for ship-building and ship-repairing 
industries;

(b) if so, what are the details in 
this regard;

(c) the number 0f Indian flag 
vessels sent abroad for repairs during 
the last three years and in 1981-82 
so far.

(d) the amount spent on repairs on 
each vessel during the above period;

(e) whether Government propose 
to provide tw0 more lay out berths 
at Calcutta Port exclusively for ship 
repairs; and

(f) if so, when and details in 
regard?

this

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRi VEEREN- 
DRA PA TIL): (a) and (b) Yes, Sir.
Details of the proposal are being
worked out- .

(c) The number of- Indian ships 
‘dry-docked and repaired abroad dur-
ing the last three years and so far in 
1981-82 is as follows:—■

1978-79 ■
1979-8O

1980-81

April 1981 to 
Tanupry 1982

73 Nos. 

103 „

/5 j'

36 „

(d) Information in respect of .<£ach 
vessel is not maintained. However, 
the total expenditure incurred on 
repairs to Indian ships for which pay-
ments have been made in foreign 
currency is as follows: —

1978-79 ■
1979-80 .

1980-81 .

April 1981 to 
Tanury, 1982 .

Rs. 19*73 crores 

Rs. 23-55 crores 

Rs, 38-64 crores

Rs. 4 6 1 0  crores

(e) No, Sir.

(f) Does not arise.

SHRI BAPUSAHEB PARULEJCAR: 
Sir, I would like to know from ithe 
hon. Minister when this proposal 
mentioned in part (a) of the answer 
to my question was made first to the 
Government. Now, in view of the fact 
that as many as 284 ships were cLry- 
docked and repaired abroad and the 
total amount spent on this account 
was Rs. 128.2 crores will the Govern 
ment feel the urgency of setting up 
a separate wing for the repair of our 

ships and, if so, when the proposal is 
likely to be finished and implemented, 
ag mentioned in answer to part (a) 
of the question?

t

SHRI VEE^ENDRA PATIL: Sir,
the facilities for repairing our ships 
in the ports of our country are not 
adequate. Therefore, our ships are 
going to foreign ship-yards for repairs 
and we 'have been paying a huge 
amount in foreign exchange for the 
repair of our ships. That is why,tjie 
Government of India have decided to 
augment the existing facilities. M/s. 
Engineers India Limited in collabora-
tion with M/s. Blohm & Voss A.G., 
West Germany, have been appointed 
to prepare a 15-year perspective plan 
of ship repair facilities. The Draft of 
the Consultants’ report has been 
received recently and it is proposed to 
discuss tihis report with the Consul-
tants and after .we have discussed this 
report, we will take a final decision. 
Then, w e ghall see that action is taken
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on the recommendations made in the 
report.

SHRI BAPUSAHEB PARULEKAR: 
In reply to part (e) of my question, 
you have said “No, Sir.” I would like 
to know whether it is a fact that the 
Director General of Shipping or the 
National Shipping Board had made 
any proposal to augment the facilities 

at Calcutta Port by laying out two 
berths for repairs and dry-docking of 
these ship3 and whether the Govern-
ment had considered the feasibility of 
this particular proposal.  Is it not a 
fact that this could be done by spend-
ing even 25 per cent of the amount 
which the Government has already 
spent for the repairs of these ships?

SHRI VEERENDRA PATIL: There
was a proposal in the Sixth Plan to 
convert some berths for ship-repairs 
in Calcutta. But m the mid-term 
plan review meeting, this was consi-
dered and the idea was dropped. So, 
there is no such proposal at the mo-
ment. Whatever amount is provided 
in the Plan we want to see that that 
amount is usefully spent for the 
development of facilities either at 
Calcutta, if it is possible, or socne 
other place.

SHRI M. M. LAWRENCE: Will the 
hon. Minister consider the inclusion 
of Cochin Shipyard in the augmen-
tation programme?

SHRI VEERENDRA PATIL: There
are adequate facilities in Cochin Ship-
yard.  The hon. Member represents 
that area, or comes from that area. 
He knows that in Cochin Shipyard 
there are facilities to repair ships upto 
one million tonnes per annum and the 
dry dock at Cochin Shipyard can take 
at a time a vessel of upto 1 lakh 

DWD capacity. There are already 

adequate facilities, but we are still 
trying to improve the facilities and 
are appointing a  consultant  from 
Japan. I do not know the name 1 of 

the consultant. But if it is possible to 
improve the existing  facilities,  we 
Will certainly consider it.

WRITTEN  ANSWERS TO  QUES* 
TIONS

Government’s plan for ‘‘Health for all 
by 2000 AD”

*169. SHRI  CHITTA MAHATA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 

state: .

(a) whether it is a fact that Gov-
ernment of India have prepared a plan 
“Health for all by 2000 AD”; and

. (b) if so, what are the details in 
this regard and what progress has 
been made in the matter?

THE MINISTER OF HEALTH AND 
FAMILY  WELFARE  (SHRI  B. 
SHANKARANAND):  (a) Yes, Sir.

(b) The goal is to reach ‘Health for
All by 2000 AD’. Along with the 
objective of population stabilisation 

the health care system in the coun-
try would he restructured and re-
oriented towards these policy objec-
tives.  The strategy to be followed 

ovsr a period  years upto 2000
AD will be attuned towards achieving 
‘Primary  Health Care’ coverage in 
terms of promotion of better health, 
protection against risk of preventa-
ble diseases, and outreach of curative 
care services with full  involvement 

and use of the community and its 
resources. Some of the aspects are as 
follows: —

(ii) Emphasis  would be shifted 

from development of hospital based 
curative services and super-specia-
lities to tacking health problems of 
the masses. A rural health care sys-
tem based on combination of preven-

tive, promotive and curative health 
care services would be built UP 
starting from the village as  the 
base.

(ii)  The infrastructure for rural 

health care would consist of pri-
mary health centres each  serving 

a population of 30,000 and sub-cen-
tres each serving a population of
5,000. These  norms  would  be 
relaxed in hilly and tribal areas.
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The village or a population of 1000 
would form the base unit where 
there will be a trained Health 
Guide chosen by the community. 
Every village will als0 have at least 
one trained Birth Attendant (Dai),

(iii) Facilities for treatment in 
basic specialities would be provided 
at community health centres at the 
block level with a 30 bedded hospi-
tal for a population of 1 lakh. A 
system of referral of cases from the 
community health centre to the 
district hospital/medical college 
hospital will be introduced.

(iv) Various programmes under 
education, water supply and sanita-
tion, control of communicable dis-
eases, family planning, maternal 
and child health care, nutrition and 
school hsalth implemented by diffe-
rent departments/agencies would be 
properly coordinated for optimal

results.

(v) Adequate and pai«-
medical manpower would be train-
ed fo r meeting the requirements of 
a programme of this order and all 
education and training programmes

will be given suitable orientation 
towards rural health care.

PROGRESS ACH IEVED

In posi- Target Additions Likely
tion as on lor during additions
1-4-1980 1980-85 19804:1 during
(Approx) (Addition- 1981-82

nal)

1. Sub-Centre . . . . . .  .

2. Subsidiary Health Centres (erstwhile dispensaries 
upgraded)

3. Primary Health Centres . . . .

4. Upgraded PHCs (now to be called Community 
Health Centres) . . . . . .

In addition, 1.4 lakhs Health Guides 
had been trained by 1st April 1980. 
43, 533 additional Health Guides have 
been trained after that. It is proposed 
to have one Health Guide for an 
average of 1000 rural population by 
1st January 1984 in all the States 
which have adopted the scheme.

Over 3.64 lakh dais have already 
been trained and it is proposed to 
train atleast one indigenous dai from 
every village by the end of 6th Five 
Year Plan.
3841 L.S.—2. .

50.000 4 o,ooo 2162 8513

1,000 1,000 329 306

5,400 600 61
•

142

wr
340 174 61 36

Computer science at first degree level

*171. SHRi TARIQ ANWAR: Will
the Minister of EDUCATION be 
pleased to state whether it is a fact 
that the University Grants Commis-
sion has prepared a plan to introduce 
computer science as a subject at the 
first degree level along with related 
science and social subjects to develop 
manpower at programmes level?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL): 
On +he recommendations of a Panel on 
Computer Manpower Development- 
appointed by the Electronics Commas-
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sion, the University Grants Commis-
sion has decided that course? in Com-
puter Science and Technology may be 
introduced at different levels during 
the Sixth Plan, in a phased manner, 
For the training of programmers, the 
Commission has suggested that Com-
puter Science may be introduced as a 
subject of study, alongwith related 
subjects, in the restructured courses 
at the B.Sc. level.

Rail expansion plans cancelled

*175. SHRI ZAINAL ABEDIN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether he has cancelled all rail 
expansion plans after assumption ot 
office as reported in the Newspapers;

(b) jf so, whether the said expan-
sion freeze also includes all those pro-
jects p lan n ed and sanctioned by his 
predecessor;

(c) if so, whether a detailed list of 
the rail expansion o'ans that are be-
ing frozen will be laid on the Table; 
and

(d) for how long this expansion 
freeze will continue?

THE MINISTER * OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K ZAFFAR SHARIEF):
(a) to (d). No scheme which has 
already been sanctioned for construc-
tion of new lines, gauge conversion 
of existing metre gague/narrow gauge 
lines into Broad Gauge or doubling of 
routes has been cancelled.

Owing to extreme paucity of re-
sources, Railways’ annual plan outlay 
for 19B2-83 has been fixed at an inade-
quate level. This has necessitated 

substantial cuts in the allocation of 
funds for works, making it impossible 
to ensure progress of all the works 
simultaneously. Therefore, priroity 
works have been identified and allo-
cations made to complete in a reason-
able period of time, a few of the 
highest priority works in which subs-

tential investments have already been 
made or which are essential to meet 
the operational needs of rail transport 
infrastructure. The underlying aim is 
to bring into use as many assets and 
new lines a5 possible in the shortest 
possible time in the interest of the 
nation.

Special class apprentices

*176. SHRI PIUS TIRKEY: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the reasons for continuing the 
system of “Special Class Apprentices” ;

(b) how many special class appren-
tices are there in Railways;

(c) whether they are entitled to 
many privileges, denied to the en-
gineers recruited through UPSC; and

(d) whether Government propose 
to continue this system?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. ZAFFAR SHARIEF):
(a) The Special Class Apprenticeship 
Scheme was started by the British in 
1927. At that time, qualified Mechani-
cal Engineers for railway industry 
were not available in the country, 
After independence of the country, 
when a large number of Engineering 
Colleges and Institutes of Technology 
came to be established as also in the 
context of modernisation of traction 
ana sophistication of technology, the 
position was reviwed, A s an ad hoc 
measure, in 1948, qualified Mechanical 
Engineers were directly recruited. 
Since 1951, direcrt recruitment of 
qualified Mechancal Engineers has also 
been taking place alongwith the re-
cruitment through the Special Class 
Apprenticeship Scheme,

(b) On 31-3-1981, there are 428 
Mechanical Engineers who were ini^ 
tially recruited through the Special 
Class Appenticeship Scheme.

(c) No, Sir. But there is some dis-
pute about seniority, which is sub- 
judice.
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(b) The Resolution co-sponsored by 
India was adopted by the United 
Nations General Assembly at its Ninth 
Emergency special Session on Feb- 
rurary 5, 1982, by 86-21 vote with 34 
abstentions.

Treatment in Hospital

*179. SHRIMATI USHA PRAKASH 
CHOUDHURI: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether it is a fact that lack 
of funds, new books, surgical nursing 
care and outflow of a large number of 
nurses to the European and Gulf 
Countries have resulted in sub-stan-
dard treatment in hospitals; and

(b) steps Government propose to 
take to solve this problem?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) No, Sir.

(b) Does not arise.

Opening of a Division at Puma

*180. SHRI UTTAM RATHOD; Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether it is a fact that there 
has been, a great demand for opening 
of a Division at Purna in South 
Central Railway Zone;

(b) if go, action taken hy Govern-
ment thereon; and

(c) criteria for opening a Division?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) This demand has
been received from the Hon’ble Mem-
ber on a number of occasions. Similar 
demand was also once received from 
another Hon’ble Member.

(b) Adequate justification consistent 
with the extant policy of the Ministry

of Railways, for creating a divisional 
headquarter at Purna could not be 
found.

(c) Presently administrative and 
operational requirements- and work-
load are the criteria for determining 
the need for setting up new Divisions 
The Railway Reforms Committee bas 
been asked to examine the criteria 
and guidelines for setting up addi-
tional Divisions on the Zonal Railway 
and make suitable recommendations.

Central Government’s Direction to 
States to Increase Targets of Popula-

tion Control

*181. SHRI H. N. NANJE GOWDA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that the 
Central Government have issued 
directives to all the State Govern-
ments to increase the targets of popu-
lation control in each State;

(b) if so, the details of the instruc-
tions issued;

(c) whether some of the State Gov-
ernments have pointed out that attain-
ment of the targets proposed by the 
Centre would be difficult to achieve 
because the hospitals or health centres 
are not properly equipped and have 
suggested that the Central Govern-
ment should bear the cost of providing 
the essential equipment and facilities 
so that the targets can be achieved; 
and

(d) if so, Government’s reaction 
thereto?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 

v SHANKARANAND): (a) No, Sir. The 
family welfare programme targets for 
1981-82 as intimated to the States and 
Union Territories have not been revis-
ed.

(b) Does not arise.
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(c) No, Sir.

(d) Does not arise.

Khalistan Protogonists Activities 
Abroad

*182. SHRI SATYASADHAN 
CHAKRABORTY:

SHRI R. P. DAS:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to £tate:

(a) whether the attention of the 
Government has been drawn to the 
news item published in the Patriot 
dated 21st January, 1982 under the 
heading “Khalistan is in Canada” ;

(b) if so, reaction of the Govern-
ment thereto; and

(c) steps taken by the Government
in this matter? '

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) Yes, Sir.

(b) The views of the Government 
of India regarding the nature of .the 
so-called Khalistan movement and its 
activities abroad are well-known.

(c) The Government of India has 
conveyed to the Canadian authorities 
its concern at the activities of the 
protagonists of this socalled Khalistan 
movement in Canada. The Canadian 
authorities have taken note of our 
concern and have assured us that they 
would not give encouragement to this 
movement.

Expenditure on Vaidyalingam 
Commission

*183. SHRI VIRBHADRA SINGH: 
Will the Minister 0f  EDUCATION be 
pleased to state:

(a) total expenditure incurred for 
Vaidyalingam Commission which look-
ed into the charges against the Asso-
ciate Professor, School of Life Sciences, 
Jawaharlal Nehru University; and

(b) the reasons lor not completing 
the enquiry by Vaidyalingam Commis-
sion?

/ THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL);
(a) A sum o f Rs. 15,500/- was incurred 
On the Vaidyalingam Committee.

(b) Mr. Justice C.A. Vaidyalingam 
decided to withdraw from the enquiry 
as he took exception to the doubt1? 
raised by the Associate Professor on
the objectivity of the enquiry.

Ayurvedic College

*184. SHRI JITENDRA PRASAD: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether his attention has bc-en 
drawn towards a news item captioned 
“A big joke called Ayurvedic college’’ 
appeared in Hindustan Times dated 
the 27th December, 1981;

(b) if so, the reaction of the Gov-
ernment thereto; and

(c) steps taken lo close such dubi-
ous colleges playing with the academic 
careerc of innocent students?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes, Sir.

(b) The news report refers to the 
Dhanwantri Ayurvedic College, 
Mundka, Delhi. The affiliation given 
to this institution by the Examining 
Body of Ayurvedic and Unani Systemg 
of Medicine, Delhi has been with-
drawn by the competent authority on 
11th February, 1982.

(c) The Central Council of Indian 
Medicine has- warned the public 
through an advertisement published 
in leading newspapers in 1980 against 
being misled by fake institutions 
claiming to impart training in Indian 
Systems of Medicine which are neither 
affiliated to Universities nor Statutory 
Boards of States/Union Territories*
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the field after the fund situation for 
construction of ‘New Lines’ improves.

Railway Staff Colleges

851. SHRI K. PRADHANI: Will
the Minister of RAILWAYS be pleased 
to state ;

(a) the total number of Railway
Staff Colleges functioning in the
country at present;

(b) whether Government have a
proposal to open some new Railway 
Staff Colleges to provide intensive
training to the employees of the rail-
ways;

(c) if so, when such colleges are 
going to be opened;

(d) the names of places where such 
colleges are proposed to be located;

(e) whether any such college has 
been proposed to be set up in Orissa; 
and

(f) if so, the progress made, so far, 
in implementing the proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) There is only one
Railway Staff College at Baroda 
which imparts training to officers of 
all Departments in various types of 
courses. There is no proposal to open 
another new Staff College. Apart 
from this, there are 3 Central Train-
ing Inslitutes viz., Indian Railways 
Institute of Advanced Track Techno-
logy, Pune, Inndian Railways In-
stitute of Signal Engineering and 
Telecommunications, Secunderabad, 
Indian Railway Institute of Mecha-
nical & Electrical Engineering, Jamal- 
pur, for imparting specialised train-
ing to officers/supervisors belonging to 
Civil Engineering, Signal & Telecom-
munication. & Mechanical Departments 
respectively.

There are about 160 Training Schools 
/Centres to impart training to non-
gazetted staff.

(b) to (f) Presumably the reference 
is to the Training Schools meant for 
nr»n-gazetted staff as dstinct from Staff

College at Baroda which imparts train- 
ign to officers. Information in this re-
gard is being collected and will be 
placed on the table of the Sabha.

Veto Powers in U N O.

1852. SHRI SUBHASH CHANDRA^ 
BOSE ALLURI: Will the Minister
of EXTERNAL AFFAIRS be pleased 
to state:

(a) whether it is a fact that Gov-
ernment have made any proposal in 
the U.N.O. or any other International 
Conference for abolition of the Veto 
Powers in the U.N.O.; and ^

(b) if so, the details thereof ?.

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) No, Sir.

(b) Does not arise.

Compensation paid under Section 82-A 
of Indian Railways Act

1853. SHRI D. S. A. SIVAPRAKA- 
SA M : Will the Minister of RAIL-
WAYS be pleased to state:

(a) what is the total amount of 
compensation the Railway administra-
tion have granted during the last two 
years under section 82-A of the In-
dian Railways Act; and

(b) details of amount of compen-
sation under the different categories 
like death, injury etc. mentioned in 
that section ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b) A sum
of Rs. 63.26 lakhs was paid as com-
pensation during the last two finan-
cial years (1979-80 and 80-81). The 
amount of compensation payable in 

case of death or total disablement is 
Rs. 50,000/- and for other injuries 
the amount ranges from Rs. 10.000/-
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to Rs. 45,000/- depending upon the 
nature, of injury sustained.

Setting up of an Institute of Medical 
Sciences at Patna on the Pattern of 

AIIMS, New Dellii

1854. SHRIMATI MADHURI SINGH: 
Will the Minister of HEALTH AND 
FAMILY ^WELFARE be pleased to 
state:

(a) whether the Bihar Government 
had approached the Centre for set-
ting u»p an Institute of Medical Scien-
ces at Patna on the pattern of the 
All India Institute of Medical Scien-
ces, New Delhi; and

(b) if so. the reaction of the Gov-
ernment thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH A>JD FA-
MILY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): fa) and ( 0) In
the Sixth Five Year Plan (1980—85) of 
the State Government, as approved 
by the Planning Commission, outlay 
exists for setting up Regional Insti-
tute of Siost-graduate Medical Edu-
cation /and training Research at 
Patna.

Reservation Quota for Kalinga 
Express

1855. SHRI A. C. DA'S : Will the
Minister of RAILWAYS be pleased to 
state:

(a) what aie the total quotas of 
reserved berths in second class three 
tier and first class in Kalinga Express 
for Puri, Bhubaneshwar. Cuttack, Jai- 
pur-Keonjhar Rfoad, Bhadriak and 
Balasore of OrissaT

(b) whether Government have a 
■proposal to increase the quotas of re-
served berths in second class three 
tier o i  Kalinga Express for Jajpuf- 
JCeonjhar Road of Orissa; and

(c) if so, when such proposal will 
be implemented ?

\
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Quotas allotted by
143 Up Puri-Nizamuddin. Kalinga 

Weekly Exp. train for Puri, Bhubane-
shwar, Cuttack. Jajpur-Keonjhar Road 
Bhadrak and Balasore stations are 
159 berths in second class and 20, 
berths in first class.

(b) No.

(c) Does not arise.
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Replacement o f Old Coaches in 177 

DN 178 UP Jhelum Express

1857. SHRI BALASAHEB VIKHE 
P A T IL : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether this is a fact that most
o f the coaches attached to 177 DN 
and 178 UP Jhelum Express are very 
olcf and have outlived their life caus-
ing great inconvenience to the travel-
ling passengers; and "

(b) If so, when Government nro- 
pose to replace these coaches and 
provide necessary amenities ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND' IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). No. Latest
built ICF coaches and recently over-
hauled in Northern Railway Work-
shops have been replaced on the rake 
of 177/178 Jhelum Express. This rake 
is given maintenance both at Jammu 
Tawi and Pune, where necessary 
amenities are provided.

Yoga in Schools

1858. SHRI DAULATSINHJI 
JADEJA ;

SHRI NAVIN RAVANI :

Will the Minister of EDUCATION 
be pleased to state: L

*  ,

(a) whether there is any pfoposal 
to introduce Yoga in Schools;

 ̂ (b) if so, the names of the States
■which have adopted Yoga in Schools;

(c) what ip the progress achieved 
in this respefctv- and

(d) the steps Government are tak-
ing to popularise Yoga in the country, 
because it cures certain diseases by 
Asanas and not by medicines ?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :

(a) to (c). Yoga has been intro-
duced as an independent subject, on 
an experimental basis, in all the Ken- 
driya Vidyalavas (Central Schools) 
during the current academic session.

 ̂The proposal to introduce Yoga in 
schools under Delhi Administration 

has als0 been approved.

(dj (i) The Ministry of Education 
has been extending financial assist-
ance to Yoga institutions of all India 
character for promotion of teacher 
training programmes and/or research 
in various aspects of Yoga other than 
therapeutical aspects.

1

(ii) The Ministry of Health and 
Family Welfare has taken the follow-
ing steps for promotion of Yoga and/ 
or research in therapeutic aspects of 
Yoga;

(a) establishment of the Central 
Research Institute for Yoga at 
New Delhi;

(b) financial assistance, through the 
Central Council for Research in 
Yoga and Naturopathy, to insti-
tutions of national repute for 
conducting research in Yoga; 
and



(c) financial assistance t0 the Vish- 
wayatan Yoga Ashram Teacher 
Training Centre at Katra Vai- 
shnav Devi (Jammu and Kash-
mir State) for training of Yoga 
teachers.

5 i Written Answers

Legal Procedure to Recover Part of 
Amount Spent by State to Stop 

Brain-Drain

1859. SHRI R.L. BHATIA: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government have made 
any assessment of the total require-
ment of doctors in our country during 
the Sixth Plan period and their avai-
lability during the same period;

(b) whether it is a fact that Govern-
ment have to subsidise medical educa-
tion and much of it goes waste when 
doctors go abroad and settle down 
there; and ■

(c) whether Government have consi-
dered the desirability of introducing 
legal precedure to recover part of the 
money spent by the State for producing 
a doctor so that the brain-drain is stop-
ped and the services of such doctors 
are made available to our country-
men?

THF DEPUTY MINISTER' IN THE 
MINISTRY OF HEALTH AND FA-

MILY WELFARE (KUMARI KU- 
'MUDBEN M. JOSHI); (a) No re-
liable assessment have been made

However, the Medical Education Re-
view Committee set up by the Go-
vernment in September, 1981, inter- 
alia required to evolve realistic pro-
jections regarding the medical man-
power requirements of MBBS doc-
tors, general Specialists and super
Specialists during the Sixth Plan 
period and beyond, taking into consi-
deration various relevant factors.

(b) Yes. The services of the doctors 
who migrate are not available to the 
country.

(c) The Government do not have 
any such-proposal under considera-
tion, at present. Howevcer, as regards 
brain-drain the following steps have 
been taken to discourage the migra-
tion of medical manpower to foreign 
countries: -

(i) restrictions have been placed
on medical graduates going
abroad for higher education 
and training.

(ii) advance increments are grant-
ed to specially qualified candi-
dates on the recommenda-
tions of the State and Cen- 
tjrtel prublic SeiVice Com-
mission;

(iii) improvements in the service 
conditions of doctors, particu-

larly those serving in the rural 
areas, have been brought 
about by the State and U.T. 
Governments;

(iv) a scheme has launched to 
secure the community orien-
tation of medical education,

Written AnswersMARCH 4, 1982
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with emphasis on the pre-
ventive, promotive, curative 
and rehabilitative aspects of 
health care services to at-
tract a larger number of 
doctors for service in the 
rural areas; and

(v) arrangements have been 
made for holding the presti-
gious membership examina-
tions by the National Board 
of Examinations, which 
correspond to foreign quali-
fications.

Inspection of CGHS dispensaries in 
Delhi and Ashok Vihar

I860. SHRI EBRAHIM SULAIMAN 
SAIT: Will the M'nister of HEALTH 
ANd  FAMILY WELFARE be pleased 
to state:

(a) whether any periodic inspection 
of various CGHS dispensaries func-
tioning in Delhi has been made and 
if so, when;

(b) when was the Ashok Vihar dis-
pensary visited;

fc) whether it came to the notice of 
the inspection authority that the dis-
pensary is very badly maintained, its 
floors are filthy and benches and walls 
are dirty;

(d) whether the behaviour of the 
staff of this dispensary is most un-
helpful and if so, what action was 
taken to remedy these deficiencies;

(e) whether it is also a fact that 
location of this dispensary is such that 
those staying in Phase II and III find

it very inconvenient to go to the dis-
pensary; and

(f) if so, wheather there is any 
proposal to remedy this situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) Yes, the periodi-
cal inspection is made in respect of the 
various CGHS Dispensaries at regular 
intervals Apart from this surprise 
inspections are also made off and on.,

(b) On 15.1.1982.

(c) to (e ). No, also no such com-
plaint have been received in this re-
gard.

(f) Does not arise.

Amount Sanctioned and released for 
Maintenance and Development of 

National Highways

1861. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased t0 state total amount sanc-
tioned and actually released to the 
States during the year 1981-82 for the 
maintenance and development of
National Highways, State-wise details 

^  thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESRI): The amount sanctioned in 
Budget 1981-82 for development and 
maintenance of National Highways is 
Rs. 100.5 crores and Rs.40 crores res-
pectively. A statement indicating 
state-wise allocation of these funds is 
attached. .
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Rupees in lakhs

SI. State ~ Develop- Mainte-
No. ment nance

r. Andhra Pradesh . . . . . . . . 650-00 ' 3° 9 ' 2!5

2. Assam . . . . . . . . OOO,̂r•• 324*^3

3- Arunachal Pi udt“ h . . . . . . . . 10■00 I -22

-4 . Bihar . . . . . . 620•00 325-01

5 - Chandigarh . . . . . — 3*20

’ 6. DeLhi . . . . . . 580 ■ on 29-30

7 - Goa . . . . . . 90•00 26-38-

8. Gujarat . . . . • ■ 4 jO •00 1 f}2 * 40

9 -

|
Haryana —. . . . . 4 oo ■ (10 103 ■ r)4

10. Himachal Pradrsh . . . 24')- 00 fio - 50

11. Jammu & Kashmir . . . . 261V 00 ' 44-46

J2 . Karnataka . . . . . . 650-00 235 - (VO

>3 . Kerala . . . ■ ■ 33<:' , <',f) •37 27

i4 . Madhya Pradesh . . . . Goo-no ■143 -16

15- Maharashtra " . . . • ■ 75,V(,() 325-36

16.
S.

Manipur . . . . . . y o '00 28*71

17- Meghalaya . . . • • <15 -co 39-60

18. Nagaland . . . . • - 5 ' <o 1 - og

' 9 - Orissa . . . . . . 380•00 177 ' 21

20. Punjab . . . . . . 4 i 5 ' O0 121 * 69

21 . Rajasthan . . . • • 515 ' ° ° 27 >' 73

22. Tamilnadu . . . . . 5on■00 18 4 -00

23- Uttar Pradesh . . . 970-00 4 76-06

24 . West Bengal . . . . . . . . . 450■00 291-30

2j- Border Roads Organisation . . . . • ■ 525 - 00 26-23

Total . . . . . 100,50-00 4o,oo-oo
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Colleges for SCy ST

1802. SHRI HARIHAR SOREN: 
Will the Minister of EDUCATION be 
pleased to state:

(a) whether it is a fact that the pro-
posal to set up some colleges for the 
S.C. and S.T by different universities 
was under the consideration of the 
University Grants Commission;

(b) if so, the progress made so far in 
implementing the above proposal;

(c) the total number of colleges for 
Scheduled Castes and Scheduled Tribes 
proposed to be set up in Orissa;

(d) the name of the tribal areas/dis-
tricts of Orissa where such colleges 
will be set up; and

(e) the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) No 
Sir.

(b) to (e). Do not arise.

Estimated cojt of Hospitals under 
constructions at Shahdara and Hari 

Nagar

1883. SHRI LAKSHMAN MALLICK: 
Will the Minister of HEALTH A ND 
FAMILY WELFARE be pleased to 
state:

(a) the estimated cost of the 500 bed-
ded hospitals of Hari Nagar and Shah-
dara which are under construction by 
Delhi Administration;

(b) when they are expected to be 
completed; and

(c) the progress made so far in the 
completion of these two hospitals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) The original
estimated cost o fthe 500 bedded hos-

pitals at Hari Nagar and Shahdara 
is Rs. 5.47 crores and Rs. 11.82 crores 
respectively. Increase in cost is anti-
cipated for both the hospitals.

(b) These hospitals are likely to be- 
completed in the Sixth Plan period.

(c) The construction work of 200 
bedded wing of Hari Nagar Hospital is 
in progress. 83.5 per cent of the cons-
truction work of Nurses Hostel, 75 per 
cent of the Surgeon Hostel, 66 per cent 
of the O.P.D.—Casualty and Mortuary 
Block, 21 per cent of the O.T., CSSU 
Laundry and kitchen have since be«n 
completed. In 500 bedded hospital at 
Shahdara-91 per cent of the construc-
tion work of staff quarters, 50 per 
cent of Roads stage I, 42.81 per cent 
of casuaty and O.P.D. Block, 11.23 
per cent Ward Block and 51.68 per 
ment of Water Supply has already 
been Completed.

Expansion of Adult Education in Sixth 
Plan Period in Orissa

1864. SHRIMATI JAYANTI pAT- 
NAIK; Will the Minister of EDUCA-
TION be pleased to State:

(a) whether it is a fact that Go-
vernment have laid emphasis on the 
expansion of Adult Education in the 
Sixth Plan period;

(b) whether such programme is
proposed to be implemented in tribal
districts of Orissa on priority basis;

(c) if so, the names of the tribal 
districts of Orissa which have been 
covered under the above programme 
during this Sixth Plan period; and

(d) the details about the total 
number of tribals benefited so far 
under such programme?

THE MINISTER OF STATE IN ' 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL 
WELFARE (SHRIMATI SHEILA 
KAUL): (a) Yes, Sir.

(b) Yes, Sir.



(c) All the tribal districts of Orissa 
will be covered by Adult Education 
Programme by 1982-83.

(d) The enrolment of Scheduled 
Tribes in Orissa in the Adult Educa-
tion Programme js as follow:

=g Written Answers

Year Enrolment of 
Scheduled Tribes

1979 -So • ■ 69,353

1980-G1 . - 28,299

1981-02 (upto June 4 o,24 i
1981)

Inability of States to provide free
Medical Help to the needy people

1865. SHRI VIJAY KUMAR YA-
DAV: Will the Minister,of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that Stales 
are now financially strong to give full 
free medical help to the people in 
need ; and

(b) if so, what concrete steps Govern-
ment are taking to help the States to 
provide free medical help to all the 
needy people?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI); (a) and (b ). Medi-
cal attention is provided to people in 
need and the treatment/services in 
Government hosiptals/dispensaries are 
generally free. These services are 
being continuously improved and ex-
panded within the resources avail-
able.

Buies and Regulations under which 
Central Register of Homoepathy would 

be Maintained

1886. SHRI R. K. MHALGI: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that the 
Central Council of Homoeopathy. New 
Delhi have prepared and sumbittecl to 
the Government for approval, the 
Rules and Regulations under which 
the Central Register of Homoeopathy 
would be maintained;

* . * ■ "
(b) if so, when;

(c) what decision the Government 
have taken in the matter and when; 
and

(d) If no decision has been taken, 
the specific reasons for undue delay 
in arriving at a decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI KU- 
MUD BEN M. JOSHI): (a) Yes.

(b) 27th January, 1982.

(c) and (d). These are receiving 
due attention and there Is no delay.

Drinking Water Supply Schemes for 
Jalamukhi Railway Station

1867. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
RAILWAYS be pleased to state: '

(a) whether the Northern Railway 
Administration has deposited its share 
of contribution for Drinking Water 
Supply Schemes for Jalamukhi Road 
Railway Station on Kangra Valley 
Railway;

(b) if so, the amount deposited with 
the State Government for this pur-
pose, alongwith the date of deposit;

(c) if not, the reasons for delay and 
the likely date by which the amount 
would be deposited; and

(d) when the agreement to deposit 
this amount with the State P.W.D. was 
arrived at?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No.

- (b) Does not arise.
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c) The Railway’s share of Rs. 1.24 installed at Madras Port and cora-
lakhs will be deposited as soon as a 

I demand notice is received from the 
State P.W.D.

(d) No agreement has been signed 
so far.

Proposal to set up a Shipyard in 
Gujarat

1808. SHRI R. P. GAEKWAD; Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that the 
Gujarat State Government is pursuing 
a proposal to set up a modern ship-
yard in the Central Sector; and

(b) if so, reaction of the Govern-
ment thereto?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) and (b) Yes, Sir. 
Keeping in view the availability of 
resources and the need for modernisa-
tion and expansion of the existing 
shipyard to achieve increased produc-
tion in a shorter period with lesser 
investment, it has been decided to re-
view the question of establishment of 
additional shipyards in the country 
at the time of the mid-term review 
of the Sixth Five Year Plan.

Sprinkler System in Madras Port

1869 DR. A. KALANIDHI: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

(a) whether it is a fact that the
sprinkler system installed in the Mad-
ras Port Trust to arrest the pollution 
of iron Ore conveyor belt system has 
failed; *

(b) if so, reasons therefor and who 
is responsible for this failure and what 
action is proposed to be taken against 
those responsible; and

(c) what action is proposed to be 
taken to rectify the defects?,

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL); (a) No, The sprinkler system

missioned in October 1979 has been 
working satisfactorily. The problem 
of pollution due to dust in the adjoin-
ing residential area has been minimi-
sed.

(b) and (c) Does not arise.

m i  % vKtitor mfadlf %

1870. sfr 
sfh: ifcrr ^  p i t

fa  :

( ^ )  ^  |  fa  far?ft
MUI4H Tf % frtT s r fw

f  ;

(w) ft , ?fr f~r facT%
u\4<4 q r̂ m r  <t<+k %
facR T^fri? f w i  f w

I  ;

(*t ) t o t  r̂rfrRfr
sfrc sManfatfi ^o Oi *
T O R  spff % fatr '̂ T

fam  w r  | ;

(^r) ^r, ?n f^rr
snrfsRr T tfa ii ifr t o t  fa^fr |;
sfn:

(s7) crer ■jfrft fair
3TFFT ?

srtr q fa ^ r  

's ffe r  <nfen) : ( t )  *r (^ )

f t  ^WTt I



Reservation of Seats for Post Graduate 
students in ARMS.

1872. SHRI T. R. SHAMANNA: Will 
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether in view of acute short-
age of Medical Specialists in the States 
of Mizoram, Nagaland, Meghalaya, 
Manipur. Amachal Pradesh and Tri-
pura, the Government propose to 
make sea.t Reservations for Post Gra-
duate Students of these States in
A.I.I.M.S.; and

(b) if t;o, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) and (b) The
All India Institute of Medical Sciences, 
New Delhi, which is an autonomous, 
statutory body, has reported that there 
is no reservation of seats for Post-
graduate studies, for any State Gov-
ernment. However, additional seats are 
created for the candidates who are 
sponsored by the various States and 
fulfil the admission criteria. Prefe-
rence against these seats is given to 
candidates from States which do not 
have facilities for post-graduate educa-
tion.

IBandra-Andheri Line

1873. SHRI V. N. GADGIL; Will the 
Minister of RAILWAYS be pleased to 
state:

(a.i whether Government of Maha-
rashtra have requested that an addi-
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tional pair of Railway lines between 
Bandra and Andheri in Bombay be 
sanctioned; and

(b) whether necessary funds have 
beeD allotted for the same in the Sixth 
Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

1
(b) The Survey Report of the Ban- 

dra-Andheri rail link costing Rs. -47 
crores has been recommended by the 
Ministry of Railways and is still under 
consideration with the Planning Com-
mission. The question of providing 

any funds at this stage therefore, does 
not arise.
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W&ft $  fl̂ Pfcrl fTOTT iffrHT

1874. Vlrft VTTf VRo rftETTt :

t o t  fjrrerr ^  w f t

(sp) TOT *K+K % r«14Hiir 

ftreTT ^  % f^ l

fTT, rff srrcr t o t  | sffc

%rg- ITcf TTTO TORTt % w  tfcpn  

% Ri ̂  Tr̂ FT-Tfwn" fVd^ ^rj^rnr fa*}

s|’ ^  T̂vft

% t p t  TOT t  ^  TOT ^  ^TO 

TTW 4K+I<\‘ w m  #T5m

MARCH 4, 1982
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(b) The punctuality performance of 
149 Dn. Qutab-Narmada Express has 
not been satisfactory. All feasible 
efforts are being made to improve its 
performance.

(c) Deluxe/Paschim Express is pri-
marily intended to cater to long dis-
tance passengers and is running with 
full occupation. Season tickets holders 
are, therefore, not permitted to travel 
by these trains with a view to avoid-
ing inconvenience to long distance pas-
sengers. Introduction of Shuttle trains 
between these two stations is not ope-
rationally feasible due to line capacity 
and terminal constraints and paucity 
of coaching stock.

5 7 Written Answers

Lothal Museum in Gujarat

1876. SHRI DIGVIJAY SINGH: Will 
the Minister of EDUCATION be pleas-
ed to state;

(a) when the Archaeological Depart-
ment built the Lothal Museum in Gu-
jarat; and

(b) the budget provision made for 
this project and when will the mu-
seum be filled with artefacts?

THE MINISTER! OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
The C.P.W.D., which handed over the 
museum building to the Survey in 
August, 1971 suffered damages due to 
flood in two succesive seasons. To 
avoid recurrence of damage due to 
flood, the floor level had to be raised 
and other major structural repairs car-
ried out departmentally. Thus the 
building was made ready for museum 
purposes in 1976-77. The staff-quar-
ters for the Museum personel are being 
constructed by the C.P.W.Tfc

(b) An amount of Rs> 50f000 has 
been earmarked for 1981-82 for th# 
work of setting up of galleries which 
is in progreas. The display of artefacts 
in museum galleries are expected to 
be completed by the end of 1982.

Demolition of Houses in Sagarpur
Colony, Delhi for Construction, of 

Rewari Road

1877.. SHRI NAWAL KISHORB 
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a) whether there is panic among 
the people of Sagarpur West due to 
the construction of a road named Re- 
wari Road to be constructed through 
the Sagarpur West Colony, New Delhi;

■(b) if so, the time by which this road 
will be completed and the number of 
houses likely to be demolished which 
may come in the way of this road;

(c) whether Government propose to 
give compensation or alternative ac-
commodation to the poor residents ot 
this colony who will be affected by 
the construction of this road; and

(d) if not, whether Government pro-
pose to avoid the mass demolition of 
houses of poor residents by diverting 
the road to some other side?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM KES-
RI) : (a) According to the Municipal 
Corporation of Delhi, there is no pro-
posal, at present, for the construction 
of Rewari Road.

(b) to (d>. Does not arise. ■

Supply of Waste Cotton to Eastern 
Railway

1878. SHRI RASHEED MASOOD;
SHRI TRILOK CHANDRA:

Win the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that in 1976 
waste cotton was supplied to the East-
ern Railways at Liluah by a Kanpur 
firm and that it was only in 1981 that 
the firm was informed that the stock 
was less by 20,000 kgs of waste cot-
ton;
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(b) whether It is also a fact that the 
firm’s contention was accepted by the 
arbitration and the Railways were 
made to pay Rs. 80,000; and

(c) if so, whether Government have 
made any departmental inquiry into 
the disappearance o f the waste cotton 
stock; if so? result thereof and the ac-
tion taken by Government in the mat-
ter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No supply was made 
by Kanpur firm to Liluah in 1976 and 
as such the question of informing them 
in 1981 does not arise. ‘

(b) and (c) Do not arise.

Number of Persons killed in unreserved 
compartments in Agra Train. Accident

1879. SHRI G. NARASIMHA 
REDDY:

SHRI SATYANARAYAN 
JATlA:

‘ SHRI BHEEKHABHAI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether identity of the persons 
killed in the Dakshin Express train 
accident on 27th January, 1982 near 
Agra could be established;

(b) whether it is a fact that a majo-
rity of the dead were poor people who 
were travelling in the RMS coach;

(c) whether it is also a fact that in 
the past compensation had mostly gone 
to persons who were travelling in re-
served compartments; and

(d) if so, what steps are being taken 
to give the same benefit to passengers 
travelling by unreserved compart-
ments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-

LIKARJUN): (a) Of the 64 persons
killed in the accident, 53 have $o far 
been identified.

(b) No. #

(c) and (d). Compensation is paid in 
respect of all bonaflde passengers.

Ufafaifl *>T
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Occupation of Railway land by Pure 
Drinks

1882. SHRI RAJNATH SONKAR
SHASTRI:

SHRI R. N. RAKESH:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that Pure 
Drinks has illegally occupied land be-
longing to Northern Railways for ins-
talling its office and plant thereon in 
New Delhi; and

(b) if so, steps taken to get the 
same vacated together with 'the rea-
sons for not taking cognizance of the 
same, so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) No Railway land 
has been occupied by M/s. Pure 
Drinks. However, M/s. Pure Drinks 
are a sister concern of M/s. Oriental 
Building and Furnishing Co., which 
firm is in occupation of 2,743 Sq. Yd. 
of railway land. The occupation of 
roilway land after 1-1-1973 has not 
been regularised.

(b) The Delhi High Court has de-
livered judgement on 24-4-1981 
directing that the dispute be referred 
to an Arbitrator to be appointed by 
the General Manager, Northern Rail-
way under terms of agreement. The 
arbitrator has accordingly been ap-
pointed by the General Manager, Nor-
thern Railway, and the case is being 
contested before the arbitrator.

Performance of Commercial attaches

1883. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of EX-
TERNAL AFFAIRS be pleased to 
state:

(a) whether Government have ex-
pressed concern about the perfor-
mance of the commercial attaches and 
propose to build a new cadre of

specialist officers who could undertake 
the task of trade development com-
petently and successfully perform the 
duties under the new international 
economic environment;

(b) whether the Alexander Com-
mittee have made recommendation in 
this regard; and

(c) whether it is also proposed to 
induct talented youngmen from the 
private sector for the purpose?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) No. Sir.

Ths Government are, however, 
constantly engaged in conducting a 
periodic review of the performance of 
the economic and commercial wings 
of Indian Missions with a view to 
devising and implementing measures 
to further improve their performance.

(b) Yes, Sir.

(c) No, Sir, in view of (a) above.

rftlHTTT
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(*r) % TFrnfcT
cRi' yim  f e l  |[ ?

ftrcrr crsrr Senior



75 Written Answers . MARCH 4, 1982 Written Answers

fcafa  *K+K ffTCT 
^  srrq’sq̂ F ferr nqr 

fsffi^Ft O'jHIK JTTFT fezfT TOT f 1 <=̂ Rd 
f^T | :—

( 1) *k + k  % w ft  'V ' 
sftT 'V '  ^TT % ^ T  *T<+K %
WcT % if 3 M fd y| d **TR
fo+HW ^Rw4t % m * ^nrf^f. 

t o  t  i ^r fawq- t o  ^ rV ' CN
% f^r -+>{ ^RiR«w sqq1 ?r̂ t Pt^i
TOT I & %?TRT, 1981 spt
=m «=i fy % shrfl 'H <=m < % M w
Trm^rrr w k  fa w ff  *r 9 84 f ^ r n r  
s q fe f f  f ^ x f  f w  TRF I

(2 )  f%WFT F̂t XWrR
s rr t  ^3 21 fqffa tN ^ tr r̂nrf̂ rq"

q^ | 1 ̂ r  ^ 3 Tl^niR +w??ni
19 81 % 1̂<I*T <gl?i TO ^ I ^T tTl'>iri 1 

s w  sq̂ r *k + k i  
gTTT q^T f w  T̂TcTT I  I srrfw 
JT^ff *T d w  1981 % 4j<«T-0j 1982
% ^tTR W  qt^RT gW °TO 41,578
^  | 1 i^t fM k  +wf<-nfi
?r w r t  f t f r t  % n̂rq- £r s r  
25,437 tow w  °qRwq'l‘ ^  faftrer
w :  nl+Rqi fo rr f f  1

( 3) fq^TFT oilRriql' gqqfa
5jf%£TP̂  5RPT >̂T% ^  fq^cii^i oq̂ frTzft 
% f^T 13 aTWfllfiH frq^T %tT 

q*r f  1 v f t  ?r ^r %^r i9 8 i
% ?K ft  jpr 1 i9 8 i  % ^ t r
4 MRfHtf«r ^RWMTTr sfk  5
Trpftw ynqk  '4t *rr% if t  1 
# m '  ^ f f  ¥TtfW ^3T
TT 1981 % apr^fl-, 1982
^r, f^rr w i 91,000 stt i
%?sf ^ H W  ĤIHHI #
1980 ^  8531 fa+cii*I cqfeRff

^ ‘ffer 1 w  | 1

{ 4 ) V l^*i^ni fq^TFT

^qrt^TR ^?nr ^srrf^r 
% f^ r  t̂p tr t  ?r f w  sqr r̂ ? r f

q r  W  ^ct I  I Tps^TfRT q̂ FT STRT 
qir ^  % f r f w  ?TR?t ?rk  

V5 q t o  % fm? 5TT̂ r ^Frrhff P fT  
w w  ?rff | ^q"iT+ t^frr grrr q^ g ^ r r  

? m  tr ^ c T  r̂flr qpt ^nrft i 

( q )  fq^TFT 5i(fw41' <i^ j i k  
^frt 5req- f?rsrffcT

Pt>̂  q^- ^ 1

10 Porters of New Delhi Station 
Discharged

1886. SHR^ AJIT BAG: Will the
Minister of RAILWAYS be pleased, to 
state:

(a) whether the railway authorities 
recently discharged 10 porters of the 
Ne w Delhi railway station;

(b) if so, reasons therefor;

(c) whether those porters were 
licensed porters; and

(d) if not, the details of their locws 
standi of functioning in the railway' 
station for a long itime?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAIv 
LIKARJUN): (a) to (d). six  licensed 
porters were discharged in September
1980 on charges of indulging in mal-

practices.

Indian Students Abroad for Hipliei 
Education

1887. DR. VASANT KUMAR PAN-
DIT; Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government maintains 
a record/register of all Indian Stu-
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dents who have gone abroad for stu-
dies and higher education;

(b) if so, how many Indian stu-
dents have gone abroad for further 
studies during 1979-80, 1980-81 and
19*61-82 country-wise and subject^wise 
break up separately;

(c) how many of the above have 
gone on ‘Student-Visa';

(d) how many Indian students gone .
abroad earlier have returned back to 
India during 1979-80; 1980-81 and
tB81-82; ’

(e) if reply to (a) is in the negative 
the reasons thereof; and

(f) plans drawn to give adequate 
and gainful employment to those who 
return after completing the course?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) No, Sir.

(b) to (d). Does not arise.

(e) Most of the students who go 
abroad for education do so privately.
It is only a small percentage which is 
sponsored by Governmental agencies 
for higher studies. * The Visas for 
these students are issued by respective 
foreign missions and it will not be 
possible to collect this information.

(a) No, Sir.

1868 . TOT

(^ )  % ^ f f  if 

5PTCTR ?TW f e f t  ‘\5 N '

*̂1 vfy'TifW)

(*r) srtt w m w  w n w r
5f?r % f^ t  f w  3Ft f a r m  
p h k t o I  % 11% t , sftr r̂fc

cfr ^  % 53tR W  I  f^R%
$ ?

^  n'dHn cT̂ rr v m  fw m -

(^ ) 330—5 60 ( # o t o )  16

440-750^o  ( t o  t o  ) 4

550-900 ( t o  t o )  1 

( * )  3

(tt) 5TUIIM + I f^rfacT W f
^  f̂ RT% f w m  r̂rrt t̂t

t  m  ^ r t  n  s r^ rO '
^ ^ r t  % fefcrsr ŝTFff 

qr qr *<iwjiq+ t #
^  | 1

Supply of Salt by (Railway

1889. SHRI SATYAGOPAL MISRA: 
SHRI ANANDA PATHAK: 
SHRI SUBODH SEN:
SHRI BHOGENDRA JHA;

WiH the Minister of RAILWAYS be 
pleased to state: *

(a) whether it is a fact that the 
Railway Board has issued an order 
banning the^upply of salt by rail from 
South India to West Bengal;

(b) if so, what are the reasons and 
details of the order;

(c) whether his Ministry consulted 
Ministry of Industry before issuing 
this order;

(d) whether Government propose to 
lift the order immediately; an{j

(e) if notj what are the reasons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
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MENTARY AFFAIRS (SHRI MALLI- 
KARJUN); (a) to (e). In pursuance 
of a decision taken by the Government 
of India on 19-12-81, booking of salt 
from Southern (Railway to destinations 
b«yond Cuttack was restricted by the 
Railways. The matter was reviewed 
by the Government and the ban on 
booking has since been lifted and ne-
cessary instructions issued by the Mi-
nistry of Railways on 3-2-182. The 
status quoante was restored and salt, 
at present being loaded currently.

37T f W  ^ Io  v-

(sr) (*r). faftrar q w f  
qr f̂tfy *fr

sr f e z irq | 1 
% T kH  STf 'TfRf st t t

TTftTR- ^T 3ft f%iTT
^ t t̂t sqfhj fe n
to t  | 1

spj w  aFsrm^r ̂ ih h  ^

18 90. TT̂ ftfT :

sft f%rT «ig :

sft fco :

; f^ ;r  sfh: qfr^j?* tNY
^n%  3?T fT'TT fsp :

(37) w r ?̂r q-ar | f%
^  srira «rerjTr?ff % % #qr^TT

^ 5RTrr qft I  f% afcTW t̂ qx ^  xfrft 
?riT 3̂'|T̂>

«TTT̂  % TTifsrT  ̂ 5TTIT;

(sr) qfe r̂, eft ^ r
qr Tt̂ r% =pt

??ri% cr«rr 3^ -
*rrir srfa^rfwf *rr?r % fr re R
F̂T % %(T ffTTcT f̂ rq-jff W

w Tet t  spT% % I ;
?fk

(*r) ^riw jfy ^
*rf |, <fr aF̂rr ^ i t t̂ | ?

q f^ fR  jfcft («fy 
?ry^r qrfesr) : (3?) ^  ^ 7

?r$r | fo  w  srf TcT'ff % 3rszr«rr 
% sn r̂-sr-r  ̂q-̂ T-fr qr ^  t W  
% f>r3r *fk ^  q-cr̂ r q<

f^rfw q-̂ rfy qr t  ^ ^
* "TTwifry r̂r̂ r % f^rsT'T 

^y gewf^r %
fw q ' 5tpt: q^mr ^  f  # :  ^  
g-f^irr 5F^f ^y ^ \ ^ x ,  f%ffy 
q fR  % *r«$sr | 1 q-frn qr
5TfT’TrTT ?rRjf^fr; 1 963 ^  STITT
6 i 62 % ^ t^ tIt t ,- JTItT
^y fjra% ^t :̂ f̂yrrr srfarrfw fo
q?y ^  sre;fy ^y#r |, ?ry'TnT

% q$3r ^ t  w?̂ r ^rfk^rfefr ?r 
^  êjYfpfir 5rt?t tt ^^y-^sjy 

f t  | 1 ^rpTif^r 
frrsT^ ^  5rtr jfr^rr
?^rt ?jc^ q-̂ fcf % srrcjwtf wtBR 
SPT 5̂1 rq %% =py ?"fe ?T 5To it^o ?To 
T̂cT̂ r, ^T ^P R  3Ts ^  f[o  qyo 

q’P ^ T  qf^qr^^r’ , ^rq^T ¥r
?f^i)  ?T65r^T t  ^  f̂r̂ rrr
?rnfy*T g m  1982 % *rfer
t a r  w r  «tt 1 ^  Tvfd
Wflt 5TTcrT ^  |f t  I

f^ r o r -I

q - ^  <tt ’sff̂ r m  fd%^r 
^  % % ij W  ?t  ̂^Trq' :—

an*$ T O  : 5TRt TrR % % K‘
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^T STCST if — *ftfefi
if TtST̂ r oq-̂ T̂ rr, TTJ % 
grsfn ^  sftr tt^ t s r i  *nrar <

.* <T iFnTF, ^fER?rMf (TRT 
3ffq JfR  ̂ *pv qff*r, ^qRT# 

^PriTT I ^ f i  3>T TÔ T, sffa ^
Trnr̂ r « fk  103 r̂TvfV̂ n ^'r^r?rff 

TTcff, «r?re if ^sfrir ? fk i i f e  ^sfrf 
«Ff fnoflT faqT TOT | t

irrvmft qrR  : q^f %^rcr sftefrfoi:N» "
^JfTT 3T-T ^ T ^ T ^ lfr  WT\ ^TTOff TOT 
| 1 ^4rr w ^ r f^ f f  ^r sf^rr if

% 3TT̂  if ^  STnnT TC 'TfTn
w t * h  far^rr 1 1
g T ^ T r ^ T ^ ’Tf *T5Tf^ % wftss *tRt - 
sprfrfr % *rr*r r̂  ’j w  s r o ^
^  JTTO-STO qR ?Tfft$TT ^  f̂fTcfV | I

?«T *T»T?fh: <TtW : W  'TfR if
%?sfq- SftefTfop g^jn  #  sq-^qr
«P> 7T| I TrFT sramR Jiff ^ T -  
f k r f f  ^TFT *TR ffaTft qR Tt9Rt 
F̂TT% cT*TT ^m-ST^r’ ®FT fr^Tul
î <̂ l ^T f^^R 3R <.̂ 1 i| f̂ T̂ T% MR 

if °^Rt % ^*TT f^RtiT^
% f r o f w  sff 1

V^VxTT ’TrR : T̂ff ^T -̂STORT’
*fTT £ m H  ^ T - ^ R  3^T  TO T
l^R  Tt|6^r< d K  3>f ?T*THT, Tft5RT‘ CN

=̂TT̂ ff ifi ^TT̂ TcT ^RiTT,
^ T  M il W H d  3FR*n W1 <
qri if srft^ $■ T̂CTTT
3% ^ t r t  ’p r f  1 ^ r  . q r l
if ? ik frf^  f w r

qr ^ ftif^ R  f w  r̂r t ^t | i

^N t^T  qvR  : JT f̂ ^? fr ^T  % ^TRf 
? frr ^T p 4 t^ T T f ^T P ro fq  TO T, ^ tW T  
^  % ^TTf 5TR ^T¥ W R T, ^T5TT
^nr^rfofl % f?r̂ " ^f^rf °m ̂  1 
^77tt, t \$m \ ^ t  5 t^st ^ r t t  m fk  

^TRT ^  I

5FT»?fi' *T?r^ : W  f?T
w^rr, qrr?r ^  % ?n^-3n% 

sq^RTiff ^TTT m f f ^
^R frr w k  ^rrar i f  thtct ^ w h t 

^rnr f̂ rrr ^  | i z^j ^ r t fr  
^ 1% + n ^ iR j/r  ^ t ?f®rr i f  

\ f i  ipft | ?rk v $  ?[*ar
!ITf̂  fer TpT | |

♦TffW 'MrR : TRT̂ T T ĉ T Jf i f  
r  s m m  w ^ m rf ^  w ir r z  

^WRT ?pft5TT STRff |  I gW T
5R-&I ir  3T*fr ^ff ^ t |  ^  m 'r  
^  icTtr ^  eft ^ r  fe rr  ^ncrr ^  1

<TTf?h 'TrT^T : ^ f f  ST̂ TT̂ T 
% ^ I <f 5TR tT̂T ^ I^<-cfl q | v/|
f^RTW f^TT T̂T TfT | I ifff %^3W
^ k / in i+  ^ ? r r  qff cq’̂ rw r fR ^  
^ t  ^ft g?TT^t 1 P rftrr ^  if  
R̂T% qTRT «\*i\ ^ff ^il fe n  q’qT ^

zzw > ft!T  «TtT«7 : ^ ; , ;

^T§n ^  ^ i r ^ r
^ fw r 1? f f o i  ^ r  ^n T^f |  1

t r t  i f  * iw  ^ fn r r  -jff ?r  w r  fe n
to t  ^  1 m î l-'Ji 1̂  ^rPrf %
m ^rfTfT % W '  ? fk  'q rP n ' % 
^^TRT f e f e r  fe n  T̂T TfT |  1

. : qw?r % srw rr
* f k  j jw  t r : q r  ?rrm ff t r t ?t  %

srtw  s ro rq r ^  ^  TOt
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| I TrR WRFT §
f h t t  t o  T t  ^  | 1 

— II

' t o  tT?nft t t  h  m  ?rfirfrw
t o  x& m  1

^TW T, ^ T ,  TTJRT ?ftT «£- 
TRvfk TrFTT qr *ffcRT t o 1 Tfrrocs

^  | 1 t o t  t o  * t
qrTTf WK fFT% TOT | :—

( l )  'TtR  :

5F«tf cra*T if 99,092 ttZX
if ? fk  32,780 *ftHT ^

I T O W t  % f ^  5TfdR«td 
■h m  ^ft^w ? n w w  «t>^
% fcnt t Te  ̂  if
cA< 71000 HtW STo qcfd
f̂ TTRt TV 5ft | 15-15 % t z
<l§d ^t c?TT̂  f^TT-f^TR
if W  | I

( 2) w m  t t f t  :

^t^lT TrHT if Tfff if 1 .3  
WT9" 27T TOT
^TTT | I ^T% wRlPl+i T O
jfrcnr f w r  ^ < r r  if 8000 
t o  x m  % frnt ? r f r fw  t o  irtera: 
*T a w r  f  1 m
*TFT »ffTO i^ R  ff 18000 ^  TTPT
w t % f ^ r  jn<iHl' =f t £ pt W
SJ1? fa*TT I  f̂r *TO cffr ,7 '
^ ttt  ^t w f  i Tft 5^ : tt  t o  m r o  

f̂t f*  far ^ r r  t*tt | fsrcnt

14000 ĤT 'RT̂ T T̂ TT 3JT 1 ^  HM 
Ift^FT ?TO, 1982 cT̂ SFT &HT 
^t 'jTT̂ TT I

( 3 ) qngta «t?r :

cfa * ifte  WsT T ffjFT HM 
^ F T  I  favT+'l cFftT ^TtfrT
10240 snWtec srk 7,902 ^

I  1 s s t  q ^ q fa  ift^rrr if 21,430 
^  jfter qsrk % PT*rfoi spt ?tY 
q^rrr 3fr ^ t  | 1

( 4 ) Efftvtfbr »fr?2T£ :

^ f f e  ^  T O  Tft̂ FT | r̂ H + l 
^  17,600 5PT iffHT | I ZTf TrR 
^t ?ftr t o - ifkm f ^t 0tr?ui ^  
TfT | PiTH+l T O  5,550 ^T ttZK 
^TT I ^'^rif^^TO'^TklTT ^T, 1982

?fk  f^RT fer^ T , 1982 =TO 
^t T̂T̂ IT I

( 5) vt^hr 'ffe 5^  :

i|̂ l HM P̂î I-H ^ I 5^ ^  Hl  ̂
j f t ^  if #9Tt9H ^  ̂  W  ZTT 
^  crt% ^  f^rW  % f ^  ^rpN^r 
% ^njt̂ r ^ t o  f^ rW  f w

W[ T$[ I  f^TM f% 5^  T O  nt^pff 
5R5TT 3TT ^  I

( 6 ) HI^UVl qrT̂ T :
I

JT̂ T 12-000  MM % f?J% 
WFT I  I TrHT HKIKK ®5t

qtsnTT if 18000 t o  ?rk 
% f^ r  sifdR+i t o

3PTT̂  jft^ffT ST̂ n TfT t  •
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( 7 ) fWTTWTWm :

97,500 *TP?T ^7? tR ^  %
Tm  TftTR | 1 nwwi, q*rr
jfrr w  ^frmt wtt fW w  f w  *rr
TfT I  30,000 *TPFT
<L<sJ I 5TT I I

Steps to Find Out Effective Anti-
Malaria Drug

1891. SHRT BAL KRISHNA WAS- 
NIK:

SHRI KAMAL NATH:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether the success of the Natio-
nal Malaria Eradication Programme is 
seriously threatened because of the 
malaria parasites tendency t o  develop 
resistance ±0 conventionally used anti-
malaria drugs;

(b> whether it is a fact that the num-
ber oi  malaria cqpes in the country 
are over million; and

(c) what steps Government have 
taken to find out some other effective 
anti-malarial drug?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEn  M. JOSHI): (a) No. It is only 
in certain small isolated pockets that 
one type o f malaria i.e#) P. falciparum 
type has developed resistance to one 
anti-malaria drug i.e., Chloroquine.

(b) No.

(c) Six teams to monitor the sus-
ceptibility status of P. falciparum 
malaria parasites to chloroquine under 
the field research project have been
established * at Bangalore, Baroda. 
Bhubaneshwar, Hyderabad, Lucknow 
and Shillong. Where P, falciparum 
resistance is discovered, those areas 
are subjected to intensive measures to 
internipt transmission and alternative 
anti-malaria drugs are given to the 
patients.

Illegal PosMMioa of Railway Material

1892. SHRI RAM SINGH YADAV: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that the Rail-
way Protection Force registered a case 
of illegal possession of Railway mate-
rial valuing about Re. 70,000 against 
the permanent way Inspector of the 
Metropolitan Transport Project (Rail-
ways), Lajpat Nagar, New Delhi, in the 
month of November, 1981;

(b) whether it is also a fact that the 
crime Intelligence Wing of Railway 
Protection Force of Northern Railway 
intercepted a private truck carrying 
stolen rail pieces to Naraina Loha Ma-
rket for disposal;

(c) what steps the Railway Ministry 
has taken to obviate the recurrence of 
such offences regarding properties of 
Railways?

•
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (aj Yes. For unlawful 
possession of railway materials valued 
at Rs. 65,000/-. RPF Post Delhi Main 
has registered a case at Crime No. 34/ 
81 under Section 3 RP(UP) Act against 
a permanent way Inspector, Metropo-
litan Transport Project (Railways), 
Lajpat Nagar and three others.

(b) Yes. On 6-11-81, working on a 
secret information, a team of CIB staff 
Northern Railway Head Quarters 
Office chased a private truck no. DHG 
1513 loaded with 103 pieces of rails and 
intercepted it in Loha Mandi, Naraina. 
before it could be disposed of.

(c) The following steps have been 
taken to prevent the recurrences of 
such nature;

(1) Chowkidars have been posted 
at all locations where railway ma-
terial is stocked.

(ii) The procedures, where ma-
terial is transferred from one stock 
holder to another within the MTP(R)
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have been tightened to ensure that all 
such transfers are with the approval 
of the competent authority.

(iii) Intensive field cheeks to veri-
fy material stocks have also been 
instituted to ensure that stocks in 
hand are duly accounted 'fo r  and 
secured.

(iv) CIB and plain clothed staff 
of RPF is deployed to collect crime 
intelligence and to conduct raid and 
apprehend the culprits wherever 
possible.

'JT̂ gki TT

1893. gprTT :
sfk  q f r ^ r  *f$ft q? 

fm 1 +^1 f% :

( ^ )  * K + K  ^  3T#TT,

*R d4P ^ l ^  PiH W “Ft q'f-Jl’iI
^ n f«fr , ^  cttit ^  ferr w rc\

(^ )  qft ft, <ft zfpfTT
®fkr w  w  Ph h ^ i sfrr4

t̂'T °Ft f̂vrr̂ TT ^ ; ?fk

(q-) cRi ^nr %
I  ?

* jk  T fx^T  *T5TR4 3  
TT5J7 #5ft tffcTT TT*T %*kt) : (m)

^f i '■

(*r) *rk (»r).
f w r  % st^t^r, 5nftxr if sr̂ rrf̂ rar 

% fait if f  t fe?#t
fWTCT 3TTftr̂ TdT STTT ST^ffed foqT

w r  I  1 ^ r t  i f

s t h u h  c^ ^ t r  ^ r-jm a r^ r

s t r t  s f t  ? n f t  ^ r^ t t a r  T q r

f^FH T f # J [  W W  ^  ^T%^T I

T is z ff 3f ^  s i r a r !  %  %
W*nTFTfTT

18 94. >sft ^  Tsft

Wi ^t î qn qr^t fa :

( ^ )  i f  5i%  1 0 0 0  % * fr -

^  if t tpt  ^t sftor |

T R if f ^ t ^ f iT T  i f  fs ra r t  f c r f a

Efq r  f  ;

( < i)  w  t o t r  % T « r t  %  *f=FET 

i f  v t l H M c i l  | T  3R ^ f ^  ^ p f f  T T J^ft ^  

fe ^ R T  % fa ^ "  STh M  E q p r i f

W  t a  ^rTSf'TT ^ T F T  ^  r= H KG

I ;  ^ k

* ( * r )  * r fc  < ft f̂ t t  ^ r ^ t  

t  ?

H d M H  fn n  f t w T

^ I&ft («ft erfNvr^r) : (qr) 
^  r^<u| I  I

( g - )  ? f k  ( q -) .  f ^ , T R  q p r -  

^ rn r < i ^ ci k  ^  ^ r r f  ^  1 cTY i t  

q ^ jr r n r  f ifw  ^ f k  W i«Tl r*i«=r> 1% = fw  % f? n t

i l l d N I d  5q - ^ w n  ^ t  sq^T^TT %  W  

%  ^  i f  ? r k  ^ t  s r^ T c ff ? rk : ^ m ^ T R f f  

^  TT t̂q- srraR r  r̂̂ ft 

f  ^ r q f l ^ T  ^Pt ^ T ^ ft f  I
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55TTR ST^TT 
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Good Quality Cricket Ball

1895. SHRI R. R, BHOLE: Will the 
Minister of EDUCATION be pleased to 
state;

(a) whether it is a fact that good 
quality cricket balls are still not being 
manufactured in our country and this 
fact was established when during the 
last Test in Delhi between India and 
England in December, 1981, three balls 
were changed in just two overs; and

(b) steps Government propose to 
take to avoid such unhappy incidents 
in future?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHELLA KAUL): (a) and
(b) Full information is being collected 
from the Board of Control for Cricket 
in India and wiU be placed on the 
Table of the Sabha in due course.

Late sRunning of Trains

1896. SHRI ANANTHA RAMULU
MALLU

SHRIMATI GEETA MUK- 
HERJEE;

SHRI SATYAGOPAL MISRA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have notic- 
’ed the unsatisfactory punctuality of 
trains at present^and

(b) if so, what effective steps Gov-
ernment propose to take in this re-
gard?

THE DEPUTY MINISTER IN THE 
MINTTSTRY OF RAILWAYS AND 
In  THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) Yes.

(b) Eflorts are being made to im-
prove maintenance of infrastructural 
assests and minimise avoidable caaes 
of engine failure signal failures-de 

fectg and other factors. A drive is also

on to reduce the number of accidents 
lead to late running of trains. General 
Managers are paying attention to mat-
ter pertaining to punctual running of 
trains. Necssary liaison with the con-
cerned State Governments in being 
maintened by various Zonal Adminis-
tration and the Ministry of Railways 
for arresting the incidence of alram 
chain pulling, hose-pipe disconnection 
and other miscreant activities.

Invasion of Hawkers, Beggars and Dis- 
seased People in Compartment  ̂ of 

' Mail Trains

1897. SHRI CHINTAMANI JENA: 
Will the Minister of RAILWAYS be 
pleased to state the steps taken by 
Government to save the passengers of 
the three-tier compartments paricul- 
arly Mail trains, from the invasion of 
hawkers, beggars, and diseased people 
which goes on till late at night?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); Every effort is made by 
the Railway Administration to checu 
hawkers, baggars and diseased people 
nuisanc in trains and stations. Special 
drives are launched with the assistance 
of Ticket Checking staff, Railway Pro-- 
tection Force and Government Railway 
Police to prevent the entry of hawkers, 
beggars -and diseased people at the 
station and to evict them from stations 
and trains. The unauthorised haw-
kers, beggars and diseased people are 
also dealt with in accordance with the 
provisions of the Indian Railway Act,
1890.

Concessions given to Handicapped 
Students

1898. SHRI G. Y. KRISHNAN: WiU 
the Minister of SOCIAL WELFARE 
be pleased to statef

(a) what are the details regarding 
the nature of concessions issued by the 
Education and Social Welfare Ministry
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to various Educational Institutions to 
be given to the handicapped students 
right from the Primary (1st Clas) 
stage;

(b) whether Government have 
received any reports regarding the pro-
per implementation of the instructions 
issued by the Ministry; and

(c) if so, the details regarding the 
number of schools giving free educa-
tion, free transport, free books and 
scolarships to the handicapped stu-
dents?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL); (a) The 
following concessions are provided by 
the Central Government under the 
Scheme of Integrated Education:—

(i) Transport allowance at the 
rate of Rupees 50 / -  per month 
per student.

(Ii) Rupees 400/- per year per 
child towards books and sta-
tionery allowance.

(ill) Equipment charges upto Ru-
pees 800 per child in 5 years.

(iv) Escort allowance to the seve-
rely handicapped at the rate 
of Rupees 75/- per month for 
10 months in a year.

(v) One spcciai Teacher for 8 to 10 
children.

(vi) Reader’s allowance to blind 
at the rate of Rupees 50/- per 
month.

(vii) Cost of board and lodging for 
children in hostels whose Par" 
rentes income is less than Ru-
pees 750/- per month.

(vlii) Special pay of Rupees 50/* 
per month to any employee in 
the hostel to help th© children 
residing in the hostel for every 
3 children.

Th* Government of India offers

Scholarships to blind, deaf and ortho- 
paedically handicapped students from 
class 9th onwards. The scholarships, 
in force in 1981-82, range from Rupees 
60/- to 125/- per month. In addition, 
readers’s allowance is paid to blind 
students at rates varying from Rupees 
30/- to Rupees 60/- per month. Ortho-
paedic ally handicapped students are 
eligible to go prosthetic/transport 
allowance as well as allowance for 
maintainance of prosthetic and orthe- 
ticaids. This scheme has been revis-
ed and new rates will come into force 
from 1-4-1982. The scholarship under 
the new rates will range from Rupees 
60/- to Rupees 170/ -  per month, rea-
der’s allowance ranging from Ru-
pees 50/- to Rupees 100/- per month. 
Scholarships to students from Class 1 
to Class VIII are given under t^e 
Schemes of the State Governments ex-
cept in the States of Himachal Pra-
desh, Manipur, Nagaland and UTs of 
Arunachal Pradesh, Chandigarh and 
Mizoram.

(b) No information is available as 
the scheme came into force only on 
1st April, 1981. Information is likely 
to be available after the current finan-
cial year is over.

(c) The Scheme of Integrated Edu-
cation is under implementation in 
about one schools covering about 3800 
students over the country, during 
1981-82.

About 9,000 handicapped students 
are receivng scholarships under this 
scheme. No information is available 
regarding the number of students get-
ting scholarships under the Schemes of 
various State Governments.

Paucity of Funds hold up increase in 
Fleet of Wagons and Coaches

1899. SHRI D. P. YADAV;
SHRI AJIT KUMAR MEHTA: 
SHRI B. D. SINGH;

Will the Minister of RAILWAYS be*' 
pleased to state:

(a) whether it is a fact that there 
will be n0 net rise in the fleet of rail-
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way wagons and serviceable coaches 
by the end of the present Plan period 
due to the paucity of funds and the 
cuts imposed by the Planning Commis-
sion in the Plan allocation to Railways; 
and

(b) if so, the steps being proposed 
by Government to improve the situa-
tion and achieve better results?

t h e  d e p u t y  m i n i s t e r  i n  t h e  
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI..MALU- 
KARJUN); (a) and (b)'. Only limited 
addition is expected to the wagons and 
coaches fleet by the end of the present 
plan. Further addition would depend 
upon additional allocation becoming 
available from the Planning Commis-
sion.

Wagon production accelerated

1900. SHRI CHITTA BASU:
SHRI A. C. DAS;

Will the Minister of RAILWAYS be 
pleased to stale:

(a) whether it is a fact that Govern-
ment Axed a target of procurring one 

lakh wagons during the Sixth Five 
Year Plan;

<b) if so, the production of wagons 
during the last two years of the Sixth 
Plan;

(c) whether it is possible to reach 
the target, with this pace of manufac-
turing; and

(d) if not, steps taken to accelerate 
pace to reach the target?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) The production achieved in the 
first two years of the Sixth Plan (upto 
January, 1982) is 26,137 wagons in 
terms of four wheelers.

(c) and (<*)■ While the trend of pro-
duction so far is consistant with the 
targetsj on account of price escalation 
subsequent to formulation of the Plan, 
it is estimated that it may be possible 
t0 procure only about 78,000 wagons 
in terms of four-wheelers within the 
Plan Outlay.

Expert Committee on Brain-Drain »f 
Doctors

1901. SHRI KRUPASINDHU BHOI: 
WiU the Minister of HEALTH An D 
FAMILY WELFARE be pleased to
state:

(a) whether an Expert Committee 
has been constituted by the Union 
Government to suggest ways to check 
brain drain of doctors from the coun-
try and if so, its constitution and 
terms of reference and the time by 
which it will submit its report;

(b) the number of doctors coming 
out of medical institutions every year, 
the number of those leaving the coun-
try and the number of those who do 
not want to serve in the rural areas;

(c) the steps taken or proposed to 
be taken t0 encourage doctors to go to 
rural areas; and

(d) the steps taken to abolish capita-
tion fees and to recast the medical edu-
cation system to suit the socio-econo-
mic conditions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH ANd FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI). (a) n o .

(b> As per available information 
13,429 qualified in the M.B.B.S. Course 
during the year 1979-80. Information 
regarding the number of doctors leav-
ing the country and the number of 
those who do not want to serve in the 
rural areas is not available.

(c) Most of the State Governments 
have schemes offering incentives to 
attract doctors to work in the rural 
Areas. Various nationalised banks also 
offer loan to medical practitioners to
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enable them to establish private prac-
tice.

(d) All State Governments having 
medical colleges charging capitation 
fees have been advised, from time to 
time, to put an end to the practice. 
The Government had launched the Re-
orientation of Medical Education 
Scheme in 1977 with the objective of 
involving the various medical colleges 
in the country in the direct delivery 
of health care services to the rural 
and semi-urban populations and in the 
process securing the inculcation of a 
positive bias towards community 
health services amongst the students 
and teachers. A Medical Education 
Review Committee has been set up re-
cently to review and make recommen-
dations for reforms in the existing 
medical education system in the coun-
try.

Recruitment for Eastern Railway 
cancelled

190€. SHRIMATI GEETA MUlCHER- 
JEE: Win the Minister of RAILWAYS 
be pleased to state;

(a) whether it is a fact that arrange-
ment for recruiting a part of class III 
employees for the Eastern Railway 
and Chittaranjan Locomotive Works 
through Railway Service Commission 
office at Calcutta has been cancelled;

(b) whether it is also a fact that a 
new Railway Service Cocnmission 
office at Danapur has been formed 
which has been entrusted with the 
above mentioned job of recruitment;

(c) whether it is also a fact that 
there was already a Railway Service 
Commission Office existing in Mujja- 
ffarpur in Bihar State; and

(d) whether greater part of Eastern 
Railway comes under West Bengal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND' IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b). The recruit-
ment work for Eastern Railway and 
CJiittaranjan Locomotive Works which

was being done by the Railway Service 
Commisiion at Calcutta has been en-
trusted to the new Railway Service 
Commission set up at Patna. The ex_ 
Isting Commission at Calcutta caters to 
recruitment needs oi the South Eastern 
Railway.

(c) Yes.

(d) No.

'*11*11
1903. s ftT m s r r e : *FJTTSr*foff 

^  f̂ TT fa  :

(^ )  ^  | fa  f 5̂

% 3T *TTfr ^
P̂TTf STTcft | f3RT%

srft fftft

(*?) qfe ff , eft W  'H <+K w  
^t srhr ^ f f t  ?

Sr trf^rvT^T) : (^ )  sftr
(*sr) 5TTOFT W  tHHMd: ^  %

McTrild fa^ |
'TT dc=M?1
r^M+l felT ̂TcTT I  I ^  %
|q<?i*-c| ^ fa^t 'Ji 1̂  % ■H1+1̂  "Ttf̂ W
if 'STRft 11

Proposed West Bengal Railway Lines 
in 6th Plan

1904. SHRI RUP CHAND PAL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the names of railway lines pro-
posed by his Ministry for construction

3841 LS— 4
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in Sixth Plan period and Annual Plan 
of the Sixth Plajj in the state of West 
Bengal; -aftd11*

* (b) the names of the railway linGS
in West Bengal under survey and or-
dered for survey?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) The following new 
railway lines are proposed for cons-
truction during the Sixth Five Year 
Plan period in the State of West Ben-
gal:—

(i) Howrah-Amta Broad Gauge 
line Work is in progress in Santra- 
gachi-Bargachia section of this link

, (ii), Budije-Budge-Namkhana Bro-
ad Gauge line with Lakshmi-kanta- 
pur-Kulpi link.

(i'iL) Howrah (Dalnkuni), Shea- 
khala Broad Gauge Iine-

The progress of all these projects is 
dependent on availability of funds 
which are extremely short.

(b) Apart from surveys connected 
■with the projects mentioned in reply 
to part (a) of the Question, the follo-
wing surveys for new lines/gauge con-
versions are in progress within the 
State:—

(i) Updating and reappraisal sur-
vey for a new Broad Gauge line 
from Bankura to Raniganj via Mej- 
hia.

(ii) Survey for a line from Khar-
agpur to Digha. *

(iii) Preliminary Engineering- 
cum-Traffic Survey fOf conversion 
of Ptirulia-Kotshila NG line into 
BG.

Decision to Eradicate Leprosy By 
199ft

1905. SHRI BASUDEB ACHARYA: 
Will the Minister of HEALTH AND

FAMILY WELFAHE'-be pleased to 
state:

(a) whether it is a fact that the 
Government have taken a decision to 
eradicate leprosy from the country by 
1990; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI); (a) As part of 
the new 20 Point Programme, Govern-
ment have decided to intensify the 
National Leprosy Control Programme.

(b) A Working Group has been set 
up to formulate appropriate strategy 
for eradication of Leprosy in the next 
20 years, taking advantage of recent 
advances in the chemothorapy of lep-
rosy, the extended reach of mass-me- 
dia and the promise ° f recent medical 
research. Also a special Multi-drug 
regimen is being introduced in selec-
ted high endemic districts of the coun-
try to bring down the incidence* subs-
tantially.

1906. sft atfon :

(^ )

ir mum ^  HMdi | ;

(*sT) 'J’T 
'TFT w  | qfterr if flpft m w r

firan fr«n

(^ )  sflT ) f r o t a r
STTT wafv ^FTT% v w m
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ira1 % «1 IH f̂t
t o  s i f e  msii^HT qrtsrr % 

*nWT % t  g f^ m t STTFT
^ sftr % 'Tnr 'jft y,tTl

5RFT ’Tft ^Tct ^rf^T

« i f + <  <44̂ , ~ ^ ..
SHRIFT {*:- ^'  ' 1 8 8 1
sft % 5FTOTT ) :

TTW fawiWHFPT f ^ T  ?T?T̂ T r«^fc4«IH4 qftSTT %
s r f e  q w n w t % T$m  *nwr- % t  f^ ?t  ^t
% jf iw r  ^  jt ffpft r̂r snffr ^  f e n  t̂tctt i
s t r e t r  t  (srzRcTTnwr *tt  eft ̂ \ \D

* | ?TW  % f t  % 4H Ml SRT
STR f̂fa W TR I )

1 2 3

5TtCTf ^o'fto, frfa ^ (M K , 
■̂o ^ o s fk ft iw r ,

cfhrr, H HI MH, «rt ?+dUcK,
% ^ r  ^nrsft cPTT fwtwt 
*TP?T tfW R  I

5RPT
fk^TK

JM W

. . stctr- frfa jf^ lit  I
f^ rc , f e w ,  'qrwhr sr^rrc i

%0 q^To, T̂*fJTT
IĴ T o U/T0 f f c ,  F̂TST,
Td'TT, 7J3p? f i f t -, <1-41 I

’pTTTcT, W3TU3 STPT3R?, 3 ffcT f WR^TT, T O R
T̂ To IT̂ fo Md̂ l I
sfars?, sfsprJY tt^t r t ,A' \5
t t s t w  fW nfts i

f^TT^r . r^MNM sr̂ ?r

srk v m h c  . v m t *

f^TTT r̂ f f a  faw -
fkwr^nr i
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Vrrfev • • • • n w r ,  m -
^T, 3>fa f̂ RTFT fow - 

^TtTK, iTRxfhr 
fa¥R I

*TBT 5T^T . . 5TW9T 5RTT f%$?, VhTH, . .

tf^TT ^TT *RtcT,

ŜR^TJT, 5 R T ^ T M ^ ,  

fifa, Tf^f^T, •
m*ir, f w r  1

. . . .  ^TvfNiT, ®hlTilri, %7^r,

frfq- 1

. . «TR^, ^ol^T o^tofro ?rfa, Ĥ kH\ ^  frfa,
Tff̂ TT I ■H <14=11̂ 1 frfa, ^TT, q ^ R -

TRT, frfa, r^N N l, 7JZ\ 

^nnf^RT fa?TR STFTR I

i t e m

■Hfui4(< 1

qw hr 1

=K£iH^<, frfa tt^

'<H W R t f o t r , ^ 4 , <  It o t t  s fte ftf^  ^  f ^ R
*R*TR I

. . . . W R ^ rf, *TSTCT, TPT-
TT5T, ^ K l JH K  SFTT
srteftfr^r
sto t^To frfq, n ra tor  
s t # t  sprra- i
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3rn; 5r̂ 9T . . srrorr, sr$ft*Tc?; i
5FTTOT

STFTTC
frfa  ^  y1*i)Pi+t

feWvFT, <I<8<1IC1, sfto ^to

'tcf, frfa  ^  srtefrfw t 
t e i w r ^ r ,  * ftw j? :,

+M 4)<, ^ m t, f^ rr fts ,

3pTPT, h V s ^ t

lift- ^  few -
f^m rq-, T tf^ r wz, wgrf- '

^  ^RfcT, ^ F ifr ,
^ M ^ l r̂, ? T f^  I

Tfr^TT «HIM . fem^KeTl f e l l  ^ rfi fiftr,
^ R irlT , «hrm«n,

^ r f t  sPTTeT, ^T efl1 I

f e f t  . . f e f r ,  ĥ i ^ m  ^  f r o -  srrdta f f a  u-jtiyn ^ rn r ,
f o a i ^ ,  ^ n fW  frrf^rr w t Tspt t  ^  <*i^+<rii i 
^ n f e r  i

fir?#  3  **T5Wf VI ^TRT

1907 . «ft TT*T orrt *Tf5WT : ^TT

W IW  ^TT MPuK ^ l « l  *Teft 

*t% 5RTT% ̂  FTT f% I

( t ) ^ tt f e r t  if r̂sp̂ ft ^ r w

3RTT% OT 3ft^r TT ^ ;

(sr) *rfc ^r, eft Pr^r st

^  f%ci% *rm% W  ^

®rfar f^ramx for* ^  ;

(*r) Pmwi< 53rf^pff % f r o :  
?nr en> ^ it  +i4<=n̂ t »if | ; 

(^r) T̂T *K+K *FT f w r
% skhwh cr: mr%

% f^Rt it̂ T \iH H «?><̂  r̂r ^ ;

( t -) qflr ft, eft drti«iat sqfar 
p̂tt | ; *fk

(^ )  vfk  ?rfr, eft ^T% SRTT
TO T I  ?

p t i f *  i f k  mIw k  *?*n«r
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»Tsft (f^TTTt 
3Tfaft) : (^ )  •T̂ t, WTRTcT S7W
f e r t  t  ^fcr t o  f?nra«r | i % ,

^IH^l 3iT Mdl ^vfT ^ I

(̂ 5r) 2 3 -1 2 -1 9 8 1  ?T 24-2-1982 
SprfST % ^ T R  eft TTTR%

<P>Rd< f e r  Tfir ^  ozrf^nff
^t f^R'fflR f^TT <Nl, rRivft

f  cTOT ^  spt
«n v'if^ri ^tfsrer

^  % f e j  f e n  w r  «rr i

( lr) '{I’ll 'JtN' ^t '3rr
^  | i

(*T) (^ ) -  ^fnft <J=TT̂ n
% f^mW ^  ^fen^r

% %q; fon fa fad  5̂TT7,
^  I  :—

1. H OsT°T % 1%  ̂ Reefl
% ?r ^ r ^ n  % f^ jfod

% <g-0  ̂ 'fllcl ^ ^ftx 5ftST
5rhr ^t W T  ^ I ^ T f  *ftt 't0! iPlil 
% % H l^  >T̂ ’̂ 37^ MKtlT
qr witj ^mt  I  *Tk'  ̂ o
+ k =i i£ ^t T̂Rfr | i

2. f e f r  WRPT % ?TĤ T ^  
fk^m- ?t̂ r «)'iNi <n i  ^ 'jft ^'idi 
^  fi^ft f r o w f  <r  5FT r̂r|

| i ? t f^ j ^ i f ^ i t  ^t ^rr^ff 
% % n«l't>Nci % Piq<?lul F̂>5T
3f sr<r ^t ^ idl £ «ft <m-fVi <a«?i i ̂ >5
TfcIT t  I tffocr w f o z t  ^ T W  
% f^rW  5fk fk^t % ^ g w
T ^  % f%xr o l̂MlR^I ’RIt
f ^ m f f  % m*r ^ ^ 4  w
'Hidi ^ 1

3. ^R d^t ^t
CTT ^m m  *T5R «sTl ^left % I

4. T O -O T  £cft if SETTW
pTftSTW f%TT sff ^ |

5. ^  7T 5Rf?JfKT *fR JR-
^5=ft ^nw ft m  ^FxRTiwhr frd^ t 
% ^  ^ t ^  ^Ictt |, qr
y fe iy  <tqiRl(it ^ T W f % fvrRW
f̂tT fe^t % ^TKR-JT^R ^t Tt^r 

% f^rq ^rnfhr q^Rr % m v  ?n^F 
f̂t ^ ifq d  f e n  w  | i ^ w t

^ T W  % fW B nrf I st?Rt qr
if $rfw rr ^t ^R ^rf 

? fh %  ?fk  v m m  ?nw t
1940 % ^T^iTt % Wl^T ^t STRft

(^ )  ^  5m- ^TT I

str^hs^hr q^T ^u ĥ h ̂ <a

19 08. «Tt TRR5TR 5T7̂ ft :
VTT ftWT wtT T̂RT3T «HII«I W t ^
s|d H ^t t>M I ‘ti :

(^ )  ^T  ^  I  f^  22
5 m ft  ^ 24 '5T?RTt, 1982 cRT
fWFT W T, ^  f e f t  t  ^FxRfcfhT

^t  ^rn fm  fe n  t r tS3

«n ; ,

(^ )  ^  ?r, eft ^ r
T̂T ?ntft̂ FT +<̂ 1 T̂f% % H l̂ i

w t  f  ;
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Karur-Tuticorin. Line

1909- SHRI K. T. KOSALRAM: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) t » allocation made and the ex- 
penditu incurred during 1981-82 so 
far, on the Karur-Dindigul-Tuticorin 
B.G. line in Southern Railway;

(b) the target date for completing 
this B.G. line and the total investment 
for this line; and

(c) whether Tirunelveli-Tuticorin
B.G. line has been completed as peF 
schedule?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN); (a) An outlay of Ris. 2 crores

* was provided for this work for 1981-82. 
An expenditure of about Rs. 1.96 crores 
has been incurred till end of January, 
1982.

(b) No target date has yet been fixed. 
The cost was estimated at Rs. 42.86 
crores originally. This is however, 
under revision due to escalation in

0 trices.

(c) No. A beginning has been made. 
However, progress will depend on the 
availability of funds.

Financial Assistance for Field/Re-
Search work to J.N.U. Faculty 

Members

1910. DR. A. U. AZMI: Will the 
Minister of EDUCATION be pleased to 
state;

(a) the names of J. N. U. faculty 
members who received financial assist-
ance for undertaking field/research 
work along with the amount received;

(b) the name of the research pro-
jects and when they were completed;

(c) the criteria of their selection;

(d) whether university Tiave re-
ceived any complaint from any faculty 
member; and

(e) ii so, the nature of the com-
plaint and action taken on it?

THE MINISTER OF STATE OF THE 
MINISTRIES' OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to
(e). The information is being compiled 
and will be laid on the Table of the 
House.

Allocation of Funds to Universities by 
U.G.C.

1911. SHRI AMAR ROYPRADHAN: 
Will the Minister of EDUCATION be 
pleased to state;

(a) the allocation of funds to each 
University by the University Grants 
Commission for 1982-83 against ' the 
demand of the University; and

(b) the reasons for allocation of 
this fund to each university?,

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and
(b). The University Grants Commis-
sion does not allocate funds to the Uni-
versities for their development pro-
grammes on year to year basis. The 
Commission approves grants f°r deve-
lopment programms etc. to each Uni-
versity, for a Plan perio^ as a whole,
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on the recommendations of the Visi-
ting Committees which assess their 
development .proposals. Within the 
ceilings of the grant so approved, the 
Commission releases funds from time 
to time, on the basis of the progress 
of Schemes.

Karnataka Shipping Corporation’s 
advertisement to sell itself

1912. SHRI S. P. SIDNAL: Will the 
Minister o f SHIPPING AND TRANS-
PORT be pleased to state;

(a) whether Government are aware 
that the Karnataka Shipping Corpora-
tion reccatly advertised an offer to 
sell itself;

(b) if so, the reasons therefor;
(c) whether the Union Government 

propose to extend assistance to the 
State Government owned Karnataka 
Shipping Corporation to tide over the 
deficit; and

(d) the reaction of the Government 
thereto?

THE ■ MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). The Karna-
taka Shipping Corporation Limited in-
formed the Shipping Development 
Fund Committee in their letter dated 
23rd January, 1982 about the proposed 
advertisement in the Press regarding 
its offer for the sale of the company 
as a ‘going’ concern or its vessels. The 
decision to sell itself or its vessels is a 
commercial decision of the Karnataka 
Shipping Corporation. In taking this 
decision, the Shipping Development 
Fund Committee or the Government of 
India do not come into the picture.

(c) and (d). The Karnataka Ship-
ping Corporation had applied to the 

Shipping Development Fund Com-
mittee for a rupee loan of Rs. 372.19 
fakhs in May, 1976 representing about 
75 per cent of the price of the vessel 
namely MV Karnataka’ . On shipping 
Development Fund Committee’s re-
commendation Government of India 
sanctioned a loan of'Rs. 370 lakhs. 
Again, tor the purchase of another

vessel MV KRISHNARAJ Government 
of India sanctioned SAFAUNS loan 
in May, 1979 to cover 90 per cent of 
the purchase price. The Karnataka 
Shipping Corporation accepted the 
terms of loan in August, 1979 and indi-
cated that they would require 
SAFAUNS loan of Rs. 320 lakhs only. 
However, the security documents for 
the grant of SAFAUNS loan signed by 
them in December, 1980 indicated the 
amount as Rs. 225 lakhs. It would be 
seen from this that although the maxi-
mum admissible financial assistance 
was extended by Government of India, 
with reference to the price of the ves-
sel, the company could avail it to the 
extent of outstanding foreign exchange 
loan. The Corporation’s request for 
postponement of recovery of repay-
ment of Rs. 53 lakhs falling due in 
May, 1982 and reschedulement of re-
payment of loan instalments in respect 
of M.V. Karnataka 'is under examina-
tion in the office of the Shipping De-
velopment Fund Committee.

As indicated earlier, it is for the 
Karnataka Shipping Corporation as an 
autonomous body to take decision 
about the selling of itself or its ves-
sels. The Government of India do not 
come into the picture except to take 
appropriate measures to protect the 
Shipping Development Fund Com-
mittee’s interests of the financial as-
sistance already extended to the Cor-
poration.

Grade ‘D’ Stenographers Seniority List

1913. SHRI G. M. BANATWALLA: 
Will the Minister of RATLWAYS be 
pleased to state; *

(a) whether a provisional seniority 
list of stenographers Grade ‘D1 in the 
Railway Board was issued on or about 
30th November, 1981;

(b) whether those recruited directly 
through open competition examination 
have been, contrary to rules, placed in 
the list below LDCs departmental t>ro- 
motee candidates;
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(c) whether under normal rules of 
seniority direct recruites have seniority 
with reference to their examination 
year, over those working as LDCs and 
forming departmental candidates on 
the basis of a local list and who are 
appointed to posts earmarked for di-
rect recruits on ad hoc basis with 
option to change to UDCs cadre;

(d) whether there is dissatisfaction 
against the list among the direct re-
cruits and representations have been 
received from them; and

(e) if so, steps taken to correct the
list? '

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN)' (a) Yes, on 30.9.1981.

(b) The Stenographers recruited to 
Grade ‘D’ o f the Service through the 
Staff Selection Commission by open 
competitive examination have been 
assigned seniority keeping in view the 
provisions in the extant rules.

vo) In terms of the extant rules, no 
posts of Stenographers Grade ‘D’ in the 
Railway Board are ‘earmarked’ for di-
rect recruitment, which is resorted to 
only when sufficient number of quali-
fied candidates are not available for 
appointment on the results of the com-
petitive examination limited to depart-
mental candidates, in the LDCs’ grade.

(d) and (e). Representations have 
been received from some of the em-
ployees concerned against the provi-
sional- seniority list published on 
30.9.1981.- These representations are 
being examined, and the list will be 
finalised, inter alio, taking into account 
the points made therein.

Delinking of Haldia from Calcutta
* Port

1914. SHRI CHIRANJI LAL
SHARMA:

SHRI MUKUNDA MANDAL;

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether any decision has been 
taken on the proposal to delink Haldia 
Dock Complex from Calcutta port; and

(b) The facts thereof?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) No decision has
beep taken yet.

(b) Does not arise.

Crash Programme for SC/ST on 
Railway Service

1915. SHRI SOMJIBHAI DAMOR: 
WiU the Minister of RAILWAYS be 
pleased to state;

(a) whether a crash programme has 
been launched on the Railways to ^ipe 
out the deficiencies of SC/ST all cate-
gories of posts of Railway services;

(b) whether it is a fact that highest 
post of Additional Director} Establish-
ment (Reservation) who has to watch 
the interests of the SC and ST on Indian 
Railways is lying vacant for long 

and the same is being looked after by 
a lower grade officer; and

(c) whether despite the foregoing 
the scheme of crash programme will 
be implemented effectively?,

THE DEPUTY MINISTER IN TI£E 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, in respect of defi-
ciencies in Group *0 & ‘D’. (Class III 
and IV) Services.

(b) The post of Additional Director, 
Establishment, (Reservation), has been 
filled up by an appropriate officer with 
effect from 29.0.1981.
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(c) Does not arise in view of the 
reply given to part (b) of thS Ques-
tion above.

Visit of cultural delegation from 
China

1916. SHRI HANNAN MOLLAH: 
Will the Minister of EXTERNAL 
AFFAIRS be leased to state:

(a) whether any cultural or sports 
delegation from China will visit India 
this year;

(b) whether India will send any 
such ‘ delegation to China; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V, NARASIMHA 
RAO): (a) to (c). The routine ex-
change of cultural and sports dele-
gations with China continues. The 
provisional programme of exchanges 
discussed during the visit to Beijing 
of .tjeam of officials, in December 
1981 ' included the following:

The visit to India of a Chinese 
dance and music group an exhibi-
tion of photographs, 

a gymnastic teamj and the- visit to 
China of an Indian team of dancers 
and musicians, a photographic exhi-
bition. a team of .gymnasts and a 
football team.

Disparity in Pay Scales of Medical 
Officers, Incharge of C.G.H.S. Dispen-
saries under Allopathy, ISM and 

Homoeopathy System ’

1917. SHRI K. LAKKAPPA; Will 
the Minister 01 HEALTH AND FAMI-
LY WELFARE be Pleased to Estate:

' ’ ili
(a) what are the grade and pay 

scales of the Medical Officer YncH3rgt 
of CpHS dispensaries ; of allopathy, ' 
ISM and Homoeopathy;

(b) the reasons for disparity in pay 
scales of Medical Officer Incharge of 
dispensaries of allopathy, ISM and 
Homoeopathy; and

(c) the steps proposed to be taken 
by the Government to create posts of 
Medical Officer Incharge of dispensa-
ries of ISM and Homoeopathic in 
senior scale and the time likely to be 
taken in the process?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) The pay scales 
are as under: '

Medical Officer Incharge 
Allopathic Dispensary

Physician Incharge ISM  
and Homoeo Dispensary/ 
Unit . . .

Rs. 1100— 50 
— 1600

Rs. 650— 30 
—740—35— 
81 o— EB— 35 
—880-—40—
1000— EB—  
40— 1200.

(b) Disparity in pay scales is due 
to difference in j°b requirements, level 
of responsibility and qualifications 
prescribed for the posts.

(c) No such proposal is under con-
sideration.

Steps of achieve family planning

1918. SHRIMATI SANYOGITA 
RANE: Will the Minister of
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the family welfare pro-
gramme is not showing encouraging 
performance due to lack of public 
enthusiasm, in effective delivery 
system for contraceptives and low 
level of literacy; f

(b) effective steps the Govenment 
propose to take to raise the age of 
marriage, develop new technology 
and change social attitude and other 
measures for the progress of the pro-
grammes; and
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(c) the targets fixed in respect of 
sterilisation for 1982-83?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN Mt JOSHI); (a) No, on 
the contrary the programme ha* been 
steadily picking up. The performance 
figures received so far indicate that 
during the period April, 81—January, 
82 there has been an increase of 22.4 
per cent in respect of sterilisations 
and 13.7 pe^ cent in respect of IUD 
insertions for the current year over 
the last years performance in the 
corresponding period.

(b) The following steps are propo-
sed to be taken:—

(1) Intensified efforts will be 
made to spread awareness and in-
formation about small family con-
cept by effective and imaginative 
use of multi-media and inter-per-
sonal communication strategies.

(2) Services and supplies will be 
provided as close to the door steps 
of the acceptors as possible.

(3) Facilities and efforts for ra-
pid increase in female literacy will 
be intensified and expanded;

(4) Population education will be 
extended to youth in schools and 
colleges as well as those out-of-
school. It will be introduced in all 
worders’ education and training 
programmes, conducted by Govern-
ment Departments/agencies and by 
the organised sector.

(5) Elected Representatives of . 
the people at all levels, grass root 
level, village organisatoions, volun-
tary organisations etc. will be
closely assisted and prbvided en~
couragement and support,

(6) For the States lagging be-
hind in performance, specific area 
approach will be followed.

(7) The observance of the law 
relating to minimum age of marri-

age for girls and boys will'*I be 
secured by education of peoples.

(c) The targets for 1982-83 would 
be finalised after taking into ac-
count the actual performance during
1981-82. '

. Steps to remove inadequacies In Delhi 
Hospitals

1919. SHRI ATAL BIHARI VAJ-
PAYEE:

SHRi SURAJ BHAN;

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased "h to 
state:

* '
(a) whether he had paid surprise

visits to some hospitals in Delhi and 
if so, details of his findings; ^

(b) the steps taken since then
with regard to shortage of space, 
staff and equipment and to remove 
other inadequacies; ‘

(c) Delhi populations requirements 
in this regard and proposal to meet 
these requirements; and

(d) by what time these require-
ments will be met?

F

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI); (a) Yes
Sir. The details of findings are given 
in the enclosed statement.

(b) The Government ar« seriousl; 
concerned and striving to improve th
working of these institution® withii
the limited resources. Dispensing 
counters have been increased and 
staff strengthened as necessary N to 
meet the ever increasing pressure of 
patient care. Similarly E.C.G. and 
X-Ray services are being streamlined.
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(c) and (d ). The main problems 
of the Delhi hospitals stem from 
over-crowding and increased rush of 
patients due to rapid growth of popu-
lation and bed occupancy by patients 
belonging to other States. Under the 
plans of the existing hospitals, provi-
sion has been made for the construc-
tion of new buildings, extension of 
space for essential services, opening 
of new wards) strengthening of secu-
rity and Administrative services, es-
tablishment of additional operation 
theatres and provision of modern 
equipment. Two major hospitals, each 
with a bed strength of 500 beds are 
under construction. Sixth Five Year 
Plan of Delhi also envisage construc-
tion of three 100 bedded hospitals. 
This will go a long way in meeting 
the requirements of Delhi.

Statement

(i) Cleanliness was the first ca-
sualty in the hospitals visited.

(ii) Long queues were found for 
medicines at the counters and for 
ECG outside ECG rooms.

(iii) Maintenance of stores and
distribution of Medicines and other 
materials were extremely unsatis-
factory. In some places the stores 
were kept open. .

(iv) Accumulation of dirt and 
dust in hospitals was being ignor-
ed in a very casual manner.

(v) Medical equipment, includ-
ing X-ray machines were lying idle 
for want of maintenance.

(vi) one emergency ward did not 
have proper management.. *

(vli) In one hospital, the cons- 
-truction o f  some wards had stop-
ped the contractor, for some un-
known reasons, had run away.

(viii) The hospitals were crowd-
ed—not only by patients but by a 
large number o f friends and rela-
tives who came to attend on the 
patients. This added to the difficul-
ties of keeping the hospital clean.

(ix) The number of patients had 
abnormously increased, but there 
had not been a relative increase in 
the number of doctors, nurses and 
other staff. As a result. patient 
care suffered.

•
Companies which have approached 
the Government for development of 
container handling facilities at Cal-

cutta and Haldia

1920. SHRI NIREN GHOSH; Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether some companies have 
approached the Government for seek-
ing permission to develop countainer 
handling facilities at Calcutta and 
Haldia;

(b) if so, names of the said com-
panies; and

(c) the decision of the Govern-
ment in this regard?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) During 1981, Cal-
cutta Port Trust had invited, through 
press advertisement, applications from 
private parties for setting up a Con-
tainer Freight Station.

(b) The names of the seven parties, 
who responded to the said advertise-
ment are as under:—

1. Vivek S^eel Industries Pvt. 
Ltd.

2 . Western Carriers.

3. Qta Fallows Forwarders Pvt. 
Ltd.

4. Shaw Wallace and Co. Ltd.

5. Sinclairs Hotels and Transpor-
tation Pvt. Ltd, ■.



6. Sarat Chatterjee and Co. Pvt.
Ltd.

7. Sureka Banjiya Udyog Pvt.
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Ltd.

(c) No decision on these offers has 
been taken as yet.

VTPTT W

TtsrmT

1921. F̂T7 : 'FTT

P3T ^TT^T ■Hcfl ^  eld l̂ t =Ft ^Ml 

^7T f% ;

^  1981 r̂r r̂

tnxnfnsfhr f w ' n  ^  ^  m  Jr

(^ )  w  t o r  ^ r̂ 
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fw ^ riw r ^ q -  ferr
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vn<IR+ f ^ r h r ,

*nfe ^ f f  *tw t  w

t  ; s fa

(̂ t ) ?ft*ff ^t fa w r w r -

3K  | f*nf ^  1981 %
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( 1981 ^  3THWTT % ^ fl«l4. ^ T M % 3TTHK ^  HHHlftd STRvf) n
r '

<,IVM 1 5#l 1 Rid Ĥ sfl +<^ 1980
"o

yuidm Ĵ|d*il ^Id'^T
# 1

• "S

I 2 3 4 5 6

*TTTc? TT*S . 478,657* 363,600* 276,691 ’

1. 5TKtT5T̂ ?T . . 1980 39,902 30,070 30,580
2. HUH . . — — — —
3. . . . *liM, 1980 39,719 35,232 23,784
4- ^*Kld . . ifl" 23,442 32,386 1 2,5 7 1

r̂?rr ,̂ 19800 x 1
S. £PWI>J|| . , 1980 7,656 4,828 3,359

6. r**u*M ■ . srsNr, *rf ?ftT -"P

*H l{, 1980S3  ̂’ 3,924 2,695 4,095

7. 'jfffT sflT +u*iU . .CN ' *T̂ , 1980 3,891 5,019 4,885
8- +HU+ . . TOW, *Tf ,  1980 18,106 1 9,0 11 17,613

9. •£<<?! . . h n  yirvr
%

*Tt  1980 8,178 12,056 10,819
10. ttw sr%?r . . fadH i,

1980 53,451 34,228 14,194

11. . . HM, W$, 'jH
v>HlS, 1980

S3 ^1 36,964 26,365 19,063
12. . . RldH<, 1980 620 703 844
13. . . RidM<,

198 0 1,117 ‘ 749 810

14. . . *Tf, 1980 518 573 1,701
‘ *
15. >diHH . . «TH, 1980 27,625 19,911 13,762
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1 2 3 4 5 6

16. 'MM . . srsfcr, 1980 9,047 6,389 3,892

1 7. TTST̂ TFT . fadH<,  m ^«K ,
1980 46,465 21,517 12,061

18. faPHiH . . STW, *Tf, 198-0 ‘ 182 360 1,941

19. dfHHHli .CN ^ l l ,  %w*d 3
1980 29,215 30,088 28,128

20 . fsrjrr . . *Tf, ^T, 1980 1,521 1,494 1,128

21. skK . . f t dH<,  4H^«K
1980 93,618 41,502 29,436

22?<TfWM «HIM . *H*d 3
1980 ' 2 9,1 5 5 34,129 37,671

w;*i *rtfan w a

23. 4|'**nH ^rH+l«||<#W fadH*:, Vl^sl <

*  ^  . . 1980 114 79
69

24. «<S«INH sr f̂l .
1980 738 401 1,487

25. - ^ I c i  . . *Tf, 1980 98 164 83

26- <*K<I Mt* qHK I 4 j \ HN, 'HIH, 1980 90 63 72

2 7. .  . fadH<,  1980 1,962 2,158 f ,037

28. *fNT, j f a  . HN, 5T^T, 1980 463 643 525

29. STSrefa . . *TT#, 1980 75 35 45

30. . . RidHi ,  *n*^-
5R, 1980 . 366 430 751

31 . qtfo%d . . vHHlC, « 4IW
1980 480 287 275
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Budge Budge-Namkhana Line

1922. SHRI MUKUNDA MANDAL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a new Railway line 
from Budge Budge to Namkhana and 
a link line from Lakshmikantpur to 
Kulpi have been approved and in-
cluded in the Supplementary Budget 
for Railways, 1981;

(b) if so, facts thereof;

(c) whether the construction work 
is in hand; and

(d) if so, since when and extent of 
work done?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
MALLIKARJUN); (a) The project
has been included in the Supplemen-
tary budget 1981-82.

(b) The length of the link from
Budge Budge to Namkhana is about 
92.7 Kms. and that of Lakshmikant-
pur to Kulpi .9.1 Kms. The total cost 
of the project is about Rs. 2077 crores. 
The proposed line will connect the 
terminal stations of the electrified 
suburban sections of the Sealdah di-
vision viz.. Budge Budge, Diamond 
Harbour and Lakshmikantpur and 
provide electrified suburban services. 
It will also develop the Sunderbans 
region in West Bengal which has 
remained under developed mainly or> 
account of inadequate transport faci-
lities. t

(c) and (d). The Planning Com-
mission have been approached for 
formal clearance to the project( which 
is awaited. As soon as the clearance 
is received from the Planning Com-
mission, further action will be taken.

National Institute of Ayurveda at 
Trivandrum

HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the reasons for the delay in 
giving final clearance to the establish-
ment of a National Institute of Ayur-
veda at Trivandrum, Kerala; and

(b) when the Government of Kerala 
propose to take final decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI); (a) and (b). There is 
no proposal at present to establish a 
National Institute of Ayurveda at Tri-
vandrum, Kerala as we already have a 
National Institute at Jaipur. However, 
there is a proposal for setting up of an 
Indian Institute for Advanced Studies 
and Research in Ayurveda in Kerala. 
The Institute is proposed to be set up 
after amalgamating a few existing 
Institutes/Units now operating under 
the Central Government; 'Government 
of Kerala and the Central Council for 
Research in Ayurveda and Siddha, an 
autonomous organisation under the 
Central Government. It is proposed 
to obtain the clearance of the Central 
Council for Research in Ayurvecft and 
Siddha in the first instance. There-
after, the Government of Kerala will 
be requested to give their formal clear, 
ance.

Kumar ghat—Agartala Line

1924. SHRI AJOY BISWAS:
SHRI BAJU BAN RIYAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have taken 
any initiative for the construction o«f 
33Rm new railway line from Kumar- 
ghat to Agartala;

(b) if so, details thereof;

(c) if not, reasons for the delay; and

1923. SHRI A. NEELALOHITHA- (d) how long it will take to decide
DASAN NADAR: Will the Minister of it?



THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d) A preliminary 
engineering-cum-trafflc survey (Up-
dating) for the rail link from Kumar- 
ghat to Agartala (120 kms) has been 
sponsored by North Eastern Council at 
their cost. The Northeast Frontier 
Railway Administration have been ins-
tructed to complete this survey as ear-
ly as possible. Further consideration 
to this project will be given after the 
survey is completed and technical and 
financial viability of the project is 
carefully evaluated. Construction of 
new railway lines also requires clear-
ance by the Planning Commission. It 
is, thereforei too early to say as and 
when the project will be taken up for 
construction.

Railway Computerisation.

1925. SHRI JAGDISH TYTLER:
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether the inter-ministerial 
team which had toured abroad to study 
railway computerisation has submit-
ted its report;

(b) if so>, the details of the recom-
mendations made by the team; and

(c) if not, when the team’s report 
will be available?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Not yet.

(b) Does not arise.

(c) The team’s report is expected
to be available by the end of March, 
1982. '

Fellowship Holders in J. N. U.

1926. SHRI N. K. SHEJWALKAR:
Will the Minister of EDUCATION be 
pleased to state:

(a) the particulars of the fellowship 
holders in Jawaharlal Nehru Univer- 
3841 LS—5
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sity Delhif who have not completed 
their M. Phil/Ph. D. programme;

(b) their Research topics and the 
particulars of the Supervisor, and the 
year of registration;

(c) the amount of Fellowship they 
drew from the University;

(d) whether Government have re-
ceived complaint from any Member of 
Parliament to this effect that Fellow-
ship holders seldom do research; and

(e) if So, the findings in this regard 
and action initiated thereon?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATi SHEILA KAUL):
(a) and (b). A statement giving the 
information is laid on the Table of the 
House [Placed in Vibrary. $ee No. 
LT-3480/82]

(c) The information is being com-
piled and will be laidj on the table of 
the house.

(d) and (e). In a communication ad-
dressed to the President in his capacity 
as Visitor of the University, a Mem-
ber of Parliament had, among others, 
mentioned that some students availed 
themselves of full-term fellowships 
without ever attempting to do any 
research work during their entire stay 
In the University. As no specific 
instances were mentioned, no verifi-
cation of the allegation was possible. 
However, the observation made by the 
Member has been brought to the 
notice of the University.

Criteria for Recruitment of Coolies

1927. SHRI SUSHIL BHATTA- 
CHARYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) details o f the criteria fol-
lowed in recruitment of coolies by 
the railway authorities; and

(b) criteria for giving licences for 
this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN
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THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) and (b). The num-
ber of licensed porters who carry 
luggage of passengers to and from 
the trains is fixed on the basis of vol- 
lume of traffic deal with at the sta-
tion. The licences for this purpose 
are given to suitable candidates, who 
fulfil prescribed qualifications.

ig i Written Answers

Non-functioning of computer in J.N.U-

1928. SHRI RAM VILAS PAS WAN: 
Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: ,

(a) -whether Government are aware 
of the fact that at Jawaharlal Nehru 
University, Computers are not func-
tioning for the last one year;

(b) whether it is a fact that all 
service Engineers were trained ab-
road at the cost of the University;

(c) if so, the amount spent on 
them;

(d) whether it is a fact that the 
discontentment is prevailing among 
the staff and faculty members due to 
appointment of an unexperienced per-
son in computer as head of the school; 
and

(e) if so, the action Government 
propose to take on it?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Due to extensive and continuous 
use, one of the Computers, which has 
almost run out of its life, has occa-
sional breakdowns. Other Computers 
which are smaller systems are func-
tioning normally;

(b) Yes, Sir. '

(c) Rs. 1,19,900 (approx.)

(d) No, Sir.

(e) Does not arise.

Persons kil̂ pd and injured by a Goods 
Train at Dalsingh Sarai Station ol 

N. F. Railway

1929. PROF. AJIT KUMAR MEH-
TA: Will the Minister of RAIL-
WAYS be pleased to state:y

(a) whefther it is a fact tha a num-
ber of persons were killed and injur-
ed by a goods train at the Dalsingh 
Sarai-Station on the Baruni-Samasti- 
pur Section of the North-East Rail-
way on 21st January, 1982;

(b) if so, whether any inquiry has 
been held by the Government into 
the incident; and

(c) if so, details thereof and the
action taken by the Government in 
the matter? .

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) to (c). On 21-1-
1982 Train No. 22 Dn. North Bihar 
Express arrived Dalsingh Sarai Sta-
tion on line No. 3 at 17.50 hrs. When 
Down Garhara Special Goods, which 
was already standing on line No. 2, 
started at 17.55 hrs., four persons 
who were crossing the railway track 
instead of using the foot-over-bridge, 
were injured, of whom 2 died subse-
quently. According to the findings of 
the Inquiry Committee these persons 
were crossing the railway track in 
face of the moving train and were 
themselves responsible for the unfor-
tunate mishap.

Purchase of high-value machine tools

1930. SHRI HARIKESH BAHADUR: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether high value machine 
tools worth crores of rupees are being 
purchased for various Railway Work-
shops through global tenders;

(b) If so, what criteria are fixed 
for considering indigenously-produced 
machinery against imported ones;
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(c) detailed break-up of such con-
tracts signed within last six months 
with indigenous machinery supplies 
and foreign machinery suppliers; 
and

(d) whether it is a fact that indi-
genous suppliers have been ignored in 
the selection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Yerf

(b) All offers for indigenous and 
imported machines are evaluated com-
mercially and technically and decided 
on merits of each case. A price prefer-
ence upto 15 per cent is allowed to

the indigenous offers over foreign 
offers. The offers are compared on 
the basis of rates as would work out 
on the basis of F.O.R. destination ex-
cluding Sales Tax. Excise Duty and 
other levies in case of indigenous 
offers and Customs and other import 
duties in case of foreign offers.

(c) Two statements showing the 
contracts iplaced on indigenous and 
foreign machinery suppliers during 
August, 1981 to January, 1982 are en-
closed Statement (Annexure-I and 
Anr jgmre-II).

(d) No. On the other hand, the in-
digenous suppliers are allowed a price 
preference upto 15 per cent as stated 
in (b) above.

Statement a n n e x u r e - i

S. Tender
No. No.

Firm Description of Machinery and Quantity 
Plant

I 63/81 M/s. K .G. Khosla Compressors 
Ltd., New Delhi.

Reciprocating Piston Air-Com- 
pressors.

4

2 67/81 M/s. Voltas Ltd., Bombay Wheel & Tyre Boring 
Machines.

3

3 68/81 M/s. Kirloskar Bros. Ltd., 
Pune

— do— 5

4 00 — do—* - H l o - 2

5 71/81 M /s. H .M .T . Ltd., Bangalore Horizontal Medium Duty Milling 
Machines.

5

6 72/81 — d° — Heavy Duty Horizontal Milling 
Machines

4

7 73/81 — do— Medium Duty Vcrtide Milling 
Machines.

2

8 74/81 — do— Heavy Duty Vcrtide Milling 
Machines.

4

9 75/81 — do— Medium Duty Universal Milling 
Machines.

18

10 76/81 — do—■ Heavy Duty Universal Milling 
Machines.

16

11 83/81 M/s. Batliboi & Co. Ltd., 
Bombay.

Light Duty Verticle Milling 
Machines.

1

Total 64
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A N N E X U R E -II

S.
No.

Tender
No.

Firm Description of Machinery and Quantity 
Plant

1 57/8*

2 58/81

3 59/8 i

4  60/81

5 61/81

6 62/81

7 64 /3 1

8 65/81

Ms. Howden Compressors Rotary Screw Air Compressor* 
Ltd.. U .K.

M /i. Etchells Machinery Ltd., 
EngHnd.

Horizontal Hot Upset Forging 
Machines.

M /s. National Machinery Co., Horizontal Hot Upset Forging 
U.S.A. Machines.

M /s. F U M U C O  AlCriENGES- 
ELLSCHAFT, West Germany.

— do-

M /s. Wilhelm Hcrm Holm Gmbh, Railway Wheel Presses. 
West Germany.

— do—

M /s. Wilhelm Hegenscheidt 
GmbH, West Germany.

M /s. Wilhelm Hegenscheidt 
GmbH, West Germany.

— do—

Heavy Duty Carriage & Wagon 
Axle Journal Turning & Bur-
nishing Lathes.

Heavy Duty Loco Axle Journal 
Turning and Burnishing 
Lathes.

i4

11

12

9 66/81 — do Heavy Duty C & W  and Loco 
Axle Journal Turning & Bur-
nishing Lathes.

10 70 /81 M /s. Webster & Bennett Ltd.,
U .K .

11 77/81 M /s. Fortuna Werke Maschi-
nenfabrik, West Germany.

12 78/81 M /s. M U H R  UND Bender,
West Germany.

Heavy Duty CNC Vertide Wheel 
& Tyre Boring Machines.

Precision Cylindrical Grinding 
Machines.

Combined Shearing Punching, 
Cropping and Notching 
Machines.

13

13 79/8i M /s. FICEP SPA, Italy. Combined Shearing Punching, 
Cropping and Notching 
Machines.

10

14  80/81

15 81/81

M /s. H EN R Y PELS & Co. 
Ltd., England.

M /s. Wilhelm Hegenscheidt 
GmbH, West Germany.

Combined Shearing Punching 
and Nibbing Machines.

Under Floor Pit type Wheel 
Lathes.

16 82/81 — do— — do

Total 122
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Unauthorised passengers in Reserved 
compartments

1931. SHRI R. PRABHU; WiU the 
Minister o f RAILWAYS be pleased to 
state:

(a) whether the Ministry of Rail-
ways have received any complaints 
regarding encroachment by non-reser-
ved passengers in compartments 
meant for reserved passengers during 
last one year;

(b) if so, the measures that Gov-
ernment propose to take to ensure 
that l°ng distance passengers perform 
journey undisturbed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) and (b ). Cases of 
unauthorised passengers entering re-
served coaches have been reported. 
The Travelling Ticket Examiners and 
Coach Attendants manning reserved 
coaches have instructions to prevent 
entry of unauthorised passengers in 
such coaches. At time, however, it 
becomes difficult for the staff to con- 
tjrol unruly passngiers. Intensive sur-
prise checks are conducted from 
time to time development large num-
ber of travelling ticket examiners. Rail-
way Protection Force and Government 
Railway Police Personnel with Rail-
way Magistrates and unauthorised 
passengers travelling in reserved coa-
ches are dealt with as per rules. Cases 
of deliberate negligence on the part 
of railway staff are viewed seriously 
and appropriate action is taken 
against them.

Violation. otf International Code of 
Marketing of Breast Milk Substitute

1932. DR. SUBRAMANIAM SWAMY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that India 
has extended its full support to the 
International "Code of Marketing of 
Breast Milk Substitutes such as Baby- 
Foods, Feeding Bottles and Tests;

(b) if so, whether it is also a fact 
that the Code states that no such 
advertisement should have pictures of 
infants;

(c) if so, whether the Government 
are aware that a National Cooperative 
Dairy has launched a nationwide 
advertising campaign advertising a 
brand; and

(d) if so, what steps are being taken
against such advertisements? '

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 

BEN'M. JOSHI): (a) A draft code of 
conduct relating to the production and 
marketing of infant foods is being 
processed on the lines of the Inter-
national Code of Marketing of Breast 
Milk Substitutes, drafted by the joint 
WHO/UNICEF Meeting on Infant and 
Young Child Feeding.

(b) The draft Code stipulates that 
“Neither the container nor the label 
should have picture of infants, nor 

should they have other pictures or text 
which may idealise the use of infant 
formula.”

(c) and (d). As the Code is still in 
draft stage; no action is possible.

High power Advisory Committee in 
Delhi on Population Education, Health 

care and sex education

1933. SHRI D. M. PUTTE GOWDA: 
Will the Minister of EDUCATION be 
pleased to state;

(a) whether a seminar was held in 
Delhi regarding population education, 
health care and sex education;

(b) if so, whether a high powered 
Advisory Committee on Population 
Education has been set up in Delhi; 
and

(c) what are the recommendations 
and guidelines of the Committee that 
will supervise the implementation of 
the programme?
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THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) An 
all-India seminar on Population Edu-

- cation for high level educational ad-
ministrators from different States and 
Union Territories was organised in 
New Delhi during February 18-19, 1982, 
by the National Institute of Educa-
tional Planning and Administration.

*  (b) A National Steering Committee
was set up in the Ministry of Educa-
tion and Culture on the 1st August, 
1980, with overall authority for co-

ordination as well as implementation 
of the Population Education Prog-
ramme.

(c) The National Steering Com-
mittee periodically reviews the pro-
gress of implementation of the pro-
gramme at the national and state 
levels. It also advises the Govern-
ment on matters of coordination.
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Alleged involvement of porters in 
reservation rackets

1935. SHRI E. K. IMBICHIBAVA: 
WiU the Minister of RAILWAYS be 
pleased to state;

(a) whether some of the New Deihi 
railway station porters were found in-
volved in malpractices and also were 
found involved in reservation rackets;

(b) whether any other railway offi-
cials were also found involved in re-
servation racket;

(c) details of the steps taken by Gov-
ernment to prosecute them; and

(d) results achieved, so far, in this 
regard?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-

ARJUN); (a) Some licensed porters
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were found involved in the malpractice 
of cornering of seats in the coaches.

(b) No.

(c) and (d) Licenses of porters in-
volved in malpractices have been can-
celled. The position is under watch.

Provision of additional platform at 
Kesinga

1936. SHRI RASABEHARI BEHERA: 
Will the Minister of RAILWAYS be 

pleased to state:

(a) whether Government have re-
ceived representations from the people 
of Kesinga, Kalahandi for providing 
an additional platform at Kesinga 
Orissa, in the Waltir-Raipur railway

line for the convenience of Kalahandi, 
Koraput;

(b) whether Government have de-
cided to start the construction work; 
and

(c) if so, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes.

(b) Not yet.

(c) Does not arise.

Raid on Railway Godowns at Howrah

1937. SHRI NARAYAN CHOUBEY: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that Railway 
vigilance had made raid on the Rail-
way godowns at Howrah recently;

(b) If so, on what date;

(c) whether it is a fact that during 
this raid many illegal activities of a 
section of the Railway staff came to

'light;

(d) if so, what are these; and

(e) what actions have been taken 
by the administration in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes. Raid was conducted 
at Howrah Lost Property Godown TOP 
Shed No. 4.

(b) On 7-11-1981, 9-11-1981 and
11-11-1981.

(c) to (e) No information can be 
furnished at this stage as the matter 
is sub-judice.
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Unlicensed Porters at Delhi Railway 
Stations

1939. SHRI MATILAL HASDA; WiU 
the Minister of RAILWAYS be pleased 
to state:

f e r f t  ERxrfirr fotfrfcr q?t ^  | ; 

*rk '
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1W  3TT | ^TT gETR I trctrt

(a) how many unlicensed porters 
are operating in various Delhi Rail-
way Stations, Station-wise details 
thereof; and

(b) steps taken by Government to 
end this menace?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK 
ARJUN): (a) and (b) Only licensed 
porters are authorised to work as por-
ters at the Railway Stations. Un-
authorised persons are dealt with as 
per rules.
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5. *M¥ltof=l$K ^ lOO^d^flit +TgiJTT+l4 . . 3. 25
6. f t ?  *̂Ul SftT f̂cJK O T  . . . 21. 25

7. tlS'ti T̂WT 34 “Ft ■'il'Si crqT 4̂ fc( 1 <_ +1 <ti m
<14 0 «  ^ P^l Os d^ Hiel Os <̂1 PifdK ) . . . 14. 67

8. ?T<R t  ^ CFT5 f t ?  §  ?WFT cTT ^  ?T^T ^
cT*TT qtTR . . . . 2. 26

9. ff*r f t ?  ^  • fr  ^  *f*m ftdw ^  f t ?  f̂r ^ptt
♦Jtl K »̂T ®MM . . . . 30. 00

10. flM «t l̂5)<.-4̂  £̂<- et>'l x,%| ef,^ cf«4 [ *J£JR
•t><.»l »̂T <t>W . . . . . 21. 99

11. Os s fa  Os cR7 ■eOsl°h<.«i sftr
«t»W . . . . .  . 21. 27

12. ^ Md < ff*T f t ?  °f t  xrt^+<«i ct c t  gtnr t o  (iter jfcrror II
S + h + n 1 d + ) . . . . . 51. 00

13. f4>0^ t j  d^r gyi< t p t  . . 15,, 72

14. < M W  0^ . . . . .  . 21. , 00

15. *T?^ to  13 (U m  R h I  f t ?  <n>) 8. 00

16. ?rtoRi«T ;t *k  f t ?  ^r ^ft^T<T*cr?rr $ st r  . 1. 00

17. ,HI'>ll(;y)̂  T̂ ?Jo <fto 41s 1 cRi 0 sto f t ?  ^T Wlstav*! cPTT
^9TX T O  . . . . . . 8. 00

18. , f̂fST ft »T%ft CRT ffa  ^T ^1+<U| ^yK
apT*f . . . . . . 10. 00

19 . qzr?nsrft?^T  f̂yfrfr̂ iJT gsnr . . . . 10. 00

20 . HIS  ̂ 0^ ^T ;4?l^l^<.',l d^l <JtlK T O  . . . 2,. 00
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21. f̂fcTT + MIHt *£? ft ?TT^t T̂̂ R 3 ^  *Tf̂ T
-®fls)<tK’Jl ^  ŜTTT 37FT . . . s . .

y

22- f t?  ft ^RT^T <lh d"t> “frt T̂T ^^t^R^T

gsnr . . . . . .

23. ft ?  3TT -̂ 1̂ 1̂ i <|J| d^l ^cTR r̂nt . . .

24. THT f*l-*1 -H % srfHl < 5T3 X X X I J  iH'S't>f ^t
^ str tt  sh h t *t?^ to ‘V '  qr 5ft a tr^o qr 3ft»

ittTo <HJI Ml
25. fto it- 55 qr f^dPm^ h+kh  f w n
26. ‘V ’- 4 7  qr ■H + KH f«IWMI
27. qzqwsr ft frwr ^  qw^r |

|
28. t o  IT -47-58  *nft 1981-82 ft ^Mj#̂ =t>dIH<HI<J* O

j t w  |

29. JTfftert-srcrs* f t ?  . . . .  .

30. \Jl<a1 <1 ft fd l̂'t' 'FR •T'jTWTtp ft ?  . . . .

31. W  f t?  ft t̂fft*T ^  qW  f t?  . . .

32- f tr ^ J F R ft  q O T f t ? ^  ^^17^ ft ?  . . .

33. ^  f t?  ^tfft*r ft ff*T f t?  ^  *£t?r f t?  sfh; ifri fr?

34. Tr^TT-wt^T f t ?  . . * . . .

35. *T?^ fto 3 . . . ' .  .

36- HdH^M ft ?  . ■ . . . .

37. TETf^Tt f t?  ft k m  f t?  spf 1250  $ 3  ^ t SP^rf <T}7 rftft-
3R̂ T 5rfk §ETR ^ t4  . . * . . .

38. ^ R  for f t ?  ifTT N f̂NRUT TTqf gjjR  (qjt# *r^T f t ?  
ft tf^5T ^  ^ftgt f t ? )  . . . . .

39. <uMld fft^ f t ?  ^T =TtftWT qsf g?TR ^PT . . ^
40. smrrw?ft f t ?  ^t ^ftfhRw q;  ̂ *prR ^  y
41. *MI£< ^  TTHT 37T *pTR 37FT f ^ f  T^TsftdJ

*TPT cTF ^ETftWT M l |

2 . 00

5. 00 

1 0 . 00

30. 00

1 5 .0 0  

30. 00 

5. 00 

8 . 00 

50. 00 

1 0 . 00 

30 . 00 

1 0 . 00

7. 00

1 0 0 . 0 0

2 0 . 00 
90. 00
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FTOT JRT
rTm ffaTnT

1941. Sift 4(4 "**tA '3T*T :
Hcfl =idi  ̂ *̂Mi +^1 f% :
<NW H % TTFT EJTFT
Jf W  ^T% TT^

'*nw ?; if s*rc
f̂*TT̂  cT*TT W  iTTfr f^ r fw  ^

^T lt 'Jll̂  % f̂ TTTT HTT ^  3̂7
PluN f^Ml T̂̂ TT ?

+ic»m4| cT̂TT T̂FT f^WFT
(«ft ^ £ h *I'*0t ) : ^T

f̂̂ TTEFft ^nft % =tiKU| 5 03/
504 ^Jnrj -̂ f̂rspp w n ;  q^rtw 
t  ^htft
% 6 fe*T =m im mRiR’1 ^fT% îT

HWN «T*ft ^ I

Making U.G.C. more effective

1942. SHRI XAVIER ARAKAL: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to 
state;

(a) whether Government intend to 
reconsider the functions and composi-
tion of U.G.C., if so, details thereof;

(b) whether Government have re-
ceived any recommendation to amend 
the Act so as to make U.G.C. more 
effective; and

(c) if so, details thereof?.

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL 
WELFARE (SHRIMATI SHEILA 
KAUL): (a) to (c). It is the constant 
aim and endeavour of the Govern-
ment to make the functioning of the 
U.G.C. more effective for oromoting 
higher education, specially in the
context of inclusion of Education in 
the Concurrent List of the Constitu-
tion. This is a continuous process.

Extension to retired teachers In J.N.U.

1943. SHRI DALJIT RAM SARAN: 
Will the. Minister of EDUCATION 
AND SOCIAL WELFARE be " pleased 
to state:

(a) the policy of Government and 
J.N.U. regarding extension to retired 
teachers;

(b) the particulars of the teachers 
who are being presently considered 
for extension; the criteria for recom-
mending the names’ of the retired 
teachers by various Schools/Centres 
for extension of service;

(c) how long each of them rendered 
their service to University and ' how 
many M-Phil./Ph.D. did they success-
fully supervise while in J^waharlal 
Nehru University; and

(d) whether it is a fact that auto-
matic extensions to retired teachers 
will block promotion avenues to junior 
teachers and job opportunities to un-
employed young Scholars; if so, the 
plan Government propose to initiate 
to remove such hurdles "before pro-
viding extension to retir-ed people?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) to (c). There is no provision in. 
the Ordinances of the Jawaharlal 
Nehru University, for extension in 
service of teachers beyond the age of 
superannuation, which is 60 years. 
However, the Executive Council can 
re-employ a teacher in the interest of 
the University after retirement, fpr a 
period not exceeding three years} in 
the first instance, provided the teach-
er has not attained the age of 65, years. 
Such re-employment is made by the 
Executive Council on the recommen-
dations of the Vice-Chancellor, who 
examines the proposals made by the 
Centres/Schools of the University, in 
consultation with Senior Faculty 
members.
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The following three teachers are 
being considered for re-employment

Name of ths Teacher 

1

1 . Prof. Satish Chandra . . . .

2. Prof. R.M. Bakaya . . . .

3. Prof. Ram Rahul . . . .

as detailed below;

Period ofservice Number o f M . Phil/
rendered to JNU Ph.Ds awarded under

their supervision

2 ‘ 3
M. Phil Ph.D.

. 1-9-1970  to 2 3
14- 1-1973 and
15- 1-81 onwards

. 17-7-1967  to . .  1
17-4-1982

. 2 -12-1961 to 3 1
21 -7-1981

(d) Does not arise, as re-employ-
ment is not automatic and is made 
only in exceptional cases.

Corruption, and bribery in Delhi 
Transport Directorate

1944. SHRI JAGPAL SINGH: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news 
item “Delhi Parivahan Pradhikaran 
men riswat ki dar chaddi” appeared in 
the Nav Bharat Times of 13th Feb-
ruary  ̂ 1982 highlighting—increasing 
corruption and bribery in Transport 
Directorate; that it is impossible to get 
work done without greasing the palm 
of the officials; appointment of touts 
to extract money on behalf of officials; 

catching red-handed a tout by the 
Vigilance of the Directorate while 
accepting bribe who divulged the shar-
ing of booty by all, non-furnishing 
of name and address o f the tout in 
the Directorate’s publication;

(b) if so, reaction of the Govern-
ment thereto;

(c) action taken, with details 
thereof to cleanse the Delhi Trans-
port Directorate and to make the

same function adequately, effectively 
and purposefully; and

(d) steps taken to check the regular 
plying of contract carriages as charter-
ed buses?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c) Directorate
of Transport Delhi Administration, 
have informed that various steps are 
being taken to eliminate the malprac-
tices n the working of the Director-
ate. Periodic raids are also organiz-
ed and visitors are warned through 
prominent display notices to avoid 
touts. Also, periodic transfers of 
officers dealing with particular sub-
jects are effected.

(d) Central Government keeps on 
impressing upon the State Govern-
ments/Union Territories the constant 
need for rigid enforcement of statu-
tory, provisions.

Cheeking the use of pressure horns 
and coloured beam lights by motorists

1945. SHRI SHEO SARAN VERMA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state;

(a) what steps have beefl taken to 
check the mounting use of pressure
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horns and coloured beaim iights by 
the motorists in the country giving 
chances to accidents, damage to ears,
noisfe polution and disturbing the
people; and

(b) details of steps taken to enforce 
the provisions of the Motor Vehicles 
Act, 1939 in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) to (b ). Under the 
provisions of the Motor Vehicles Act, 
1939, the State Governments/Union 
Territory Administrations are empo-
wered to make rules relating to noise- 
levels By vehicles as also signalling 
appliances. The State Governments are 
executive authorities to implement the 
provisions of the "Act and the rules 
made thereunder. From time to time 
Central Government keeps on impres-
sing upon the State Govts/U.T. Admi-
nistrations. The need for appropriate 
steps for regulating the vehicle opera-
tions so as to eliminate possibilities cf 
accidents, noise pollution etc. The 
Central Government has also brought 
to the notice of State Governments/ 
Union Territory Administrations the
I.S.I. Specifications for horns. The 
Department of Heavy Industry has 
also been requested to examine the 
development of suitable system of 
lighting and to take up with the ve-

hicle manufacturers for fitment of 
such devices in all vehicles.

Administrative and operational control 
charges scheme of D.T.C.

1946. SHRI B. D. SINGH; Will the 
Minister of SHIPPING^AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the 
Delhi Transport Corporation has re-
vived the Administrative and Opera-
tional Control Charges (AOCC) 
Scheme which was discontinued in 
1978 following reports of various Com-
mittees recommending that the system 
be abolished;

(b) whether it is also a fact that 
the AOCC scheme has been revived 
by the D Tc without the approval of 
the authorities concerned; and

(c) if so, the reasons for reintroduc-
ing the scheme and reaction of the 
Government thereto?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) The DTC in May 1977 
had decided that simultaneously with 
the enhancement of rates payable to 
Standard Sized P.O. buses under Kilo- 
metrage Scheme, an option be given 
to the operators of S.S. buses plying 
under AOCC Scheme (Administrative 
and Operational Control Charges 
Scheme) to switch over to the Kilo- 
metrage Scheme. As a result of exer-
cise of such option, all the standard 
size buses came under Kilometrage 
Scheme by 31st March, 1978. Similarly 
DTC, later on in May 1979 decided 
to bring all Mini buses operated under 
AOCC Scheme to Kilometrage Scheme. 
However, .the Graduate Entrepreneurs, 
one of the categories of private opera-
tors engaging mini buses under DTC’s 
AOCC Scheme did not agree and took 
the matter to the Delhi High Court, 
who granted interim Stay Order. The 
petition was withdrawn by the Gradu-
ate Mini-bus operators in July? 1981. 
They have been however, allowed by 
DTC on review of the matter, to con-
tinue to operate on AOCC Scheme. 
Thus in effect, the AOCC Scheme has 
been in continuous operation, in so far 
as Mini Private buses of graduate en-
trepreneurs are concerned.

(b) and (c). The DTC with the ap-
proval of its Board, on 9-12-1981, have 
allowed SC/ST operators to switch 
over their buses to AOCC Scheme. The 
DTc has also allowed the buses of 
ex-servicemen to get back to AOCC 

Scheme since 1-8-1981, which is under 
consideration of DTC Board.

Coaching terminal facilities at Asansol 
Station

1947. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of RAIL-
WAYS be pleased to state;

(a)1 whether Government are aware 
that after the repeated assurance given
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by the Railway Ministry, the Techno- 
Economic Survey in connection with 
the development of coaching terminal 
facilities at Asansol Station is yet to 
submit its report;

(b) if so, when the said report 
would be submitted; and

(c) whether the Government pro-
pose to include the survey report in
1982-83 Budget?.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK 
ARJUN): (a) Part I TeCh'no-Economic 
Survey Report dealing with up and 
down goods bye-pass line has already 
been finalised by Eastern Railway. 
However, it is under modification for 
bringing down the cost. Rest of the 
survey is also in advanced stage of 
completion.

(b) It is expected that Survey Re-
port for Part I will be received by 
about June 1982 and that for Part II 
by about Septemberj 1982.

(c) The project report will be care-
fully evaluated in the Railway Minis-
try. Based on the availability of funds 
and priority for various traffic facili-
ties works a decision will be taken on 
what investments should be made in 
Asansol yard.

Mudrika service from Sector I, 
R.K. Puram

1948. SHRI SUDHIR KUMAR GIRI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government would 
consider the introduction of mudrika 
service from Sector I, R.K. Puram, 
New Delhi as a measure of relief to 
the weaker sections of the community 
in J.J. Colonies in Delhi who are com-
ing to work in R.K. Puram in the 
morning daily and return in the even-
ing to their houses; and

I 1

(b) if not, reasons thereof?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) and (b). The Mudrika 
Seva has been introduced with a view 
to connecting various parts of the city 
by a direct service that avoids not only 
the city centre but also other congested 
areas, as well. The Mudrika Seva thus 
operates along the Rmg Road both in 
clock-wise and anti-clock-wise direc-
tion. it is not considered advisable to 
divert the Mudrika Seva from the 
Ring Road. R.K. Puram is well con-
nected with Ring Road at several 
points by a large number of bus ser-
vices which provide convenient change 
over facilities to those whp have to 
commute to and from R.K. Puram.

Decline in Export of Iron Ore through 
Paradip Port

1949. SHRI CHINTAMANI PANI- 
GRAHI; Will the Minister of SHIPP-
ING AND TRANSPORT be pleased 
to state:

(a) whether Central Government 
are aware that export of iron ore 
through Paradip Port ha3 declined;

(b) if so, to what extent it has de-
clined during the last three years 
separately;

(c) what is the total cumulative 
loss ° f Paradip Port till March, 1982; 
and

(d) what is the reason for the 
Ships not calling at Paradip Port for 
taking iron ore?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) Yes.

(b) During 1975-76, 2.70 million 
tonnes of iron ore was handled a* 
Paradip Port. Thereafter, export of 
iron ore through Paradip Port has 
been declining^ The quantity of iron 
ore exported during the last three
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years through 
below:—

this port is detailed
1 , , : ^ 4 i

Year Quantity o f iron ore

- (Million Tonnes)

1978-79 . .  1 73

1979-80  . .  1 -65

1980-81 .  1-82

(c) The total cumulative loss of
Paradip Port upto March, 1981 is 
Rs. 26.16 crores. The estimated loss 
for 1981-82 will be around Rs. 7.25 
crores. ^

(d) The Japanese Steel Millg which 
were the main buyers in the past 
have not lifted the iron ore from 
Paradip Port during the current year. 
They have pointed out the inadequate 
drought and the low capacity of the 
Ore Handling Plant as the reasons for 
not lilting the iron ore from Paradip 
Port.

I

itu
*

1950. TPT :
w  %  ; ♦

(^i) 'Hl'l ^  ^ TfgvT
% *TRc|Tf VhTiTvT TT ^ Z -
qmr qrr fW h " st f t

S t ;

(^ )  <fr srar rT=F sr?
w ti % T̂T +KU| I ;

(*\) f^nrW ^  ^
^  ^7^11 ?

^nrBmror ?w t  qwflu from 1

( ^ )  snft 1 ^ ■ s r ^ R q r f^ iT  
*FTT ®TT, SFT P̂Tt %

^Rrfrfer f e n
T̂T ^ + 1 ^ I

(*?) *fft (»r). ?Tff i

%^fhr Jrtor

c('<T

1951. TFT : WT
qfT^TT *rat ^

’̂cTî ' $4 1 +^4i :
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% ^ r  ^<+i< h i w  q W n  snNrCt
?TET T̂FsTT 8 1981

% ^ T  ^<+K 
z fto r  îWrFTEff % ‘V ’ ^ r -
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^rrfeff spf f t  T$t ^rfoff % vf&n ^  
^  s tr  ir f e r  i &£Ui ST^rc
w t ^ ai qtsrrr % vr w r f
^  r̂rat s fo r i ST^nxt ?ft% % snjsrc 
<31̂ 1 ywl^fhr *T <s»Cl̂  T̂Fcft f  I 
f*T%WT̂> (%o ?fo ^To 4 ta ll )  ^

STo TR  THt^T sfrf^l y ^ d M
*ftr srpTcrRT *r w  ferfr
^FT^?ffT^rqx
<frr t w  5t r ^ t  forr | i

New Yamuna, bridge behind Niza-
muddin. (Railway* Station

1952. SHRI ERA ANBARASU; WiU 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that a new 
bridge across Yamuna was construct-
ed behind Nizamuddin Railway Sta-

tion;
(b) whether it is also a fact that 

the bridge is not being fully utilised 
due to inadequate protection for fast 
plying vehicles by raising side walls, 
widening of the road, providing of 
adequate street lights, construction 
of road across the Railway line con-
necting Oberoi Hotel; etc.; and

(c) what actions are proposed to 
be taken to fully utilise this bridge 
and provide facilities?

THE MINISTER OF STATE- IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITa  RAM 
KESRI): (a) Yes, the bridge across 
Yamuna behind Nizamuddin Railway 
station on National Highway Nos. 24 
was completed some years ago and 
is open to traffic;

(b) and (c ). The bridge is being 
utilised by the present day traffic 
and has adequate protection for fast 
plying vehicles. Raised footpaths and 
railings as per standard practice have 
been provided. The work of provid-
ing street lighting is in iprogress. The 
utilisation, of the bridge is expected 
to, however, appreciably increase 
Once the work on the Ghaziabad bye-

pass for NH—24 which is in fullswing 
is completed. In the meanwhile, plans 
for linking up this bridge with the 
Lodi Road by crossing the railway 
line by an tinder bridge are being 
finalised by the D.D.A.

Effective measures for ensuring pro-
tection to railway passengers

1953. SHRI E. BAJLANANDAN;
SHRI SATYA GOPAL MIS- 

RA:

Will the Minister of RAILWAYS 
be pleased to state

(a) whether Government are plan-
ning to initiate some effective mea-
sures for ensuring effective protec-
tion to railway passengers in. the re-
cent past; j |

(b) if so, details of the said 
measures; and

(c) details of earlier decision in
this regard and result achieved so1 
far? !

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) Ye?,

(b) Some of the measures decided 
^recently by the Committee headed by 
Cabinet Secretary are;

(i) Provision of G.R.P booths on 
(platforms of important stations.

(ii) When train stops a railway 
station, Police and railway staff to 
patrol and enquire from the pas-
sengers about any problem.

(iii) Improvement in the lighting 
of the trains in and ouitteide the 
compartments.

(iv) Provision of mesh in the la-
dies compartment of the suburban
trains.

(v) Strengthening of the Railway 
Magistrate System.



3 6 r Written Answers PHALGUNA 13, 1903 (SAKA)  Writteii Answers 162

(vi) Necessary amendment to the 
Railway Act; and

(vii) Formation of standing Com-
mittee at State level, as well as 
local level consisting of civil police, 
RPH, GRP, Railway administration 
and Stats Governments for preven-
tion of crime3 on Railways.

These recommendations are in the 
process of implementation.

(c) 1. Details of some of the im-
portant earlier decisions taken in 
this regard are as under:

( 1) Strengthening of G.P#P_

(ii) Escorting of all important 
oassenger trains during night.

(iii) Investigation of serious cri-
mes on railways by State CID cells

(iv) Closing of vestibules of coa-
ches at night.

(v) Frequent checks by suyeiior 
officers on the performance of train 
escorts.

(vi) Blowing of distress whistle 
signals by drivers of trains hailing 
at unscheduled place, so as to alert 
escorts.

2, Substantial impact of these mea-
sures is yet to be felt.

Conversion of Chapra-Aunrihar and 
Varanasi-Allahabad Lines

'1954. SHRI ZAINUL BASHER:
PROF. SATYA DEO SINGH:

Will the Minister of RAILWAYS be 
pleased to state action taken by Gov-
ernment regarding conversion of me-
tre gauge line between Chapra-Aun-
rihar and Varanasi-Allahabad in the 
North Eastern Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN

THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI M AL-
LIKARJUN); A  preliminary engi- 
neering-curn-traffic survey for gauge 
conversion o f Varanasi-Aunrihar- 
Chapra M. G. section to Pi G. (205* 
K m V  is in progresr* The report is 
expected to be received by September, 
1982.

A preliminary engineering-cum- 
traffic survey for conversion of Vara- 
nasi-Allahabad (124 Kms.) was car-
ried out by N. E. Railway during 
1975. In view of very low financial 
return the project v/~s net under-
taken for emstruct'on. The N. E. 
Railway has, however, been asked to 
update traffic-cum-engineering survey 
for conversion of this sector. The 
survey is in progress and is expected 
to be received in August, 1982.

The matter would be examined on 
receipt of survey report.

Steps to make Asiad 82 a success

195F, SHRI K. BALAN: Will the 
Minister of EDUCATION be pleased 
to state:

(a! the details of various steps pre-
sently taken by Government to make 
Asiad ’82 a success; and ■

(b) the details of expenditure ex-
pected to be incurred by various de-
partments?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA K A U L ):
(a) The actual conduct of the Asian 
Games, 1982, is the responsibility of 
the Indian Olympic Association who 
have set up a Special Organising Com-
mittee for this purpose. However, to 
make Asiad ’82 a success, G ov ern m en t 
is financing the provision of the ne-
cessary infra-structure, procurement 
of equipment and coaching and train-
ing teams and is also providing tech-
nical and administrative support for 
making other arrangements. For this 
purpose, Government has set up a
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Steering Committee under the Chair-
manship o f Education Minister. The 
Steering Committee has been autho-
rised to take decisions and give neces-
sary sanctions on behalf of the Ca-
binet! <jn all matters connected with 
the Asian Games. The Steering Com- 
mitee has constituted seven Commit-
tees with cross-sectional representa-
tion to look after the different as-
pects of arrangements and to watch 
progress of such arrangements re-
quired for the holding of the Asian 
Games.

Further, to remove block-necks and 
to coordinate the various arrange-
ments connected with the Asian 
Games, the Government has appoint-
ed Sardar Buta Singh, Minister of 
State for Supply and Rehabilitation, 
as Chief Co-ordinator and Shri K. T. 
Satarawala, as Co-ordinator.

The Government has made arange- 
ments for the monitoring of the pre-
paration of Indian teams for partici-
pation in Asian Games in 'vhich the 
Netaji Subhash Natrona1 Institute of 
Sports and the national sports fede-
rations concerned are fully involved. 
For the purpose of monitoring [pro-
gress in training and to suggest mea-
sures for improvement in it. the 
Government has appointed a Commit-
tee under the Chairmanship of Shri 
R. N. Mirdha, Member of Parliament.

Government is also providing funds 
for ircmort of equipment for the train-
ing of Indian participants as well as 
for the actual conduct of the Asian 
Games where equipment of the re-
quired international standard not 
available indigenously. Such equip-
ment is being imported by the Netaji 
Subhash National Institute of S'^orts.

In addition to the above measures, 
varii’O'us other Depa|rtfments] Agencies 
like the Ministry of Railways, Minis-
try of Home Affairs, Ministry of In-
formation and Broadcasting and bodies
like the New Delhi Municipal Com-
mittee, Delhi Development Authority, 
Delbd Administration, Indian Tourism 
Development Corporation and the 
Hotel Corporation of India Ltd. etc.,

have advanced some of their normal 
development schemes like electrifica-
tion of ring railway in Delhi, widen-
ing of roads, construction of flyoverSj 
construction of hotels etc. and crea-
tion of other assets of permanent na-
ture so that these facilities are avail-
able at the time of the Asian Games, 
1982.

(b) The expenditure to be incur-
red by the Government on Asiad ’82, 
as approved at present is estimated 
to be Rs. 54/83 crores.

Proposal to declare A -I IMS.  New 
Delhi as a referal hospital for Gov-

ernment employees

1956. SHRI V. S. VIJAYARAGHA- 
VAN:- Win the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether Government have 
taken any decision to declare the All 
India Institute of Medical Sciences, 
New Delhi as a referal hospital for 
Government employees also; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMART KU- 
MUDBEN M. JOSHI): (a) and (bV 
The All India Institute of Medical 
Sciences. New Delhi has been treated 
as a referal hospital in respect of 
persons covered under the Central 
Services (Medical Attendance) Rules, 
1944 for treatment where the autho-
rised Medical Attendant in consulta-
tion with the Government Specialist! 
Government Recognised hospital con-
siders that:—

(i) There is no facility for treat-
ment of the disease in the Gov-
ernment or other recognised hospi-
tal under the Central Services 
(Medical Attendance) Rules, 1944;

(ii) If it involves referring the 
Patient outside the State, the ap-
proval of the Chief Administrative 
Medical Officer of the State Gov-
ernment concerned is obtained 
for referring the patient to th>e All
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India Institute of Medical Sciences, 
New Delhi for treatment;

(iii) the facility for treatment of 
the disease is not available in any 
■other recognised hospital (Govern-
ment or other recognised hospital) 
nearer than the All India Institute 
of Medical Sciences, New Delhi.

Appointment of fact finding commit-
tee by Asiatic Society, Calcutta

1957. SHRI K. A. RAJAN; Will 
the Minister of EDUCATION be 
pleased to state:

(a) whether the Asiatic Society, 
Calcutta had appointed a fact finding 
committee about functioning, finan-
ces etc. of the society;

(b) jf so. the details thereof;

(c) whether the committee has 
submitted its findings;

(d) if so, the details thereof;

(e) whether any steps are being 
taken in the matter of preservation 
of thousands of manuscripts and rare 
books etc, and

(f) if so, the details thereof?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b)* In 1976 the Council of 
the Asiatic Society, Calcutta appoint-
ed a Fact Finding Committee com-
prising seven members with Dr« Pra- 
tul Chandra Gupta as the Chairman 
to examine the affairs of the Society 
and draw a report for improvement 
of the working of the institution.

(c) The Committee submitted its 
report to the Asiatic Society.

(d) Major findings of the Commit-
tee related to the requirements of the
library, the publication section need 
for air conditioning, microfilming, fu-
migation and lamination. The Com-
mittee found that there was need 
for a full time administrative officer.

Most important recommendation re-
lated to the need for change of the 
constitution of the society.

(e) and (f). The Government of 
India has suggested to the Asiatic So-
ciety the manner in which the manu-
scripts should be preserved. Follow-
ing ad-hoc grants have been sanc-
tioned to the society for the purpose:

1978-79 Rs. 2.00 lakhs for installa-
tion of an air conditioning 
unit.

1979-80 Rp, 85,000.00 for 1 K ,V . 
Diesel Generator set

1980-81 Rs. 30.000.00 for equipment 
required for commissioning 
the air-conditioning plant.

Hostels for Working Women in Delhi

1958. SHRI D. S. A. SIVAPRAKA- 
SHAM: Will the Minister of SOCIAL 
WELFARE be pleased to state: '

(a) whether there are Government 
or Government aided hostels in Delhi 
for working women;

(b) if so, names, location, charges 
levied for inmates; and

(c) total number of inmates at pre-
sent and total number of inmates 
sanctioned for each institution?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Ye&, Sir.

(b) and (c). A statement ig en-
closed.
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SI. Name o f Location Charges levied Number ofinmateg
N o. Hostel

Sanc-
tioned
capacity

---------------  Remarks
Occu-
pancy on
26-2-1982  ,

Hostels sanctioned under the scheme o f assistance fo r  construction!expansion o f  hostel buildings fo r  
Working Women with a Day-care Centre

Sirjjini House 
Road-

Bingw.in Djss Scheme provides for 
chargcs o f rent at 
the rate o f 10 per-
cent o f the total 
emoluments for sin-
gle room 7 per cent 
for two-beds room  
and 5 per cent in the 
case o f other rooms. 
The electricity, W a-
ter, furniture char-
ges etc. are extra.

500 279

2 K iru iti D -vi B'ngwan Diss Do.
Hostel Road.

25 25

3 Bilika Chamin Chelmsford Road
Opp. New Delhi 
Railway Station.

Do. 40 37

4 Yo'.ng Woman’s 
Association 
Working W o -
men’s Hsotel 
No. 2 .

Saket, Malviya 
Nagar, New Delhi

Do. 280* IO4 Construction ii 
not complete. 
Available acco-
mmodation is 
fully utilised.

Working W o -
men Nurses 
Hostel.

St. Stephen 
Hospital, 
Tis Hazari

Do. 85 90

(Two Working Women Hostels sanctioned to Jamia 
Mi Ilia Islamia and Sir Ganga Ram Hospital Trust 
are under construction at Jamia Millia and Rajinder 
Nagar, respectively).

Hostel run by the Government o f India, Directorate o f Estates

6 Working Girls 
Hostel.

Kasturba Gandhi 
Marg, N. Delhi.

This hostel is run by 
Govt, o f India, Direc-
torate o f Estates, 
and rent is charged 
under the provisions 
o f fundamental rules.

I44 I44
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Number of SC and ST employees in 
Class M, HI and IV in Ministry of 

External Affairs

1959. SHRI BHEEKHABHAI: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that his 
Ministry has not sufficient number of 
employees belonging to SC|ST in 
class II, HI, IV services;

(b) if so, the reasons therefor; and

(c) Arhether his Ministry has 
made any effort to fill up reserved 
posts, if so, the method of employ-
ment used?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Although there has been 
a progressive increase in the overall 
strength of scheduled castes and sche-
duled tribes, over the past there years 
in class II, III and IV services in 
the Ministry, the number of emplo-
yees belonging to SCjST candidates is 
still below the prescribed quota.

(b) Despite extending various re-
laxations available under the rules to 
the SC and ST candidates, sufficient 
number of eligible candidates belong-
ing to these categories were not avail-
able in earlier years, which resulted 
in a shortfall in their representation. 
However, the situation has signifi-
cantly improved recently and con-
tinues to improve.

(c) In order to recruit sufficient 
number of employees belonging to 
scheduled castes and scheduled tri-
bes, this Ministry is meticulously ex-
pending all relaxations, as provided

for in the general directives issued 
by the Department of personnel and 
Administrative Reforms, Ministry o f 
Home Affairs, which lays down the 
guidelines in such matter?*

All India Truck Permits

19G0 . SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the number of All India Truck 
permits valid for whole of India or 
several regions (State-wise) allocated 
and operating as on 1st January, 
1982;

(b) whether Government propose 
to increase the number of such per-
mits (State-wise) in view of increas-
ed goods traffic in the country;'

(c) if so, details thereof; and

(d) if not reasons therefor?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEE-
RENDRA PATIL): (a) Information
available is in the enclosed state-
ment.

(b) to (d ). Thei'e is no proposal ta 
increase the number of such permits, 
for the present. The positiqn is pro-
posed to be reviewed, when the allo-
cated permits are exhausted by the 
State Governments |Union Territory 
Administrations. ,
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Statement

National permits allocated and issued as per information available to-dale

SI.
No.

Name of .State N o . o f National 
Permits allocated 
by the Central Govt.

No. of Naticnal 
Permits issued ts per 
information ev ei I- 

ablc to-date

1 . Andhra Pradesh . . . . 900 779

2 . Assam . . . . . . 900 458

3. Bihar . . . . . . 900 450

4 . Gujarat . . . . . . 900 625

5. Haryana . . . . . . 800 572

6 - Himachal Pradesh . . . . 600 581

7- Jammu & Kashmir . . . . 600 485

8 . Karnataka . . . . . 800 4OO

9. Kerala . . . . . . 800 400

10 . Madhya Pradesh . . . . 900 449

11 . Maharashtra . . . . 900 432

12 . Manipur . . . . . . 100 100

13. Meghalaya . . . . . 100 100

14 . Nagaland . . . . . 100 56

15. Orissa . . . . . . 800 605

16. Punjab . . . . . . 800 800

17- Rajasthan . . . . . 800 420

18. Sikkim . . . . . . 100 Nil

19. Tamil Nadu . . . . . 800 4OO

2 0 . Tripura . . . . . . 4OO 279

2 1 . Uttar Pradesh . . . . . 900 446

22 . West Bengal . . . . . 900 ' 450

23. Andaman & Nicobar Islands . . Nil Nil

24 . Arunachal Pradesh . . . . 100 50

25. Chandigarh . . . . . 100 50

26. Dadra & Nagar Haveli . . . 100 26

27- D e l h i .......................................... . 800 6O7

28. Goa, Daman & Diu . . . 500 259

29. Lakshadweep . . . . . Ni l Nil

30. Mizoiem . . . . . 100 Ni l

31. Pondicherry . . . . . 100 48
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Wagon allotment for Tamil Nadu Salt 
Industry

1961. SHRI K. RAMAMURTHY: 
SHR K T. KOSAJLRAM:

Will the Minister of RAILWAYS 
be pleased to state:

(a) the reasons for the Southern 
Railways stopping the allotment of 
wagons to salt industry in Tamil 
Nadu;

(b) whether the Southern Railways 
would lose Rs. 12 lakhs a day as a 
consequence thereof; and

(c) whether this order has been 
given retrospective effect to the ex-
tent of cancelling earlier registra-
tion for wagons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (c). In pursu-
ance of a decision taken by the Gov-
ernment of India on 19-12-81, book-
ing of salt from Southern Railway tot 
destination beyond Cuttack was res-
tricted by the Railways. The matter 
was reviewed by the Government and 
the ban on booking has since been 
lifted and necessary instructions 
issued by the Ministry of Railways 
on 3-2-87J The status quo ante was 
restored. The'indents cancelled ear-
lier were also restored and salt, at 
present, is being loaded currently.

S3

1962. «ft ^2 STrTTT GTTSTft : sRf
fiTT f% :

(^ )  W I ^  ^ f% f̂ST°T
% £r 'fto  0

W  q^o/
8 1 -8 2  % SRFTcT 4 f i t  
% f m  i o ^ r r f ,  i9 8 i  
srmP-dd *rf sft,

(?sr) TOT ^  if fn'fa^T 
*T SFIT #  ^  T'sT .̂’4

f a r  *rnr,

(*l) TOT ^ f̂FT
10 1981 Sfjt HWPdd

v i  % STT̂  27 fa r^ T , 1980
Sffr fa>FT fwqT TOT 2TT 3cFft T̂T
^ l̂ î % 1 =M̂ ul

(*r) froft fr f^ T %  ^
5T1T =f Id? '5TT ^ cT̂TT d'td ftfaST 
% *T r+dH> T̂TC ?

-h <54 rP T T  HfRftl <tilM f̂ *TPT

.fa ) ^  fr  1 

f a )  sfk  (*r) w  w r  HPit
n t 14-8-1981 TOT
?f)r  Pif=Ki r f k f o  51 <1 t t  f̂ i"  ̂1 < 

f e n  to t  1 f t  *rf ^  3^CN. ^
*nff,

s trt *rw taT ^77t fw fr s r  v i
TTfcĵ rRt ^  fe n

STT I JT̂ TfTTT, f^f^T'O '
^nrr%^TT«r 17- 10- 1 981 , 9- 12-1981
sfk  2 8 -1 2 -1 9 8 1  3 ?TR̂ 1rlI
f e r  5ftr fsrfT f̂ F̂ Tcfq- qr ;;it -

|?tt m  f r o -
fm v i  1 faf̂ reT r̂ffcrf?r fw rlx w  

m fe R t g:irr F fm x  ^
fnft^i+K % rnnd^

^TqT^H^Idl f^TT^T ^

(^r) n̂rsrTrarT W  ^  if
f ¥ w  hYrt ^rff | 1 Tnm%

qr % srrarc t t  v r tm fo ^
^  ^ f r  | 1 w . t  ?f̂ T snr 
Txmfai p n  «tt 1

Wextern Railway Goods Depot

1963. SHRI RAMESHWAR NEE- 
KHRA: Will the Minister of RAIL-
WAYS be pleased to state: ~



(a'' whether it is a fact "that Wes-
tern Railway Goods Depot namely 
CC3 in Bombay was closed from 1st 
January, 1982;

(b) whether it is also a fact that 
work has betn transferred to Central 
Railway;

(c) whether Central Railways re-
fused to accept the Goods Depot Staff 
along with its work; and

(d) if so, reason? for closing the 
Depot in Bombay and Central nail-
way not accepting the staff?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). Tn order to 
develop facilities at Bombay V.T. for 
handling additional passenger traffic, 
it was decided to close down Carnac 
Bridge Goods Depot w.e.f. 1-1-1982 
for certain stream of traffic and to 
tpansfer this work to Central Rail- 
wav’g Goods terminal at Wadi Bun-
der situated in close proximity to 
^Trn^c Bridcjf* Good? Depot. Subse-
quently, however, the original posi-
tion was restored wef 13-1-82 as 
a result of Interim Orders passed by 
the Supreme Court.

The absorption of Carnac Bridge 
staff spared as a result of transfer 
of this work, will be mutually decid-
ed by the Western Railway and the 
Central Railway, taking into conside-
ration valancies and requirement of 
work with minimum dislocation.

Victimisation of officials Associated 
with “Time Capsules during Janata 

Regime

1964. SHRI ANAND SINGH: Will
tihe Minister of EDUCATION be 
pleased to state

(a) whether it is a fact that dur-
ing the previous Government regime, 
officers associated with the preparation 
of the "Time Capsule’ were victimised 
and charge sheets were issued to 
them;

*75 Written Answers
(b) have those officers been found 

guilty on any of those charges; and

(c) if not, whether Government 
will take suitable action against those 
who issued these politically motivat-
ed charge sheets?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) No, Sir. However, a ~ eavch 
Officer of the Indian Council oi Histo-
rical Research officially concern: i  
with the maintenance of the papers 
concerning the ‘Time Capsule’ has 
been charge-sheeted by the Council 
on the following grounds:

(i) In spite of several reminders 
the officer did not produce the file 
of ‘Time Capsule’ which was in his 
custody;

(ii; He did not keep the record 
of the files opened and maintained 
in his unit;

(iii) He suppressed information 
about the collection of the material 
which later on he admitted in his 
written reply.

(b  ̂ The case is still under consde- 
ration of the Indan Councl of Histo-
rical Research. *

(c) Doc,; not arise

Written Answers 176

Ships carrying country's Trade

1965. SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a) the percentage of country’s sea-
borne trade being carried by Indian 
Flag ships; .

(b) the number of Indian ships 
that are 20 years old and are likely 
to go to junk yard; and

(c) the steps being taken to re-
place such ships for carrying on 
country’s seaborne trade?

MARCH 4, 1982



Written Answers PHALGUNA 13, 1903 (SAKA)  Written Answers 178

THE MINISTER OF SHIPPING 
A.ND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The share of
.India’s seaborne trade carried by 
Indian ships during 1979-80, the latest 
year for which figures are available, 
is per cenf«

(b) Five ships are 20 years old and 
•6'5 ships are over 20 years old as on 
1-1 -IDS0* Ships which are over 20 
years old are not automatically scrap-
ped or replaced. The retention of 
each ship in foreign trade is decided 
on merits based on factors such as 
condition of ship, special survey cost, 
economic viability of operation, etc.

<c) In the 6th Plan it is proposed 
to add 3.4 million GRT to the nation-
al tonnage. After taking into account 
the tonnage likely t0 bp scrapped, 
this would yield a net addition of 2.5; 
million GRT to the Indian fleet.

Complaints under section 41(1) of 
Railway Act

1966. SHRI D. S. A. SIVAPRAKA- 
SHAM: Will the Minister of RAILr 
WAYS be pleased to state;

(a) how many complaints under Sec-
tion 41(1) of Railway Act against the 
Railway administration in Southern 
Railway. South Central Railway, Cen-
tral Railway, have received by the 
Railway Rates Tribunal during the 
Financial years 1979— 81;

(b) the details in regard to above 
different classes of the section; and

(c) how many among them are pend-
ing for over one year and what steps 
the Tribunal has taken to dispose them 
of?

THE .DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) 1979-80—Nil; 1980-81— 
Five,

(b) The details of Section 41(1) of 
the Indian Railways Act, 1890 under 
which the Complaints were filed before

the Railway Rates Tribunal are gi^611 
below: —

“ 41(1) Any complaint that a railway 
administration—■

. (a) is contravening the provisions 
of section 28j or

(b) is charging for the carriage of 
any commodity between two stations 

a rate which is unreasonable, or

(c> is levying any other charge 
which is unreasonable,

may be made to the Tribunal, and the 
Tribunal shall hear and decide any 
such complaint in accordance with the 
provisions of this Chapter.”

(c) Two complaints are pending for 
over one year with the Railway Rates 
Tribunal, The Tribunal have posted 
both the complaints for final hearing 
during March and April; 1982.

Directives of Chief Personnel Officer 
Madras flouted

1967. SHRI D. S. A. SI V APR AKA- 
SHAM : WiU the Minister of RAIL-
WAYS be pleased to state;

(a) whether it is a fact that the di-
rectives of the Chief Personnel Officer, 
Southern Railway, Madras Vide No. (s) 
171/Vol. XII of 26th August, 1980 and 
Railway Board’s letter No. E(NG) 
63 PM 1/92 of 15th/17th September, 
1964 have not been followed by the 
Southern Railway Divisional Manager, 
Madurai in DRM(P) MDU 69/79 of 
7th September, 1979; and

(b) how many Scheduled Caste em-
ployees are affected in the cadre of 
TTEs because of the failure to follow 
the directives? .

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Orders of August, 1980 
of Chief Personnel Officer, Southern 
Railway were cancelled by him in 
August, 1981.
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(b) Does not arise.

Application of 40-Point Roster in 
Madurai Division

1968. SHRI D. S. A. SIVAPRAKA- 
SHAM: Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether any SC employees be-
longing to the TTEs cadre in the Ma-
durai Division, Southern Railway com-
plained against the non-implementa-
tion of the 40-Point Roster in the pro-
motion of HTC/TTI in the year 1979 
as per DRM(P)/MDU/69/79 of «7-9- 
1979; and

(b) if so, the name of the parties 
concerned, the nature of the grievances 
and the disposal of the petition?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN). (a) Yes.

(b) The names of the parties con-
cerned are S/Shri S. Ramiah, S. San- 
thanam, K. Thirumalaisamy, K. Puthi- 
sigamani, Travelling Ticket Examiners, 
Madurai, Silas Vijaykumar, Head Tick-
et Collector, Madurai. The nature °f 
grievance is against the maintenance 
of common roster for Scheduled Caste/ 
Schedule^ Tribe employees for promo-
tion to the posts of Head Ticket Collec-
tors/Travelling Ticket Inspectors. The 
representation was dealt with in ac-
cordance with the extant rules.

THE MINISTER OF STATE In  THE. 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL). (a) The 
University Grants Commission has not 
so far received any such proposal^ from 
the Government of Bihar.

(b) Does not arise.

Persons arresrtejd travelling without 
Ticket in Northern Region

1970. SHRI VIRBHADRA SINGH; 
Will the Minister of RAILWAYS be 
pleased to state;

(a) number of persons caught and 
arrested for travelling without ticket 
during the last six months in Northern 
Railways; and

(b) what action has been taken in 
the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN' 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) ; (a) and (b). During the
period, 1st August, 1981 to 31st Janu-
ary, 1982, as many as 2.24 lakh per-
sons were detected travelling without 
tickets or with improper tickets on 
Northern Railway. A sum of Rs. 41.98 
lakhs was realised as railway dues. 
18,453 persons were prosecuted and a 
sum of Rs. 6.40 lakhs was realised as 
judicial fine. 11,054 persons were sent 
to jail in default of payment.

. U.G.C.’s sanction for setting up of 
Universities in Bihar

1969. SHRIMATI MADHURI SINGH: 
Will the Minister of EDUCATION be 
pleased to state;

(a) whether it is a fact that the Uni-
versity Grants Commission had Per_ 
mitted the Bihar State Government to 
set up four new Universities at Patna, 
Chapra, Saharsa an^ Hazaribagh; and

(b) if ito( the details thereof?

Unauthorised alarm chain pulling on 
Delhi Division during the last six 

months

1971. SHRI VIRBHADRA SINGH; 
Will the Minister of RAILWAYS be 
pleased to state: .

(a) number of cases of unauthorised 
alarm chain pulling occurred in the 
Delhi Division during the last six 
months- and• *

(b) if so, what action has been taken 
against them?



i 8 i Written Answers PHALGUNA 13, 1903 (SAKA)  Written Answers 182

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) and (b). 3643 incidents 
of unauthorised alarm chain pulling 
were reporter in Delhi Division during 
the period from August, 198l to Janu-
ary, 1982. 51 persons were apprehend-
ed during the above period and legal 
action was taken against them.

*fr*RT % t It f t  

, sfaw n T  ŝfmTT
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Late running of trains vis-a-vis alarm 
chain pulling

1973. SHRI H. N. NANJE GOWDA: 
SHRI A. RAMULLU MALLU:

Will the Minister of RAILWAYS be 
pleased to state ;

(a) whether it is a fact that alarm 
chain pulling is one of the reasons for 
the late running of the trains;

(b) whether Government have sus-
pended alarm chains in many trains 
on the Northern Railway;

(c) whether Government propose to 
increase the punishment for chain 
pulling;

(d) whether Government have ana-
lysed other factors that are responsible 
for the late running of trains; and

(e) what steps are being taken to im-
prove the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a> Yes.

(b) On 43 Mail/Express and 158 Pas-
senger trains on Northern Railway, the 
alarm chain apparatus has been blank-
ed off.

(c) Yes.

(d) Yes.

(e) Efforts are being made to improve
maintenance of infrastructural assets, 
and minimise avoidable cases of engine 
failures, signal failures/defects and
other failures. A drive is on to reduce 
the number of accidents which lead to 
detention to trains. General Managers 
are paying personal attention to mat-
ters pertaining t0 punctual running of 
trains. Necessary liaison with the con-
cerned State Governments is being 
maintained by various Zonal Adminis-
trations and the Ministry of Railways 
for arresting the incidence of alarm 
chain pulling, those pipe disconnection 
an^ other miscreant activities. The po-
sition is being monitored on day-to-day 
basis in the Ministry.

Faults in Railway system

1974. SHRI H. N. n ANJe  GOWDA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that some of 
rules prevalent in Railways are very 
very old and which are no longer prac-
ticable and yet the staff is called upon 
to observe them as otherwise they are- 
punished;
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(b) whether it is a fact that old en_ 
gines are unable to produce the re- 
quirea vacuum ^nd any one trying to 
disobey to start a train with inadequate 
vacuum is charge sheeted;

(c> whether it ig also a fact that 
break-vans of guard have either defec-
tive vacuum gauges or n0 gauges; and

(d) if so, what steps are contemplat-
ed to streamline the rules and also en_ 
sure that such essential safety provi-
sion are not allowed to be absent?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) In the absence of spe-
cific reference to the rules considered 
impractiable it is not possible to give a 
precise answer.

(b) No. All locomotives, new or old, 
are, tested, inter alia, for production of 
requisite vacuum, before they leave 
the shed. All trains are started only 
after a vacuum certificate is issued by 
a train examiner and countersigned by 
the driver and the guard of the train.

(c) No. Vacuum gauge is a fixed 
equipment in passenger trains. If any 
defect is developed en route, it is 
changed at the next train examining 
station. On goods trains, it is a per-
sonal equipment of the guard. All the 
guards have been supplied with va-
cuum gauges and each guard fits his 
vacuum gauge on the breakvan be-

fore the train is started and if any 
gauge becomes defective, it is replaced.

(d) Does not arise.

Coal consumption per Engine

1975. SHRI PIUS TIRKEY: Wi]l the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it. is a fact that the rate 
of coal consumption, per engine per 
kilometre, has doubled during the last 
15 years; and

(b) if so, the l°ss to the Railways due
* to this and also due to pilferage of

coal, from the sheds and materials from 
the shops?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) No. The average rate 
of coal consumption per engine kilo-
metre on steam traction during 1980-81 
increased by 22.67 per cent as compared 
to 1966-67.

(b) This increase in consumption is 
mainly due to relegation of steam en-
gines to inferior services. As such there 
is no question of loss on this account. 
Loss due to pilferage of coal in sheds 
and materials from shops are not being 
maintained separately.

Number of Steam Locomotives in 
Operation

1976. SHRI PIUS TIRKEY. Will the 
Minister of RAILWAYS be pleased to 
state:

(a) how many steam locomotives are 
in operation in the Railways; and

(b) whether the Railways are main-
taining more workshops than required 
to repair and maintain these locomo-
tives?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) About 6000 steam 
locos are in operation on the Indian 
Railways as on date.

(b) No. Steam locomotive repair ca-
pacity of workshops is gradually being 
converted to repair and overhaul dieseJ 
and electric locomotives and is also 
be'ing diversified for the production of 
other items required by the Railway.

Directive to state Governments Re-
Academic standard needed for Admis-

sion MBBS Courses

1977. SHRI R, L. BHATIA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that recent-
ly it has been found that the candi-
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dates getting zero in Chemistry were 
admitted for MBBS Course in some of 
the colleges in the country; and

(b'l whether the Central Govern-
ment would issue directives to States 
regarding the academic standards 
needed for admission and not to dilute 
the standard unduly so that the end 
result of such admission is good?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI); (a) The Gov-
ernment of Kerala has reported that 
certain malpractices regarding pro-
duction of false mark lists for securing 
admission to the MBBs course have 
been detected.

(b) The Government of India has 
already approved, as Regulations 
under the Indian Medical Council Act, 
1956, the minimum necessary stan-
dards for adjudging the eligioiUty of 
candidates for admission to the under-
graduate medical courses.

Hospital facilities for the residents of 
West Delhi

1978. SHRI EBRAHIM SULAIMAN 
SAIT; Wil] the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that there 
is. no Government hospital for the 
people residing in the West Delhi co-
lonies with the result that they have 
to go to far oflf hospitals like Dr. Ram 
Manohar Lohia Hospitals etc; and

(b  ̂ if so, whether there is any pro-
posal to provide proper hospital faci-
lities for the residents of that area 
and when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF .HEALTH AND FA-
MILY WELFARE (KUMARI KU- 
MUDBEN M. JOSHI): (a) No. Din 
Dayal Hospital exists in West Delhi.

(b) Yes. a  500 bedded hospital at 
Hari Nagar is already under construc-
tion and is likely to be commissioned 
during the Sixth Plan period. In addi-

tion one 100 bed hospital will be set 
up at Jaffarpur in Najafgarh Block 
during the Sixth Year Plan.

Traffic Assessment on D.T.C. 
Routes

1979. SHRI EBRAHIM SULAIMAN 
SAIT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a) whether any regular traffic
assessment is conducted on all the 
D.T.C. routes; |

(b) if so, the period of such an 
assessment;

(c) when was the last assessment 
made.

(d  ̂ the results of that assessment 
and

(e) the action taken or proposed to 
be taken on the basis of that assess-
ment?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. Periodi-
cal surveys are conducted on different 
routes.

(b) though it is a regular process, 
yet in case of new routes, this exer-
cise is carrier out almost every two 
months for sometime.

(c) A survey of a few selected 
routes has been conducted in the first 
week of February, 19E2.

(d) and (e1). Results ai® Icing ana-
lysed.

f e f t  3  & f»TTH

198 0. TFT
«\

i*} fiTT f% :

(^ )  WT f e f t  if
srtsr ^ *PT f*TTT̂  t  ^  fzf ssrf̂ cT 
3TfT M<rt I I f  ;
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Organisations engaged in Welfare and 
EducatiOii of Disabled in Capital

1982. SHRI BHIKU RAM JAIN: 
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

la) the number of organisations in' 
the Capital engaged in the welfare and 
education of disabled persons at pre-
sent; and

(b) the other schemes for rehabili-
tating the disabled persons which are 
under consideration a1- present?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA K AU L):
(a) According t0 am iable informa-

tion 51 organisations in the capital are 
engaged in the welfare and education 
of disabled persons.

(b) the schemes for rehabilitation!, 
for disabled persons which are already 
under implementation are:

(ii scheme of scholarships to the 
blind, deaf and crthopaedically 
handicapped;

(ii) integrated education scheme;

(iii) Vocational Training Scheme;

(iv) scheme for free supply of 
aids and appliances to deserving 
handicapped;
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(v) special employment exchan-
ges. scheme for finding employment 
for the handicapped;

(vi) A scheme of vocational re-
habilitation centres for physically 
handicapped;

(vii) Schema for assisting volun-
tary organisations engaged in the 
welfare of the disabled;

(viii) Reservation of 3 per cent 
of posts in the Government and 
Public Sector Undertakings in 
Group “C” and “D” Services.

(ix) the scheme of giving loans 
at differential rate of interest by 
Nationalised Banks to handicapped
persons;

(x) the scheme of National 
Awards to individuals and Institu-
tions working for the cause of the 
handicapped.

The following schemes are under 
consideration:

(i) setting up of special employ-
ment cells in employment ex-
changes other than special em-
ployment exchanges.

(ii) establishment of rural re-
habilitation centres for comprehen-
sive rehabilitation of the handicap-
ped in the rural areas. *

384X LS—7

Opening of more Non-Formal Educa-
tion Centres

1983. SHRI HARIHAR SOREN: 
Will the Minister of EDUCATION be 
pleased to state:

(a) the total number of Adult 
Education Centres and non-formal 
Education Centres opened s0 far in 
different States and the Union Terri-
tory of Delhi;

(b) whether Government have a
proposal to open such centres in 
different States and union territories; 
and ,

(Ci if so, the details thereof?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL 
WELFARE (SHRIMATI SHEILA 
K AU L); (a) State-wise statement
including the Union Te"ritory of 
Delhi is attached.

(b) Yes, Sir.

(c) it is proposed to open a total 
of 1,87,151 Non-formal Education 
Centres for the elementary age group 
children (6—14 years) during the 
Sixth Plan period (1980 —85). Re-
garding Adult Education Centre,^ no 
target has been fixed for the Sixth 
Plan, but it is proposed t0 open more 
such centres in different States and 
Union Territories, depending upon 
the proposals formulated by the 
State Governments both under the 
Central and Centrally Sponsored 
Schemes and under the State 
Schemes.

*
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Statement

State/UT
No. o f Adult Educa-
tion Centres {func-
tioning at the end 
o f  September 1981)

No. o f Non-formal 
Education Centres for 
the age group 6——14 

(durirg 1S f 0 -81)

1 Andhra Pradesh

2  Assam . .

3 Bihar . .

4 Gujarat . .

5 Haryana . .

6 Himachal Pradesh

7 Jammu & Kashmir

8 Karnataka .

9 Kerala . .

JO Madhya Pradesh

11 Maharashtra

12 Manipur . .

13 Meghalaya .

14 Nagaland .

15 Orissa . .

16 Punjab . .

17 Rajasthan

18 Sikkim . .

19 Tamil Nadu .

20 Tripura . .

21 Uttar Pradesh

22 West Bengal .

23 A & N Islands

24 Arunachal Pradesh

25 Chandigarh .

26  Dadra & Nagar Have

27 Delhi . .

28 Goa, Daman & Diu

29 Lakshadweep .

30  Mijoram . .

3] Pondicherry .

To t al  .

6694

6285

4O48

5594

3383

811

3168

7219

2009

7872

8816

1522

1006

759

3900+

1793

6953

557

9899

1887

10125

8250

115

632*

238

50

1266

39

13

267

595

4020

1360

3300

I67

3134

200

600

200

425

6550

1291

553

28

1200

255

3400

1496

21

6768

15940

N.A.

9

N.A.

N.A.

N.A.

100

105765 51017

•Figures relate to June, 1981,
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Fond for Road Communication In 
Orissa

1984. SHRI HARTHAR SOREN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased t0 state:

(a) whether the Government are 
aware of the fact that the funds allo-
cated by the Centre to Orissa for road 
communication in the Sixth Plan is 
very inadequate t0 complete the on-
going bridges, National highways, Ex-
press highways and the village roads;

(b) if so, the steps proposed to be 
taken bv his Ministry to allocate addi-
tional amount to Orissa towards roads 
'communication; and

(c) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESRI): Constitutionally, the Cen-
tral Govt, are responsible for National 
Highways only. All roads other than 
National 'Highways in States, includ-
ing expressways and village roads, 
are the responsibility of the State 
Government concerned. The Sixth 
(1980—85) Plan includes a lump sum 
provision for N.Hs. for the Country as 
a whole and does not provide for any 
Statewise allocation. Out of this total 
provision, allotment for National 
Highways in various States is done on 
a year t0 year basis taking into ac-
count various factors, viz., works in 
progress, requirement projected by 
the States, their admissibility and total 
funds available during a particular 
year. On this basis. the following 
amounts have been allocated to Orissa 
for the development of National High-
ways during Sixth Plan so far which 
are quite adequate keeping in view 
the aforesaid factors.

•
Amount (Rs. in lakhs)

1980-81 370.00

1981-82  380.00

Allocation to Orissa under integrated 
Child Care Programme in the year

1981-82

1985. SHRI HARIHAR SOREN: 
Will the Minister of SOCIAL WEL-
FARE be pleased to state;

(a) the total amount allocated to 
Orissa under tfie Integrated Child

.Care Programme in the year 1981-82;

(b) whether Government have a 
proposal to augment the central allo-
cation towards the above programme 
for Orissa;

(c) if so, the total amount proposed 
to be allocated in the year 1982-83 
for implementing Integrated Child 
Care Programme in Orissa;

(d) the name of the district of 
Orissa which have been covered under 
this programme in 1981-82;

(eO the names of the districts of 
. Orissa which will be cuvered under 

this programme in 1982-83 financial 
years; and

(f) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) An amount of Rupees 37,76,700.00 
has been allocated to the State Gov-
ernment of Orissa towards the imple-
mentation of Integrated Child Deve-
lopment Services Scheme during the 
year 1981-82. In addition expenditure 
•On Supplementary nutrition is borne 
by the State Government.

(b) Yes, Sir.

(c) A tentative allocation of about 
Rupees 71 lakhs has been proposed 
for the year 1982-83 for Orissa.

(d) Integrated Child Development 
Services Programme has been sanc-
tioned in the following areas;
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Year o f  
Sanctioning

Nature o f  
Project

Block District:

1975-76 . . . . Tribal Subdega Sundergarh

1978-79 . , . . Rural ^ Khalikote Ganjam

Tribal Kankadahad DhcnkanaU

Tribal Nilgiri Balasore

Tribal * Pottangi Koraput

1979-80 . . . . Rural Brahmagiri Puri'

Rural Daringbadi Phulbani

Tribal Lanjigarh Kalahandi

1980-81 . . . . Rural Kliaprakhole Bolagnir

Tribal ■ Joshipur Mayurbhanj

1981-82 . . . Rural Athagarh Cuttack

Rural Padamapur Sambalpur

Rural Umerkote Koraput

Tribal Banspal Keonjhar

Tribal Samakhunta Mayurbhanj

Rural Athamallick Dhc nkanala

(e) and (f). The State Government 
of Orissa has been allotted 11 addi-
tional Projects for 1982-83. Location 
of these projects is being finalised in 
consultation with the State Govern-
ment of Orissa.

Housing Scheme for Dock Labourers 
of Paradip Port

1986. SHRI LAKSHMAN MAL- 
LICK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state:

(a'l whether Government have in-
troduced any scheme to provide resi-
dential accommodation to the dock 
labourers working in Paradip Port ol
Orissa; ■

(b) if so, the total number of hut-
ments replaced by houses in Paradip 
Port area;

(c) the total number of dock wor-
kers benefited with ;.,uch housing faci-
lities so far;

(d) whether Government have a- 
proposal to introduce a crash pro-
gramme for the allotment of houses to 
the dock workers; and

(e) if so, details about the imple-
mentation of such programme?

THE MINISTER OF SHIPPING' 
AND TRANSPORT (&ERI VEEREN-
DRA PATIL): (a) to (o'). Govern-
ment have not introduced a %  scheme 
t0 provide residential accommodation 
to the dock workers in Paradip Port
However, Paradip Port Trust has
taken up construction of 135 tene-
ments to replace the hutments, out of 
which 50 tenements have already been 
completed. By May, 1982, construc-
tion of 135 tenements is likely to be- 
completed. 48 dock workers have sa
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far been benefited with the housing 
facilities.

(d)< and (e) There is no such pro-
posal . However, contraction of the 
Fertilizer Berth would entail dislodg-
ing some families, including dock lab-
ourers, who have  encroached upon 
the Port land. The Port is planning 
to provide alternative accommodation 
■to such dock labourers to the extent 

possible.

"Production, and Allotment of E.1VJ.13.
Coaches

1987.. SHRI R. K. MHALGI;  Will 
the Minister of RAILWAYS be pleas- 
-ed to refer to the reply given to Un-
starred Question No. 2829, dated 3rd 
July, 1980 regarding  600 New EMU 
coaches and state:

(a)  what are the actual production 

figures °f EMU  coaches during the

THE DEPUTY MINISTER IN THE 
THE DEPARTMENT  OF PARLIA 
KARJUN); (a) and  (b) The infor-

lyear 1980-81 and 1981-82 (upto 31st 
January, 1982);

(b) what was the breaking of allot-
ment of different zonal railways 

for the above production.

(c) what are the proi iction and 
allotment schedules  drt Ptx for the 

years 1982-83 and 1983-84;

(d) whether the coaches allotted to 
Central/Western railways have been 

used f°r replacement of old ones or 
towards augmentation of their capa-
cities;

(e) the number of EMU coaches, 
Central Railway would . still require 

to replace the old ones and to aug-
ment the services at 5 minutes fre-

quency in Bombay area as proposed; 
and

(f) when and how  their require-
ments for the purpose are likely to be 
fulfilled?

MINISTRY OF RAILWAYS AND IN 
MENTARY AFFAIRS (SHRI MALLI- 
mation is as under:

Type No. of coaches 
manufactured

Allotment

11980-81

BG/AC EM Us . 129 EASTERN . . . .  62

SOUTHERN  . . ■ 56

SOUTH-EASTERN . . 11

BC/DC EMUs . 3 CENTRAL . . . • 3

9981-83 (upto 31-1-1982)

BG/AC EMUs . 57 EASTERN . . ■  25

NORTHERN . . .  26

SOUTHERN  . . . 4

SOUTH-EASTERN . ■ 2

BG/DC EUMs . 20 CENTRAL . . . 20

(c)  Due to funds constraint in 6th 
Plan for production of EMUs,  the 

programme for manufacture of EMU 
$ coaches for 1982-83 covers only 140

EMU coaches excluding EMU coaches 
for Metropolitan Transport Projects. 
The manufacturing  programme for
1983-84 has not yet been formulated.
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TARY AFFAIRS (SHRI MALLIKAR—(d) The coaches supplied so far 
will be used for replacement of over-
aged coaches on Central Railway.

(e) By the end of 6th Plan, i.e.
1984-85, 182 DC EMU coaches on Cen-
tral Railway would become due for 
replacement. Out of this, 151 coaches 
have been planned for replacement. 
By the end of January, 1982, 23, coach-
es have been delivered to Central 
Railway leaving a balance of 128 
coaches to be manufactured for re-
placement. In addition, the Railway 
required 17 additional rakes (155 
coaches) to run services at 5 minutes 
interval.

(f) Within a provision 0f 390 EMUs 
during the 6th Plan, about 216 DC 
EMU coaches are expected to be pro-
duced. Considering that on Western 
Railway also DC EMU coaches are 
required to be provided for replace-
ment in Bombay area, it is expected 
that replacement requirements of 
both the Railways would be just met 
by end of 6th Plan leaving hardly any 
scope for introducing additional ser-
vices.

Additional Station between Jogesli- 
wari and Goregaon

1938. Si ;ai R. K. MHALGI: Will the 
Minister 1 I RAILWAYS be pleased io 
state: "

(a) wftetner it is a fact lhat Western 
Railway has received a demand from 
various quarters for one additional 
station (Suburban) between Jogeshwari 
and Goregaon on Bombay Suburban 
section;

(b) if so, when and what decision 
Government have taken in this regard; 
and

(c) if not, what are the reasons for 
delay and when the same is likely to 
be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
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JUN): (a) Yes.

(b) and (c) A proposal for providing 
a flag station between Jogeshwari and 
Goregaon stations was considered but. 
dropped on financial considerations.
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1 2 3 4

28. t 
i

1 ■ai ?

-
8 . 58 0. 05 5. 83

to to , , . 0. 32 0 . 01 31. 25
30. finkJ-i . , . . 3. 32 0 . 01 3 .01
31. qf frt  <r . . . 4 .7 2 ‘ 0. 19 40.  25

STRcT

1991. 3jCTT M̂ IVf xflu'O :
T̂T *Mt ^  =td 1̂1 f̂ TT 

f% :

( t ) *k + i< tm rrw i-
T?T vfT̂ T % f^T W T

t̂t Tft w t  mih + i O t  ;

(77) vfc  T̂, 5ft W  TT *K+K 
^t T̂T srfdfaw fT ?

HdMM (W  -HHcTlil faWT 
$T *TcTt («ft : (^ )  r̂t

ST I

(^ )  ftrftr F̂t ^RiRr ^ rt % 
Tfhr teTl<t'K <t><.ri 1

^ t  fr  1

Implementation of Non-Formai Edu-
cation under Sixth Plan

1992. SHRI B. V. DESAI: Will the 
Minister of EDUCATION be pleased 
to state;

(a) whether in the non-formal sys-
tem of education, out of school chil-
dren both, non-starter and drop-out, 
will be offered some middle and pri-

54 8 1 . 5 9  32 .5 2 7  5 .9 3

mary level courses on a condensed 
and credit with two or three hours 
daily;

(b) if so, the details of the other main 
features of the proposed non-formal 
education which will be implemented 
during the Sixth Plan period and how 
much has so far been implemented in 
this regard;

(c) whether any special Central assis-
tance is extended to these States on 
fifty-fifty basis;

(d) whether another new scheme for 
an Education Centre for 3—6 age group* 
especially in rural areas is yet to be 
implemented; and

(e) if so. to what extent this has
been done so far? -

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL); (a) 
Yes, Sir

(b) and (c) A Statement is attached.

(d) and (e) It has been suggested 
to the States to set up early childhood 
(pre-school) education centres as ad-
juncts of primary schools in rural 
areas. Further, under a new central 
sector scheme of giving grants to volu-
ntary agencies for running such cen-
tres in rural areas, applications from 
interested voluntary organizations have 
been Invited through State Govern- 
ments/U.T Administrations.
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Statement

A  majority of the States/UTs have 
undertaken the programme of non- 
formal part-time education for ele-
mentary age-group children as a sup-
portive system of formal elementary 
education. Central assistance is avail-
able for non-formal education under 
the following schemes:—

(i) Grants to nine educationally 
backward States, for their non-for- 
mal education programmes fop 2le- 
mentary age-group children on 
equal sharing basis.

(ii) Grantg jo voluntary agencies 
in the educationally backward 
States for running non-formai cen-

tres on the State Government pat-
tern.

(iii) Grants to academic institu-
tions, government and private, for 
experimental and innovative non- 
formal education programme with 
replicable potentiality.

(iv) Central commodity assist-
ance to the States/UT& in the form 
of paper for producing books and 
other teaching/learning materials 
for non-formal education pro-
grammes.

The total number of centres with 
their coverage under the non-formal 
education programme in the entire 
country is indicated below;

Centres Coverage

Primay Middle Total Primary Middle T ol ~I

1980-81 (Actuals) . . 45,112 5,885 50,997 8,05,000 1,17,000 9,22,000

1981-82 (Expected) . . 04,163 8,730 72»893 1,95^ ° °  i5,irV*>o

Setting up of a High Power Commi-
ttee to review the system of Medical 

Education

1993. f{HRI B. V. DESAI. Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state who are 
the members of the committee set up 
to review the system of medical edu-
cation in the country and by what 

time the committee is likely to submit 
its report to the Government?

THE DEPUTY MINISTER IN THE 
MILY WALFARE (KUMARI KUMUD- 
BEN M. JOSHI): The Medical Educa- 
BEN M. TOSHI): The Medical Educa-
tion Review Committee has the fol-
lowing Members;

(1) Dr. Shantilal J. Mehta 
Rrtd. Director, Jaslok 
Hospital, Bombay . Chairman

(a) Dr. I. D. - Bajaj,
Director General of 
Health Services,
New Delhi . Member

(3) Prof. V . Ramalingasvvami
Director General,
Indian Council of 
Medical Research,
New Delhi . Member

(4) Prof. H .D. Tandon,
Director, All India
Institute of Medical
Sciences, New Delhi Member

(5) Dr. L.B.M. Joseph,
Principal, Christian 
Medical College,
Vellore

(6) Dr. M . M. Melua,
Member of Parlia-
ment

(7) Dr. O.P. Gupta,
Director of Medical
Education and Res-
earch Ahemedabad,
Gujarat . . .

(8) Dr. Y.P. Rudrappa,
Ex-Director of Medi-
cal Education and 
Research, Bangalore

(9) Dr. B.N. Sinha,
President, Medical 
Council of India,
New Delhi , «

Member

Member

Member

Member

Member
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(10) Dr. Ramcshwar
Sharma, Principal,
S.M.S. Medical 
College, Jaipur . Member.

(lO Dr. P.N. Wahi,
Executive Director,
Indian Association 
for the Advance-
ment of Medical 
Education, New Delhi Member.

(12) Dr. P.N. Chliuttani,
Ex-Director, Post

»  Graduate Institute of 
Medical Education 
and Researdh,
Chandigarh . . Member.

(13) Col. R.D. Ayyar,
Ex-Director Gen-
eral of Health Ser-
vices . . . Member.

(14) Dr. K.N. Uduppa,
Rector, Benaras
Hindu University '
Varanasi . . Member.

( 15) Shri N. N. Vohra,
Joint Secretary,
Ministry of Health 
and Family Welfare,
New Delhi. . . Memher-

Sccrelary.

The Committee is expected to submit 
its Report in June, 1982.

Mechanism to Recognise Degree/ 
Diplomas

1934. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of 
EDUCATION be pleased to state:

(a) whether there is any mechanism 
to ensure the recognition for the var-
ious degree/diplomas by the Academic 
Institutions State Governments for 
purposes of admission into Medical 
and Engineering Colleges;

(b) if so, the nature of the mecha-
nism and the procedure for the recogni-
tion of diplomas/degrees of the vari-
ous States; and

(c) if not, whether such mechanism 
would be set up?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and
(b) The equivalence of qualifications

awarded by various examining bodies, 
for the purpose of admission to cour-
ses in each University is determined 
by the University itself. There is no 
Central mechanism for the purpose, as 
each University is an autonomous 
body. Nevertheless, the Association of 
Indian Universities of which all Uni-
versities in the country are member, 
had recommended’ that by and large 
each University should recognise the 
courses offered by other Universities 
on reciprocal basis, provided that the 
entrance qulifications duration of 
course and the general standard of 
attainment are similar to those pres-
cribed by the recognising university 
Recognition of courses is generally 
done by the Universities on this basis.

(c) No proposal to set up a separate 
machinery for recognition of qualifica-
tions for the purpose of admission to 
Universities is under consideration.

Covered sited at Guler Railway Sta-
tion

1995. PROF. NARAIN CHAND 
PARASHAR. Will the Minister of 
RAILWAYS be pleased to state:

(a) whether there is any provision 
for the construction of covered shed 
at the platform at Guler Railway 
Station of Kangra Valley Railway; 
and

(b) if so, the amount provided for 
this purpose and the likely date by 
which the construction thereof would 
be ensured?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Not Yet.

(b) Does not arise.

Cancellation of Ahmedabad and How-
rah Traill

1996. SHRI NAVIN RAVANI: Will
the Minister of RAILWAYS be pleased 
to state:
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(a) whether it is a fact that Ahmeda- 
bad-Howrah train has been suddenly 
discontinued;

(b) if so, the reasons therefor;

(c) whether Government are aware 
■that the passengers are put to great 
difficulty due to this cancellation of 
train and cancellation of their reserva-

tion ; and

(d) what steps Government propose 
to take to resume this train and when 
it will be resumed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) No, Sir. The train is 
running.

(b) to (d) Do not arise.

‘Conversion of Bhavnagar.Surendra 
Nagar Line

1997. SHRI NAVIN RAVANI:
SHRI MOHANLAL PATEL:

Will the Minister of RAILWAYS be 
-pleased to state:

(a) whether there is any proposal to 
convert rail line from Bhavnagar to 
'Surendranagar (167 Km.) in Western 
Railway from N.G. into B.G.; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Surendranagar-Bhavna- 
gar section forms part of the larger 
M.G. system and if this section ig con-
verted to B.G., the entire M.G. system 
in Kutch will get isolated, while it is 
operationally necessary to maintain a 
through M.G. link.

(b) (i) Due to shortage of funds for 
works.

(ii) Not considered operationally 
necessary at this stage.

Erosion of Adjoining Coast due to 
Expansion of Madras Port ,

1998. DR. A. KALANIDHI: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the ex-
pansion of Madras Port is causing ero-
sion of adjoining coast in Madras city; 
and

(b) if so, steps taken by Government 
to arrest the erosion and rehabilitate 
the affected families?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) Coastal area on the north 
side of Madras Harbour is subject to 
erosion, depending upon the severity 
of monsoon. Construction of Fisheries 
Harbour north of the main harbour has 
to a certain extent accentuated this 
problem.

(b) Government of Tamil Nadu has 
sanctioned an amount of Rs. 30.00 lakhs 
for providing protective measures 
against sea erosion. Part of the work 
has already been completed and the 
pattern of erosion is being closely moni- 
tered. Tamil Nadu Government is 
also conducting Model studies as 
Poondi Research Station for combating 
the erosion problem. **

The affected families were rehabili-
tated in tenements constructed by the 
Slum Clearance Board and were also 
given loans by the Tamil Nadu Govern-
ment for purchase of lands through 
Cooperative societies.

Declaration of East Coast Road bet-
ween Madras and Ramaeshwaram a* 

National Highway .

1999. DR. A. KALANIDHI: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there Is any proposal to 
declare East coast road from Madras to 
Rameshwaram as National Highway 
in view of its strategic position;
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(b) if so, when it will be done; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) to (c) Owing to financial 
constraints, Government of India are 
unable to declare any road as a Natio-
nal Highway at present, and this ap-
plies to the East Coast Road also. How-
ever, with a view to helping the State 
Government in the development of this 
road for meeting the needs of the tra-
ffic, financial assistance amounting to 
abount Rs. 3.00 crores was provided for 
the construction of a missing road 
link and bridges on the road in the 4th 
and 5th. Plan under the Central Aid 
Programme of State roads of inter-
state or economic importance and 
from the Central Road Fund.

Location of the Proposed C.I.S.F. 
Barracks

2000 DR. A. KALANIDHI: Will the 
Minister 0f SHIPPING ANd  TRANS-
PORT be pleased to state:

(a) whether it ig a fact that there is 
difference of opinion in locating the 
proposed' C.I.S.F. barracks in Madras 
Port Trust area;

(b) if so, what is the final decision 
taken in this matter; and

(c) if not, whether it is proposed to 
locate the C.I.S.F. barracks outside 
the Madras Port Trust area to avoid 
congestion?

. THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) to (c) Originally 
it was proposed to construct .the
C.I.S.F. "barracks at Panamarathotti, 
which is situated about four Kms. 
north of the main entrance of the 
Harbour. However, as some delay 
was anticipated in acquiring this land 
from the Navy, it was decided to 
locate the C.I.S.F. barracks within 
the port premises adjacent to the new 
workshop. The construction work is

in progress. The location of barracks s 
inside the Port area will not in any 
way contribute to congestion in the 
Port.

Modernisation of Central Medical 
Stores, Madras

2001. DR. A. KALANIDHI; Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the aim in functioning Central 
Medical Stores at Madras City;

(b) whether there is any proposal 
to modernise the Central Medical 
Store at Madras, to meet the growing 
need for standard and quality drugs 
of Central and State Government 
hospitals and dispensaries;

(c) if so, when; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI); (a) The main func-
tions of the Government Medical Store ■ 
Depot at Madras are:

(1) to procure and supply medi-
cines, surgical equipments and other 
medical stores required by the 
hospitals and dispensaries, etc. run 
by the Central Government, State 
Govemments/U.Ts. and local bodies 
in that region;

(2) receipt, storage and distribu-
tion of supplies of drugs and allied 
stores received from International 
agencies such a3 W.H.O., UNICEF, 
USAID, etc. under various agree-
ments in that region;

(3) Storage and issue of stores 
under various National Health and 
Family Welfare Programme;

(4) meeting emergency require-
ments of life saving drugs during 
national calamities.

(b) There is no such proposal but 
quality control measures are being 
tightened up in all Medical Stores- 
Depots.
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(c) and (d) Do not arise.
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5 ? fW f YTBnf̂ RT f^ r
^ n̂rr PtClSFT̂ r cf^ % cî Tl ?rrf Jrf
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•rf n»e<jfl ^FR m 1 fVjohi 6 4
»N»ft 6 '

^  iTraf ^t f?i«(*! % 3t r t

2 0 03 . «?t ^rr t f t  f r m  : w  
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% f w t
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(If) w r sto q̂ To 5^0, STTfRT
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% f=1<!<s <,[vri| STRT
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*T f̂T faWT ^rfWRt #RT ^TRt f^ -  
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(*r) ^  *rf£rfwr 3r whf 
W I T  ?T̂ t |  I

( ? )  3ft ^f I

Cheques Stolen from Headquarters of
.. Indian Red Cross Society

2004. SHRI NIHAL SINGH- Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that in 1975 
some cheques were stolen from the 
headquarters of the Indian Red Cross 
Society and about Rs. 52,000/- was 
withdrawn fr o m  the State Bank of 
India from its Parliament Street 
Branch and the bank has made pro-
visional payment to the Society:

(b) whether it ic a fact that one of 
the employees who was alleged to be 
involved in this fraud has honourably 
been acquitted by the New Delhi 
Court; and

(c) if co, what action State Bank of 
India, New Delhi has taken for re-
covering Rs 52,000/- from the Indian 
Red Cross Society and what action 
Society has taken against those offi-
cials against whom the Court has 
made strictures in the judgement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI); (a) 8 blank cheques 
were found missing from the head-
quarters office of the Indian Red Cros3 
Society in March, 1975. It was dis-
covered that 6 out of the 8 missing 
cheques of a total value of Rs. 50,100/-
had been encashed by forging the 
signature of the Secretary General. 
The State Bank of India had provisio-
nally paid to the Society Rs. 50,100/-
which was withdrawn from the 
account of the Society under forged 
signature.

(b) An employee of Indian Red 
Cross Society who was involved in it 
was convicted by the Trial Court. 
But on appeal the conviction was set 
aside by the Additional Session Judge, 
New Delhi.

(c) The Indian Red Cross Society 
has intimated that no action has been 
taken by the State Bank of India, New 
Delhi for the recovery of the amount
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from the Society and also that there 
are no structurers in the judgement of 
the Session Court against any official 
of the Society and hence the question 
of taking action against any official of 
the Society does not arise.

Training Given to Naga Retries »a 
China

2005. SHRI DAYA RAM SHAKYA: 
SHRI NIHAL SINGH;

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether Government are aware 
of the training being given to rebel 
Nagas in China; and

(b) if so, the details of the neces-
sary steps taken by the Government 
to solve the problem?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) and (b) While there had 
been instances of Chinese material 
and ideological support for extere- 
rr.istg in Nagaland in the past, no fresh 
instance has come to the notice of the 
Government.

‘  «T5rrf

T̂T

2 0 06. fa** : TOT ftTCTT
^  =<d I*} fi’TT 3k  JI :
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Guidelines for Re-Writing of History 
Text Books

2007. SHRI MOHANLAL PATEL :
• SHRI ARJUiNT SETHI:

SHRI AMAR ROYPRADHAN:
SHRI DAULAT SINHJI 

JADEJA :

Will the Minister of EDUCATION 
be pleased to state:

(a) whether recently NC.E.R.T. 
have issued guidelines for re-writing 
History text books;

(b) if so, what are these guidelines;
(c) portions being considered objec-

tionable in the present text book on 
History for radical revision; and

(d) thje namesj qualifications and 
status of the persons who have been 
selected for re-writing those text 
books?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 

AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) and (b) NCERT has issued guide-
lines for evaluation from the natio-
nal integration angle, of History text-
books in schools prescribed/recom-
mended in all states/Union Teriito- 
ries.

(c) Passages and approaches that 
are prejudicial to national integration 
will be identified and eliminated.

(d) Evaluation of the History text-
books is being done bv the respective 
State agencies. The names, qualifica-
tions and status of the persons who 
may be selected for re-writing a His-
tory text-book, if considered neces-
sary, will be decided by the State/ 
U.T concerned.

Deportation of Indians from Lebanon

2008. SHRI HARINATHA MISRA:
SHRI CHANDRABHAN 

ATHARE PATIL;
SHRI BALASAHEI3 VIKHE

• PATIL;
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state-

(a) whether Government are aware 
of the news-item “Racket to recruit 
mercenaries* exposed” published in 
‘Indian Express’ dated 4th February, 
1982;

(b) if s05 whether the, 31 men who 
arrived from Lebanon recently have
revealed that they were hired as 
labourers for a West Asian firm, but 
when they went to Beirut, it was dis-
covered that they had actually been 
hired as soldiers*;

(c) whether in Beirut the group 
was taken to a camp where their 
travel papers were taken away and 
they were made to done uniforms to 
start training â  soldiers;

(d) whether they refused to fight 
and asked to be sent home and in 
the end about 10 of them agreed to 
stay on;

(e) whether the rest were turned 
out abandoned, without money and 
without any identification papers; 
and

(f) Government’s reaction thereto 
and steps taken to ascertain the true 
position?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) Yes  ̂ Sir.

(b) to (e) The thirty'One Indian na-
tionals were recruited by some un-
scrupulous agentg and promised 
in a factory in Beirut. On arrival in 
Beirut without visas on January 10, 
1982, they were instead driven, to a 
camp without their knowledge They 
were not, however, recruited as sol-
diers. Their passports were taken 
away by the agents before reaching 
Beirut. Within two days of their ar-
rival in Beirut  ̂ the Indian Embassy 
•officials met them and were in cons-
tant touch with them till at ihirty.one 
were repatriated on January, 31 with
the assistance 0* -*ur Embassy. No 
earlier flight was available in which 
all of them could have been accom-
modated.
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(f) This is a case of cheating of 
innocent Indian nationals by un-
scrupulous agents. Necessary steps 

■are being taken to apprehend and 
punish the agents.

Railway Investment in Bihar State 
__ Road Transport Corporation

2009. SHRI HARINATHA MISHRA: 
Will the Minister of SHIPPING AND 
-TRANSPORT be pleased to state:

(a) the total investment made by 
the Railway Ministry in the Bihar 
State Road Transport Corporation;

(b) whether it is a fact that ever 
since the Bihar State Road Transport 
Corporation came into being in 1959, 
it has gobbled up 55 per cent of the 
capital invested in it;

(c) whether against an investment 
of Rs. 48 crores the losses incurred, 
so far? stand at Rs. 27 crores; and

(d) if c(o> preventive and curative 
measures Government have taken or 
propose to take to put a stop to the 
state of affairs ?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) The total invest-
ment made by the Central Govern-
ment (through the Ministry of Rail-
ways) upto 1981-82 in Bihar State 
Road Transport Corporation is Rs. 
912.80 lakhs.

(b )1 to (d) Information hag been 
' requested from the State Government 
and will be laid on the Table of the 
House. •

News Item captioned “Quack Thrive 
’ in Ruife! Bihar”

2010. SHRI HARINATHA MISHRA. 
SHRI B. D. SlNGtt:
SHRI K. A. RA.TAN;

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether Government’  ̂ attention 
has been drawn to the news item cap-
tioned “Quacks thrive in rural Bihar^

appearing in the Indian Express 
dated 30th January^ 1982;

(b) whether the Indian Medical 
Council had written in 1978 to the 
Union Government protesting against 
increase in the number of quacks and 
sought a ban on organisations which 
register their names;

(c) whether the Union Government
directed the State Governments to
desist from any actions against such 
organisations pending a final decision;

(d) whether the final decision is 
yet to come anc* this gave a free hand 
to the organisations +0 8* ahead;

(e) whether ‘the quacks’ were be-
ing registered by private medical prac-
titioners’ organisation boated under 
different banners which enrol mem-
bers after getting huge amounts; snd

( f )  i f  so, what measures have been 
taken or are proposed to bg taken 
to remedy the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XUMUD- 
BEN M. JOSHI): (a) Yes.

(b) to (f). The Medical Council of 
India had w r i t t e n  to the G o v e r n m e n t  

that no l i c e n c e  to practice m e d i c i n e  
should be g i v e n  to u n q u a l i f i e d  per-
sons.

Thg Government aware of the 
problem of unregistered persons prac-
tising medicine in the country. The 
State Governments have been advised 
from time to time to take appropriate 
steps in the matter.

Imparting of Free and Compulsory 
Educations

2011. SHRI CHITTA MAHATA:
SHRI A. NEELALOHITHA- 

DASAN NADAR;

Will the Minister of EDUCATION 
be pleased to state;

(a) whether it is % fact that Gov-
ernment have taken ",tepa for impart-
ing free and compulsory education to 
all upto the age of 18 years;
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(b) if so( the detailg. thereof; and

(c) if not5 the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) ; (a)
to (c). Article 45 0f the Constitution 
requires provision of free and com-
pulsory education for all children un-
til they complete the age of 14 years. 
Accordingly free education has been
provided in classes I—VIII in all 
Statcs/UTp except for boys educa-
tion at the middle ;<tage (classes VI— 
VIII) in one State viz. Uttar Pradesh.

The Sixth Plan envisages realisa-
tion of the goal of universal elemen-
tary education by 1989-90.

Indo-Bangla italks on Inland Water 
Transit and Trade

2012. SHRI C HITT A MAHATA : 
Will the Minister cf SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that talks 
between India and Bangladesh on the 
revision of the 1972 Protocol on In-
land Water Transit and Trade were 
held this year; and

(b) if soj the decision taken there-
on and the reaction of the Govern-
ment thereto ?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL) : (a) Yes.

(b) As agreement could not be 
reached on all issues  ̂ the Revised 
Protocol on Inland Water Transit and 
Trade between the two countries 
could not be signed It is proposed
to continue the negotiations.

UGC’s Code of Conduct for Teachers

2013. SHRI TARIQ ANWAR : Will 
the Minister of EDUCATION be 
pleased to state;

(a) whether the University Grants 
Commission is preparing a code o£

conduct for teacher^ debarring there-
from taking part in politics; and

(b) if so, the facts ihereof ?

THE MINISTER OF STATE OF THE 
MINrSTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) . (a)
and (b). The Conference of Vice-
Chancellors held in May  ̂ 1931 was of 
the view that a code of professional 
ethics for teachers should be pre-
pared by every University in consul-
tation with the State Government and 
the University Grants Commission. 
The Commission, on its part, has as-
ked all Universities to 3end informa-
tion about existing statute3 and rules 
relating to code of ethics. The Com-
mission proposes consider the 
question of formulation of guidelines 
on the subject after getting thig in-
formation from all Universities.

Indo-French Cooperation

2014. SHRI TARIQ ANWAR : WiU 
the Minister of EDUCATION be 
pleased to state;

Whether it i3 a fact that India and 
France have agreed to undertake 
translation of their classical and con-
temporary literature and works in 
social sciences in one another langu-
ages and to exchange persons involv-
ed in development of Youth Prog-
rammes ?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) . At 
the meeting of the Indo-French Joint 
Commission held on 14th January
1982 at Paris, among other things, the 
two sides expressed readiness, to pro-
mote the translation of t h e i r  classical
and contemporary literature and
works in social sciences into each 
other’s language during 1&82-1983.

Both sides also agreed to arrange 
visits to each other's country of 2—3 
persons involved in youth program-
mes.
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Development of new Harbours

2015. SHRI CHANDRABIIAN 
ATHARE PATIL : Will the Minister 
of SHIPPING AND TRANSPORT be 
pleased to state;

(a) whether Government have 
drawn up any specific plans for the 
development of the n2W harbours on 
Coastal areas of the country;

(b) if so? details of the plan;

(c) the expenditure proposed to be 
incurred on each of them;

(d) details of the pla^s f°i’ the 
development of the existing harbours; 
and

(e) the progress s0 f?-r made in 
their development and the expendi-
ture incurred on each of them ?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) to (c). Yes, a i;ew 
Port on the west coast at Nhava 
Sheva near Bombay is proposed to 
be established during the current Five 
Year Plan. It is estimated to cost 
Rs. 581 crores.

(d) During the Sixth Five Year 
Plan, a provision of Rs. 521 crores 
has been made for the development of 
the existing 10 major ports;

Ports
(Rs, in cron's) 

Allocat-
ion

1. Calcutta . . . • 3° - 3°
(i ) Haldia Dock . ■ 21.45

(ii) Haldia Dredging ■ J l -52
(iii) BH R TW  . . ■ 19-73

2. Bombay . . . • 68.78

3. Madras . . . ■ 5 4 -18

4. Cochin . . . • 54-22

5. Visakhapatnam . ■ 71.33

6. Kandla . . . ■ 46.42

1 2

7 . Mormugao . . . 25 -°5

8. Paradip . . . . 60.81

9 - New Mangalore including 
Kudremukh Iron Ore Project 31.84

10. Tuticorin . . . 25-57

Total . . . 521.20

(e) The following projects sanction-
ed prior to 1980 are in progress';

(i) Fourth Oil berth at Butcher 
Inland Bombay (Rs. 24.48 crores).

(ii) Kudremukh iron ore p o rt  
facilities, New Mangalore Port 
(Rs. 38.53 crores).

(iii) Installation of 3rd Wagon 
Tippler at Visaklinpatnam Port

(Rs. 7.02 crore&).

(iv) Modification of iron ore hand-
ling plant at Paradip Port (Rs. 8.08 
crores).

(v) Construction of 2nd general 
cargo berth at Paradip (Rs. 7.26 
crores).

(vi) Purchase of two high powe-
red tugs for handling POL tankers 
at Bombay (Rs 10.20 crores).

New Projects sanctioned

Some of the important schemes/ 
projects aimed at increasing port 
capacities sanctioned since the begin-
ning of the current Five Year Plan are 
listed below;—

1. Kandla Port

(a) Sixth General cargo berth (Rs1. 
17,49 crores).

(b) New Oil Jetty (Rs. 6.02 crores).

2. Bombay Port

Container handling equipment (Rs. 
7.60 crores).

3. Cochin Port ■-

Integrated schemes for development
of Cochin Port— construction of oil and
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fertilizer berths (Rs. 35.86 crores).

4. Madras

(a) Container Terminal (Rs. 22.60 
crores).

(b) Expansion of Jawahar Dock 
(Rs. 11.67 crores).

5. New Mangalore Port

Construction of an additional general 
cargo berth (Rs. 7.28 crores).

€. Visakhapatnam Port

Construction of general cum bulk 
cargo berth (Rs. 8.50 crores).

7. Tuticorin Port

Construction of two additional berths 
(Rs. 11.33 crores).

S. Paradip Port

(a) Construction of 3rd general car-
go berth (Rs. 7.12 crores).

(b) Construction of one fertilizer 
berth at Paradip Port for Paradip Fer-
tilizer Plant (Rs. 15.50 crores).

9. Mormugao Port

Multi-purpose cargo berth (Rs. 11.71 
crores).

The information in regard to pro-
gress made and expenditure incurred 
on these projects is being collected and 
■will be laid on th  ̂ Table of the Sabha.

Railway Year Collision Derail
ment

Central . . . .  1978-79 11

*  1979-80 i4

1980-81 10

1981-82+ 16

Eastern . . . .  1978-79 7

1979-80 7

1980-81 9

1981-82+ 10

Number of Railway accidents during1 
the last thge« yeans

2016. SHRI CHANDRABHAN 
ATHARE PAUL;

SHRI RAM PYARE PANIKA: 
SHRI A. K. ROY:
SHRI R. P. GAEKWAD:

SHRI GHULAM MOHAMMAD 
KHAN;

Will the Minister of RAILWAYS be 
pleased to state:

(a) the number and details of the 
railway accidents which took place 
during each of the last three years 
and so far in 1982, zone-wise;

(b) the extent of loss of life and 
property caused to the travelling 
public and Railways; and

(c) the preventive measures taken 
by Government to check the recur-
rence of such accidents? ,

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) The number and de-
tails of consequential train accidents 
on each Zonal Railway during the last 
three years and the current year upto 
January are shown below;

Level Crossing Fires in Total 
accidents Trains

96 9 5 121

68 7 6 95
112 5 f) 136

84 5 8 " 3

54 1 62

38 1 5 52
48 5 6 68'

39 2 .  , 5 *

■*upt January
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Railway Year Collodion Derail-
ment

Level Fire* in Total 
Crossing Trains 
accidents

Northern . . ■ 1978-79 7 92 '3 A 116

1979-80 11 88 37 136

1980-81 12 105 16
* 3 136

1981-82* 16 107 16 3 142

North Eastern . . • 1978-79 5 53 J5 1 7 4-

1979-80 7 46 10 %

1980-81 8 75 13 2 9®i-

1981-82* 7 97 12 3 >19-

North Frontier . • 1978-79 2 76 6 84

1979-80 2 62 8 7*

1980-81 6 67 4 77

1981-82+ 7 89 8 io4

Southern . . ■ 1978-79 1 75 11 • ■ 87

1979-80 5 7 1 11 1 88

1980-81- f ' 3 100 15 2 120

1981-82+ 6 70 3 • ■ 7£>,

South Central . . • 1978-79 7
8 3

4 • ■ 9*

1979-80 4 85 7 4 100

1980-81 6 83 7 1 97

1981-82* 3 9 i 10 3 107

South Eastern . . • 1978-79 8 131 9 2 150

1979-80 16 120 12 1 149-

1980-81 10 130 16 2 158-

1981-82* m 126 8 2 148

Western . . . ■ J978-79 7 118 18 143

1979-80 6 114 2 2 , 3 ,4 f > *

1980-81 5 105 9 4 123

19O1-82+ 2 85 5 i 93

T o t a l ■ 1978-79 55 778 86 12 931

1979-80 72 692 " 5 21 900

1980-81 69 825 90 29 1013

1981-82* 79 788 69 20 956

♦Upto January
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(b) The number of Railway staff 
and passengers killed arid appf-6if- 

mafe co^t of damage to railway pro-

perty caused by these accidents were 
as under;

Year

1978-79 ■ ■ ■

1979-80 . . .

1980-81 . . .

1981-82 (upto January)

A sum of Rs. 124 lakhg (approx.) 
have been paid during the period
1978-79 to 1981-82 (upto January, 
1982) as compensation including for 
loss of property, to the victims of the 
train accitfentj so far

(c) In order to ensure improved 
maintenance and operatlbri of Railway 
assets' and e^tfttrtent and to arouse 
gfrttat'er £-6fe¥y cortSciousrtess amongst 
all rsttwaf e*np?byeea, th« 
further steps have been taken recent-
ly:

(i) A meteting of the General Mana-
gers was called on 23-1-82 to chaTR otit 
the steps to be tsffcen to cotmte*-act 
huWbrf failcrrr. TWo high level teams 
corteistfng df officer^ from different dis-
ciplines have been sflt up. THesf teanis 
are meeting th£ cross section of field 
workers for rectification of lacunae that 
may exist In any area.

(ii) Senior Directors of Railway 
Bodrd have been specially assigned1 the 
tasfe of monitoring the work of these 
teams.

(iii) Active Involvement of railway 
employees has also been ensured by 
holding meetings with cross section of 
staff directly concermed with the safety 
of rMlwSy" woiTdng.

(iv) The Railway Administrations, 
have been advised* to * intensify foot-
plate inspections, .particularly during 
night.

No. of Railway Staff Cost of clamangc to 
and passengers killed Railway property

( in lakhs of Rs.)

515

59°
934 

939

(v) Technological aids like tracks 
circuiting axle counters, ultra-sonic flaw 
detectors are also being provided to 
help the staff perform their duty effi-
ciently' and safely and to detect hidden 
flaws in equipment.

(vi) Renewals/replacements of aged 
assets like track; wagons, coaches and 
engines Have been accrferated.

(vii) Great stress is being laid on 
proper upkeep of iHfrastfudfuraf assets 
like track, wagons, coaches and signal-
ling appratus.

U.S. Activities in Indian Ocean

2017. SHRI H N. NANJE GOWDA:
SH R I s a t y a s a d h a n  C H A K -

RABORTY:
SHRI SUBHASH CHANDRA 

BOSfe ALLtXRI:
SHRI RAM VILAS PASWAN:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that the 
number of American ships in the Indian
Ocean has increased considerably in 
the recent months;

(b) whether this is causing a destabi-
lising factor in the region; and

(c) whether the Government have 
conveyed their anxiety on this issue

68

t45
170

3°9



to the Goverment of America and if 
so, their react'on in this regard?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRi P. V. NARASIMHA 
RAO): (a) The increased level of U.S. 
Naval presence in the Indian Ocean 
area has b3en generally maintained in 
recent months.

(b) Government considers that the 
existence of foreign military presence 
in the Indian Ocean creates tensions 
an^ conflicts in our neighbourhood and 
constitutes a threat to the peace and 
tranquillity of the region as a whole.

(c) Government have consistently 
opposed Great Power military presence 
In the Indian Ocean area at various 
international and multilateral forums, 
such as the U.N. and Non-aligned meet-
ings. Th's has also been conveyed to 
the U.S. Government suitably during 
bilateral contacts.

Indo-Sri Lanka talks to solve the pro-
blem of Stateless Indians

. 2018. SHRI H. N. NANJE GOWDA: 
SHRI M. V. CHANDRA- 

SHEKARA MURTHY : 
SHRI K. MALLANNA :

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that the 
Government of Sri Lanka have ex-
pressed desire to discuss and solve 
once for all the question of stateless 
people in Sri Lanka of Indian origin;

(b) if so, the number of those who 
have been given citizenship by Sri 
Lanka Government and those still re-
main to be given;

(c) whether Government have ac-
cepted the offer of Sri Lanka Govern-
ment; and

(d) if so, when fresh talks for final 
settlement of the issue will take place?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA
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RAO) : (a) to (d). According to fig-
ures obtained from the Sri Lanka 
authorities, the number of stateless 
persons of Indian origin granted Sri 
Lanka citizenship consisted of 162,094 
“accountable” persons and 48,593 as 
their natural increase, as on the 31st 
October 1981. Under the Indo-Sri 
Lanka Agreements of 1964 and 1974, 
Sri Lanka was to grant citizenship lo 
a further 212,906 “ accountable” per-
sons together with their natural in-
crease by that date.

The Governments of India and Sri 
Lanka are in touch with each other 
with a view to resolving the question 
of the remaining stateless persons of 
Indian origin in Sri Lanka. Formal 
talks on the subject have not been 
proposed as yet.

Over Time payment in J.N.U.

2019. SHRI VIRBHADRA SINGH: 
Will the Minister of EDUCATION be 
pleased to state:

(a) how much over-time was paid to 
employees in Jawaharlal Nehru Uni-
versity during the last three years,

(b) how much has been paid during 
this financial year;

(c) the number of employees in 
J.N.U.;

(d) whether Government have re-
ceived any complaint from any mem-
ber of Parliament regarding huge over-
time .payment; and

(e)> if so, the action Government have 
initiated on this complaint?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL): 
According to the Jawaharlal Nehru 
University, the information in respect 
of parts (a) to (c) of the question is as 
follows.

(a) The amount of over-time allow-
ance paid during the last three years 
is as follows: —

1978-79 , , . 3.76 lakhs

1979*8° • . . 6*63 lakhs

><)8o-8i . , . 8-oi lakh

MARCH 4, 1982
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(b) Till 31st January, 1982 a sum of 
Rs. 6.86 lakhs has been paid as over-
time allowance.

(c) 1115.

(d) and (e>. In a communication ad-
dressed to the President in his capacity 
as Visitor of the University, a member 
of Parliament had, among others, men-
tioned that lakhs of rupees were given 
as over-time to employees in violation 
of the rules. These observations were 
brought to the notice of the University. 
The University has clarified that over-
time allowance is paid in accordance 
with the prescribe^ rules and mainly 
due to unusual pressure of work or 
where assignments are to be completed 
within a specified time. The University 
has, however, initiated steps to contain 
the expenditure on overtime-time.

Shortage of Railway wagons at pit 
heads

2020. SHRI RAJESH KUMAR 
SINGH :

SHRI RAM VILAS PAS WAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is an acute short-
age of Railway wagons and the de-
mand is not fully met;

(b) whether it is also a fact that 
a number of persons applied for Rail-
way rakes to load coal from the pit 
heads during the years 1980 and 1981;

(c) the number of such persons who 
applied;

(d) the number of the persons who 
were allotted rakes for loading of coal 
during the same period and the num-
ber of rakes allotted t0 each person./ 
firm; and

(e) whether any critaria were adop-
ted by his Ministry in this regard 
and if not, reasons thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No, there is no
acute shortage of wagons. The de-
mands are being met practically in 
full in all coal-fields except to same 
extent in Jharia field.

(b) Coal rakes can be loaded from 
rail-head colliary sidings only, and not 
from pit heads.

(c) to (e). Do not arise in view of 
above.

India’s efforts to end lran-Iraq War

2021. SHRI RAJESH KUMAR 
SINGH:

SHRI RAM VILAS PASWAN:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether any special role has 
been placed by the Government of 
India to stop the lran-Iraq War and 
to establish peace in the sub-continent; 
and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS fSHRI P. V. NARASIMHA 
RAO): (a) and (b). It was due to the 
special efforts of India together with 
some other countries, that Iraq and 
Iran agreed, at the Non-Aligned
Foreign Ministers’ Conference held in 
New Delhi in February, 1981, to the 
setting up of a Committee of four 
nations to try to bring an end to the 
lran-Iraq conflict.

The Committee undertook three
visits to Iraq and Iran, viz. in April, 
May and August, 1981 in order to ex-
plore possibilities of ending this un-
fortunate conflict. Since its last visit 
to the area, members of the Committee 
have continued to monitor the situa-
tion closely. .

India hfttpes that the Non-Aligned 
Committee would reactivate its efforts
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as soon as a suitable opportunity 
arises.

Out-of-Turn Allotment of Rakes for 
Coal

2022. SHRI RAJESH KUMAR 
^SINGH: Wfll the Minister of RAIL-
WAYS be pleased to state:

(a) whether Railway rakes for load-
ing of coal are allotted under a speci-
fied policy and if so, salient features 
of policy laid down;

(b) whether a number of Railway 
rakes have been allotted for loading 
of coal out-of-turn during the years of 
1980 and 1981 under the orders of his 
Ministry and if so, number of such 
rakes allotted; and

(c) particulars of the parties/firms 
to whom such rakes were allotted to-
gether with the reasons for deviating 
from the policy? .

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLTK 
ARJUTf): (a) The Director Movement 
(Railways) based at Calcutta addres-
ses all the States and Central sponsor-
ing authorities in October every year 
indicating the ceiling limits for each 
category of coal consumers. The spon-
soring authorities then recommend 
quotas for each consumer for the com-
ing calendar year. The quotas are 
examined and accepted by Director 
Movement (Railways) with modifica-
tions as necessary, who then issues 
sanctions to all concerned. The allot-
ment of wagons is made against these 
sanctions keeping in view the priori-
ties, decided by the Central Govern-
ment and availability of coal.

(b) Yes. 1980 =  28 rakes and 1981 
=  258 rakes.

(c) A list is laid on the Table of the 
House. [Placed \n Library, See No. LT- 
.3481/82]. The applications for relief 
are examined and industries in real 
distress on account of non-receipt of 
their sponsored o[uota du^ to inade-

quate availability of coal and trans-
port are' given out-Kjf-'tum allotment, 
with a view to; avoid stoppage of pro-
duction and lay-off of labour*.

Issue of free Passes to cultural and 
Social Organisations

2023. SHRI RAJESH KUMAR 
SINGH: WiH the fillister of RAII^ 
WAYS? be pteafced to lay aJ stateftvent 
giving detail^’ oKf riUrtibeif’ of passes 
issUed1- to IndiVldTials and cultural and 
special organisations’ during thfc year 
19&1 and iri Jattuary, 19&2?

Th e  d e p u t y  m i n i s t e r  i n  t h e
MINISTRY OF RAfLWAYS AND IN 
t h e ; d e p a r t m e n t s  o f  p a R l i a - 

AT?AfRS: (Sftftl MALLl- 
UtARJUft): Tltfe number of card 
passes' issued* to individuals, Cultural 
and social organisations during the 
year 1981 and January, 1982 is as 
uftdigr:—

Period Number of Card Passes
1st Acc 1st Second

1981 . 5 3fi2 6?

Tan. 1982 Nil 3 Nil

Road accidento in Delhi

2024. DR. VASANT KUMAR 
PANDIT:

SHRI NAWAL KISHORE 
SHARMA;

t
Will the Minister of SHIPPING 

AND TRANSPORT be pleased to 
state:

(a) whether the number of road 
accidents in the capital has been on 
the increase in recent years;

(b) total number o f road accidents 
reported in Delhi during 1979, 1980 
and 1981 (December ending) and the 
number of persons killed and injured;
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(c) how many of the above were 
by D.T.C. Vehicles, by private buses,

t by Scooter—Rickshaws and by Taxis;
(d) how much amount was paid 

by way compensation to the rela-
tives of the dead and to injured by 
the the DTC during the above three 
three years; and

(e) special steps Government have 
taken to prevent increase in accidents 
in Delhi?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL); (a) and (b). Reported 
number of road accidents in Delhi for 
the years 1979, 1980 and 1981 have 
been 4753? 4313 and 4409 respectively. 
This shows that there is no appre-
ciable increase in the numbers. «

(c) Details are given below:— .

Year D TC  buses P.O. buses Sccoter- Taxis
richshaws

Others T  otn 1

1979 . . . 586 534 573 >55 2905 4 75,1 :

1980 ■ ■ 535 491 521 139 2627 4 3 1 3 *

1981 . . . 580 428 459 128 28 i4 4 4 og)

Number o f  person \ kihal find injured

War Killed Inju red.

1979 ■ ■ ■ 763 42 07

1980 -  . • 663 3807-

1981 • ■ . N .A. N .A .

(d) DH iils arc g'ven be o w :

Period Award in death Award in Injury Award in Total amount of
cases cases damage cases awarded

>979 . . Rs. 1323001-75 365589-25 8,123-96 1696714-96

1980-8 1 . . Rs. 1388030-40 368000■85 23,126-12 I779I5 7 3 7

&CC1 Rs. 1057055-00 229742 00 i8»855-79 1305652-97
(Uplo Dec. 81)

(e) The steps taken are as follows:

1. The Delhi Motor Vehicle rule
5.15 has been amended by Delhi 
Administration, to make it compul-
sory for all passenger transport and 
heavy transport vehicles to have 
speed governors at 50 K.M. per 
hours.

2. Heavy transport vehicles have
also been ordered to paint their 
headlight half black to prevent dazzl-
ing effect/ .

3. Maximum speed limit for vari-
ous types of vehicles has been spe-
cified on different roads keeping in

view the traffic volume. To check, 
over speeding and raah and negli-
gent driving, frequent Radars are- 
used.

4. Mobile patrolling by traffic 
police officers during peak hours is 
being done to ensure smooth traffic 
flow, check violations and propagate 
road safety.

5. The number of mobile courts 
has been increased during peak 
hours in the morning and evening 
to impose spot fines, This is in addi-
tion to challaning traffic offenders



under the ‘Cash Security Deposit 
System’ by Traffic Inspectors.

6. Action against parking in no 
parking areas and obstructive park-

, ing on roads has been intensified.

7. "Action against encroachments 
has been geared up with a view to 
clear the roads and to make more 
space available for the road users.

8. Road Safety Education is im-
parted to the drivers; children in 
schools pedestrians, conductors/ 
drivers through lectures, exhibitions 
banners, distribution on literature, 
screening of films. School children 
are also given practical training in 
the Traffic Training Parks. The ob-
ject is to inculcate road sense among 
the School children and other road 
users.

In respect of DTC, apart from the 
usual requlatory measures, maximum 
speed of every bus has been governed 
by calibrating the fuel system of bus. 
A Centralised accident cell has been 
specially set up in DTC, one of the 
major functions of which is to analyse 
the causes of the accidents, so that 
necessary preventive measures can be 
taken in order to reduce the incidence 
of accident.
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Schemes under Head National Archives 
Museums, Libraries

2025. DR. VASANT KUMAR 
PANDIT: Will the Minister of EDUCA-
TION be pleased to refer to Starred 
Question No. 179 replied on 3 Decem-
ber, 1981 re; promotion of drama; art 
and culture and state:

(a) which particular schemes under 
the Head “National Archives” and 
"‘Museums” will be undertaken during 
the years 1981-82 and 1982-83;

(b) which particular schemes under 
the Head “Libraries” will be under-
taken during the years 1981-82 and 
1982-83;

(c) whether Government have any 
scheme to prepare a “ Catalogus Cata-

logarum” of various ancient, valuable 
and rare manuscripts in various pri-
vate, public, Central and Government 
libraries period-wise or subject-wise-, 
and

(d) whether Government have 
drawn a scheme of establishing a 
Museum of Humanities; if so, the de-
tails thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) and
(b) A statement is attached.

(c) and (d) No, Sir.

Statement

(a) NATIONAL ARCHIVES OF 
1 NDIA

National Archives of India is a sub-
ordinate office of the Government of 
India concerned with the implemen-
tation of the archival policy of the 
Government of India and maintains all 
old papers and records of the entire 
Government of India. The activities 
of the National Archives of India 
include the following:

(i) Implementation and extension 
of records management programme;

(ii) maintenance of National Re-
gister of private records;

(iii) repair and reprography of 
valuable records;

(iv) listing of records—prepara-
tion of reference media;

(v) archival studies—training of 
archivists;

(vi) publication of records—To-
wards Freedom;

(vii) acquisition of microfilm co-
pies of records from abroad;

(viii) supply of preservative ma-
terial to State Archives; ^

(ix) Guide to the sources of 
Asian History.

Written Answers 248MABCH 4, 1982
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MUSEUMS

(a) Nehru Memorial Museum and
. Library, New Delhi.

The Museum portrays the life work 
of Jawaharlal Nehru against the back-
ground of the Struggle for Freedom 
in India and as an architect of Mo-
dern India. The Library portion of 
the Institution which has pre-eminent 
position ig a leading centre of re-
search in modren Indian history*

(b) National Museum of Man, 
Bhopal

The National Museum of Man is 
envisaged as an institution dedicated 
to the presentation of the saga of man 
in time and space, with accent on 
the hugeness and diversity that have 
gon? into the making of Indian cul-
tural To this end, the museum will 
seek to portray man’s evolution, man’s 
adaptations, man’s creations in the 
field of economy and technology, re-
ligion and arts and aesthetics. This 
Museum is at its infancy as it is yet 
to draw up its detailed schemes of 
development.

(c) National Council of Science Mu-
seums

The primary functions of National 
Council of Science Museums are; (i) 
Institution of a system of research in 
NCSM’s Museum]Centres (ii) Inter-
national and national collaboration for 
exchange of personnel training, exhi-
bitions etc., (iii) Adminstrative and 
financial support to all constituent 
units.

Under the National Council of Sci-
ence Museums, Nehru Science Centre, 
Bombay. Birla Industrial and Teehno- 
Jogical Museums, Calcutta, Visvcesva- 
raya Industrial and Technological 
Museum, Bangalore and Shrikrishna 
Science Centre. Patna are functioning.

v
(d) National Museum, New Delhi.
The National Museum is one of the 

leading institutions of the country for
* providing Conservation|Preservation 

facilities to different Museums in the 
country. It has a vital role to play 
in the cultural life of India not mere-

ly as the collector and the preserver 
of the dwindling evidences of the cul-
tural heritage in all their manifesta-
tions but also as the expositor of the 
cultural heritage.

The activities of the National Mu-
seum include the following: »

(i) Short term training course in ‘ 
museology;

(ii) Intensive in-service Training 
course on Conservation of Museum 
materials;

(iii) Strengthening of Museum 
Organization and re-organisation of 
Museum galleries;

(iv) Documentation of art objects

(v) Acquisition of art objects;

(vi) Setting up special|temporary 
exhibitions;

(vii) Purchase of library books; 
and

(viii) Publications.

(e) Indian Museum. Calcutta

The activities of Indian Museum in- ■ 
elude:

(i) Display of exhibits;

(ii) Cataloguing;

(iii) Strengthening of Conserva-
tion Laboratory;

(iv) Mass education through 
guided tours and mobile exhibitions 
popular lectures and film-shows;

(v) Acquisition of Museum ob-
jects; and

(vi) Acquisition of books on art; 
archaeology, anthropology and re-
lated subjects.

(f) Salarjung Museum, Hyderabad

The Activities of Salarjung Museum, 
are:
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(i) Restoration of oil-paintings 
and preservation of art objects 
through Chemical conservation.

(ii) Acquisition of art objects.

(iii) Illustrated Catalogues of art 
objeAs to be printed.

(iv) Reorganisation of galleries.

• (v) Mass education through pe-
riodical film shows and documenta-
ries.

(vi) Preparation of photographic 
documentary records of art objects.

• (g) Victoria Memorial, Hall Calcutta

The following are the programmes 
-of Victoria Memorial Hall:

(i) Remodelling of Galleries;

(ii) Acquisition of Art Objects;

(iii) Purchase of educational films 
of Indian History and Art History;

(iv) Re-organisation of Reprogra-
phic Unit.

(h) National Gallery of Modern Art

(I) The activities of National Gal- 
7lery of Modern Art are:

(i) Art collection and Develotp- 
ment of Sculpture Garden;

(ii) Special Exhibition of perio-
dical selections;

(iii) Mass education through 
tours, lectures, seminars etc.

(iv) Photographic Documenta-
tion;

(v) Publication;

(vi) Conservation of paintings;

(vii) Teaching of Art-hSstory.

(i) National research Laboratory for 
conservation of Cultural proper-
ty.

The Laboratory has been establish-
ed with the objectives of Technical 
studies of Cultural materials by sci-
entific means, Research for finding out 
better methods of conservation, Tech-

nical assistance to Museums and other 
Cultural Institutions, Documentation 
of Conservation Literature, Training 
and Liaison with International bodies 
which it has continued during 1981-82 
and 1982-83.

(j) The scheme of financial assist-
ance to private museums is continu-
ing scheme of assistance under which 
grants are given to museum run and 
managed by voluntary institutions, 
societies, trusts, colleges and univer-
sities etc. for their developmental ac-
tivities including construction [exten-
sion of and repairs of buildings, pur-
chase of art objects and publications.

(b) Libraries

There are two main schemes viz. 
Schemes of financial assistance to 
Voluntary Educational Organisations 
working in the field of Public libra-
ries for which there existed a budget 
(provision of Rs, 12.00 lakhs during 
1981-82 for grants to voluntary orga-
nisations. A similar provision has 
been made for 1982-83. The Schemes 
of financial assistance to universities! 
manuscript libraries and research ins-
titutions for preservation of manus-
cripts! rare books provides funds to 
various institutions which are in the 
possession of rare manuscripts I valu-
able booksjdocuments for preserva-
tion, cataloguing, micro-filming etc. 
The schemes have continued during
1981-82 and will continue during
1982-83.

The following schemes under the 
Head libraries are also operating in 
addition to the two schemes men-
tioned above.

(a) National Library. Calcutta

It is an institution of national im-
portance providing reading material 
and research facilities and also a 
store-house of books unSer the Deli-
very of Books Act, 1954.

(b) Central Reference Library, Cal-
cutta ■
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It is concerned with the compila-
tion, editing, printing and sale of In-
dian National Bibliography and other 
bibliographies and reference publica-
tions of national importance.

(c) Khuda Baksh Oriental Public 
Library, Patna.

It is an institution of national im-
portance set up under the Khuda 
Baksh Oriental Public Library Act 
1969 to provide reading material and 
research facilities to scholars with a 
view to accelerate the Library move-
ment in India.

(d) Rampur Raza Library. Rampur

It is an institution of national im-
portance set up under the Rampur 
Raza Library Act 197'o to provide 
reading material and research facili-
ties to scholars with a view to acce-
lerate the Library Movement in 
India. ,

(e) Raja Rammohan Roy Library 
Foundation

It was set up as an autonomous ins-
titution in 1972 to promote and sup-
port the library movement in the 
country and to develop reading habit 
among the people particularly in the 
non-metropolitan areas.

(f) Delhi Public Library, Delhi.

The Library has been providing 
free library services to the eitizns 
o f Union Territory of Delhi since its 
establishment in 1951. Apart from 
beinjf a central library, it has 24 
branfihes, and sub-branches, a Braille 
Department, and a net work of Mobile 
Service Stations and Deposit Sta-
tions. The Library is fully financed 
by tie  Department of Culture 
through P^anfNon-Plan grants.

Keeping in view the importance of 
the Libraryl it has recently been dec-
lare *1 as a ^recipient library under 
the B^iiver^of Books and Newspapers 
(Public Libraries) Act, 1954.

Apart from above, annual plan 
Grants are given to the following 
libraries :

(i) India# Council of World 
Affairs Library, New T)elhi;

(ii) T.M.S.S.M. Libary, Thanja- 
vur;

(iii) Central Library, Bombay.

Sanskrit as MotheT Tongue

2026. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCATION 
be pleased to state:

(a) whether it is a fact that during 
the 1981 Census, several persons in 

the country stated “Sanskrit” as their 
Mother Tongue;

(b) if so, the total number of such 
persons who had declared Sanskrit as 
their mother tongue, State wise; and

(c) opportunities for employment 
and/or avocation made available by 
Government to encourage the study 
and development of Sanskrit?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
and (b). According to the Registrar 
General of India, the number of per-
sons in the country who have declared 
‘Sanskrit’ as their mother tongue in 
the 1981 Census will be known after 
the tabulation of Census Schedules, 
which is in progress, is completed.

(c) Ministry of Education. Govern-
ment of India have several schemes 
for the propagation and development 
of Sansksit with a view to encourage 
the study of that language and lite-
rature. A statement giving the list of 
such schemes is attached.

Statement

1. Grant-in-aia '10 the Rashtriya 
Sanskrit Sansthan, an autonom-
ous body set up by this Ministry.

2. Grant-in-aid to Voluntary Sanskrit



Written Answers MARCH 4, 1982 Written Answers 256

Organisations engaged in the pro-
pagation and development 01 
Sanskrit.

3. Production of Sanscrit Literature 
including purchase and publica-
tion of Sanskrit Books.

4. Establishment of Adarsh Sanskrit 
Pathshalas.

5. Award of Scholarships:

(i) Scholarships for Post-Matric 
Studies in Sanskrit.

(ii) National Scholarships for stu-
dents pursuing Shastri and 
Acharya Courses.

(iii.) Research Scholarships to the 
products of traditional Path-

' sh'alas. -

6. Holding of All-India Sanskrit Eloj
cution Contests.

7. Holding of Vedic Convention.

8. Grant-in-aid to Voluntary Bodies 
and Research Institutes for publi-
cation of Rare Sanskrit Manus-
cripts.

9. Preservation of the Tradition of 
Vedic Recitation.

10. Grant of financial assistance to 
Sanskrit Pandits in indigent cir-
cumstances.

11. Modernisation of Sanskrit Path-
shalas and Provision of facilities 
for teaching of Sanskrit in Secon-
dary Schools.

12. Award of Scholarships to the Stu-
dents studying Sanskrit in Secon-
dary Schools. Grants to State 
Governments for implementation 
of schemes for promotion of Sans-
krit.

13. Utilization of services of eminent 
Sanskrit Scholars in Adarsh Path- 
shala and other Voluntary Organ-
isations in order to preserve the 
indepth study of Shastras.

14. Award of Certificate of Honour 
by the President to eminent Sans-
krit Scholars.
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Central University at Nalanda

2029. SHRI VIJAY KUMAR YA-
DAV: Will the Minister of EDUCA-

TION be pleased to state:
3841 Lfi—9 _

(a) how many Central Universities 
have been proposed in the Sixth Five 
Year Plan;

(b) whether it is a fact that Nalanda 
in the State of Bihar fulfills almost all 
the requirements for such university;

(c) if so, whether Government have 
any proposal for Central University at 
Nalanda; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):

(a) During the Sixth Five Year Plan, 
only one Central University is propos-
ed to be established in the Union Ter-
ritory of Pondicherry.

(b) The Central Government have 
not laid down any requirements that 
an institution has to fulfil for becom-
ing a Central University.

(c) and (d) Do not arise.

Malpractices in Porters Recruitment

2030. SHRI VIJAY KUMAR i- 
YADAV:

DR. A. U. AZMI:

Will the Minister of RAILWAYS 
pleased to state:

(a) whether Governments’ attention 
has been drawn to a news item in 
■“"The Hindustan Times” dated 7th 
February, 1982 captioned “Pay Rs.
10,000 and become a Rail Porter” ;

( b) if so, the details of the recruit-
ment racket and Government’s reac-
tion thereto; and

(c) measures proposed to be taken 
to stop such corrupt practices in re-
gard to porters’ recruitment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) and (c) The allegations were not 
substantiated.
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New Railway Security Fore*

2031. SHRI SATYAGOPAL MISRA: 
SHRI CHITTA BASU:

Will the Minister of RAILWAYS 
he pleased to stale;

(a) whether the proposal of a New 
Railway Security Force is under the 
consideration of Government; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) Does not arise.

fit 'll  wjt

203 3. sft Hm'jH : WT
fm n  ^  fTT HRTT
f r  :

(^ )  ^tt TT5nrpft’ *r 
w t  ir fr  gJr
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(W) Vfc T̂, rft 1982-83
% 'H<+K WT fe p r  sftT tW -
f^T WM 'TT f+ 'l  *3 H-4 f ^ R

I  ? ‘

Amount Spent and Business Secured 
on ‘Palace on Wheels’

2032. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the totai amount spent so far 
on the ‘Palace on "Wheels’ train;

(b) the business so far secured for 
the ‘Palace on Wheels’ ;

(c) whether it is a fact that the 
Government has abandoned the run of 
‘Palace on Wheels’ ; and

(d) if so, the reasons therefore?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) The expenditure incur-
red by Indian Railways on the reno-
vation and restoration of the carriages 
for Palace on Wheels was about Rs. 
63.11 lakhs.

(b) Regular commercial tours by 
this train are scheduled to operate 
between October 1982 to March 1983.
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THE MINISTER OF STATE OF THE 
MINISTRIES OF "EDUCATION AND 

CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to

(c). According to information fumish- 
•ed by the Delhi Administration, some
teachers working in Govt, schools 
could not be paid their salaries in time 
since November, 1981. This happened 
because the funds provided under the 
Plan budget of the Directorate of Edu-
cation for this purpose were inade- 
quote for the year 1981-82. Additio-
nal funds have since been provided to 
the Deihi Administration to enable 
them to make payment of salaries of 
the teachers. A close watch is being 
maintained on the budgetary position 
to ensure that the anticipated expendi-
ture is adequately provided for in the 
Budget Estimates for 1982-83.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN); (a) Yes.
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(b) The levy covers compensation to 
the railways for meeting expenditure 
incurred in connection with Mela 
Traffic as recommended by the Rail 
Tariff Enquiry Committee, and also 
the enhanced pilgrim tax leviable 
under the Terminal Tax on Railway 
Passengers Act, 1956. ‘

(c) Since the Mela period has end-
ed only on 28-2-1982, the figures on 
this account have yet to be compiled.

(d) Yes, whenever Railways incur 
extra expenditure in connection with 
Mela Traffic,

Surcharge of Ardha Kumbha Pilgrims

2039. SHRI R. R. BHOLE: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that the Rail-
ways levied special surcharge on all 
incoming and outgoing passengers in-
cluding pilgrims to Ardha Kumbha 
Mela, held in Allahabad, from 1st Ja-
nuary, 1982 to 22nd February, 1982;

(b) if so} the reasons therefor;

(c) how much extra income was 
earned by the Railways as a result of 
this special surcharge; and

(d) whether Government would levy 
such special surcharge on other reli-
gious pilgrims in future?

Indian Students Abroad on Govern-
ment Scholarships lor Higher 

Education

2040. SHRI R. R. BHOLE: Will the 
Minister of EDUCATION be pleased 
to state:

(a) the number o f Indian students 
sent to foreign countries for higher 
education on Government scholarships 
during the last three years; and

(b) the cost borne on all those dur-
ing the said period by Government and 
the respective Governments to which 
they were sent?.

♦ t

THE MINISTER, OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHlEILA KAUL); (a t and

(b) A statement is attached.
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Statem ent

Names of Schemes under1 which Indian Students are sent abroad fo* 
higher studies and the expenditure incurred thereon are given below;—

1. Scheme o f  National Scholarship fo r  Study Abroad o f  Ministry o f  Education and Culture

Year
No. of Indian 
Students sent 

abroad

Expenditure 
incurred 

(In lakhs of 
rupees)

1979-80 - - ■ . . . . 37 67.14
1980-81 • ■ ■ . . . - 28 63.24
1981-82 (January, 1982) . . . . . 14 70.00

79 200,38

2. National Overseas Scholarships for  Scheduled Castes I Scheduled Tribes etc . o f  Ministry o f  Home affairs

No. of Indian Expenditure
Year Student sents incurred

abroad (In lakhs of 
rupees)

1979-gO . - . . . 22 17-34
1980-81 ■ ■ . . . 10 25.06
1981-82 . • ■ . . 23 24.00
(Upto January, 1982) ---------- --------

55 66.40

Fall of Slabs from Sun, Temple, 
Konarak

2041. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government are aware 
that some slabs have fallen from the 
famous Sun Temple at Konarak and 
Lord Jaganriath Temple of Puri in 
Orissa;

(b) if so, the number of slabs that 
have fallen in each of these temples 
and the arrangement made by Govern-
ment so far to refix these stones;

(c ) whether Government have taken 
decision to undertake chemical treat-
ment and provide special preservation 
facilities on the ■ above two famous 
temples;

(d) if so, the amount spent on the 
above work so far; and

(e) the steps proposed to be taken 
by Government for the proper preser-
vation of these temples?

THE MINISTER Of  STATE IN THE' 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
anr (b). One stone from the north-west 
corner of the pyramidal roof of the 
assembly hall, of the Sun Temple at 
Konarak fell down on first August,.
1978. Eight fragments of cracked and 
loose stones were dislodged from, the 
facing of the Jagannatha Temple at 
Puri in March, 1981. All the fallen 
stones have been refixed. No subse-
quent fall o f stones has been reported..
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(c) The preservation of the temples 
with chemicals is being carried out in 
accordance with the inter-nationally 
accepted archaeological principles.

(d) Expenditure incurred on preser-
vation and maintenance of the Sun 
templft and Jagannath temple during 
the last five years is Rs. 10,11,391.48 
and Rs. 7,87,599.99 respectively.

(e) Conservation of ancient monu-
ments is a continuous process and pre-
servative measures such as consolida-
tion of structures and chemical treat-
ment of stones are proposed to be car-
ried out as per actual needs of the 
temples.

>
Average Assistance to Universities by 

U.G.C.

2042. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of EDUCA-
TION be pleased to state:

(a) the- average assistance per Uni-
versity given So far by the University 
Grants Commission; and

(b) the assistance given so far to each 
of the tliree Universities in Orissa 
during 11)81-82 and steps taken to im-
prove the quantum of such assistance?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) The development grants sanctioned 
by the University Grants Commission 
to various Universities are determined 
on the basis of several criteria. Such 
grants are approved partly for the 
general development programmes of 
each University for a plan period as 
a whole. In addition, grants are sanc-
tioned for special programmes imple-
mented by selected Universities like - 
Centres of Advanced Study, Depart-
ments of Special Assistance, Major Re-
search Project, Provision of Computer 
Systems, Establishment of Instrumen-
tation Centres, etc. In deciding the 
quantum of grants  ̂ various factors like 
the stage of development of each Uni-
versity, the type, nature and range of 
programmes offered by it, the stand-

ards of teaching and research, student 
enrolment etc. are taken into conside- 
deration. It will therefore be unrealis-
tic to compare in average terms the 
development grants sanctioned by the 
University Grants Commission t0 each 
University. The development grants 
paid by the Commission to various 
Universities during the Fifth Plan pe-
riod (1974—*1979) are given in the 
attached statement.

(b) During 1981-82 (till 24.2.1982)
the University Grants Commission has 
sanctioned the following grants to the 
three Universities in Orissa;__ .

1. Berhampur Rs. 9,42,191.00
2. Sambalpur Rs. 18,38,340.07
3. Utkal Rs. 22,56,632.43

The overall development programmes 
of these Universities during the Sixth 
Plan are yet to be assessed for deter-
mining the quantum of assistance.

Statement

S tQlf.tnctii showing the total development grants 
paid to Central Universities and State Universities 
during (he last Jive years (1974-75 fo 1978-79)

Name of the University

(Rupees 
in lakhs)

Total
Grant

(0  ' (2'

CEN TRAL U NIVERSITIES

1. Aligarh Muslim . . 468-63

2. Banaras Hindu . . . 1142-34

3. Delhi . . . 549-12

4 . Jawaharlal Nehru . . 7S° -3 0

5. North-Eastern Hill . 493 -10

6. University of Hyderabad . 58a■34

7. Visva-Bharali . . . 116■59



Written Answers MARCH 4, 1982 Written Answers 372

ST A T E  UNIVERSITIES :

Andhra }'radesh :

Andhra . .

Osmania .

Sri Vcnkateswara 

.Nagarjuna .

Kakatiya .

Assam State

Dibrugarh .

Cauhati .

-Bihar Slate :

Bhagalpur ; .

Bihar. . .

K..S. Darbhanga 

Magadh .

' Mithila .

■ Patna . .

Ranchi .

tGujarat State ;

Gujarat . .

M .S . YJ uiveisity of Baroda 

Sardar Patel . .

Saura'ihtn . .

South Gujarat . .

maiia State

Kurulushetra . .

. Maharshi Dayanand

.Himachal Pradesh 

Himachal Pradesh

Jammu is? Kaihm’r State 

Jammu . .

Kasb/uir . . .

427-63 

381-18  

215 °9 
0-27  

0-30

99-87 
134 66

73-58 

66- 06 

1 3 8 6  

82-48 

3 ‘ °7  

»29-53 
100•80

148-78 

229-43 

•35 67 
4g 82 

76 67

15653
o- 17

103-38

116-98 

9 6 5 6

Karnataka State 5 

Bangalore .

Karnataka .

Mysore .

Kerala State

Calicut .

Cochin .

Kerala . .

Maharashtra State ;

Bombay .

Marathwada .

Nagpur .

Poona . .

S .N .D .T. Women’* 

Shivaji .

Madhya Pradesh j 

A.P. Singh .

Bhopal .

Indirakala Sangit
MahavidyaJaya 

* '
Indore .

Jaba'p ur .

Jiwaji . .

Ravi Shankar .

Sautrar .

Vikram .

Orista State 

Berhampur .

Sambalpur .

Utkal . .

Union Territory Chandigarh 

Punjab » . ,

273-59

»7 5 '75

198-85

*5 3 ‘ 93 

82-60

i55'30

t
303-12  

101-67 

195 ’ 44 

291-68  

171-07 

107*00

33.44

60-20

r6-8o 

9I-49 
70 78 

57-22  

75-40  

145-99 

71-68

H 3 -5 * 

92*98 

158•21

386-96
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' ‘ Coaching/Trainings to Teams Parwci-
i a pating Asiad 1982

Punjab State ;

Punjab • . ■ • 113-74

Guru Nanak Dev . . 103-72

Rajasthan StaU :

Jodhpur . . . 127-82

Rajasthan . . . 239-16

Udaipur . . . 73-95

Tamil Nadu State :

Aii’iamalai . . . 201-96

Madras . . . .  426-34

Madurai . . . 195-86

JJitar Pradesh State. :

Agra . . . .  36-52

Allahabad . . . 204-85

Bundclkhaiid . . . - .

Garhwal . . . 5-88

■Gorakhpur . . . i ' 5 -05

Xanpur . . . 20-79

Luckuow . . 145 01

Mrerut . . . 91 -90

Roorkee . . . 415-07

Ka-hi Vidyapiih . . 35'97

Sampumanand Sanskrit 

Vishwavidyalaya . 31-44

Kuinaun . . . 10-36

If Vest Bengal StaU :

Burdwan . . . 129-48

Calcutta . . 440-02

Jadavpur . . . 299*64

Kalvani . . . gg 49

North Bengal . . . 92-68

Rabin dr a Bharati . . 14-31

2043. SHRIMATI JAYANTl FAT- 
NAIK;

SHRI M. RAMGOPAL REDDY:

Will the Minister of EDUCATION 
be pleased to state:

(a) whether Government have a pro-
posal to provide training and coach-
ing of Indian teams for participating in 
Asian Games;

(b) if so, when such training and 
coaching will be provided to them; and

(c) the details about the arrange-
ment proposed to be made by Govern-
ment to enable the in-service Indian 
sportsmen to participate in the Asian 
Games?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a)
Yes, Sir. '

(b) Such training and coaching is 
already being provided since 1&80-B1-

(c) To enable the in-service Indian 
sportsmen to participate in the Asian 
Games, 1982 the Central Government 
has increased the quantum of annual 
special casual leave from 30 days to 
60 days to such of the Central Gov-
ernment employees, as are selected by 
the respective National Sports Federa-
tions for participation in the coaching 
camps, competitions in preparation for 
the Games, as well as the Asian Games 
proper. Government have also agreed 
to consider grant of additional special 
casual leave on merits of each case 
where this period is found to be in-
adequate. The Defence Services, 
Indian Railways and the Central Police 
Organisations have also agreed to 
treat on duty their employees who are 
selected for inclusion in the coaching 
camps in preparation for Asian Games 
1982 or for participation in Asian 
Games. Similarly, at the initiative of 
the Ministry of Education and Culture, 
most j f  the State Governments have 
agreed to provide similar facilities to
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their employees who are selected for 
the coaching camps for Asiad-82. The 
Bureau of Public Enterprises have also 
issued similar instructions in respect 
of employees of Public Sector Enter-
prises, who are selected as probables 
for the Asiad-82.

The in-service Indian sportsmen are 
being provided like other probabies, 
free board and lodging during the coa-
ching camps at the rate of Rs. 2o per 
head per day and pocket money at the 
rate of Rs. 2 per head per day. The in-
service probables are also reimbursed 
travelling expenses at the rate of II 
class to and fro rail fare for attend-
ing coaching camp for Asiad-82.

(b) if so, the main programmes pro-
posed to be exhibited in that festival 
of India;

(c) whether Government have a pro-
posal to depute artists from various 
States for participating in that cultural, 
exhibition;

(d) the name of the other countries- 
expected to be participating in that 
festival; and

(e) the details about the duration 
fixed for exhibiting the programme?'

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) to (e). A statement is attached.

Organisation of Festival of India in 
Britain

2044. SHRIMATI JAYANTI PAT- 
N A IK : Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that Cul-
tural Exhibition called as Festival of 
India is going to be organised in Bri-
tain in 1982-83 by both the Government 
of India and the British Government;

Statement

(a) to (e). The Government of India 
and Great Britain are organising a 
Festival of India in Britain in 1982 
commencing on March 22, 1982. It will 
continue till at least November, 1982. 
The Festival has been conceived as a 
series of exhibitions/events and per* 
form ants reflecting many aspects o f 
Indian civilisation from pre-historic to 
present day. The main events of the 
Festival of Art are:

1. H A Y W A R D  GALLERY :
2000 Years of Indian Painting and Sculpture .

2. SCIENCE M U SE U M  :
Science, Technology & Medicines of India . .

3. V IC T O R IA  & ALBERT M U SE U M  :
Courtly Life in Mughal India . . . .

4. BETONAL GREEN M U SE U M  OF C H ILD H O O D  : 
Indian Playing Cards; From the Victoria and Albert

Museum’s Collection . . . . .

5. THE BRITISH LIBRARY :
The Art of the Book in India . . . .

6. M U SE U M  OF M A N K IN D  :
Vasna: Inside an Indian Village . . .

7. BRITISH M U SEU M  :
From Village to City in Ancicnt India . .

25 March— 13 June 1982

25 March— 15 August, 1982.-

21 April— 15 August, 1982-

17 March— 30 May, 1982-

16 April—August, 1982

10 April— September, 1982-

21 April—September, 1982-

8. C O M M O N W E A L T H  INSTITUTE :
(a) Sringar— A peagsnt of Indian Costumes

(b) Indian Industrial Design and Graphics .

17 March —18 April, 1982. 

13 April— 23 May. 1981'
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* (c) India and Britain '  . .

(d) Exhibition of Indian Books .

9. TH E  T A T E  G ALLER Y :
Modern Indian Artists . .

10. SERPENTINE GALLER Y :
The Living Arts . . .

11. BARBICAN CENTRE :
Aditi: Creations, Celebrations .

. 31 M ay— 15 August, 1082

. 25 O ct.—'13 November, 1982

. 7 April—23 May, 1982

. 8— 31 May, 1982

. 2 July— 1 August, 1982

12. R O Y A L  AC A D E M Y OF ARTS :
Contemporary Arts from India . . . . .  September— Oct., 1982

13. R O Y A L  COLLEGE OF ARTS :
Visvakarma, an exhibition of textiles . . . 9 O ct,— 17 November, 1982

14. LY TT L E T O N  CIRCLE FOYER N A TIO N A L  TH EATR E :
Eye on InJia, Photographic Exhibition . . . M ay— June, 19O3

15. PHOTOGRAPHERS GALLER Y :
India Here and There— History of Indian Photography . Date to be decidcd.

16. Performing A rts : A series of 
concerts and recitals of the perform-
ing arts have been planned during the 
course of the Festival. A number of 
eminent gurus of classical Indian mu-
sic and dance and eminent artistes, 
theatre groups will be deputed for 
performance during the Festival.

17. Film Festival: It will continue 
throughout the year and will include 
silent films, a series of films on Indian 
through foreign eyes; a Ritwik Ghatak 
retrospective; and films made by the 
“New Wave Film Directors.”

Since the Festival is being organis-
ed by the Government of India and 
Great Britain, the participation of 
other countries does not arise.

Robbery in. 331 UP Howrah-Gaya 
Passenger Train near Sirari Railway 

Station

2045. SHRI D. P. YADAV : WiU the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that number 
of passengers were robbed and wound-

ed by an armed gang near Sirari Rail-
way Station, in the 331 UP Howrah- 
Gay a passenger train On 2nd Febru-- 
ary, 1982; and

(b) if so, the details thereof and the 
action taken by the authorities in the 
matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) and (b). On 1.2.82,
at about 20.15 hrs., about 20 miscre-
ants committed dacoity in a compart-
ment no. 4336 of train no. 331 UP 
(Gaya-Howrah passenger) in between 
Garsanda and Sirari Railway Stations 
of Kiul-Gaya Section on the point of 
pistol and dagger. These bandits in-
jured 2 passengers and looted cash 
Rs. 1,500/-, and other belongings from 
the passengers of this compartment. 
In this connection, case no. 7 dated
1.2.82 under section 395 IPC has been 
instituted at the .Government Railway 
Police Station Kiul. Six suspects have 
been arrested and two boxes eonain- 
ing sarees etc. have been recovered by 
the Government Railway Police, KiuL.



Uie of Hindi in U.N.O.

2046. SHRI R- P. GAEKWAD: WiU 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether it is a fact that the 
United Nations Secretariat have made 
a beginning for introduction of Hindi 
in its headquarters and its allied 
agencies on a limited scale; and

(b) the exact range and scope of 
work done in Hindi by the United 
Nations* Organisation ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) and (b). No, Sir, since
Hindi is not an official and working 
language of the U.N. In this con-
nection attention is invited to the
reply in response to Lok Sabha Un-
starred Question No. 792 on 25th Feb-
ruary, 1982.

However, upon Government’s re-
quest, the United Nations Informa-
tion Centre in New Delhi has trans-
lated and widely circulated the follow-
ing important documents of the Unit- 

•ed Nations in Hindi :
1. U.N. Charter.
2. Basic Facts about the U.N.
3. Comments and Documents of 

the United Nations Committee 
against Apartheid.

4. New International Economic 
Order.'

5. Universal Declaration of Hu-
man Rights.

6. International Covenants on Hu-
man Rights and Optional Pro-
tocol.

"7. The United Nations and Re-
lated Agencies.

'8. Standard Minimum Rules for 
treatment of Prisoners.

9. Lagos Declaration for action
■ " against Apartheid.

10. Rights of the Child.
11. United Nations Today.
12. United Nations in Brief.
13. The Oppression of Black Wo-

men in Apartheid South Africa.
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Out-of-Turn Allotment of Wagons

2047. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) whether the out-of-turn allot-
ment of wagons are now in vogue;

(b) if so, whether there is any spe-
cific guidelines for such allotment; 
and

(c) the details of the out-of-turn 
allotment made during the calendar 
year 1981?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Yes.

(b) In exercise of the powers con-
ferred by Section 27-A of the Indian 
Railways Act, 1890j preferential 
movement of goods/class of goods is 
arranged by all Railway Administra-
tions depending upon; (1) priority; 
(2> operating conditions and (3) to 

relieve distress. There are rive jiriori- 
ties grouped under itenu ‘A ’ to ‘E’ 
with item ‘A ’ enjoying topmost Dri- 
ority. The transport of goods/class 
of goods in higher priority is arrang-
ed preferentially. The details of each 
priority is briefly indicated below:—«

(i) Priority ‘A'—All moves of im-
mediate and operational nature or-
dered by quartermaster General’s 
Branch through MilraiL

<ii) Priority ‘B '— Movement o f 
foodgrains/fertilisers on Central 
Government account or sponsored 
by Food Corporation of India and 
as approved by Raih^gty Board. 
Movement of iodised salt, pesticides, 
levy sugar and export traffic etc.

(iii) Priority ‘C’1—Programmed 
movements sponsored by the Union 
or State Government as accepted by 
the Railways. Coal from collie-
ries, cement, iron ore for export, 
stores of Posts and Telegraph De-
partment, newsprint paper, military 
traffic not covered under priority 
‘A ’, salt for human consumption as
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per Zonal Scheme, raw materials 
and mill stores to and finished pro-
ducts from iron and steel industries^ 
export and free sale sugar, etc.

(iv) Priority *D —Movement of 
raw materials to major industries 
like textile, cement, glass-sheet, fer-
tiliser etc.

(v) Priority ‘E’—All traffic not 
listed in higher priorities comes 
under item ‘E’. Commodity quotas 
have also been fixed under this prio-
rity.

(c) Data is not readily available of 
out-of-turn allotments made for vari-
ous commodities as these powers 
have been delegated to officers on the 
Zonal Railways as well as Divisions.

Government urged to appoint a Com-
mission to inquire the reasons of 

train accidents

2048- SHRI KRUPASINDHU BHOI: 
WiU the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have been 
urged to appoint a Commission to in-
quire into the reasons of train acci-
dents, the complete names and addres-
ses of the people killed, the compen-
sation paid from 1970 and the reasons 
under which compensation has been 
withheld and to stop burning of the 
rail bogies after a train accident;

(b) whether Government have also 
been urged to have fresh design of 
the railway bridges and to reconstruct 
the existing bridges with rakes on 
both sides of the bridges to support 
and withhold the trains from falling 
into the river in case of storm or gale 
and to implement the recommenda-
tions of the various committees to 
put an end to accidents; and

(c) the reaction of Government 
thereto and the steps proposed to be 
taken in this direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF_ RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-

MENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Suggestions are
received from time to time for ap-
pointment of Commissions to investi-
gate the reasons of train accidents. 
Since a high level Railway Accidents 
Enquiry Committee, viz., Sikri Com-
mittee, which was appointed in 1978 
to review the position of accidents on 
the Railways and suggest preventive 
measures, etc. submitted its report, 
only in 1980, there is no proposal to 
appoint another Committee/Com-

mission for this purpose.

Information regarding the names 
and addresses of persons killed in 
train accidents and reasons for which,, 
compensation might not have been 
paid in certain cases since 1970, is 
not readily available. As the period 
for which" information is solicited is 
too long and distant one, the com-
pilation of this voluminous informa-
tion will not be commensurate with 
the results likely to be achieved. 
From 1970-71 to * 1980-81, a sum o f  
Rs. 264.39 lakhs was paid as compen-
sation.

To obviate the possibility of a coach 
catching fire while gas cutting the pan-
els to extricate the trapped passen-
gers, Railways have been directed to 
ensure that the staff should be ^ire-
ful with gas cutting.

(b) Yes.

(c) Provision of rakes/railings on. 
sides of all the girder bridges is 
neither technically required nor eco-
nomically feasible. Generally in case 
o f through girder spang of 100 ft. and 
■above only sides are provided, as a 
part of structural requirement. For 
safety f in case of derailments, guard 
rails are provided.

Recommendatons of various Com-
mittees are thoroughly examined and 
implementaton of the accepted re-
commendations is closely watched.
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Development of Artificial Heart Valve 
and Production of pace makers

2049. SHRI G. NARSIMHA REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Government are aware 
that an artificial heart valve has been 
developed in a Trivandrum Research 
Centre which will make heart opera-
tion less costly and cut-out .foreign de-
pendence; and

(b) if so, steps being taken to pro-
duce heart valves in the country and 
they are made available to patients 
at a reasonable cost and at a subsi-
dised cost for the poor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) and (b). Sree 
Chitra Tirunal Institute for Medical 
Sciences and Technology, Trivandrum 
has initiated the development of an 
artificial heart valve. The valve is ex-
pected to undergo experimental trials 
in animals within a few months and 
become available for clinical trials be-
fore the end of the next year, Its cost 
is expected to be lower than that of 
imported models.

•
Deportation Threat to Indian Traders 

by Kenya

2050. SHRI G NARSIMHA REDDY:
SHRI M. V. CHANDRA SHE- 

KARA MURTHY:
SHRI N. E. HORO:
SHRI CHINTAMANI JENA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it is a fact that the Gov-
ernment of Kenya have threatened to 
deport Indian Businessmen if they are 
found indulging in black marketing;

(b) if so, whether the Government of 
India have tried to find out whether it

is a fact that the Tridian businessmen 
are reaily involved in such activities; 
and '

(c) if so, whether they were continu-
ed and asked to help Kenya?

THE MINISTER OF EXTERNAL 
AFFAIR'S (SHRI P. V. NARASIMHA 
RAO): (a) to (c). President Mol i i  an 
address recently criticised traders in 
Kenya for malpractices undermining 
the economy of the country. He said 
that he was not discriminating against 
anybody but was against those who are 
out to enrich themselves through false 
means. He warned that he would 
take stringent action against the offen-
ders irrespective Of their or'gin.

Since no community has been singled 
out for carrying out illegal business, 
activities, the question of Government 
of India trying to find out whether 
Indian businessmen are actually in-
volved in such activities does not arise.

Grant and know-how to India by Japa* 
for production of vaccines to Tracfcle 

Encephalitis

2051. SHRI G. NARSIMHA REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Japan has agreed to 
give India a grant of Rs. 12.28 crore 
for production of vaccine to tackle the 
disease of encephalitis:

(b) whether this w'll go a long way 
to end this disease which is wide sp-
read in Andhra Pradesh, Karnataka 
anr Tamil Nadu;

(c) whether the details of the project 
has been worked out; and

(d) whether Japan has promised to 
give know-how in addition to money 
to develop the vaccine?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI: (a) Japan has agreed
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to  provide assistance worth 300 million 
yens (about Rs. 115 lakhs) to cover the 
cost of imported equipment required 
for the purpose of production of vac-
cine against Japanese Encephai:ties at 
the Central Research Institute, Kasauli.

(b) with the availability of the vac-
cine indigenous^ it is expected that 
the susceptible population will be pro-
tected through immunisation which 
couppled with the adoption of preven-
tive measures will considerabely help 
in the prevention of the disease.

(c) and (d). The details in this 
■regard are to be worked out. However. 
Government of Japan has also agreed 
to provide technical know-how chemi-
cals equipments etc., for the purpose 
o f production of vaccine.

Closure of B.H.U.

2052. SHRI B. V. DESAI:
SHRI HARINATHA MISRA :

Will the Minister of EDUCATION be 
pleased to state:

(a) whether Banaras Hindu Uni-
versity was closed for indefinite period 
during January, 1982;

(b) if so, the main reasons for its 
closure;

(c) whether this closure has greatly 
affected the education 0f the students; 
and

(d) the time Government :s confident 
to reopen this University and whether 
some political parties are involved in 
creating disorder in the University 
Campus ?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND
CULTURE AND SOCAL' WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). Yes, Sir. The University had to 
be closed following violent incidents in 
and around the Campus including cla-
shes between students and the Police. 
These incidents followed the attempts 
by a Section of non-teaching employees 
and students to disrupt the examina-

tions, damage the University’s property, 
and set fire to some buildings on the 
Campus.

(c) The closure had temporarily dis-
located the academic schedule of the 
University.

(d) The University has reopened in 
phases from February 15, 1982. The 
violent incidents were sparked off in 
the context of the call for a general 
strike on 19th January, 1982 given by 
certain political parties.

Manufacture of Chemical Weapons by 
U.S.

2053. SHRI B. V DESAI:
SHRI KAMAL NATH:
SHRI MADHAVRAO SCIN- 

D IA :

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state:

(a) whether it has been reported in 
the press that U.S. is considering re-
suming the manufacture of chemical 
weapons after 13 years of suspension;

(b) if so, whether this decision of 
the U.S. will encourage the other big 
powers also to manufacture chemical 
weapons;

(c) whether India has opposed this
move of U.S.; and -

(d) if so, what steps Government is 
considering to take the help of other 
countries to impress upon the big 
power not to manufacture this type of 
weapons?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRl P. V. NARASIMHA 
RAO): (a) Yes, Sir. The Government 
is aware of press reports to this effect.

(b) to (d). India is concerned at the 
possibility of chemical weapons race. 
Our views on the question of chemical 
weapons, as well as on that of other 
weapons of mass destruction, are well 
known. We have expressed our oppo-
sition to these categories of weapons at 
the appropriate multilateral fora and
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shall continue to do &o.

Blindness of 30,000 Children every 
year

2054. SHRI NAVIN RAVANI: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a> whether Government are aware 
that nearly 30,000 children go blind 
every year in the country according to 
noted scientist of Nutrition in Hydera-
bad;

(b) if so, whether any survey has 
been conducted to know the reasons of 
blindness;

(c) if so, what are those reasons; and

(d) what measures are being taken 
to check the same?

THe  DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) to (c). The Na-
tional Nutrition Monitoring Bureau, 
under the auspices of ICMR, has been 
conducting diet and. nutrition surveys 
since 1972 in 10 States of India. The 
surveys revealed that blindness among 
children was due to Vit. A deficiency 
in the diet. The incidence of Vit. A de-
ficiency found among pre-school child-
ren (1—5 years) during 1979 is as 
follows: —

O r is s a ..............................................8 - 9 %

Tamil Nadu . . . 2 9%

West Bengal . . . 2 - 4 %

Andhra Pradesh . . . 2 - 0 %

Karnataka . . . . 1 • 1 %

Madhya Pradesh . . . o -9 %

Uttar Pradesh . . . 0 - 8 %

Gujarat. . . . - . 0 - 6%

Maharashtra . . . . .

Kerala . . . . .

(d) The Government of India is im-
plementing a National prophylaxis pro-
gramme against nutritional blindness 
among children in the age group 1—5 
years, through the distribution of mas-
sive dose of Vitamin A (2,00,000) 1.17- 
every- six months. About 25 million 
pre-school children have been covered 
so far under the programme and this 
programme is expected to reduce the 
incidence of blindness among children. 
The Department of Social Welfare has 
also launched various nutritional pro-
grammes t0 combat nutritional defici-
ency in children.

The Strategy of the programme is :—-

I. Intensifying health education 
through mass media and extension 
method on eye care services.

II. Creation of eye services to Pro-
vide eye care in rural areas through 
mobile units.

III. To provide permanent facil-
ities for eye care as an integral part 
of general health services at differ-
ent levels.

Exodus of Nurses from Hospitals of 
the Capital for better Prospects Ahroa<j

2055. SHRI RASHEED MASOOD: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that of late 
there has been large scale exodus o f 
Nurses from the Government Hospitals 
in the Capital to better their prospects 
abroad;

(b) if so, the number of the nurses 
who left their jobs In the hospitals irr 
Capital during 1980 and 1981;

(c) how does their service condi-
tions compare with the other developed 
developing countries; and

(d) what steps have been taken by 
the Gqvernment to improve their 
working conditions to check their exo-
dus ?
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THOE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI); (a) and (b). No. There 
has not been any large scale exodus 
abroad of Nurses from the Government 
Hospitals in the Capital. There might 
be a few such cases. During the years 
1980 and 1981, 273 and 207 Nurses re- 
siged their jobs respectively. In most 
of these cases the reasons for resigna-
tion has been on personal grounds or 
any other reason allied to it.

(c) It is not possible to compare the 
working conditions of nurses in India 
with those of developed/developing 
countries. There is vast difference in 
the service and working conditions 
which vary from country to country 
depending upon the frame work of eco-
nomy, social and other allied conditions 
and resources etc.

(d) Government have been taking
various steps from time to time to im-
prove the working conditions ofnurses. 
Washing allowance of the nurses has 
since been revised. Special allowance 
is given for working in the Operation 
Theatre. Two additional increments 
are given on acquiring degree. Rent 
free accommodation with free electri-
city and water is provided in the 
Nurses Hostal to unmarried Nurses. 
Some efforts are also being made to 
provide family accommodation to
married nurses. Facilities like Cen-
tral Sterile Supply Department, Ce- 
tral admissions, Central Laundry Sys-
tem are also provided to nurses in some 
hospitals. Seven days off in a month 
is given to nurses in lieu of gazetted 
holidays and Sundays. Apart from 
this they also avail of casual leave, 
medical and maternity leave as admiss- 
ble to other employees under the Leave 
Rules.
Study of Government Hospitals to Im-

prove their .Hygienic Conditions
2056. SHRT RASHEED MASOOD: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that accord-
ing to a study made, the World’s big-

3841 LS—10

gest hospital infection has been repor-
ted from Kanpur’s UISE Maternity 
hospitals;

(b) if so, details thereof and the steps 
taken by the Government in the 
matter; and

(c) whether there is any proposal to 
conduct a similar study of various 
Government hospitals in the country tQ 
improve their hygienic conditions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD 
BEN M. JOSHI): (n) to ('■), The infor-
mation is being collected and will b e ’ 
laid on the table of the Sabha.

J.N.U. Review Committee Report

2057. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minister of EDUCA-
TION be pleased to state :

(a) the salient features of the JNU 
Review Committee Report;

(b) the action Government and Uni-
versity have taken on this report;

(c) the money University has spent 
on this Committee to prepare this re-
port; and

(d) whether a copy of the report will 
be laid on the Table of the House?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) The 
Committe appointed a number of Work-
ing Groups, gathered some material 
and designed some studies but was not 
in a position to formulate its op’nion 
pn various issues and enunciate its 
recommendations within the time 
allotted to it.

(b) As the Committee was appointed 
by the Executive Council, it is for that 
body to take further action on the Re-
port. The Executive Council at its 
meeting held on 29th January, 1982. 
resolved to record .the Status Report. 
However the Council noted that in the 
meanwhile, Centres/Schools have com-
pleted the exercise of preparing a 
document giving their achievements
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in the last 10 years as also their future 
perceptions for growth, based on which 
the Sixth Five Year Plan proposals of 
the University are being revised.

(c) An expenditure of Rs. 97,278/- 
(approx) has been incurred.

(d) The Committee was set up by 
the University and the report was 
submitted to the Executive Council, 
and not to the Government. However, 
Government will examine the matter 
of laying the Report on the Table of 
the House( further

Agreement on South Pcrie

2058. SHRI R. P. DAS: Will the
Minister of EXTERNAL AFFAIRS, be 
pleased to state:

(a) whether there is any agreement 
in regard to the south Pole;

(b) if so, what are the salient fea-
tures of the Agreement; and

(c) whether India a party to it?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO); (a) Yes, Sir. The Treaty of 
Antarctica was signed by 12 States on 
December 1, 1959 and came into force 
on January 23, 1961. The original 12 
signatories were Argentina, Australia, 
Belgium, Chile, the French Republic, 
Japan, New Zealand, Norway, the 
Union of South Africa, the Union of 
Soviet Socialist Republic, the United 
Kingdom of Great Britain and Nor-
thern Ireland, and the United States 
of America.

(b) This Treaty consists of a pream-
ble and 14 Articles and could come up 
for review after a period of 30 years 
of its entry into force, namely, in 1991 
at the request of one of the 12 original 
contracting parties. Some of the 
salient features of the Treaty are as 
follows:

(1) It applies to the Antarctic 
south of 60° South Latitude.

(2) The contracting parties 
‘ ^roze” the territorial claims i.e. 
neither recognised daur.s of others 
nor renounced their own.

(3) No new claim, or enlargement 
of an existing claim to territorial 
sovereignty in Antarctica could be 
asserted while the Treaty ig in 
force.

(4) It prohibited the military use 
of Antarctica, including nuclear 
weapons testing therein.

(5) The use of Antarctica was 
confined exclusively to peaceful 
purpose and to conducting scientific 
research.

(6) It provides for developing 
regulations concerning the conduct 
of scientific research in the area as 
wel] as preservation and conserva-
tion of living resources in Antarc-
tica. However, no specific mention 
wa<> made in the 1959 Treaty about 
the mineral resources of Antarctica 
or the exploitation of its marine 
living resources.

(7) It also provides1 for an ex-
change of information, exchange of 
observers in different research sta-
tion*:', and establishment of obser-
vers for inspecting the performance 
of the Treaty.

(8) The Treaty also provides for 
other States to accede to the Treaty, 
but with regard to States, who are 
not members of the U.N., their 
accession to the Treaty must be ap-
proved by the contracting parties 
with unanimity.

Some of the States who have s;nc.e 
acceded to the Treaty are; Poland 
(1961), Czechoslovakia (1962), Den-
mark (1963), Netherlands (1963), 

Romania (1971), German Democra-
tic Republic (1974) and Brazil 1975).

(c) No, Sir.

Revival of National Book Develop-
ment Board

2059. PROF. RUP CHAND PAL: 
Will the Minister of EDUCATION be 
pleased to state:
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(a) whether it is a fact that the 
Prime Minister has agreed while in-
augurating the World Book Fair to 
consider a proposal to revive the 
National Book Development Board; 
and

(b) the steps Government propose 
to take in this regard?

THE MINISTER OF STATE IN 
THE MINISTRIES OF EDUCATION 
AND ( IULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):

(a). iTes, Sir.

(b) The Government is looking into 
the various aspects, of reconstituting 
the Board, in the context of present 
require ments in the book field.

Electri 5cation of Hiffh Density Routes 
A mong- Metropolitan Cities

2060. SHRI BASUDEB ACHARYA: 
"Will the Minister of RAILWAYS be 
pleased to state:

(a) what are the high density 
routes, other than the routes- among 
four metropolitan cities;

(b) whether Government are plan-
ning to electrify these routes in the 
coming future;

(c) if 90, the details thereof; and

■(d) if not, the reason for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MILLIKARJUN): (a) to (d) A num-
ber of Broad gauge routes carrying
coal, foodgrain etc. have high density 
of traffic some of them viz. Gudur- 
Benigunta-Arkonam-Jollarpettai & 
Bhopal-Nagda have been approved
for Electrification in the VI Plan.
Further routes will be taken up based 
on funds available and their interese 

priorities with other trunk

routes which have been accorded ^ e  
highest priority _

Electrification of B.G. routes

2061. SHRI BASUDEB ACHARYA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether his Ministry is planning 
for rapid electrification of the entire 
broad gauge routes;

(b) if so, details of the plan and the 
priority areas identified to be covered 
in the 6th Plan; and

(c) the reaction of Planning Com-
mission in this matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) No, but the pace of 
electrification is being accelerated.

(b) and (c) Some unelectrified trunk 
routes connecting Delhi; e.g. from 
Bombay or between major towns like 
Madras-Delhi have been given priority 
for taking up electrification works dur-
ing the Sixth Five Year Plan. These 
have the approval of the Planning 
Commission.

Increase in central assistance to 
Medical Colleges by Centre

2062. SHRI LAKSHMAN 
. MALLICK:

SHRI GHULAM RASOOL 
KOCHACK:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Government have a pro-
posal to increase central assistance 
allocation to the medical colleges for 
involving students in rural medical 
care on an increased scale under the 
centrally sponsored scheme for re-
orientation of medical education;
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(b) whether such allocation has been 
proposed to be made State-wise or 
College-wise;

(c) when such allocation has been 
proposed to be made; and

(d) the expected time for the imple-
mentation of such scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) to (d) Assistance
under the Centrally sponsored Re-
orientation of Medical Education
Scheme has been recently enhanced 
from Rs. 4.79 lakhs to Rs. 16.04 lakhs 
per medical college. The allocation is 
made college-wise. Under the revised 
pattern substantial grants-in-aid have 
already been sanctioned. The Re-
orientation of Medical Education
Scheme is an on going Pian scheme.

High rate of drop-outs from school

2063. SHRI LAKSHMAN MALLICK: 
Will the Minister of EDUCATION be 
pleased to state;

(a) whether Government have taken 
decision to ensure esential minimum 
education to all children upto the age 
of 14 years in the sixth F'ive Year 
plan period;

(b) whether Government are aware 
that there has been a high rate of 
drop-outs from schools in the recent 
year;

(c) if so, the efforts proposed to be 
made by Government to reduce the 
high-rates of drop-outs from schools 
and achieve the target of the s i x t h  
plan; and

(d) the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) 
According to the policy-frame of the 
Sixth Plan universalisation of element-
ary education for children in the age

group 6—14 is to be realised by 
1989-90.

(b) Yes, Sir.

(c) and (d) A Statement is attached.

Statement

In the context of the programme o f 
universalisation of elementary educa-
tion comprehensive steps have been 
taken and various measures suggested 
to the State Governments and Union 
Territory Administrations, in particu-
lar to reduce the drop-out rates. These 
are:

(i) The entire ‘elementary educa-
tion’ has been included under the 
Minimum Needs Programme (MNP) 
and ‘elementary education’ has been 
accorded a high priority in Educa-
tion under the Plan.

(ii) Opening of primary and 
middle schools within easy walking 
distance covering the needs of all 
habitations.

(iii) Intensifying the utilisation of 
existing schooling facilities.

(iv)( Conversion of single-teacher 
schools into two-teacher schools.

(v) Improvement of physical faci-
lities of primary and middle schools.

(vi) Providing non-formal part-
time education on an extensive scale.

(vii) Appointment of -woman-
teachers on a larger scale and pro-
vision of creches/pre-schools as nd- 
juncts to primary and middle schools

(viii; Improvement of teacher
competence through application of 
better standards of educational 
qualification and inservice training.

(ix) Special attention to girls and’
to target groups like scheduled
castes, scheduled tribes; landless
labourers and slum-dwellers.

(x) Adequate provision of incen-
tives like free textbooks and station-

ery, free uniforms particularly for



Written Answers PHALGUNA 13, 1903 (SAKA)  Written Answers 298

gins, attendance scholarships parti-
cularly for girls and mid-day meals.

(xi) Improvement of quality of 
education through decentralisation 
of curricula making them relevant to 
the needs, life-situations and environ-
ments of children in diverse social, 
•economic, cultural and geographical 
•conditions.

(xii) Introduction of ungraded 
school system and elimination of

-stagnation so that every child sha'l 
complete one class each year and 

■will be promoted to the next higher 
class till he completes class VIII, 
but with adequate safeguards by 
way of periodical assesment and 

-evaluation on a continuing basis.

fxiii) Provision of multi.ple-point 
•entry into any class in the element-
ary stage.

(xiv) Concentrated efforts in the 
nine educationally backward States, 
augmented by special Central assist-
ance for non-formal programme in 
these States, and also in backward 
areas/pockets in each State.

(xv) Monitoring of attendance in 
primary and middle schools.

(xvi) Strengthening of the super-
visory machinery and decentralisa-
tion of administration of Elementary 
Education down to the block-level.

(xvii) Parental education to over-
come their apathy towards the edu-
cation of children especially girls

-and setting up of school committees 
in all schools particularly in the 
rural and backward areas.

fxviii) Greater use of mass 
media for elementary education hi-

■ eluding teacher* training.

(xix) Constitution of the National 
Committee on Elementary Education 
to guide the implementation of the 
programme of Universalisation in 
nine educationally backward States 
and setting up of State Task Forces 
tor Elementary Education, in these

■ States.

(xx) Central paper assistance to 
all States/Union Territories for the 
production of teaching and learning 
materials for non-formal education 
programme for elementary age-group 
children.

Facilities to children of Ex-servicemen 
iij educational institutions

2064. SHRI LAKSHMAN MALLICK: 
Will the Minister of EDUCATION be 
pleased to state;

(a), the facilities being provided to 
the children of Ex-servicemen in! the 
educational institution in various 
States at present;

(b) whether Government have a 
proposal to advise the State Govern-
ments to provide additional facilities 
to the children of Ex-servicemen in 
the school and colleges; and

(c) if sot the details thereof and 
the date from which such extra facili-
ties will be extended to the children 
of the Ex-servicemen in the schools 
and colleges?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRlM Stl SHEILA KAUL); (a) The 
Government'of India has suggested to 
the State Governments that Children 
of Armed Forces personnel may be 
given the following educational con-
cessions upto and inclusive of the first 
degree course:—

(i) Complete exemption from tin- 
tion and other fees levied by the 
educational institutions concerned 
(including charges levied for the 
school bus maintained by the school1 
and the actual fares paid for the 
railway pass for students or bus fare 
certified by Head of the institution).

(ii) Granls to meet hostel Charges 
in full for those studying in board-
ing schools and colleges

(iii) Full cost of books and 
stationery.
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(iv) Full cost of uniform where 
this is compulsory.

The Government has also requested 
the States to consider sympathetically 
admission of children of Armed per-
sonnel, who have either been killed in 
action or have become disabled, in 
schools and colleges with hostel facili-
ties as also in technical education in-
stitutions.

(b) and (c) A proposal recently re-
ceived from the Kendriya Sainik Board 
is under consideration.
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Extension for running L.C.T. services 
at Kahalgaon

2066. SHRI RAMAVATAR SHASTRI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether formal sanction for 
running the LOT services at Kahaigaon 
by the IWT Directorate, Patna is due 
to expire on 22nd May, 1982;

(b) whether private operators are 
lobbying with the State Authorities for 
not granting further extension; and

( c ) ' if so, what efforts are being 
made to secure further extension of 
the LCT services from the State Gov-
ernment at least for 5 years?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI VEERENDRA 
PATIL): (a) Government of Bihar had 
agreed to running L.C.T. ferry services 
on the Ganga between Colgong and 
Karagola with effect from 22-5-1977 

for a period of 5 years. The Govern-
ment of In£Ta has, however, been 
sanctioning the running of the services 
from time to time. The present sanc-
tion will expire on 31-3-82.

(b) The Ministry of Shipping and 
Transport has no information on this.

(c) The question of transfer of these 
commercial services to Central Inland 
Water Transport Corporation Ltd., 
Calcutta, a public sector undertaking, 
extension of service beyond 31-3-1982 
and obtaining permission of the Gov-
ernment of Bihar beyond 22-5-1S82 are 
under consideration.

Introduction of train between Patna 
and Howrah

' 2067. SHRI RAMAVATAR SHASTRI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal 
to introduce a direct train service 
between Patna and Howrah;

(b) whether there is any proposal 
for converting Triweekly Sone-Bhadra 
Express into daily service; and

(c) if so; the likely date of intro-
duction/conversion of the above two 
services?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) There is no proposal to 
provide any additional service between 
Patna and Howrah for want of the 
necessary resources.

(b) No, Sir.

(c) Does not arise.

News item captioned “Kendriya 
Vidyalaya Working in Mesjs”

2068. SHRI RAMAVATAR SHASTRL 
Will the Minister of EDUCATION be 
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news 
item captioned as “Kendriya Vidya-
laya Working in mess” published in 
the Indian Nation of Patna-, dated 
January 20, 1982;

(b) if so, the details of the said news 
item; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL); (a) 
Yes, Sir. '
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(b) The news item relates to the 
alleged misbehaviour of the Principal, 
shortage of teaching staff, i -regulari-
ties in admissions, lack of physical 
facilitiesj etc., in the Kendriya Vidya- 
laya, Danapore Cantt., Patna.

(c) The various issues raised in the 
press report are being looked into by 
the Kendriya Vidyalaya Sangathan.

Registration of Doetors in India with 
foreign qualifications

2069. SHRI RAMAVATAR SHASTRI: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that it has 
been decided that Doctors with foreign 
qualifications will not be registered in 
India as Medical Practitioners unless 
they undergo one year’s internship ir. 
this country;

(b) if so, the reasons therefor;

(c) whether it is also a fact that 
the Government propose to amend the 
Act regarding registration of Medical 
Practioners so that Doctors with 
foreign qualifications will have to pass 
a test before they are registered as 
Medical Practitioners in this country; 
and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI): (a) and (b) Indian 
citizens posessing foreign qualifications 
included in part-Il of the Third Sche-
dule to the Indian Medical Council /  ct
1956, are entitled to enrolment on any 
State Medical Register provided they 
have undergone such practical train-
ing after obtaining that qualification, 
as may be required by the rules and 
regulations in force in the country 
granting the qualification. If they 
have nc t undergone any practical 
training in that country, they have to 
undergc such practical training as 

may be prescribed.

(c) and (d) The matter is receiving 
the attention of Government.

Check on Drug manufactured in 
Public/Private Sector

2070. DR. A. U. AZMI: Will the
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether random checks on drugs 
manufactured in the public and Pri-
vate sectors have been lifted by the 
Controller of Drugs for their genuine-
ness/purity so also those manufactured 
by small licence holders; and

(b) if so, details together with re-
sults thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD- 
BEN M. JOSHI); (a) and (b) The 
Drugs Controller (India) has not lifted 
any checks, that are at present being 
exercised; over the drug manufacturers 
both in the public/private or small 
scale sector for assuring the quality 
of the drugs manufactured by them.

Import of items for Asiad, 1982
1

2071. DR. A. U. AZMI: Will the
Minister of EDUCATION be pleased 
to refer to the reply given to USQ 
No. 1948 on 3-12-1981 regarding sports 
goods imported for Asiad. 1982 and 
state:

(a) whether the items imported for 
Asiad, 1982 were not available in the 
country or the quality of the same 
was poor thereby necesitating their 
imports; and

(b) if not, reasons for the imports 
together with the amount of foreign 
exchange involved therein?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) All 
sports goods imported for Asiad, 1982 
on payment basis, are not being manu-
factured indigenously upto the requi-
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site international standards. Even in  ̂
the case of sports goods for Asiad,

> 1982, received as iree gifts, most of the
items are such as are not being manu-
factured indigenously upto the requi-
site standard.

.(b) Does not arise.

Funds for acquiring land for setting 
up of truck parks along the 

national highways

2072. SHRI AJIT KUMAR SAHA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government propose to 
meet the cost of acquiring land to set 
up truck parts at different places along 
the national highways in the country;

(b) if sot details thereof; and

(c) State-wise details of total amount 
so far distributed to the different 
States?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM 
KESRI): (a) to (c). According to the 
Scheme on the subject the cost of 
land acquisition, services compound 
wall, paving of internal roads approach 
roads and parking area for truck etc. 
are to be borne by the Central Gov-
ernment and the cost of construction 
and maintenance of buildings and 
.structures required for canteen, dormi- 

' tories, vehicle repair facilities, shops 
■etc., will be met by the Truck Opera-
tors Highway Amenities Society by 
creating a revolving fund by raising 
•contributions from truck operators 
through their unions or otherwise. So 
far estimates amounting to Rs. 6.131 
lakhs and Rs. 9.984 lakhs respectively 
for the setting up of truck parks at

* Murthal in Haryana and Kotkalan, 
(near Jullundur iii Punjab) have been 
sanctioned. The Scheme will be ex- 
"tended to other States after watching 
its working at these two places.
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Indo Pak Talks

2074. SHRI A. T. PATIL:

SHRI MADHAVRAO 
SCINDIA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state position 
taken by Pakistan on the issue of 
production of nuclear weapons in the 
negotiations on the proposed “No— 
War” Pact?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
R A O ); Government of India have 
already conveyed to the Government 
of Pakistan their concern about cer-
tain aspects of the nuclear programme 
of Pakistan. Pakistan has given an 
assurance that they do not propose 
to go in for the manufacture of 
nuclear weapons. It is hope^ that 
Pakistan will abide by this assurance. 
The question did not come up for 
discussion again during Pakistan 
Foreign Minister’s recent visit to New 
Delhi from 29th January to 1st 
February 1982.

UNDP expertise for ship building and 
ship repairing industries

2075. SHRi M. M. LAWRENCE:

SHRI DAULAT SINHJI 
JADEJA:

SHRI E. BALANAJMDAM:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) the details of the ship building 
and ship repairing yards where UNDP 
expert is going to be earmarked; and

(b) the country from which such 
expert is expected .to come and the 
duration of his assignment in the 
country?

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). Govern-
ment has a proposal to Bet Q UNDP 
Expert for about three years to study 
the existing shipyards in the country 
and suggest; measures for 'further 
development. The expert will be 
placed at the disposal o f the Govern-
ment by the UNDP.
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Auction of Goods by Foreign 
Embassies

2077. SHRI JAI NARAIN ROAT: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased t° state:

(a) whether some foreign coun-
tries’ embassies located in New Delhi 
and some oth’ir parts the country, 
auction :heir used g°ods in our coun-
try every fortnightly, monthly, qu ar-
terly, half-yearly and annually;

(b) if so. the details thereof and 
the reasons thereof;

(c) whether these embassies also 
pay Customs and Excise Duty on the 
same when brought 'to our country; 
and

(d) if so, the details thereof and if 
not, the reasons therefor?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMA 
RAO); (a) and (b). Yes Sir. How-
ever, these are not auctioned at any 
fixed interval. According to the 
Foreign Privileged persons (Regula-
tion of Custom Privileges) Rules,
1957, Embassies can sell through auc-
tions or otherwise, their used g°°ds, 
other than motor vehicles, which are 
more than three years old from the
date of import, to any private paity 
in India. The Government of India’s 
prior permission for such sales is not 
necessary.

(c) and (d). In accordance with 
the provision of the Diplomatic 
Relations (Vienna Convention) Act, 
1972, the Embassies are allowed to

import reasonably quantities of goods
for official use free of customs duty.
No excise duty is levied on goods
imported int0 the country.
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Setting up of National Manpower' 
Information System for Engineer-

ing Manpower

2079. SHRI JAGDISH TYTLER: 
Will the Minister of EDUCATION be 
pleased to statq:

(a) whether Government are think-
ing of setting up a National Man-
power information System for En-
gineering manpower; ■

(b) whether this would be done by 
the Institute of Applied Manpower
Research; and

(c) if so, the details of the proposal?

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAU L):
(a) Yes, Sir.
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(b) and (c ). The National Man-
power Information System is proposed 
to be established with a Lead Centre 
in the Institute of Applied Manpower 

; Research, a Technical Manpower In-
formation Cell in the Ministry of 
Education and nodal points in selected 
Engineering Colleges or technological 

' institutes.

In pursuance of the recommenda-
• tions of All India Council for Techni-

cal Education, a scheme on National 
Manpower Information System has 
been included in the Sixth Five Year 
Plan with a total outlay of Rs. 100 
lakhs. The scheme is at present under 
process 0f formulation.

• Opening of Merchantile Mariene 
Department Sub-Office at Paradeep,

Orissa

2080. SHRI HARIHAR SOREN: 
Will the Minister 0f SHIPPING AND 
TRANSPORT be please^ to state:

(a) whether Government have a 
proposal to open a sub-office of the 
Mercantila Marine Department at 
Paradeep of Orissa;

(b) if so, whether the above pro-
posal is expected to be implemented 
in 1982-83 finanrial year; and

(c) the progress made so far in 
implementing the above proposal?

THE MINISTER OF SHIPPING 
ANd  TRANSPORT (SHRi  VIEREN- 
DRA PATIL); (a) No, Sir.

(b) and (c>- Do not arise.

Ka$ganj-Lucknow Section

2081. SHRI DAYA RAM SHAKY A: 
Will the Minister of RAILWAYS be 
pleased to state:

(■â  whether it is a fact that by
• opening B. G. beyond Lucknow on 
North Eastern Railway the importance
of Kasganj-Lucknow section of M. G. 
has reduced and the assets are being 
: salvaged;

(b) whether it is a fact that the 
M. G. route via Aishbagh and Sitapur 
laid with better track and signalling 
is not used; and

(?) the st'sps his Ministry is pro-
posing to improve the operation on 
the M.G. route to Northern Eastern 
Railway stations and the reduction in 
running time being contemplated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND 
TN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI 
MALLIKARJUNX: (a) The Luck-
now-Kasganj Section via Sitapur 
Mailani, Pilibhit, Bareilly, Bhojepura 
serves as a vital link between
N. E. and Western Railways 
M.G. systems. Therefore the im-
portance o f this section has not been 
reduced after gauge conversion of 
Barabanki-Samastipur section.

(b) The Aishbagh-Sitapur section
is being utilised for the movement 
of traffic between Lucknow and
Kasganj.

(c) A detaile^ survey was carried
out by N. E. Railway some 
time back to assess the pattern 
of movement of traffic on the M.G. 
route via Kasganj-Bareilly-Mailani-
Dudwa - Nonpara - Gonda _ Gorakh- 
(Loop Line) — Kaptanganj -Thawe 
Chhapra subsequent to conversion of 
Barabanki to Samastipur section from 
M.G. into B.G. As recommended by 
the survey team certain line capacity 
wo^ks e-g- crossing facilities, exten-
sion of loops, etc. have been approved 
to deal with thp traffic on the M.G. 
route and the works will be taken in-
hand as per sanction and availability 
of funds.

r«<*0 (n n H iy ln  3^

2 0 8 2 . tfErrffNfJT
ifsrY ^

•V \
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' fcecft if ?TTT f?Rfqr- cWT qftgffT ^aiETM % TTHT

s ta  3tffr  vr s jtV ttw t^ -, sfrc: («ft tftaT tut : (*f)

m r  (g -) ftpr qrarif sffcpOf 

( ^ ) fspr ^rf^T 'tv t^t £  siftrr fsr*sr—

ft  5 sfiT w* f t  srctf 1 fafera- ^  i

’ FT T̂vnf ? fm  ?TTR- TTR- ^  T̂T
*ro (smsr^oSf) crrcte

1. ,H<rl4mrl ^<1^ TT

sffaT . • . * . qto 3 ^ 0  ito  f e f t  4 0 0 , .0 0  6/82,

T O R

2. ^TTt qT q ^  sffaT . -^ fr —  3 2 9 .0 0  - ^ t —

3. ^to 'Srrf^rgtid hmi mi<io qr

q v n f* fm  . . . - ^ -  3 9 5 .0 0  -®nfr-

4. % fnfh' fr r̂ T teq rq ?n f

*ffar . . . - ^ t -  3 9 5 . 0 0  - ^ t -

5. % m frq^rf srfar ,. f^nnr 3 9 0 . 0 0  - ^ -

6. irr qT q^rrf s fm  . ^  f^ f r  4 7 0 . 0 0  -^ fr -C\ S3 N-

7. (^ )  f e r t  ^  %

^  tts- ’R w f  sffar . 4 2 5 .0 0  -% $—

(*?) ^ T k q r q f ^ q ? n t i r t a T  fcesft^nrrfaw  425..00 10/82
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(Interruptions)

DR.  SUBRAMANIAM  SWAMY 
(Bombay North East):  Sir, I njet

you in the chamber yesterday and I 
have given you a notice of adjourn-
ment motion today. While law and 
-order is a State subject, nevertheless, 

protection of minorities is a Central 
•concern, in Tamil Nadu there has 

been no safety for minorities....

MR. SPEAKER:  State Assembly

is there.

DR.  SUBRAMANIAM  SWAMY: 
What about the Muslims and Chris-
tians?  We  are  concerned  with 
minorities.  There is no protection 

for minorities. There is a climate of 
fear in Tamil  Nadu  among  the 
minorities. We  have to discuss it 
some time or the other. ... (Interrup-
tions).

SHRI  RAM  VILAS  PASWAN

(Hajipur):  WSflrsr *^7 *T?T ^

*fi'?PT f̂ r | regarding water in 

Indian Oil aviation fuel again........

(Interruptions).

MR. SPEAKER:  Let me explain
to him. 1 am seized of the matter. 
Let me get the facts and I will take 
-it up---

T Interruptions)

WWTCT  JrfT cTTcT  I

- WT I ?  W

’Tiff M IH F̂f I  0̂7 <s| Id %

 ̂*

SHRI  HARIKESH  BAHADUR
• (Gorakhpur): Calling attention does
not have any effect on the Govem- 

~ment. That is why we have given 

notice of an adjournment motion,... 
:(Interruptions) **

MR. SPEAKER:  Nothing is going

on record,  spr 3ft ?

sft TPET f̂TTH 'TTHTR :  WTOT

+ K'4H¥R %

WWW  : HW3R  3ft,

T̂FT tf̂ d  ̂ tiW ̂ 11

R̂T ̂iP̂, f̂t ’TcTT

^ ^ ftfwr |

sft TM fro eft

r̂wFTf ir ?rr t̂tt | 1

STWTCT «<gU<4 : #5 'jfTTT̂ I

SHRI HARIKESH BAHADUR: In-
ternational  reputation  is  getting 

destroyed.

W  P̂-MM f̂ T «TT sftT STRT

far sptttt ?trt |  ... 1

«ft TR fâTR MNKIM : iTR

TRf Wl WT | I

WStRT Hgl*<4 : ̂TPT <TT 

f̂ Id =Md qj ’MM TRf ̂f «lld  Tq 

| I ilTf I  Ĥ R

stfct t q̂ r $ h Ph fn fd < 

ftp? f̂ n I 1

SHRI  HARIKESH  BAHADUR: 
That is why we want to censure the 
Government.

WBTST *4̂5Um : A Hdl -WT   ̂I 

WK W if  cT̂T I cTT 3ft

w % % farm

IT̂SR ̂  % ̂ Ttf irt TRT

WTcTT | rff *T STM ̂  TT OTTT ̂ TT

jfrrfepT *ri*R qr i

SHRI RATANSINH RAJDA (Bom-

bay South):  I have given an ad-

journment motion regarding the IAS
Trainee...........(Interruptions).  It is a

very serious matter. (Interruptions).

•♦Not recorded
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MR. SPEAKER: Let me explain.

s r r t s  i q-' m t
'Jl Id I j? eft ?TPT ^3 'Jl Id I ^ I f§U I
2T5 sfr ?t=«h  % «rrt *r f̂t-̂ ft̂ T

[ W 9 ix f  $  ^  ^ tst | *rk v z m  
*fF¥H wt I  I

SHRI NIREN GHOSH (Dum Dum ): 
Details have appeared in the Hindus-
ta n  Times.

WWW *4̂ UU : STPT ^RT ^
I

t  to H w t #  i  1
$  ^  g 1 $  ?ft frftR z

% font ^  1 ^  *nrt 
^  c r t  & ^rtfer 5tttt | .......

I am quite perturbed about this.

^ra- <fr gFTTi ?IiT I *T5T cT̂ T cff 
Nd I eiMI t̂f̂ PT I

We cannot form our opinion 
finally

d$! p̂rf
^McT ft  ^ c ft  | I cT̂ T ?TT% I

(Interruptions)

MR, SPEAKER: -q; jqr̂ T ^M K  «PT 
<?>l ^ I Sd’-Jl I <. <̂ 1 ^ |

W  'TT *ft T^TT TT% 5TTT SffiT
i m  1

I am as perturbed, and as much 
anxiety is in me, as in you. I am 
lully seized of the situation. Let me 
confirm my apprehensions. .

SHRi RATANSINH RAJDA: 
Becency in public de life demands.

(Interruptions)
SHRI INDRAJIT GUPTA (Basir- 

h a t): With all due respect to you
I  want to know whether the proce-

dure you are suggesting is correct or 
logical. You are saying, ‘First I 
must find out facts and information 
from the Minister.

MR. SPEAKER: No: I want to
find out about certain facts.

SHRI INDRAJIT GUPTA: Facts
should be given in the House. The 
Minister is at liberty to give the 
facts and the information to the 
House.

MR. SPEAKER: No. If it is the
correct thing, and if it has got any 
fouundationj there are certain things, 
on certain occasions where the facts 
have not been established.

I have had the experience, Gupta Ji.

SHRI INDRAJIT GUPTA: It is not 
a private affair between you, and the 
Minister.

MR. SPEAKER): I will let you 
know. In the House, it will come. 
But let me first find out whether 
there is something prima facie} some-
thing to work on it. Let me find out. 

(Interruptions)

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Appu has resign-
ed and gone t0 Kerala. You are say-
ing that you will find out whether 
there is prima facie case... (Interrup-
tions)

=T53̂ TT I

MR. SPEAKER; Nothing goes on 
record—whatever is "said.

(Interruptions) * *

MR. SPEAKER; I am appealing to 
this House-.. •

(Interruptions) * *

SHRI M. M. LAWRENCE (Idukki): 
Where have we to go?

**Not recorded
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„ MR. SPEAKER: You have come
here. Where else do you want to go? 
This is the last resort for the people 
of India. That is what I say.

(Interruptions) **

MR. SPEAKER; Nothing is going 
on record.

(Interruptions) * *

MR. SPEAKER: Nothing goes on
record.

(Interruptions) * *

I STTT iRRT T̂RT | I

(Interruptions) * *

MR. SPEAKER: When I have given 
an assurance 0n the floor of the 
House, I am as duly agitated as you 
are. Let me have one day more. I am 
decide by this evening. What I am 
going to say-

- (Interruptions)**

MR. SPEAKER; This is not correct.

(Interruptions)**

STStfST : fai'jftT 3T7cT ^ I
^Tt 37cT I s|5t
«(ld TfTT ^  I IT T̂PT 3 Id f^ddl

g 1 ?rrT t o t  |
+̂d6l srt̂ rf eft I

'JlIMT m IH 7% §  I t i l 0
Cn  ^  n *

*Hsl«llO' spt »f' ^  * *THc1T % I

12.08 hrs.

PAPERS LAID ON THE TABLE

Pa pe r s  u n d e r  M a j o r  Port  Tr u s t s  
A ct , Re v ie w  o n  a n d  A n n u a l  Repor t  

o f  Sh ippin g  Co r po r a t io n  o f  In d ia  
L td ., B o m b a y , fopi 1980-81.

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEREN- 
DRA PATIL),: I beg to lay on the 
Table:

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-seotion (2) of section 103 
of the Major Port Trusts Act, 1963:—■

(i) Annual Accounts of the Bom-
bay Port Trust for the year 1980-81 
and the Audit Report -thereon. 
[Places in Library. See No. LT- 
3440/82],

(ii) Annual Accounts of the 
Kandla Port Trust for the year 
1980-81 and the Audit Report 
thereon. [Placed in Library, gee 
LT-3441/82].

(iii) Annual Accounts of the 
Mormugao Port Trust for the year 
1980-81 ana the Audit Report 
thereon. [Placed in Library. See 
No. LT-3442/82].

(2) A copy each of the following
papers (Hindi and English versions) 
under sub-section (1) of section 619A. 
of the Companies Act, 1956:— -

■*
(i) RevieWj by the Government on 

the working of the Shipping Cor-
poration of India Limited, Bombay,

for the year 1980-81.

(ii) Annual Report of the Ship-
ping Corporation of India Limited, 
Bombay for the year 1980-81 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed

**Not recorded.
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in Library. See No. LT-3443/82].

A n n u a l  Rep o r t  o p a n p  Re v ie w  o n  
Ce n t r a l  So c ia l  W e l f a r e  Boa rd  fo r

1980-81, o f  T e c h n ic a l  Tea ch er ’s  
T r a in in g  Ji*§ti tj jt p (W e s t e r n  Re -
g io n ), B h o pa l , for  1980-81 o f  SAHmrA 

A k a d a m i , N e w  D e l h i, for  1980-81, 
e t c .

f
THE MINISTER OF STATE OF 

THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL),: 
I beg to lay on the Table:

(1) (i) A  copy o f the Annual Re-
port (Hindi and Pnglish versions) 
o f the Central Social Welfare 
Board, New Delhi, for the ye^r 1980-
81 along with Audited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the Govern-
ment on the working of the Central 
Social Welfare Roard, New Delhi, for 
the year 1980-81.

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at (1) 
above. [Placed in Library. See No. 
LT-3444/82].

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) o f 
the Technical Teachers’ Training In-
stitute (Western Region) Bhopal, for 
the year 1980-81 along with Audited 
Accounts.

(ii) A  copy of the Review (Hindi 
and English versions) by the Go-
vernment on the working of the 
Technical Teachers’ Training Insti-
tute, (Western Region) Bhopal, for 
the year 1980-81.

(4) A  statement (Hindi and En-
glish versions) showing reasons for 
delay in. laying the papers mentioned 
at (3) above. [Placed in Library.
See* No. LT-3445/82].

(5) (i) A  copy o f the Annual Re-
port (Hindi and English versions) of

the Sahitya Akademi, New Delhi, for 
the year 1980-81.

(ii) A copy of the Review (Hindi 
and English versions) by the Govern-
ment on the working of the Sahitya 
Akadami, New Delhi, for the vear
1080-81. y

(6) A statement (Hindi and English
versions) showing reasons for delay 
in laying the papers mentioned at
(5) above and foj- not laying the 
Accounts along with the Report. 
[Placed in Library. See No. LT- 
3446/82]. '

(7) A copy of the “Annual Accounts 
(Hindi and English versions) o f the 
National Institute of Foundry and 
Forge Technology, Ranchi, for the 
year 1980-81 together with Audit 
Report thereon.

(8) A  statement (Hindi and English 
versions) showing reasons for delay 
ir* Ipying the Annual Accounts of the 
National Institute of Foundary and 
Forge Technology, Ranchi, for the 
year 1980-81. [Placed in LibraTy. See 
No., LT-3447/82].

(9) A  statement (Hindi and Eng-
lish versions) explaining reason^ for 
for not laying the Annual Reports 
$n<i Audited Accounts of the Indian 
Institute o f Advanced Study, Simla, 
for the year 1977-78, 1978-79, 1979-80 
and 1980-81 within the jrtipulated 
period of nine months after the close 
of the Accounting Year. [Placed in 
library. See No. LT—3448/82],

(10) A copy of the Annual A c-
counts (Hindi and English versions) 
of the Visvesvaraya Regional College 
of Engineering Nagpur, for the year 
1980-81 together with Audit Report 
thereon. [Placed in Library. See No. 
LT-3449/82].

(11) (i) A  copy of the Annual Re-
port (Hindi and English versions) o f 
the Moti Lai Nehru Regional En-
gineering College, Allahabad, for the 
year 1980-81. (ii) A  copy o f the 
Review (Hindi end English versions)

3841 LS—11
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by the Government on the working 
of the Motilal Nehru Engineering 
College, AJlahabad, for the year 1980-
81. [Placed, in Library. See No. LT- 
3450/82].

(12) (i) A copy of the Annual Re-
port (Hindi and English versions) of 
the School ol Planning and Architec-
ture, New Delhi, for the year 1980-81 
along with Audited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the Govern-
ment 011 the working o f the School of 
Planning and Architecture, New 
Delhi for the year 1980-81. [Placed 
in Library. See No. LT-3451/82].

(13) A  copy of the Annual Report 
(Hindi and English versions) of the 
Regional Institute of Technology, 
Jamshedpur, for {he year 1980-81.

(14) A copy of the Annual A c-
counts (Hindi and English versions) 
of the Regional Institute of Techno-
logy, Jamshedpur for the year 1980-
81 together with Audit Report 
thereon.

(15) A copy of the Review (Hindi 
and English versions) by the Govern-
ment on the working 0f the Regional 
Institute of Technology, Jamshedpur, 
for the year 1980-81. [Placed in 
Library. See No. LT-3452/82],

(16) (i) A copy of the Annuel Rer 
port (Hindi and English versions) of 
the National Institute of Educational 
Planning and Administration, New 
Delhi, for the year 1980-81.

(ii) A copy of th Review (Hindi 
and English versions) by the Go-
vernment on the working of the 
National Institute of Educational 
Planning and Administration, New 
Delhi, for the year 1980-81. [Placed 
In Library. See No. LT-3454/82],

17) (i) A copy of the Annual Re-
port (Hindi and English versions) of 
the Board of Practical Training 
(Eastern Region), Calcutta, for the 
year 1980-81 along with Audited 
Accounts.

(ii) A copy o f the Review (Hindi 
and English versions) by the Go-
vernment on the working of the Board 
of Practical Training (Eeastern Re-
gion), Calcutta, for the year 1980-81. 
[Placed in Library. See No. LT- 
3454/82].

(18) (i) A copy of the Annual 
Report (Hindi end English versions) 
o f the Board of Apprenticeship 
Training, (Northern Region), Kanpur, 
for the year 1980-81 along with 
Audited Accounts.

(ii) A  copy of the Review (Hindi 
and English versions) by the Go-
vernment on the working of the Board 
of Apprenticeship Training (Northern 
Region), Kanpur, for the year 1980-

81. (Placed in Libary. See No. LT- 
3455/82],

A n n u a l  Rep o r t , e t c . o f  Na t io n a l  
A c a d e my  o f  M e d ic a l  Sc ie n c e s  fo r  
1978-79 a n d  o f  M a h a t a m a  G a n d h i  
In s t it u t e  of  me d ic a l  Sc ie n c e s ,

W a r d h a , f o r  1978-79 a n d  1979-80

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (KUMARI 
KUMUBBEN M. JOSHI): I beg to
lay on the Table:

(1) A  copy of the Annual Report 
(Hindi and English versions) of the 
National Academy of Medical Scien-
ces (India), New Delhi, for the year
1979.

(2) A copy of the Annual Accounts 
(Hindi and English versions) of the 
National Academy of Medical Scien-
ces, New Delhi, *for the year 1978-79 
together with Audit Report thereon.

(3) A  statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at (1) 
and (2) above. [Placed Library. 
See No. LT-345«/82],

(4) A  copy of the Annual Report 
(Hindi §nd English versions) of the 
Mahatama Gandhi Institute of Medi-
cal Sciences, Wardha, for the year
1978-79.
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* (5) A  copy of the Audited A c-
<counts (Hindi and English versions) 

v o f  the Mahatma Gandhi Institute of 
Medical Sciences, Wardha, for the 
year 1978-79.

(6) A copy of the Annual Report 
(Hindi and English versions) of 'the 
Mahatma Gandhi Institute of Medical 
Sciences, Wardha, for the year
1979-80.

(7) A copy of the Audited 
Accounts (Hindi and English versions) 
of the Mahatma Gandhi Institute of 
Medical Sciences, Wardha, for the year,
1979-80.

(8) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
item Nos. (4) to (7) above. [Placed 
in Library. See No. LT-3457/82].

No t if ic a t io n  u n d e r  In d ia n  
Ra i l w a y s  A c t .

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN),: I beg to lay on the Table 
a capy of the Railways Red Tariff 
(Second Amendment) Rules, 1982 
(Hindi and English versions) pub-
lished in Notification No. G.S.R 156 
in Gazette of India dated the 13th . 
February, 1982, issued under section 
47 of the Indian Railways Act, 1890. 
[Placed 'in Library. See No. LT- 
3458/82],

.An n u a l  Rep ort  o f  a n d  Re v ie w  o n  
Na t io n a l  Bo o k  Tr u s t , In d ia , N e w  

De l h i fo r  1980-81

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCATION 
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA K A U L):
On. behalf of Shri P. K. Thungon, I 
beg to lay on the Table:

(1) (i) A  copy of the Annual Re-
port (Hindi and English versions) of 
the National Book Trust, India, New 
Delhi, for the year 1980-81.

(ii) A copy of the Review (Hindi, 
and English versions) by {he Govern-
ment on the working of the National 
Book Trust, India, New Delhi for the 
year 1980-81.

(2) A copy of Audited Accounts 
(Hindi and English versions) of the 

National Book Trust, India, New 
Delhi, for the year 1980-81.

(3) A  statement (Hindi and Fa- 
glish versions) showing reasons for 
delay in laying the papers mentioned 
at (1) and (2) above. [Placed in 
Library. See No. LT-3459/82].

12.10 hrs.

MESSAGES FROM RAJYa  SABHA

SECRETARY; Sir, I have to report 
the following message received from 
the Secretary-General of Rajya 
Sabha:

(i) “ In accordance with the pro-
visions of rule 127 o f the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, j  am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 2nd March, 1982, agreed with-
out any amendment to th@ Indus-
trial Finance Corporation (Amend-
ment) Bill, 1982, which was passed 
by the Lok Sabha at its sitting held 
on the 23rd February, 1982.”

(ii) “ I am directed to inform the 
Lok Sabha that the Rajya Sabha, at 
its sitting held on the 2nd March, 
1982, has passed the enclosed mo~ 
tion referring the Indian Veterinary 
Council Bill, 1981, to a J°int Com-
mittee of the Houses and to request 
that the concurrence of the Lok 
Sabha in the said motion and the 
names of the Members of the Lok 
Sabha to be appointed t0 the said 
Joint Committee may be communi-
cated to this House.

MOTION

“That the Bill to regulate veterin-
ary practice and ,to provide for that
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purpose, for the establishment of a 
Veterinary Council of India and State 
Veterinary Councils and the main-
tenance ol registers of the Veterinary 
practitioners and for matters con-
nected therewith be referred to a 
Joint Committee of the Houses con-
sisting of 45 members; 15 members 
from this House, namely: —

1. Shri Nerendra Singh

2. Shri Ram Pujan Patel

3. Shrimati Usha Malhotra

4. Shri J. K. Jain

5. Shri Ibrahim Kalaniya

6. Shri (Molana) Asrarui Haq

7. Shri p. N. Sukul

8. Shri C  Haridas

9. Shri Manubhai Patel

10. Shri Hari Shankar Bhathra

11. Shri Arabinda Ghosh

12. Shri Sadashiv Bagaitkar

13. Shri R. Ramakrishnan

14. Shri V. Gopalsamy
15. Shri Buddha Priya Maury a

and 30 members from the Lok
Sabha;

That in order to constitute a meet-
ing of the Joint Committee the quo-
rum shall be one-third of the total 
number of members of the Joint Com-
mittee;

That in other respects the Rules of 
Procedures of this House relating to 
Select Committees shall apply with 
such variations and modifications as 
the Chaimran may make;

That the Committee shall make a 
report to this House by the last day 
of the first week of the 123rd Session 
of the Rajya Sabha; and

That this House recommends to 
the Lok Sabha that the Sabha do 
join in the said Joint Committee and

communicate tq this Hou^e the names 
of members to be appointed by the 
Lok Sabha to the Joint Committee.”

(Interruptions)

MR. SPEAKER: Why do you not 
wait? Listen to me.

1

(Interruptions)

MR. SPEAKER; Why do you not 
give something to me? A ll right.

(Interruptions)

MR. SPEAKER: When I have given 
a full assurance on the floor of the 
House that I am as agitated and as 
concerned as you are, why can’t you 
take my word for it? Why do you 
think that you are more protector o£ 
anything than what I am? Why can’t 
you listen to me? Why are you un-
necessarily agitated? I am much more 
concerned about fthis than what you 
are here.

(interruptions)

MR. SPEAKER: Why can’t you
take my word ^or that? Bear with me 
fqr one more day. I know what it 
means.

(Interruptions)

PRQF. ROOP CHAND PAL (Hoo- 
gh^y): I Jiave ^iven a privilege notice

* against Shri’ Vfesant Sathe. (Interrup-
tions)

MR. SPEAKER; That is under my 
consideration. We shall see.

( Interruptions) -

SHRI RATANSINH RAJDA (Bom-
bay South): May I make one submis-
sion? In this case, prima fade , the 
Director has resigned. . .  (Interrup-
tions)

MR. SPEAKER: Let me get the 
facts. Only then we can decide.. 

(Interruptions)

SHRI RATANSINH RAJDA; Only- 
on that you can decide.

MR. SPEAKER: I have said it. Let 
me get the facts.
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MR. SPEAKER: My word should
be enough.

(Interruptions) '

MR. SPEAKER; 1̂  is all ri£hft. Shri 
Dharam Das$ Shastri.

A  % ^  * i t  srrr
^  1

(Interruptions)
MR. SPEAKER; Tliis is too much.

Nothing goes on record of what he 
says.

_ (Interruptions) * *

MR. SPEAKER; Shri Dharam Dass 
Shastri. *

(Interruptions) 

sftTm fiw w  4KHW : :
%TEZf5T 5ft( 5TPT ^ ^
2JT ^FT ?

MR. SPEAKER: No adjournment
motion. 'I will take appropriate action 
very appropriate action.

SHRI RAM VILAS PASWAN; You 
will take Call Attention Motion?

MR. SPEAKER; I will take very ap-
propriate action Shri Dharam DaS 
Shastri.

(Interruptions)

12.15 brs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORANCE

Rep o rt e d  in c id e n t  in  D ac ca  in v o l v in g  
In d ia n  Hig h  Co m m is s i f n e r  a n d  Ba n g -

l ad es h  SECURITY PEOPLE.

OTT 5TO T̂T̂ ft (+0*1 WPl) I 
sft,

% fW T ifiT fŵTFT m t

**Not recorded.

eztft r^ id i i  5rk srmT wrm  fr
f r̂ ^  tT̂ 7 ^ :

"$FFT if iTTWhT
3W T T̂?r +4+1M  % sfhr g f  
y& n  % *nrrm  1"

(Interruptions)
THE MINISTER OF EXTERNAL 

AFFAIRS (SHRI P. V. NARASIMHA 
RAO); Sir, I would like to take the 
House into confidence •. (Interrup-
tions)

MR. SPEAKER; Listen. This is a 
very important matter.

(Interruptions)

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
B A O ); Sir, I would like to take 
the House into confidence regarding 
the incident which took place . in 
Dacca on February the 25th, in which 
our High Commissioner was involved*

It is a matter of regret that the 
concerned Bangladesh authorities 
should have arranged surveillance of 
our High Commissioner in an objec- 
ionable manner while he was driving 
around Dacca in pursuance of his 
normal and legitimate functions. The 
High Commissioner stopped his car, 
and asked his Security Guard to 
request the occupants of the car fo*- 
lowing him not to do so. This re-
sulted in an alterncalion which has 
since been exaggerated in the Bangla-
desh press. Unfounded allegations 
were also made that the High Com-
missioner was interfering in the do-
mestic affairs of Bangladesh. The 
House will appreciate that in line 
with Government’s policy, our Mis-
sions abroad, as well as their person-
nel scrupulously avoid any action 
which might have cannotatiofls of 
interference or involvement in the 
domestic affairs of the host country. 
The High Commissioner has since 
made a demarche to the Bangladesh
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Foreign Office regarding the unfor-
tunate incident.

Government are in touch with the 
Bangladesh Government with a view 
to ending any unwarranted surveil-

lance over our Mission and its officers.

As the House is aware, there  has 
been steady improvement in the rela-
tions between India and Bangladesh 

and that we have been able to make’ 
progress  in dealing with some of 
the major outstanding matters bet-
ween our two countries, It is the con-
sistent desire of the Government  of 

India to continue this forward move-
ment towards  betering our bilateral 
relations. It is, therefore, our hope 
that this unfortunate incident can be 
handled in proper prospective and will 
not be permitted to become a hurdle 
in this process. The Bangladesh Gov-
ernment have informed us that this 
is their approach also.

ept  viifd) : steztst 

irpHhT f̂ r  +V srir-Tjfr tot 

t̂t % forr

^ +$<11 spmt̂ t

% wnxr +V wrt" «rfV

vrfw | f% fTRft %

% f̂ T  P̂TT  *VcT

qr qjft V̂ ■*! rV-H i 3Ft

3̂ T f̂TT ̂ I w % "HM'-y sft f̂rtsfV

% ̂rr*T ts  MV
My m nVl  r̂NV ̂ V  yiT  *

^ 5R 5̂TTT «TT :

TT̂ MMHta  ̂^

^  I

MV etc sm  : *rrq ?t ^  

T̂, WÎT MV  fst̂iCl STR̂fV

sft  ̂+?51 T̂T I

^ ?r tott  % f -̂ m   | i

«HMI 9̂T % f̂NV % fefr Jf K̂d %

Slfo frtfRV  «RT, ftw sfft  Tlf̂RT

f̂t =5TTf̂T, ^ 5ETT3T  I ? wr

<̂9̂  5TRT j? df+d  ̂̂ V

msx *rRRfV, *rfw sfa: srrw 
Pkmi =snpV f, #

ststft M# Mtwt ifcxi *rraV % wt
MVw ft | f% fcMV MV tt̂  % 

«mwR+ m\h<a\ *f ^

| ?fk ?r r̂, 5*r qr

 ̂i w  ̂farter if   ̂i W’l vptt

| i ̂ rrft 

m <+r t̂rsq- % ̂

f̂r ^ f̂ rr i

SR  ti <.+ !<. % fcpV  fcT *f

d̂»Tl Pîi  eft hIw sft

■̂°-mMctd F̂t hkÎ V̂ «ft %TS5fr ̂t

r̂f, fen wr ?

MW'ftv iraV ̂ .̂r % ̂tk 
TT̂:  f̂ 'ti'lC ̂T9T

r̂wr  r̂f̂r ^ |

f% q̂ft cnw 5ft r̂nft

% wwrrf % rfte prt

 ̂fireft gw % ?miR mi | f̂r

t̂ f̂r =k m< w  t̂

fPT  T̂t | f̂T «ft cidHM  ̂<+K

3̂%  Hkhi  ?fk  cwr 

n̂̂yV ̂V #̂t cftfT ̂11̂1 i 

^  HWI'( | i  *

5TPPgf I ̂fv % ̂ TRxT, TTf+̂R Tfk 

w*£i f̂V   ̂^  

T8FTT ’̂T̂dV  Wf̂T K̂d ftiT MV 

T̂fwr qr | i

w wt Trft̂r ̂  tt r̂̂t- 

T̂°T  f̂T ̂  *pV d  ^

% Tt̂r 5R7E f̂TT, ?ft fqrr  T̂f

^Mt̂r qr ̂fr wtr $sn,  V̂ ̂ wr 

spt  V̂ <̂+R ̂ ̂ff ̂  w



333 Reported incident PHALGUNA 13, 1903 (SAKA)  in Dacca involving 334
Indian High Commissioner and Bangladesh security people (CA)

fcfi’M 1 ^TT
forr ? w *&'+<«! *̂t R

?rff m n  | i

12.19 hrs.
[Mr. Deputy Speaker in the Chair] 

«

SpT W t 5RRTT j|
f̂ F 5*1 ?t 9̂1
^rfw  ^  f ir  s t R  forr

«(Rl + ®lld ^  ^
H\H<M 3Tfc w  qT 5ft W

d 3?t odd T̂T f ^ ? f  T̂T 
5ft far ^h R  1=1̂ 1

'flfd; ?rR ■‘iR-hi sr tW
^  srfy+iRiO' t t r ^
epr % 5T% ^nrTT

^  C \

■̂*i 1  ̂1 id 3?t ttR jtt ^t ŝ r qf^Ft
W *T 5ft cTT̂ gf T^t I, r̂r 

'PIT f̂ TdT 5fRT I *?' f%^T
^T̂ ft̂ T ?t di<n<il >̂T

1IH VJ1Nrll ^l^dl |T f% ^  ^tw T 
<TR^ | 3ft f i fR  '̂ t T ffw  ^t flKH I 
^T^ft |, ^t fffe f ^ T T  ^ T t  | 
?rk ^h R  Hy < tiWtfl ĵt dls^ii ^ f r
f  % 'THT 5TT%
crrf̂ T ^  ^t ĵ +h<h 1 f̂hc
ffw r % r̂q̂ ft * rfw  ^t ^ t zht  w  ^  i

sft «fto wto n<r̂ (?
^TT %  IT' =fFT g1 , W  Tnr^r if 
5ft sft ^TT f , ^ f  %

if ^ k i zr̂ r t #̂ t t  |-^wr^w ^t 
*T sft 3^t M  I — far TO T

^  qr ^  w *  ?r si?Ft forr
t̂i'J, I *f ̂ cRt f?t 5rftvf far ? f^ TT  

ITT szrfe 3fr Mt ^cT ft, ft, 3ft
Mt ^R rf t^ tt  ^t, ^ r  qr ^ t  ^  ?

#  W<* I <' ^ 5ft ^ R  
^TR^r ?rh: ^ trf ^ ft f̂t ^ d i % 
^N1 5ft ^TR^r |, ^ r qr ?rftR7 

% 1 A ?fNdi g ftr ?r̂  to tt

^t ^fcT ^tt^t ^ r t  trr  st^r ^rff t^i't i 
^ h i ^ i  ^t ww\\ ^t Mt qfr Tt^rr 1 1 

A ?r̂ r ^  ^r^nr f% ^t%
'M  |, 5ft ^TfRt ^ f t
^ t  rftf^TT ^ITfcft % I d l^d  % f^T ?R 

T̂T szfKl ^  if ^ R T  qiFRT 
^Tff f>HT I

SHRI AJOY BISWAS (Tripura 
West); I have gone through the 
statement of the Minister. I want to 
point out that if it is ^ fact that the 
people who were following our High 
Commissioner’s car, were from the 
security organisation of Bangla Desh, 
then it was a bad thing on the part 
of Bangla Desh to indulge in such an 
activity. At the same time, I wish to 
point out one more thing. Our High 
Commissioner’s car was followed. f ro*n 
3.45 p.m. to 7-00 p.m.—more than 
three hours. He should have reported 
this matter to the Bangia Desh 
authorities. But instead of doing that, 
he had asked his driver to stop the 
car. And according to the statement, 
he sent his security guard t0 see the 
people who were following him. 
There, an altercation started and ft 
became provocative. Our High Com-
missioner should not have done that.

We should see the total issue in a 
broader perspective. What is happen, 
ing in Bangla Desh is a matter of 
great concern to all of us. We should 
not see things in isolation. Imperia-
list America is very much active in 
this region. They are trying to use 
one country against another in order 
to fulfil their evil designs. We know 
what imperialist America is doing in . 
Pakistan. They are trying to use 
Pakistan against neighbouring count-
ries. Imperialist. America is very much 
active in Bangla Desh also. We 
cannot der^y that. The anti-India 
campaign has been started from the 
very inception of Bangla Desh. And
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reactionary forces in Bangladesh are 
being utilised by the imperialist 
forces..

(interruptions)

MR DEPUTY-SPEAKER: Please 
pUt your question.

(Interruptions)

MR, DEPUTY-SPEAKER: As per 
rules, I have only asked him to put 
the question.

(Interruptions)

SHRI AMAR ROY PRADHAN 
(Oooch Behar): Please h.ear about
imperialist America.

MR. DEPUTY-SPEAKER You have 
got the right to form ahy opinion 
about tfie but no reflection on the 
Chair.

SHRI AJOY BISWAS: The reac- 
ionary forces are being utilised to 
spoil fclbse and friendly relations bet-
ween the two countries. Reactionary 
forces of Bangla Desh took advantage 
of this incident.

They have become active to make 
the situation provocative. They are 
inspired by the imperialist foces. We 
must bear in mind this aspect and we 
must not be impatient and over-en-
thused over any incident. Otherwise 
we shall fall in the trap of the impe-
rialists. This is applicable in the 
case of both the countries*

As the Minister pointed out, the 
points of conflict' between the two 
countries are increasing. The main 
issue today is the sharing of the 
waters of the Ganges. The short-term 
agreement of 1977. ..

SHRI G. M. BANATWALLA (Pon- 
nani): That has nothing to do with
the Calling Attention

MR. DEPUTY-SPEAKER: That is 
what I was telling him.

SHRI AJOY BISWAS: The Short 
Term Agreement has lapsed.

MR. DEPtTY-SPEAKER: Mr. Ba- 
natwalla, in the name of giving the 
background, the entire external af-
fairs is being discussed on every Cal-
ling Attention. But the Minister will 
not reply to all these .things that 
the hon. Mfember is referring to»

SHRI AJOY BISWAS: It is left to 
the Minister, not upto you.

MR. DEPUTY-SPEAKER: If you 
put*a specific question he will reply. 
We must observe much of restraint 
when we discuss in this House our 
relationship with friendly countries.

The level should not deteriorates.

SHRI AJOY BISWAS: On the 4th 
November the Short Term Agreement 
lapsed.

MR. DEPUTY-SPEAKER: Put your 
question.

SHRI AJOY BISWAS: The Short 
Term 'Agreement erf 1977 lapsed on 
the 4th November. A new long term 
agreement has to be finalized. The 
dialogue has started but there is no 
progress. The Calcutta port needs
40,000 cusecs of water. Othenewise, the 
port cannot work.

MR. DEPUTY-SPEAKER: Put the 
question.

SHRI AJOY BISWAS: A realistic 
attitude has to be taken so that both 
the countries will be benefltted. This 
is a sensitive issue and that cannot 
be allowed to be utilized, by the impe-
rialist and reactionary forces to make 
the relationship between India and 
Bangladesh strained. We must be cau-
tious about that so that incidents of 
this nature may mark our friend-
ly. relations.

MR. DEPUTY-SPEAKER: Suffici-
ent backgronud has been given, which
has educated all of us.

t

SHRI AJOY BISWAS: Coming to 
diplomats, the activities of our diplo-
mats in the neighbouring countries 
also need tc> be looked into. The dip-



lomats have an important role tb SHRI P| V. NARASIMHA RAO:
play for the betterinent of the rela- . Sir, in deference to the hon. Member,
tiohs bietween thfe two fcoiinlries. I have heard him( In deference to

■ the rules and proprieties I shall can-
FROF. Nil G( RANGA (Guntur) t flne myself to the subject matter of

Doe§ It need all thds long preface? the Calling Attention.

‘337 Repotted incident PHALGUNA 13, 1903 (SAKA) in Do.cca involving 338
Indian High. Commissioner a+id Bangladesh, security people (CA)

MR. DEPUTY-SPEAKER: That is 
what I have told him. Now, please 
put your question. You are telling 
about our diplomats,

SHRI G» M. BANATWALLA: He
has • made a sweeping statemeht that 
the activities of our Ambassadors in 
foreign countries have to be looked 
into, which can be misconstrued in 
foreigh -countries.........  (Interruptions)

MR. DEPUTY-SPEAKER: He is 
not putting the question even now, I 
intervened even at that time so that 
he may not go in the wrong track. 
But he could not catch that.

(Interruptions) * *

MR. DEPUTY-SPEAKER: The re-
marks of Dr. Subramaniam Swamy 
and the other hon. Member will sot 
go on record*

I would now request the hon. 
Member to put the question.

SHRI AJOY BISWAS: May I 
know whether the Bangladesh Gov-
ernment have informed the Indian 
Government about the charges that 
are being levelled by the Bangladesh 
Government that Shri Dubey has as-
saulted the security guard? What are 
the reports of the Bangladesh Gov-
ernment? Secondly, have the Gov-
ernment of India approached the 
Bangladesh Government with con-
crete proposals to avoid such a situa-
tion? If so, -what are the concrete 
proposals? Thirdly t if the proposal of 
the Bangladesh Government is to re-
call Shri Dubey for better relation-
ship between the two countries, what 
will be the stand of the Government 
of India.

Sir, there is no question of taking 
any action in regard to our High 
Commissioner, He is one of the best 

. officers we have. From personal know-
ledge I would like to tell .the House 
that he has done excelllent service 
to the relations ■ between these two 
countries, and I am aware of the fact 
that his calibre and his usefulness 
are known in both countries equally.

Coming to the other aspects which 
the hon. Member touched upon, he 
obviously made comments based on 
certain press reports. The matter is 
so delicate that it would be better to 
avoid commenting on the basig of 
press reports. Both Governments 
have taken a particular attitude to 
play it down, so that it does not 
really g^t reflected in the relations 
between the tw0 countries which 
are at a crucial stage. So, I would 
appeal to the hon. Members that this 
matter is being dealt within the 
right perspective and this should be 
appreciated.

MB, DEPUTY-SPEAKER: Now,
Mr. F , V, Desai. I think you are 
following our External Affairs Minis-
ter. .

SHRI B V. DESAI (Raichur); I 
shall justify it.

DR. SUBRAMANIAM SWAMY 
(Bombay North East): All Desais •
normally speak sense,

MR. DEPUTY-SPEAKER: That
does not mean that Swamys do not 
speak sense.

SHRI B. V. DESAI: Mr. Deputy-
Speaker Sir, I am very happy that

**Not recorded.
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«T?T 3FT S R #
f w t  q rfw t % qrrr ^  ffaT | i 
^  ^TT ft  T̂Tcft | rft F̂T
T O  % sTT̂ T feTT T̂RT ,

?T5^t T O  ^ ^TT
^Tf|^ ^  ^  T|| I

c r t  ^R-f  ̂f r f
*  qf% ^>f ^ T  ^ 3 K A
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^t #  =hlfyiyi 

faqzT | ^ t  ^TRt
m m  | i

SHRI M- v . CHANDRASEKHARA 
MUTLTHY (Kanakspura); Mr. Deputy 
Speaker Sir, I rise to take part in the 
discussion of the recent incident of 
intimidation and harassment of our 
High Commissioner at Dacca. Since 
one week, the vicinity of the Indian 
High Commissi'on’s office at Dacca has 
become a scene of series of demonst-
rations organised by the reactionary 
political forces. They have ransacked 
the Indian Photographic Exhibition 
and also yesterday, they had heavily 
stoned the Indian library at the Indian 
High Commissioner’s premises. But 
the people of Bangladesh and. the 
political parties should remember to-
day, the amount of sacrifice the people 
of India had rendered in getting their 
country liberated. from the 
hands of the revolutionary for-
ces. But today, it is very un-
fortunate that such a treatment we 
are gerting from that country, Any-
way, we have an efficient and dyna-
mic Foreign Minister who is capable 
of solving this problem very soon 
amicably. I personally request the 
hon. Minister to resolve this issue 
very, soon before it gets further de-
teriorated.

In view of the recent developments,
I want to put some specific ques-
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tions t° the hon. Minister. I want to 
know from the hon. Minister whether 
it is a fact that some third foreign 
country or some foreign agency like 
CIA is involved in this with, the con-
nivance of the reactionary forces and 
also the nationality of persons who 
are alleged to be following the car 
of our High Commissioner in this 
intimidation and harassment incident,

SHRI P. V. NARASIMHA RAO:. 
Sir, it will be very difficult for me 
to say anything definite on the ques-
tions raised by the hon. Member. So,
I would request the House not to
insist on any specific answers to.
these question?.

MATTER UNDER RULE, 377

MR. DEPUTY-SPEAKER: Matters 
under rule 377, Shri Mani Ram Bagri.

(i) Dam ag e  t o  s t a n d in g  Cr o ps  fr o m 
h ai l t o r m an d  uns ea son al  
hea vy  rai ns  in  Har y a n a j Pun ja b . 

Ra j a s t h a n  a n d  Ut ta r  Pr ad e sh  
e t c .

fM  ft  wrfr «K*iid
sfk  sftaT-ffe: s rte h r
w f f  if fe p r  qr f fw m , q^R , 
3vr: sftr t m f t r  snfe, A wit
q^Mf f̂t cRTT »TFff 3f tfrqf̂ T 
*nrt -i ^ m q f^r f  i 
«ft *TCt 5TRTT F̂Tirr
i ,  f^TRT ft  ^  | sftr WZ& 
'r r t  ^Rrt *nrt srm sff qr 
^K H id f t  WT I  I f^TFrf ^t ^HT 

f t  I  I TOTR
*rrof t o t  ^  =rf f^ m ff 

f^ ifa  q r dc+M su pt  % ctc t  ^  
*1*1X11*1 q ^ f  ^ 1 ifafoj

'W T  T̂R7 T̂FTc\
f̂t ac°DM +14^1$ ^X f̂t 

rTT% f^Hldf Jfit
snq^mf r̂r 53% 1



.(ii) Pr o b l e ms  o f  e mp l o y e e s  o f  
N a t io n a l  Sa mp l e  s u r v e y  Org a -
n is a t io n  (F t el d Ope r a t io n  
Div is io n )

' SHRI AJIT KUMAR SAHA (Vishnu- 
X>uf): Sir, I would like to draw the 
attention of ttie House towards the 
plight of more than four thousands em-
ployees of the National Sample Survey 
Organisation (Field Operations Divi-
sion) who have to go to village level 
for collection of vital statistical data 
in the socio-economics, agricultural, 
industrial statistics and the like. The 
difficulties and the peculiar problems 
faced by the staff in the course of dis-
charge of their duties can very well 
be imaginedi in the light of the 
none too good conditions of roads as 
well as the accommodation in the 
rural areas. Prolonged outstation stay 
also results in the neglect of the basic 
needs of their families.

The nature of the job facilitates the 
tendency towards arbitrary transfers 
and postings of these employees as a 
punishment by the higher officials. 
Persons are still rotting as Ad-hoc staff 
despite 3 to 16 years of continuous 
service to their credit. Majority of 
them are stagnating at the maximum 
of their Pay scale. There is no proper 
delegation of powers even with regard 
to such petty matters like grant of 
leave etc, In a nutshell, the depart-
ment is s u f f e r i n g  from immobility.

Under these circumstances, I, there-
fore, urge upon the Minister concern to 
assure this House that immediate steps 
will be taken to examine in detail the 
working conditions of the Field ope-
ration staff of National Sample Sur-
vey Organisation at an early date and 
necessary steps will be taken to im-
prove their lot.

(iii) Pa v e me n t  H a w k e r s  i n  De l h i

SHRI KAMAL NATH (Chhindwara): 
There are thousands of pavement haw-
kers in Delhi who have been there at
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the same location for several years. 
Delhi Administration has neither at-
tempted to do any verification nor 
have licensed them. These pavement 
hawkers are from all parts of the 
country and have been carrying on. 
their trade in all sorts of articles. 
Many of the pavement hawkers are 
disabled and handicapped persons, 
who have been trying to earn their 
living by this process. At regular in-
tervals, these pavement haw-
kers are subjected to enormous 
harassment by the Police and 
other Government officials. Sometimes 
they are also evicted temporarily. It 
happened yesterday. The fact that 
these pavement hawkers have been 
there, is a reality and has to be look-
ed at, in that perspective. Mere eviction 
and Police action is not the solution 
because this also leads to corruption 
within, the Police and the Delhi Ad-
ministration officials at the lower 
level,

Through this special mention, I re-
quest the G overnm ent T0 arrive at a 
decision with regard to thousands '»f 
pavement hawkers in the city and 
have their verification done. Those 
w ho are verified, m ay also be given 
small kiosks which would also add to 
the beautification o f  the area.

I appeal to the Government to take 
immediate action in this matter, so 
that this state o f neglpcl is immediately 
corrected,

(iv) N e e d  f o r  t a k i n g  i m m e d i a t e  
S t e p s  t o  c l e a r  t t i e  s t o c k p i l e  o f  
Iron  o r e  a t  P a r a d i p  P o u t .

SHRI CHINTAMANI PANIGRA.HI 
(Bhubaneswar): The present stock-
pile of more than 3.1 million tonnes of 
iron-ore at Paradip Port lying for ex-
port has created a serious situation 
not only for Paradip Port but also 
has resulted in the closure of many 
iron-ore mine in Orissa rendering 
more than 3,000 Adivasi mine work-
ers jobless. The annual target of ex-
port 0̂  iron-ore from Paradip through 
MMTC was fixed at 4 ■million tonnes
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which has now come down to 12.20 
lakh tonnes only, annually, because 
of the negligence of MMTC and less 
number *of ships calling at Paradip 
to export ore. The Central Govern-
ment should take immediate steps 
to clear this backlog of 3.1 million 
tonnes at the Port and should ensure 
regular export of 40 lakh tonnes of 
iron-ore annually, so that thousands 
of Adivasi workers who earn their 
livelihood by working in the mines 
get regular work and the economy of 
the Stale is not shattered.

( v )  N e e d  t o  p r o v i d e  a d e q u a t e  f a c i -
l i t i e s  t o  W EAKER SECTIONS o f  
t h e  s o c i e t y  b y  t h e  b a n k s .

*ft smre ( «ircr»iN ) :
TTT&£PT ^ i f  ferf w t  

T̂T Stfl -drl 1 Jf
zrr ?rnff #  grrr
3r sfk

^ T T  $  I M W ,

qV l SKI 'j||fdATl) 5FT

srrfM, F^cf^Tr f r n m  zrr sfjt
^rrsfk ^
STffo ?TRc* fto , tT^o gfo
tTo, IM o TTP" o f o  ift o ITT M

+ l4'+HI % ^cPId H MdW TOFT 
W t ^ T T  Tftcft %

C

3ft tfr ^fenrr fr  ̂ n- Tft %
f̂hr ch 1 Pqd ft

^ t  37% tft | 1 ^
% ^mr q f  ̂ tt Tfr | f% tmfW
5t wi =<'+' ;3̂ t  ^t <ft 'jtt Tft
g f W 5 n  i f  •C'i■*! Id I < q |sj+ 3 r|

f  I ^ T fT q  % fair R̂TfhT
f ^ r m  3r ^  f t  * jf

f'J'M’H WS TRfT
*Tf F̂TT I  Sltt T̂f̂ TRft 

grr ^  6
T̂Tf Cl't* d'l ajcf, ^t

cPOS f+<HI-mfT F̂TT T5clT
1 1 *r$t f i w  f^rRr

^  | 1
yTT^T TRt^f ^t *rr
5PTCR 5TFcf f t  M r  I  t it
?wt 7.1̂ 1 H t>d 5pp I  s f lT  ^ FF t ■
?fr% I  f¥  ftra f |TT if  f fo p ff ,, 
f¥^ 5R t + W k  #  m n  

^t ^TR^" % R’lM, 'tilH I
^Tft f f  T fT  I I Cl

^ <+K ^t ^fr ^rrn^rr^t irqr sFrfnwtw 
^ft% t  ?rft ?r w fW  

n  ?Tft ^  Tfr | 1

^T: f=lTl ■nVl Hft^T ^
’H’l  <I?J | t  ^mt <(Vl
^ ^ f  t  ^  f^TRt y l̂PdVn  ̂ Tff̂ T 

TOT T̂T% % f^Tr ^  % WHT
w r  r̂r sn r^R

w  ^ 1

(vi) R e c o n s i d e r a t i o n  b y  G o v e r n -

m e n t  OF THE PROPOSED TOUR OF 
I n d i a n  C b i c k j e t  T e a m  t o  
B r i t a i n .

SHRI EDUARDO FALEIRO (Mormu- 
gao): The recent decision by some of 
Britain’s leading cricketeers to offer 
their services to South Africa in ex-
change for substantial payment raises 
the question whether the Indian cric-
ket team should go ahead with their 
proposed our of Britain this summer 
or call it off. The issue cannot be 
evaded by the Board of Control. Many 
professionals who do not deserve to be 
called sportsmen have been regularly 
coaching South African players and 
taking part in league matches. To such 
people, money is more important than 
holding alloflt the banner of human 
right or UN resolutions on the subject. 
The news about the tour of British cri- 
keteers to South Africa has been acc-
ompanied by another item about a R6" 
gister drawn up by the UN’s Special 
Committee against Apartheid which 
reveals that more than 360 sportsmen 
from 29 countries have taken part in
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exchange with South Africa between 
April and December, 1981, and out of 
this number, more than 100 countries 
are from Britain and over ‘80 from the 
United States, which have been descri-
bed in that Register as the main colla-
borators of apartheid.’ India can have 
no deal with any country that ignores 
the suppression of basic human rights. 
Much less so in the case of South Afri-
ca where people of Indian descent still 
suffer may indignities.
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^  Ml•+>*)< srk Tfr f r o t
#  ^TTfr I  I ̂ TT Tm W T %
W  ft  t  Hfasd |T | 1

*si4d<
JRT3TT ft  if

| I ?TFr % JTT-q- ^
sq ^ rr  ^  frerT | I ^I'fST
% WHT <TcT <TH % vfw if ^  ft
^  sfrr ̂ mrhrnr f^rqr
STRTT 5ft T̂FTT'T f^ T  % | I
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I_ therefore, urge the Government of 
India and the sports organisations in 
this country to black-list all those invo-
lved in collaboration exchanges 
with South Africa and to recon-
sider its decision to send a 
cricket team to Britain in case any of 
the players now touring South Africa 
is to play in the British team.

(vii) A p p o i n t m e n t  o f  a  p r o b e  c o m -
m i t t e e  t o  l o o k  i n t o  t h e  w o r k -

. . i n g  o f  A l l  I n d i a  I n s t i t u t e  o f  
M e d i c a l  S c i e n c e s ,  p a r t i c u l a r l y
THE CARDIOLIGY D E PA R TM E N T.

sft m r h m  :
3TTSW TTfi^T, A EZfFT
’MCMTl ft  HH' 3?t ^flx
ill+ftd' TOT ^ T T  1 .

i fm i  ^wld4d A
f e f r  % fe w r  *rt

ftcnrr f t  if jfPT %n, ^?crt
f t  ^  f̂ tTFT 5PFTFT f t  TfT % 1

Oq *i'Ki< f^ r % ^t ■tjoM
^ftcT f t  Tft I  I faPT f^F^TT

w fa  | 1 ^  
w fa , 3ft sftw <  sfh; 

f^Frmr % sft ^t
4Wr<t f ,  fa w f r^ tt f  i
f e  tft *k + k  gTxr ^T-wf^r
3f f  %  ^t I  I W t f^TFT %

irfra- sftr im k  «Hhi0  *n%
TRRt 3Ft ITT cfr ?t^ -T T ^T  W

forr 3t rt  | irr fcfa
^ r t  w t  sfr tsrpft f  I t  w t  3tr̂ ftr
if "3Wt ^  fr  3TTrfr I  I X
W R  irfR  JRtwf % =HIH‘W  ^  
^TRt srin ^rr farr ^  %, 

^rot ittwt if ^  *ft ?r fapTT 
'jtrtt I, oFmiH €r f̂r

?t f4t
5TTTOR- ?rfr f w  T̂PTT 1 qvT^W
^fri ?r fr fw r ^  vrrmn- %
^  ft  f t  5TTrft f  I

spiff ft  ?TTRT T^T STPT

TOFTT % Jsft HlfNM, 1W  p-ft

TFFT feTT^T ’TTWR’, fipTT T̂ TT

(f^ r r )  inc w r  ^trt «rr 1

^  fPT TT̂ ft «TT I

^  3̂% srnsfrr o
# T R , ^  f e f t  fatn I ^  TT̂7 

25 T̂T̂T ^Rt^ ffr^T  T t^ F f «n | 

?t 18 ^»TR WT P T O R  jfJTT

^<^1 f̂ nx ^  1 ^  ^tt ^  % ?rm<¥M 

F̂t f̂ rf̂ r fnr^d ^t irf 1 r̂?r ?t tztNt 

t o t  f^rqr w  1 5^: 15
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1982 =Ft % % tt ^T
^TFTT W  I T̂ft
t o r  w  1 irrsr Sr 3R k  20 far <r^r
^  StildM i WT I

*  s m t  stanY  spt ir n fk  farfr
% ^  3RRT I %f^R ST̂ TT # 
\J% -sid ‘¥flTT f̂ TT I Ĵ?T% 3TC ^  
S^Rft # R ' I Tt ^RR
c^rf JsTTR «ft I STRT Sf^TT 3>d)jijd
srra % s r ^ f  *r *r*q^
wnfad ^  +)fviyi 1
^ F T  f+tfl ?t SIFT f̂ 'HMi if qrcRT
«rrftcr ?rft f t  * m  i

^  TR3T TPT JRTfT?: 
^frffrr 5R*RFT % T̂i  if TTR
f e n  1 ^ ff -dnf^d £r vin  Jrfr̂ r

J|̂ 'V<rlT % ?TW if ?fp- s tr k  
f k r  %  57^  rr̂ 7 tn ^ q - ^3f I  I
m fr I t  if ^ t  3̂ )t  ^
<fr 'm ^fr r̂rt̂ r f̂r t t *
TTR- TRt^T NtffiTT ^TPRFf % STR^ft 

if ^T  f^lT I

dc'-l^ld A h  W t fT ^-fl ĥlH
<rt f w  1 *r r̂ar f t  1 ^  *r
TT% 5TM ^ f w  ^HdJJd t  f t
xft srrâ Tt sftr TRt̂ rr % ?tpt ^ -h^ i < 
% *rst if s t t r t  i ĉr r̂ar *rat h  w’wS
§  fa  -frft % $  cTW *TST f̂r\j
*Tir % ^f+H STT9T % 3TC ?33T JTRT 
f^TlTo TTW ^Fft^T WTcTFT ^g'̂ rl
’T f^ t f t  ^ r  *rfR hI^hm ^ t 

*m  f t  art i

W  ^°hK *T U'tt> d fl, ^Jpft ^m f^T  

t  I H l$ W  % q^'il Tt̂ ft 
^  % fw iT  ft^- I  | itM  % ?jVff ^ t 
eft TFrt ^ c lc ^ i % 5i=fd< ^rft
^TcT I

^  w i rr^rrf r̂r ^rr rp: frrrt ;̂ 
^RT g?TT | 1 f̂r 5T51J ^Kd<l

ft  ?rft ^  I T f% fw  % l^F 
TT=FST 5TT y|^ P=('-HM1 if ITE9RFT 

% f̂ TTT ?rnr T̂, 7̂T d̂ l̂f ?HT
ferr  w r  fa "R" ^t f% w r vsisni t§ t  t 
^ f R  #^'4R %' ST̂ STTT % oil^^K 
% # J  if r+TPR fK + lf. 5TPT ^feTT
iR fe^ d  % fn^yi+ m r W w  *t w t t

^T^ft 19 7 9—80 if f̂ HiT '<f\, T̂̂ fT 
r ^  W  if ^ tf ^TPvfTft Tft
iTf I

st t : -h <+i < irnr | ^<+k

?rf^T 'ffP f̂nT ^|Ĵ ? 1 R  TfF̂ TR f 5TPT
ifezrr mr, hT^+m ? tt^ ) %
ft  r f  ^ r t t t  im rfr % &hs n ^  ^  
^irrt t^ R  m r f^rnwr

if g?nr i 7! dir^, ^ r t

f^T fTFT T̂RTff 7? j THRT t

(v iii)  Ex e m p t i o n  o f  h y d r o - e l h : -
TRIC PROJECTS INCLUDING TRANS-
M IS S IO N  LIN E g FROM  THE PUR-
VIEW  o f  F o r e s t  C o n s e r v a t i o n  

A c t .

SHRI K.A. RAJA N  ^Trichur): Sir,
Ihe recent Forest Conservation A ct 
1980 ot the G overnm ent o f India stands 
as a big hurdle in the w ay o f  im ple-
m entation  o f the ongoing H y d ro -e lec-
tric P rojects in ihe State and also in 
getting sanction for  new  schem es from  
the Planning com m ission  and the G ov-
ernm ent o f India.

A ll the hydru-eleclric projects in the 
State are located in the hills w ith  thick 
vegetations. As per the Forest A ct 
1980, prior sanction o f the G overnm ent 
o f India is required fo r  any forest 
clearance required in respect o f schem -
es even under execution, sanctioned 
schem es including' survey and investi-
gation w orks necessary fo r  new  sche-
mes.
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All the Hydro-electrice Projects in 

the State both under execution and 
investigation are very badly affected 
due to this Act. Even in case of pro-
jects nearing completion, it has not 
been possible to do the survey and con-
struction of transmission lines because 
of obstruction from forest authorities 
in the light of the above Act.

The order No. 8/22/31-FRY (Coord) 
dated 24/25-9-1981 of the G ov ern m en t 
of India, Ministry of Agriculture, ex-
empts only the survey and investiga-
tion of Transmission lines, which does 
not help the State Electricity Boards 
much in the construction and commis-
sioning of hydel and transmission 
projcets in the State.

i
As regards new schemes, the Plann-

ing Commission and Central 
Government will accord sanc-
tion only ofler they are clear-
ned by the Committee on Envi-
ronment | ecology constituted for 
the purose. The scrutiny by
this committee with its pres-
cribed formalities and formats is 
causing a lot of delay in clearing new 
schemes. Consequently, completion 
Of these schemes will be delayed and 
the State may have to face power cuts 
also.

It is, therefore, suggested that the 
Government of India may exempt all 
the hydro-electric projects including 
transmission lines from the purview of 
the Forest Conservation Act, 1980 con-
sidering the above aspects.

(ix) Prof. Gokak Committee Report 
on three-language formula for 
Karnataka.

SHRi T. R. SHAMANNA (Bangalore 
South); Sir; under Rule 377, I am mak-
ing the following statement.

The Government of Karnataka ap-
pointed a Committee to go into 
the status of Kannada lan-
gauage and other languages 
spoken by various communities in 
that State, including Sanskrit, under
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the Chairmanship of Prof. Gokak, for-
mer Vice-Chancellor of Bangalore Uni-
versity, to give its report on the ques-
tion. The Gokak Committee gave its 
report in the early part of 1981, stating, 
that Kannada should be only first lan-
guage under three-language formulai 
from 3rd standard gradually taken up' 
to 8th standard by 1986-87. After 8th 
standard, one could study the language 
of his choice. TlDe Committee also 
specified the names of the languages, 
out of which the second and the third! 
language is to be selected. Govern-
ment of Karnataka announced ac- 
ceptane of this report in January,, 
1982.

However, this has started an agita-
tion in the State by certain sections o f 
population against compulsory study of 
Kannada as 1st language. They want 
that status quo ante may be maintain-
ed in the matter of language at least 
at the primary level- hey also plead 
that Article 350A of the Constitution: 
provides them the freedom to learn 
through their mother-tongue and the- 
acceptance of the Committee report 
infringes this right guaranteed by the 
Constitution.

I, thereiore, appeal to the Central 
Government to find a satisfactory solu-
tion of the language problem in Karna-
taka State without delay.

MR, DEPUTY-SPEAKER; The 
House stands adjourned to meet again 
at 2 P-M- 
2.58 hrs.

The Lok Sabhia adjoured for Lunch 
till Fourteen of the Clock.

The Lok Sabha adjourned for Lunch 
till fourteen of the Ctock.

[M r . D e p u t y  S p e a k e r  in the Chair]

SUGAR CESS BULL AND SUGAR 
DEVELOPMENT FUND BILL— Contd.

MR. DEPUTY-SPEAKER: Now, Lê
gislative Business. 'The House will 
take up further consideration of the 
following Motion moved by Rao Biren-
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dra Singh # on the 19th February, 1082, 
namely;—

“That the Bill to provide lor the 
imposition of a cess on sugar for 
the development of sugar industry 
and for matters connected therewith, 
be taken into consideration.”

And also further consideration of the 
following motion moved by Rao Bi-
rendra Singh on the 19th February, 
1982, namely:— -

"That the Bill to provide for the 
financing of activities for develop-
ment of sugar industry and for mat-
ters connected therewith or inciden- 

' tal thereto, be taken into considera-
tion.’’

Items Li and 10 will be discussed to-
gether Shri. Sudhir Giri was on his 
legs. He has taken 13 minutes. 1 
request him to talte another 2 minutes 
and complete his speech. We have got 
to conclude this Bill. We have got 
1 hour and 38 minutes. We have to go 
to the next Bill also. I think Mr. Gin, 
3*0u have exhaustively deait with ihe 
points, you have made valuable points; 
please be brief.

SHRI G. M. BANATWALLA (Pon- 
nanij; By this time they might have 
forgotten what he has said!

SHRI SUDHIR GIRI (Contai); S>, 
these two Bills, the Sugar Cess Bill 
and the SJgar Development Fund Bill 
have been brought forward with cer-
tain aims. 1 will first take the Sugar 
Cess Bili. It imposes a cess to the ex-
tent of Rs. 1(1 per quintal of sugar.

Imposition of this cess would defi-
nitely increase the price; and this has 
also been admitted by the Minister in 
the Bill itself. We are opposing this 
very move of price increase. We :‘p» 
opposing i( with all the force at our 
command. The imposition of this cess 
thereby leading to price increase brings 
out hi a clear-cut wayi the attitude of 
the Government towards the consum-
ing public especially ..those who I've 
below the poverty jtine. It also brings 
out in sharp focus the Government's 
attitude towards the sugar tycoons. 
Very often we find a paradox in what 
the Government is saying and what it

is doing. The other day our Prime 
Minister went to Calcutta. She said in 
the meeting at Calcutta that she and 
her party were promise bound to deli-
ver the goods of socialism to the peo-
ple. Now, is this price increase move 
on the part of the Government a meau 
sure, a step forward towards the achi- 
ievement of socialism? I put this sim-
ple question to the hon. Minister. Sir, 
in the Statement of Objects and Rea-
sons of the Bill, the hon. Minister has 
pointed out th;t the Government is 
aiming at the deve'opme"it of the 
sugar industry. ies, we also agree 
w'ith the hon. Minister and the Gov-
ernment that the development of the 
sugar industry is a must. But it should 
not be for the sake of sugar tycoons. 
It should be for the sake of the con-
suming masses, for the workers in the 
sugar mills and the sugarcane grow-
ers. If you really want to look after 
the interests of the sugarcane grow-
ers and the workers in the industry, 
you will have to nationalise the sugar 
industry as a whole. Otherwise, the 
sugarcane growers wouid not get (he 
remunerative price for their produce. 
Not only that. The sugar mill o w n e r s  
have not paid them their dues. They 
are in arrears. These arrears have 
been accumulated for months together. 
If you want to be sincere in doing jus-
tice to the sugarcane growers, then the 
Government have to nationalise the 
industry. By doing so_ there will ba 
job security for the workers and the 
sugarcane growers wid also get pro-
per remuneration for their produce.

As regards the consumers, we have 
been finding that in the past few 
years, the price of sugar has been 
increasing steadily year after year 
and the consuming masses are suffer-
ing on account of this. On the con-
trary. We find that sugar tycoons are 
getting huge profits and they do not 
plough back their profits in the sugar 
industry. On the other hand, they 
are investing their money earned out 
of profit from sugar industry in other 
industries. Now. the Government 
has come forward to help these sick 
industries. But the real beneficiaries 
are the sugar tycoons. If you actually
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want to develop the sugar indus-
try, you have to nationalise it. The 
reason for the justification of my 
claim that the sugar industry should 
be nationalised is that the number 
o f s ic k  industries in India has been 
increasing year after year. In 1979, 
the number of such sick industries 
as was recorded was 22,366. In 1980 
it rose to 24,550.

THE MINISTER OF AGRICULTU-
RE AND RURAL DEVELOPMENT 
AND CIVIL SUPPLIES (RAO BIREN-
DRA SNGH); You talk about sugar 
mills only.

SHRI SUDHIR GIRI: You are going 
to help the silk industries. So, I am 
quoting these figures.

MR. DEPUTY-SPEAKER: You are 
talking 0* all industries.

SHRI SUDHIR GIRI: Yes. Sir. In 
1979, the amount lent by the financial 
institutions to the sick industries was 
Rs. 1,622 crores and in 1980, Rs. 1800 
crores.

I am discussing the Industrial po-
licy of the Government as a whole 
and the sugar policy is also a consti-
tuent part of the industrial ipolicy. So. 
I have brought these figures.

In conclusion, I would like to say 
that the nationalisation of the sugar 
industry needs a determined politi-
cal will on the part of the Govern-
ment. I doubt whether the Govern-
ment has such a determined politi-
cal will, because these sugar barons 
in the States have been playing an 
important role in the State politics 
and it is because of that the Govern-
ment is not coming forward to tackle 
the situation; rather they are helping 
the sugar tycoons and sugar barons 
in the country, I. therefore, urge 
upon the Government that if they 
are really sincere in the develop-
ment of sugar industry, they must 
nationalise itj

PROF. N. G. RANGA (Guntur): 
Mr, Deputy-Speaker*. Sir, my hon. 
friend from the Communist Party 
wants every industry to be nation-
alised.

MR. DEPUTY-SPEAKER; Com-
munist Party (Marxist).

PROF. N. G. RANGA: All com-
munists—all of them | ■

In England there is a Labour Party r 
That is also supposed to be a nation-
alist party They have a’ so been talk-
ing of nationalisation ô  all industries 
from the time of H. G. Wells’ Book, 
‘New Worlds for Old,’ but in actual 
practice they found it neccssary to 
keep some of the industries non-
nationalised also, and go on with 
their industrial activi’ ies. There-
fore, it is no good now talking about 
the sugar industry and sugar barons* 
Everybody now talks of sugar barons. 
Who prevented the Janata Party from 
nationalising the sugnr jnc'usi.ry. At 
that lime the Commun; ■ Pai iy was 
also supporting the Janta Party.

SHRI RAMAVATAR SHASTRI 
(Patna): CPI was not supporting.

PROF. N. G. RANGA; CPI(M) did 
it overground, and the other did it 
underground.

Let us be practical 'nindei Today 
we have three sets of industries; 
co-operative mills, private enter-
prises, and the mills which have been 
taken over by the Government We 
have got to see that all these three 
groups of mills are managed properly. 
And, therefore, I would like my hon. 
friend, the Minister in-charge of this 
Bill to devise some way by which 
he would be monitoring as to how 
these mills are being managed, and 
it is in the interest of the country 
that these should not be mismanaged, 
whether they are under the direct 
supervision of the Government, or 
under the control of the cooperatives, 
or private enterprises, because we are 
interested in the welfare of kisans. Un-
less the mills are managed properly, 
the sucrose content would not be 
high enough and the price that can 
be paid to the agriculturists also 
cannot be raisedf It is in the interest 
of the farmers themselves?, and ' X 
want this monitoring to be carried out. 
Of coures, as a general policy also 
for industries as a whole, it is the- 
duty of the Government and I have
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mentioned it again and again on the 
floor of the House that '-he Company 
Law Administraton should take ne-
cessary powers in order to see that 
these industrial concerns do not, go 
■sick. These people go on making 
plenty of money whenever they can 
make it and we do not know what 
they do with all the profits. Either, 
they do not go to the depreciation 
f.md and with that money they can 
renovfte themselves whenever they 
■go out-of-date, Or, they do not distri-
bute them among the shareholders 
and they spend the money on their 
stays in the Five Star or the Seven- 
Star hotels. It is, therefore, in the 
interest of the country as a whole 
and the development of our indus-
tries, as a whole, that the Govern-
ment should have some control over 
the way in which these private en-
terprise mills are managed.

Having said this, I would like to 
come down to this Bill, I welcome 
this Bill and I am glad that the 
hon. Minister has come forward with 
these two Billji But I would like the 
hon. Minister to give some thought 
to what the various State Govern-
ments have been doing with the ear-
lier cess that they have been collect-
ing.

In those days, in some States—in 
U.F. especially; I do not know the 
latest position—whatever was collect-
ed in this way was being used for 
general purposes I had to protest 
against it at that time. I would like 
the hon. Miniser to see that the ear-
lier excise duty that they were col-
lecting and earmarking for this pur-
pose and the latest one also, should 
be properly utilised—only for the 
sake of the sugar industry as such.

What do we mean by sugar in-
dustry? Not merely these mills; but 
the kisans and workers also behind 
them. So, the workers’ welfare must 
be the first priority there; then 
"the rural communications; then rural 
employment—th^ new scheme that 
"We are having; health conditions; im-

provement of the industry as such; 
what is called the development and 
utilization of by-products, of sugar ex-
tracts e.g., molasses; manufacture o f 
spirits and various other chemical 
products—all these things have got 
to be developed* These funds will 
have to be utilised in this direction*

Having collected these funds, what 
use are these moneys to be put to? 
It is stated here that these qut-moded 
mills will have to be renovated and 
rehabilitated. Sick mills will also 
have to be helped. This is so far as 
the mills are concerned. But there 
are kisans also. They also need help, 
especially when they have to pur-
chase inputs—fertilizers etc* There 
are two ways by which they can get 
money; one from the cooperatives 
direct.lv and two, vou should explore 
the possibilities for what steps should 
be taken by Government to see that 
mills are enabled, directed and advised 
to advance mo_;ey to l;is£i:i  ̂ to pur-
chase fertilisers.

The mills themselves can purchase 
fertlizers, pass them on—on loan, on 
credit—with or without interest— 
certainly at concessional rates of in-
terest. Or they should enable kisans 
themselves to take money from 
these people as advance and then 
purchase fertilizers. Today, instead of 
the mills advancing any money to the 
kisans, the poor kisans are obliged to 
hand over their cane to the mills, and 
gn on waiting for months, for pay-
ment of cane price. Instead of that, I 
would like it to be turned in favour 
of the kisanrf Let the government, 
by necessary rule-making powers, 
see that the mills advance a portion 
of the funds that would be advanced 
to them through these funds to the 
kisans f ° r the purchase of fertilizers 
and other inputs*

Thirdly, I want Government to 
take some steps early enough to cons-
titute a Gur—or what you call jag-
gery—Development Board. Why do 
kisans resort to jaggery manufacture, 
when there are mills? It is because 
mills are not there in all the areas;
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and the crushing capacity of the mills 
is not sufficient when you compare 
it with the total sugar cane produc-
tion. It is not very much more than 
half the sugar cane produced. The 
rest of it is being used for gur 
production. That also should be con-
sidered as deserving of as much sup-
port and protection from the State 
as the cane that is being supplied to 
the millft tw

I hope my hon. friend will come 
forward very soon with a Bill to 
establish a Gur Development and 
Protection Board and see that the 
cane producers who resort to gur 
production are also properly protected, 
by fixing a minimum price for the 
gur, and also facilitating the export 
o f gur to other countries—and in 
other ways developing the scientific 
side of production of gur and of pre-
servation of gur.

That is an aspect which has been 
neglected till now. I hope niy hon. 
friend, the Minister in charge of it, 
will seek the cooperation of scientists 
to see that the preservation of gur 
over a number of years—over at 
least two years—is further developed.

My last point is this I am glad that 
this Bill is framed in such a way that 
plenty of leeway or elbow roon is 
given to Government to frame rules; 
and in that way, g0 on providing for 
various other aspects of sugar indus-
try as a whole to facilitate the pro-
per use, the fullest possible use of 
the funds that would be collected in 
their manner.

I welcome this Bill.
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faq; fy qnn, q-£ i r  %  i snr s r rx  

5TTT fa r r=HMH fo^TRt I  dT ^  3T̂ ®t 
«lld §" I

f%H?TT TFT "t‘ <1 *T
v j^ ro  T t  M g  * $ i  i \  ^ r f f r l i9 8 i
if  fa?TR if  TTT̂ t fa ^ 7  qrf?rT f?TT
«tt f e x  3?? (^rrjfo r^f ? r^  t t  

fefo*w) fa w F  s^fasnwTX fa*TH'f
T t  ^ fa t dw>Jt t t  TT^r ^ t t o tCN  ̂ O
w  ?rt * r f  yfd îd ^  ?r s^mr 
fa^rnff H i  1 fa irw
f̂ ?nfa %?sr qx q̂ ifa d  

*rT3t ?̂t 6 ^  ^ 5rf%fT fa r1̂  ^  qx 
fa^mft ?̂t 25 W  m(cI W<il fX^TFTT 
^T ^TT I TRX sq^fR  % fa^l I HI F̂t

^ rr ^  ^  fTR m  1 ? t r  ^  fa^t

fa^TFT T t qftf sqT3T HT ?Tff f t 7?

qwt t  i

q-H Th i1; ?rn ^ r r  ^  | fa  %^r 
fa^RT qw  ^xr ^ t  irra" ?t 
^  ^ffr ^  ^t 5TTM  I f̂t 5TPT 
T O tr SR t |  | ,  SR ?TFT + W ^ d
^T̂ t ^x^- cR rR  ̂ tjC  qĵ r d^l i
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*SHRI S. MURUGIAN (Tiruppat- 
tur): Hon. Mr. Deputy Speaker, Sir, 
on behalf of D.M.K, I rise to place 
before the House a few suggestions of 
mine on the two Bills which have been 
introduced by the Minister of Agri-
culture. The Sugar Cess Bill and the 
Sugar Development Fund Bill a: e so 
inter-dependent that it is beyond my 
comprehension why there should be 
two separate bills. These two legis-
lative proposals could have been in-
corporated in one Bill.

This Sugar Cess Bill empowers the 
Government to levy Rs. 10 as cess per 
quintal of sugar. But the hon. Minister 
is for the present proposing to levy 
only Rs. 5 per quintal. There is no 
doubt that the price of sugar will rise 
by 10 pa’se per KG. Instead of fleecing 
the common people to whom sugar is an 
essential commodity, the hon. Minister 
could have taken recourse to levy a 
cess or duty of Rs. 200 per tonne of 
molasses. The consumers of molasses 
are affluent people and they coulp! bear 
this burden of ?xtra duty, because pre-
sently they are paying only Rs. 60 per 
tonne of molasses—for 1000 Kgs, only 
Rs. 60. They manufacture alcohal, 
which is sold at fancy prices. I wonder 
how this has escaped the attention of 
the Minister. He could have collected 
more money through this levy of Rs. 
200 per tonne of molasses instead of 
making the common people to pay 10 
pa'se more per KG of sugar.

By levying Rs. 5 per quintal, the 
hon, Minister hopes to collect a sum of 
Rs. 35 crores in a year. If he dscides 
t0 collect Rs. 10 per quintal then the 
collection wou]^ be even more than 
Rs. 70 crores, if not Rs. 100 crores. But

•The original speech was delivered in Tamil.
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the potential field lor collecting even 
more than Rs. 100 crores is the levy of 
Rs. 200/- per tonne on molasses. Thai 
would not pinch the molasses-users 
also. The sugar price will also not go 
up by 10 paise per KG. I request the 
hon. Min'ster of Agriculture to take 
appropriate action in this matter.

The machinery in the sugar mill? is
more than 25 years old and the plants 
have all gone beyond the normal span 
of life. That is why sugar production 
has declied. If they are modernised, 
then the sugar production will go up, 
which will automatically bring down 
the price of sugar. The private sugar 
mill owners and also the owners of 
cooperative sugar factories are amass-
ing enormous profits, it will not be 
difficult for them to modernise the 
machinery with their own resources 
and without such external assistance 
After all, if they modernise, they w'll 
be able to produce more sugar. The Go-
vernment of India must order (hem to 
modernise the plant and machinery 
within a stipulated period within the 
resources available in the hands of 
millowners. The condition that if they 
do not modem'se within this period 
their licences would also rescinded will 
have the required effect on them.

If this is done, then this money cculd 
be distributed among the sugarcane 
growers, who are in distress on many 
occasions either due to natural causes 
or due to non-payment of dues by the 
sugarmill owners. There are many 
sugarcane breeding stations ?n the 
country which are hein« good work. 
But. unfortunately the results of re-
search do not reach the sugarcane 
growers. If this is ensured, then the 
sugarcane growers will see to it that 
the yield per hectare is increased. The 
total production of sugar will go up 
and consequently the production of 
sugar will also be enhanced.

Now in 1977-78 the sugarcane pro-
duction per hectare was 5712 KGs, 
which in three years, i.e. in 1080-81, 
went up to 5811 KGs. ^ou will agree 
with me that this is an insignificant 
increase when so much research is be-
ing done. Then, if you see the total 
production of sugarcane you will be 
wondering whether the statistics of 
the Government are correct. While in 
1977-78 the total production of sugar-
cane was 17.96 million tonnes, in 
1980-81 the total production of sugar-
cane was just 15.40 million tonnes. 
What is the reason for this? When the 
production per hectare has gone up, 
naturally the production of sugarcane 
in a year should also So up. Instead, it 
has declined. This also proves another 
factor. There is need for financially 
assisting the sugarcane growers, as 
they seem to be handicapped for 
funds.

In Tamil Nadu the sugarcane 
growers get only Rs. 157 per tonne. 
Some two months ago, we met the hon. 
Minister and represented to him the 
injustice being perpetrated on the 
sugarcane growers of Tamil Nadu. We 
demanded that the price being given 
to sugarcane growers in North should 
be paid to their counterparts in the 
South. Though we understand that 
the Minister has passed the orders 
which have been communicated to 
those in position in South, yet the 
growers there are getting only Rs. 170 
or at the most Rs. 180 per tonne. Sir, 
you will agree with me that it is our 
genu'ne demand that the sugarcane 
growers in Tamil Nadu should get Rs. 
240/- per tonne which is being paid 
to the farmers in the North, The hon. 
Minister of Agriculture, who is him-
self an agriculturist, should ensure that 
justice is done to the sugarcane 
growers in the South.
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6  M  |  1 ^  t  f a

fa w r  26 w r  srf?r farcer ? r ^ tt  %
[Shri S. Murugian]

I would suggest that the Khandsan 
mills should be exempted frcm this 
levy, since they are all in the small 
scale sector. They should also be given 
financial assistance for modernisation. 
I understand that a Committee at the 
national level is being constituted to 
disburse the ^noney to sugarmilus and 
to sugarcane growers. If there is only 
a Central Comm'ttee, then I am afraid 
that all the money might be given to 
one or two States in a particular region. 
I suggest that there should be four 
regional committees so that the fvnds 
are disbursed impartially to all the 
four regions. On such Committees, 
there should be representatives of 
sugarmill owners, sugarcane grcwers 
and also the workers. Then only the 
funds would be distributed to deserving 
cases. Before I conclude, I would rei-
terate that the sugarcane growers in 
Tamil Nadu should get better price 
for their produce.

sft (TfaT-
*TTC) : 3WTST Wfaq-, W  TT $  

T"^ % m  p T  ^ I %  
eft ^  » k i %fâ T
% f^ r  ^  | 1 ^  eft

f ^ z t  % *rfar snft 
trr sfr ^ f̂t Tfr ^  fa  t f z  % 
^  *f *k + k  t^ ^ ^ ftt  1 m \  

'jft *FHT ;3fTcTT  ̂ 3̂ 1+’l
t f t  10 ^0 I- 1 V̂S *
wft^TT W T  ^RPTtf 
it ^Mcii g 1 . . . ^rMf q?r
f^T Tt •H5<S % 5TTT Tt T̂XTTT %
26 irfa far*?r ^Tfr 11 ^ ft

fcrr fprw
^ ^ r w r | e f t ^  

fa ts fr^ R  % f^ r  w h  t w  

| 1

tTR TScTT | fa  fa*r iW f 
T O  Wt ^  ^TFTt fcpT
?ft% % ^tt^, T^rfefr s r f  12
z h  % ^  % TTm, w r  h  fft?t g r
sft 26 w?r srfa t t  f e

1 1 %rr ^  t  fa  f̂r 6 f*m
fa^PT vdrMlcJH STFT, Tfir 3 STR"

if 3TRT 1 ^ i#g Z^ ?T 'Ĵ T3T sjfT,
W^T ’TTRTcTT ^  ^TT w ffa
sfr «r#t W  f , ^  s iw  £* msr, 2 nra-
ZH  TT 9T?ITcfi ? , "3TO ttfPTCT
^  *r t t r t t  | 1

% Ri+ f^nrr 'jfr s Hit'fl’tfi *i
n  ir fr| , i r '^ r

T̂TT ?TT WrTT f  I W R  ^ tf
J|Hi q, i  ths-*!

f̂t f ,  z m  ?fr r̂fâ r
^T3r P^^'ih f w f ,  ^ fa t^ ft  

w r r  1 Ennfa ^n :-
tr^jrvr t t  -hi

frr^r^r t̂erT 1 1
iTft ^  f̂ r̂ TM ^rr ^rf^r 1 

TTtfa rryjfyjJyH ^RIT
^  < '̂msi ?TJTTqT 7̂T
T̂cf ^ t ^  |^r fw r  Tt

^ W q^ T  ITFrr^^TFT %
1

m  f f ^ T R  325 ^ f t  f w f
42 f1?# qf®^+' % t  *f\r 158

|?rh: 128 z & z
1 ii^5ft?r«Tt 2 6 ^ #  faR^r^r 

^  ^t
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t o V  s i t ^ z  sfa: Tferer t e r  
«Ft f m  t^t 1 1 Jp j ^  t  fa  3R- 
w  ^  ^ r m  *rf, cfr <rfeF  
SFtWfTclT, smrfWcTT ?rfc
*R *K  % 3ft f w  3^ ^37! faft | ^ fa t  

ÎMeTT % 5T?TRT f̂t 3RT, fâ TFTT 
q?V ^ I M  <Pd̂  ft?T *RT £ I
w f fa  3fr W  5 t?  *f W f  ^ ff
^Fl, d’l'til WT5T <CM1 ^
%3r *r w r t  1

s r r r  ^fr ^ r  f, qTn^

^ e tr  ^ t t ,  ^ifaR ^ f f  f w f  H t w M t
% ^ f f S R  % M  Wtl I ^ TT ,J1 <?■ 0  ^ d I fa

*refr=R frt 1 4 w  
3f *TRf t  1 sflS'tdtt
sr^t|, cR w  *r ^ r  srwt Tft̂ rrcter 
fd+H'dT |  I W foh  3T3T q^JVH 
f  T % fa t  W  T̂T ^rf^- I

?nft ct̂ t sfr *p%t *rf f  fa  =#ft 
^  TIT sigrl jR  39 <Tnj 2R 'ft^ft TTT
§ f  r4t 1 JTT̂  ^«W [4 v"l
+mV>m ^ ^  ftn : f w  I  fa  ^ 4 t-^ rr  
10 ?n r̂ ^ f t  f w  % *r-T 

Trfrrcfr ^r 1 s r  f w r  spt
’ ^FT fWcTT |, eft affaT |

3R ^  TPT fHHdl | rft *F% 
4>'H t̂efr ^ 1 ^  %■

fafTR qft TOT 3TT f w f ,  f w f ,
^  *T^RR TT f&TT | I IT#

% TFT '»JTRT ^  % T̂RW ^ ff  fq^f 
t o  ft  cfr ^  t o t

3T*Fff | r̂fâ r tp% % 3T*r % 
f®l 1 f̂ TT RrTct> vfTcfl" ^
?ft f̂=FT °t>i ̂ ul ^3^1 '3T f̂t ^ I ^TTT 

* d^l, %?T €«i<!lHH<i % fa^“, %
T̂fcRT t?T % f ^ ,  ^  ftRTf % 

?m n  % f^ir Hi+fiJi fp3r ir tt  % t̂ f t

^t-?TTTtfe^ ■̂ I'jTi fW9T ^T  T̂ l" i| 
q ^ r  ^  if 5TT7T I  fa  fa^RT "̂TT 
T̂ T Îcl I |̂ , ?nft % 5F?T >d<icM 
35 yfdyid ^ f t  JTRT 
5TRTT t , ^fat ^  jfRTT | I'v.' o ■
H^KI^ if 80 5rRr?Rr ^ 'jqTTT TTRT 

?TRTT | ^ fffa  fa^TR
^ft-^rrrtfe- ^ w m

f w n  | 1 ^ f  3 eT*IT Qjfif- 
f̂t |Tcfr f ,  ^+MdM I, 

^ r ,  |, ^rf
fe ^ R t , ^ R  f̂t ^TT I  I ifT
w  M if ^ T  ’f  RT T̂rT -T̂ lf ^ I 
W  feT  % 'd t̂f̂ t fa^i fam ‘ NI
| fa  w f w  25 ww  
^rrfar Ht v i  1 % m m t  f  
fa  w h  ^tttt ^ f t  | 1 ^ r  
% ^fk ^ f w  »f wrr tzzzt if ?rf 
S^TFft^ft 5TT T^t | 1 sfr w f w  
T f i't'IM  I'jT) ^PTRT ^T|,
f̂t ^ r w r  ^ ft ^ t% t 1 f^r f w  %■ 

if 1250 ^  '+lfyi4l ^ r- 
%^t ?r ti%  ^ f f  f e f^ r r  ^t’ 
fa^rr ir t  | 1 ?f r^rif f̂f 2frfr?f?fm  
t o t  sprfr ^ t^ tt  p 1 
^ f r  f^Rrf “FT ^rrf^T ^rfa f t  Tfr 
|, ^ fa t  f̂r KTR ^t STFTrT
| 1 ^ f f  ^ n  ^ r̂rtf fa  5*? 
^ ^ q iR  TT t w  ^TTF w k«?N *
^rr w r t  srr^^ ^sr $r i
JTT'ft fif^f ^ K ld <  ^TfT f^ W H  
ir i i w  sr^r, ?rh: ^rfR
^  | ?fh: ?TfCT ^  if | t

m?r ^t k t r  t j^ t  spRt | 1

«

^t|?fa^r ^ | f a  
f^R w M '  ^T T O M  s fa  ?r T̂ 
^ f a  fŵ r qrrr ?% r̂ q^r s^-?f^R 
^ r  fam  ^ r  ^frr
if < <s(i 1
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] «fr W  qrfer] r̂farr A t̂̂ tt J fa

 ̂  % TFT *fis  ̂Pl\  f I 

*f  M̂>1 % 3̂T1T if R̂̂ TT

% r̂mRpr  fror | f% ^ sft% sr̂r

TFT ̂vfT «î| ̂  <̂fi < -cflrfl %■

TFT w  ̂  r̂ to  f% forfro

*T̂T % TFT 6l + (ĥI I <̂ul f*FT f=htil’ll 

3?t  îT St̂ TFT -T̂t  ̂HI cTl I ?l Pm 

TT̂RĴ if 3?f îMlPê ̂ ft fw 

f̂fr f TPT Tcft  f,

TFFT-̂FFT ̂  I til} ̂"9T if >M̂I oiM I

ŵft  I

W ̂  *f  ̂*W 35 Wf WTT 

?TT̂TT I 3Tf TO ■dil’} % f̂fq" IT ?>fa *rat 

3?t FITTS' ̂eTT ̂ I V<\\ f?TTt sSJriW 'jft 

"̂T fafcfW °f?t v̂FTf 3̂, eft =M’cWI 

T̂Imi I ̂?T 'TOeTT */!y. "FTT̂TR; cr; cTîi 
c|(oN % sj'Jl |î  t̂ *3̂  cil'ti el

st wr̂t t̂  r̂ow ^ t̂ :rrf̂t 1 

vi ^ ?ff t̂t t̂tot f f%

5f?r ĉFTT T̂f̂ T I

■'flrTl f*FT, <a itl cfl i ?t r-fHMIH-

Tfer f̂pffr fw, 20-̂tft̂  f̂raTR- %

F̂TOeT f̂tW WTOT  ̂+IH 3TT T*ft

| 1 #r ̂fcft ̂ +M4)< if toft fr̂rr «rr

frT̂fwt fwr̂ t ?fr?Fr

fazt % to?  ̂ p w  #

ĵfFfeT TO I T̂  if  ̂H-HI  3W 

T̂ TOT ̂ T *>TOT TffTi *ft' ̂ ft | I

5FR TTTOŜT ̂ 1̂  f̂t
r̂fdfâ H if' :Tt̂rTT | f̂" 3ft

f̂t fW r̂lHI  ̂^  F̂T Teft | 

sftT r+̂IHl' % ffrff T̂ ŜTPT  |

eT?TT 3ft fw r+flHl'
<ti<cft  Tt̂TT >̂T M"\i\-JA 'A * I ÎWt

5r <<aHi 1 î t ĥI ̂ f% ?nft -Ti-H

fw r+̂tnl' % %ft T̂ WFT T̂feft | I

?fk ̂ iq-̂fici fer  :#rt fwf Ht

mfiT̂eF ̂ft =5Trf|̂, TOtf̂T 

t f̂3ft fwf ̂Tt 5T̂TT %fTTTf ̂ T 3qm

SUFT TWt | I  3R sq- TT WT t̂cTT 

efT Pi'jfl Pr?f F̂T TFT êft f 

3T̂" WT ̂ T sffeTT  eft ^̂Tt % ?TFT

f̂tztipr  n̂rr tft êft | ?fk

êll f f% '3'ff WT2T I'̂rr ̂ | ?T*R %̂T 

STT̂fw % W'ftfH'it ̂ ft, eft ̂tjt fr̂ff 

T̂ T̂TOT t̂ TTT  T̂̂TT I

r̂' ̂ tt ̂ f% ̂ ft Prm ̂ft fr?r#

=( Ii< TFf̂FT t̂  Tt̂  ̂5(1t  f*T̂Tf 

giŵ fr f̂t T5FT % f?r̂ f̂t t̂tt frqr 

3TFt I  f̂T *FTOT ̂f  tft

•f' W f̂ f WTT  T̂T T̂fTTO T̂eTT

t 1

%ft Tm  TFT WIW (̂tslNI<i) : 

T̂ITT̂T TT̂tTO, TT M\ -d H ̂ < f̂cPT̂ 

îT f°lOsT °FT̂" %  <slsi T̂T

i 1

^  t| I f% srn?TTO % q̂- 

fwf̂ft?f̂rr f̂RrTT Tfeft "Wt SfT T̂t 

 ̂I "̂To St.1 ?fto ̂7T ̂JTTftfcr̂T =lr| letl 

 ̂f% 3Ĵ[ <j<u|  %% «t 1 <̂Tl fjTvff f̂t

F̂T o rto fft o TT̂eT  | T̂T  fFT

# ̂fft  eft 3r̂T ?TT̂rrT RT ̂ TfT =(<sell

|,  fw Trrf?r̂ ^mr ̂r% #

11  ̂ f%  ̂'rrfer H 37̂ |f 

f*T̂-TTTf̂r̂FT =#ft  fwf £r 7€T 

I*1+'W<̂, ?TTT =F?ft ̂ ft TT9Tt;Rt TOT̂ 

f̂t fr̂TFT  T̂TTt ^̂ft fjT̂ff  ̂, 

cFTT 'ti < T̂T̂T dil̂" îT T̂JT  ̂  ̂I

sftinT fr̂gT̂T ̂'<+r'< ̂  ̂r̂ft̂r 

sn̂r mm ̂  11 #{rrfr ̂ t



^ f t  f w f  ^TfTWT Tt T̂T T ft  |  t

STTPT ^R  % % ^T  ^TT

5R ^f ^ j f f  ^ t  ^rnr f w -

ffRTT  I cfr ^TT
w t^ t  ?err |  fa  tK + K  ^t- jfto r  ^  |

f^tf^ q^T Tt 7 f  ?ftT ?T TOT 3TTC=1 ft?Tr

TTfT Tt "Trffy , ^ T  

f e f l f  %?TT ^ft R ft qrqTfV, P?RT ^T

W T  ^TT T O T  ^HT ^R t ‘jt I
f w  mfwfar ^rr 3TTT0T

WTvT ^  \EFT F̂T ÎTHI »̂T ^  vR R

^ I r^U w  f w  % JTMJ? ^  3ft ^  HPT

q r  ^ t w r  qf^r;   £r ^cr ^
3ft 5FFTT ^ -M -h Ih I IFP ^R%

^  SfTCeTT  ^ T  qTeft |  I 

WTTT eTHT ^ T  ^T9eRn'Tf 
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[>5ft ^ T r TPT ^Ti^T]

37̂ 7, sft d̂ TT

^  nr f^ r

frfrtj ^ r r  f  1

«ft *TH t T?? 5T-TI ('Tixft) :
Tt feT  I

" 5JTR ftr?T ?ftT 3FK
f^T l” f^T % STTT 3 5 ^T tf

W n  ^«£5T frm  ..............

aft sricTTCTfF̂  M  TlfeST :

I

sft t F? ST*TT : 3 5 ^frs- ^w rCv
^ d i i  sftr ^r% f ^ - 35 ^

W IT *Spt ^TT— TT̂i 3|eT ^ ft TTcT

| 1 fw?r ^  ?rn ^
^ f ,  s rm
^ r  ̂ rt ŝrr ^  | i w r
|— fa  fe R t  Troft^rfe^ |,
^ < 1̂  |, t  srrtt ^
JĴ TT I 5TFT ^ SfiTf

M I'Tl'Jl'l f^TT —

Everything is,

“ as may be prescribed”.

5TPT ¥^H?t «wr«l3T ^T —

“4. (2) The manner in which any 
loans or grants may be made under 
this section and the terms and cou- 
ditions subject to which such loans 
or grants may be made shall be such 
as may be prescribed.”

RAO BIRENDRA SINGH : You read 
the rules.

3f t  s rfy + u  | ,
* ft 5fr#sR^r |  
s r #  |, ^ r - ?tpt  fa r  ^  f —

“ 5. Every application for loan or 
grant under section 4 shall be made 
to the Committee in such manner 
and in such form as may be pres-
cribed.”

This is also “ as may be prescribed” . 
Further, I quote:

“ 6. (1) For the purpose of secur-
ing speedy consideratron and dispo-
sal of applications received under 
section 5 and for cons.dering any 
problems arising in the course of the 
administration of this Act, the 
Central Government may constitute 
a committee of officers of that Gov-
ernment.

(2) The composition of the Com-
mittee and the procedure to be fol-
lowed by the Committee in the dis-
charge of its functions under this 
Act shall be such as may be prescrib-
ed.”

Again, Clause 8 says, “as may be 
prescribed.”

ZTfT fleT
fw T  t — q̂ r ^ sft srt^rv^ i ̂

*f jq ff T̂Tcft 1% ^rnr ̂ r r  ^ rr^ r
^ I tfNH =iid f> Pf>" MIH 35 
^ T t f  £41 3fr eft
fa?T f w f  % ^r|TTT5T ^ T ,  W t f w t

RJRtThcTs: ^ t ,  f e r  apt s f t t-
’ft^FT ^TT ^  5TH- t̂ ^Tft
fcrr | 1 t o  f w  fe n  |—

It will be left entirely to the commi-
ttee of officers.

^  ? ?tTfo ITo IT^o
ffr f, ^^ ftfW F ^r , 5jrrT %

q<WMd f f r  flNr ? •

TStiRI MOOL CHAND DAGA: Wherf: No. It will be a committee of officers.
®re the rules? We do not want to give
all powers to the bureaucrats. 'ERTWrST ...............



MR. DEPUTY-SPEAKER: You want 
all these things to be prescribed by 
the Act itself.

SHRI MOOL CHAND DAGA: On'iy 
the procedural matters should be dele-
gated. The policy matters should be 
prescribed in the Act itself. The legis-
lature is not going to give all these 
powers to the bureaucrats.

MR. DEPUTY-SPEAKER: The Minis-
ter is also a public servant.

SHRI MOOL CHAND DAGA: Be-
cause you are in the Chair, I am read-
ing all the provisions. You can under-
stand better. What is this? -‘The 
Fund shall be applied by the Central 
Governm ent..,.” Then, ‘Every appli-
cation for loan or grant under section
4 shall be made to the Committee in 
such manner and in such form as may 
be prescribed.* What is that Committee? • 
“Committee” means the Committee 
constituted under section 6. Now, what 
is that committee for? “For the pur-
pose of securing speedy consideration 
and disposal of applications received 
under section 5 and for considering 
any problems arising in the course of 
the administration of this Act, the 
Central Government may constitute a 
committee of officers of that Govern-
ment.” What kind of officers? And 
wh0 wil1 be those officers? And those 
officers decide what? What will they 
decide?

'MIH 't'I'I'i 1  ̂ fr 2TT 'jfcT
A f , eft

t  fa  t r t  wmi . . .
. . .  •

Tf&: fa? : s n fa w

«fi WH m  Wi.TT : v m  ^T f^fT-

r̂r iTf^rr 3fcr | i
^rnr^t f f ^ r p r  % ^  ^  ^

^  w r r  f  snw ?ffT cj tf stC\ ^ C\
t  I f w  % 5TPT Wl WOT
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|  eft <TT SR-RTT

*Tf *ft?r I iff
STFT °PT ^  I

Now you kindly see clause 5 of the 
Sugar Cess Bill and clause 8 of the 
Sugar Development Fund Bill. What 
is there in these two clauses? I am 
reading clause 5 of the Sugar Cess 
Bill, 1981:

“The Central Government may re-
quire an occupier of a sugar factory 
to furnish, for the purposes of this 
Act, such statistical and other infor-
mation in such form and within such 
period as may be prescribed.’’

Now read clause 8 of the Sugar De-
velopment Fund Bill, 1981:

“The Central Government mtty 
require an occupier of a sugar fac-
tory to furnish, for the purpose of 
this Act, such statistical and other 
information, in such form and with-
in such period as may be prescri-
bed.”

There is no change in neither comma 
or full point. Why these two things?

Jr V SPft cRi ^
| 1 q^r TrfMr *r^cM iq* wmfa
vd’-fTi'} <=igd ^ qr̂ r
f^r I  fa  SPTT STT̂ T W ^ T i^ -

=h w i  w  ?tt  sflr 
Jf sfr *+<iAI p T  5qr, 3 ^ T

to t  §?rr ? s?Tq t o t  ^
=lrHls$ I 1976 % SFTT ^  fe r

«rr 1
It was passed on 6th February, 1976.

5TT =h O ff WTT

w r f^rr ?
where has that money been spent?

^ ^ a p T s r n - q ^ q r  w fhrfazrT  
srlr ^  wz ^rft qr t  frrt£
TOT if ^ T  f f  I  ? f w r  q-f
WT^T ffaT fa  ^  W T  I
’Mil <. 'ift ^FTT 'sĈ  WT Wl, d *T> I
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[sft -̂ foT 

*rf «tt fa s w r  fw r  t f t  Jr

3Tnt I

W  : 3 f TFT if TOT
3fT ft I

«ft TW Tiff? 3 V Tf : q f TPT if TOT 
5TT TfT |, eft fiTTt W H  fftT ^Tf^r I

«Tl *FTf *TiFf?9 fe*ST TrfZri : ^  if 
%̂T <£l f> I

>* ijW ^  Î'.T) : 5fa> |, 5^F I  I

°FT TOT T̂T ft ? q f TT?
s+dai f w  w r ?fk  t t £ % q f fw r

I fT q f ^WT sff vji-h I f̂ vqT W  p>, 
q f £tT ^ ?Tf̂ T JT WFRT ^lg'4M fr  
Hvs q’TTTT f̂t T̂OT n̂TT ^ < f̂ PTT, 
off <3H ■M l TfT ft I . . .  ( <S w ) . . .
f  qf T f  Tfr «tt fa w r  srrw sro'Tif-
T̂ŴT HiS % F̂xTnrf 'SfT V-IMI

5FIT 0̂  11 'itlcM Td I ’TfT f r  “If 
TfT f  I 5TPT % q f WT ^ I *f
705TT ^Tfrrr f  f r  m  w r  t t  f^rnr ̂ C\ ' '
Tfr W*TT ? sffa ffTO  feTR Tfr
for tIttt ? w yt . r̂nr frtft fe r  t
HdI(=1̂  t-i^ W T  w n  =h<̂  f  eft fif
efr WTT ffT O  W  +1M  I (swqUY*)

T inr TT TT W T TOPTT ?
^ R  *̂T TT ^TOT ^T f e f  I ^ f t f^

^Hdl =H*ii'SMd felT ft---
“The accounts of the Sugar De-

velopment Fund and of the bene-
ficiaries shall be audited by the 
Comptroller & Auditor General of 
India or his nominee whose report 
shall be laid before the House.”

TfT ft fT ?FR M IH TT T̂TT «t>*dI 
| efr ^^rrt f t t i  efr Jr t W  i f̂r

T̂R1 T̂T ^Tf^ | ^ f f^T eRf ^
^rf ? q f 3ft STW izfe zv ff tt̂ z
f^ ft  ^3^t t)<e\ ^ eft

TR % 5TTT ^ (•*!Hti0) Rl<slcl f  I

Which is that industry? The Fund va II 
be applied by the Central Government 
for making loan for facilitating reha-
bilitation and modernisation of sugar 
factories.

ff^FeTTT if 3PK % 3fT T <r<i' o 1 ^
MTHftW IRT f w  pTTt,
^ TT3RtfW?ff ^T wrz fkm I  I
5TPT ^f% | fa  3 5 ^ f t f  5+d4l
^WT 5fK r̂r?fr T^?5T fteTT
Tt̂ nr 1 q f  f^r% atnfte w n  ft  TO^rr i 
srf to^tt, f^T TOTITr
?ft TR̂ fst fe n
TOITT 7 Hff WTT f̂t̂ TFT JTTT ^ * f ( 
q^ fr y  T̂TcnT t t  
^tit ? f^rR fejRTf-inr, i i

, f^T^T «1 si eR^N" 'Jl Idi  ̂ f% 
+t<+i< m  setrt qr wqT f w  

TO  I q f  «ft 3 5 ^TtT ?m  TT HR 
3Fprr t ? :f t  ^tt t̂it e f r ^ r  t  sm ^T 
f  f% 5T^R ^Tffft fPrt I

yHR+H TT TT7=r qT̂ -
+iw^.T<lf % hT ^ t o t  1 1 sfrp, "
TFR SfTOT W  | TR^T % 4J-d4dCS ' cv.
smt 'TT T tf XTH" q̂ PT 5=f̂ t T̂ Tft ^ IC\ •-.. . x. >.

\3tl=t' 'SfT H h % ^ M.fsd'i f̂ meTT ^ 
q f 'FRjT gRT ?Tft I  I
f̂ lddT M IH old I *T ?HVt

TfT «TT---- '

Sugarcane (Control) Amendment. 
Order 1978 m

“Where a producer of sugar or his 
agent fails to make payment for the 
sugarcane purchased within 14 lays 
of the date of deliver}^ he shall pay 
interest on the amount due at the 
rate of 15 per cent per annum for 
the period of such delay beyond 14 
days. Where payment of interest on 
delayed payment is made to a cane- 
growers’ society, ftie society shall 
pass on the interest to the i“ane- 
growers concerned after deducting



the administrative charges, if any, 
permitted by the rules of the said 
society.”

T̂PT *T5T  3cTT t̂fsfit f% I+dH

 ̂snr  ̂ fw |

f=t?SK % f̂RTFTT

^ fer̂ T forr | ? sr*ft  r̂rff

wrr | 1 sqr̂r  eft w f t ,

'iJ'i'M ;Tjft f̂FT <̂l  ̂I

5R" ?TT̂>TT % zr̂ cM'iri «*>il f̂TT 1%

*A*ll I 3]|eT

m*5\ |, I   ̂ =Tî

ifZTT ?>TT ?
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MR. DEPUTY-SPEAKER: Mr. Daga, 
they are asking whether you are sup-
porting the Bill or opposing the Bill

SHRI MOOL  CHAND DAGA:  Sri-
man, I have pointed out two things...

MR. DEPUTY-SPEAKER; They omy 
wanted to know whether you are sup-
porting the Bill or opposing it.

SHRI MOOL CHAND DAGA: With
these observations I have made, I just 
want to support the Bill.

MR. DEPUTY-SPEAKER: So,  you 
are supporting the' Bill. With these 
observations, he is supporting the Bill. 
Mr. Parulekar, this is a conditional 

support.

f̂FT  WvR"  ̂f% ?TPT fTT̂

^  f 1 qrf%̂ T%̂ft ?rrft qrfWt, 

'llfd PlfclTRel T̂̂ft  ̂ I m ih*} 

TTfwt  Ht  % ![r«ff if ?

 ̂*̂51  Sddl t̂ TS% T̂T

t̂ell | I 5FTT  f%̂T HlRd ft WT eft

% ?T%̂TTt TT T̂T

t̂nT I sqxtwt  Trf̂PTT̂f? 

TT ̂i=H T$ft ̂ 5̂T \3tlct>l  el Cl'M ̂ 

f%  TT R̂t ft *TWt

 ̂I wf̂tr  ?T̂r qfcTl TT §̂TTT

f%*rr t̂rt 1 t̂t ^

■̂'flcll qMi I], ̂TT Tlf̂ Rft

% q̂T T̂T, sftft ^t

f̂t,  fr f̂t ftft, ^ nt ?rft 

«RrraT tot | 1

SHRI BAPUSAHEB  PARULEKAR 
(Ratnagiri): Sir, is he supporting the 
Bill or opposing the Bill ? 

384i LS—13

Now Mr. Shamanna.

SHRI T. R. SHAMANNA (Bangalore 

South): I want to say a few words 
regarding these two important Bills. 
Though these two Bills are smaU( they 
are of great  importance for  this 
reasons that they deal with one of 

the vital industries in the country. 
Therefore, sufficient thought  should 
be bestowed regarding the working of 
the enactment.

Nobody objects to the objects of the 
Bill. The machinery have all become 

obsolete and further more the modern 
techniques are not being used.  For 
these purposes it is necessary  that 
some impetus must be given for the 
development of the sugar industry.

But my objection here is that the 
Bill has been brougKt hurriedly. The 
Bill was introduced in December last 
and during this interval of 2-3 months 
the Minister should have got together 
all those interested in this industry 

and brought a measure to cover all 
aspects of the sugar industry. That 
has not been done and a Bill which 
has in the beginning itself so many 
loopholes, if so hurriedly passed, will
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not be useful to the public or the 
industry.

The Biil has so many defects. In 
the first instance, take the constitu-
tion of the committee. A committee 
is to be constituted by having a group 
of officers. The officers are subject 
to transfer and they have so many 
other duties and along with that, as 
part-time members they may not be 
able to take sufficient iptefest in the 
working of this job. Therefore, the 
government should have thought of as 
to how the committee should have 
been formed.

Furthermore, sufficient provision 
has not been made regarding the 

supervision of the collection and w h e n  

the payment is made as to how it 
should be utilised, for that also there 
is ne provision. One of the objects is 
development and research and all 
that. How that has to be managed 
and all these things have not been 
taken into account at all and the Bill 
has been brought. Therefore, to 
pass a Bill so hurriedly may not be 
good to achieve the objects of the Bill. 
That is why I have sent in an amend-
ment that the Bill be circulated for 
eliciting public opinion. But} what-
ever it may Be, the Bill has come 
before us and I just want to make 
certain observations regarding the 
Bill.

In the first instance, the Bill is not 
comprehensive. This Bill does n o t  
cover all aspects. Two things are 
clear—firstly the cess is collected and 
then i t  is kept seperate to be used at 
the discretion of the officers.

One drawback here is that t!he in-
dustries are situated throughout the 
country. The Central Committee sitt-
ing in Delhi may not be able to do 
the job because thousands of factories 
are situated in different parts of the 
country. How can you expect the 
Central Committee to manage this?

I am doubtful about this. I am not 
sure about one thing. It may be that 
only those whe have got influence or 
who have got some political backing 
may take advantage of it but those- 
who are in real need of the same 
would find it very difficult to get any 
benefit out of it.

Further, Sir, when the money is 
given either, by way of loan or sub-
sidy, it is not known how it is going 
to be utilised. The Minister, while 
speaking on the Bill said that the co3t 
would not go up. Even if it goes up, 
it will only be marginal. About three 
years back the sugar cost us Rs. 225 
a quintal. Now it will cost us Rs. 325 
a quintal, by this measure, they 
have immediately raised the sugar 
price by  ̂five paise a kilogramme andf 
after some time it may be raised by 
ten paise for every kilogramme. Defi-
nitely the freight on sugar and cost of 
fertilises have gone up. And within 
a year or two, I am quite sure, the 
rate will be doubled. It would be 
more than what it was about three 
years back. The revenue expected to 
the Government on account of the 
cess is of the order of thirtyflvc 
crores of rupees. Would it be suffi-
cient at all?, What I want is that 
there should be a matching. grant 
given by the Government in addition 
to whatever is being collected by them 
at least till such time as the indus-
tries get stabilised. After all, the 
money that is collected will go to the 
Consolidated Fund of India. Whan 
it goes into the Consolidated Fund, 
it will be like a ocean. I do not know 
how much is going to be collected and 
spent. Therefore, it would be better 
if the fund is kept separate. Instead 
of depositing it Into the Consolidated 
Fund of India, it is better if a sepa-
rate account is maintained for the 
cess that is collected. Sir, I have 
seen the working of so many cess 
funds. Cess is collected and it is uti-
lised for some other purpose. The 
Government is not very particular 
about how it is being spent. If the 
money goes into the Consolidated 
Fund, then budgeting comes in. Ther*-
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fose, I suggest that steps should be 
taken to see that a separate account is 
operated by "the Chairman <or the 
Secretory ef the Committee who may 
be appointed for the purpose.

Fownefly, Sir, sugar w*s used by 
the neb people while the jaggery was 
used by tfce poor people. Nowadays 
most of the people use sugar either 
for the preparation ©I coffee, tea or 
pepperment. Thereby, the common 
man is hit hard. Therefore, care should 
haw been taken by the Minister to 
see ttat there ts no rise in the price 
of sugar. We gee the price is rising 
day by day in so far as su£ar is 
concerned.

It is with that end in view that I 
have brought forward certain amend-
ments to this Bill. Without wasting 
the time of the House, I would like to 
make a few points. Firstly, as already 
stated, the Government should give a 
matching grant. The Government wiD 
earn the revenue of the order of Re. 
35 crores on account of this cess to 
meet certain problems faoed by this 
industry. Therefore, i say it is very 
necessary that Government to should 
give some matching grants at least till 
such time when, they put the machin-
ery in order. I have tabled my amend-
ments to the effect that all moneys re-
ceived for the Fund shall be kept in 
a separate account which shall be 
operated by the Chairman and tbe 
Secretary. As it is, the moneys collected 
will go into the Consolidated Fund of 
India. There may be a considerable 
delay in utilising the amount. It would 
be better therefore if a separate 
account is kept for this pur-
pose. TTiere Is no provision in the Bill 
saying as t® how the money collected 
and deposited into the Consolidated 
Fund is goiag to be spent. By my ano-
ther amendment, I have suggested that 
the Committee may be appointed for 
the purpose which shall have powers 
to check the utilization of loan or grant 
given to the factory or unit as the case 
may he. Sir, my next amendment con-
cerns about the membership of the

Committee. The Committee shall con-
sist of a few officers and these officers 
will be part-time dffloers. Sir, they will 
not -be able to do a good job. -So, I have 
suggested tlut the Committee shall not 
have more than five Government offi-
cers and thore should be three Members 
of ParlUffrMfnt—one from  Rajya Sabha 
and two from Lok Sabha. I have 
further suggested tlh&t all interests, 
namely, consumers, growers and fac-
tory owners should get representation 
on this Committee. It is very necessary 
that the Ctjmmittee should be broad- 
based and all interests get represented 
on the Coiuauttee. because when a tbi£ 
is done by the Central Gownment then 
eevrything ig dcrtte according to the 
whims and fancies of the Goernaafent. 
Sir, it is on account of these reasons 
that I say that the Bill is incomplete; 
it is not comprehensive and it does hot 
cover all the aspects. So, t have sug-
gested for circulation of tbe Bill for 
eliciting public opinion and after we 
get the public opinion then a compre-
hensive Bill can be brought forward 
before the House.

m  A <umi
t o  ferr i

T̂cT ^  ̂  far
ffefHfHffZY I  , ^  f

1971 SrT*RTT
^ I *TFT% ?ft ^ 9 P T T  ?RT 

f e r  sftr f pt t  f^ r  r
TRT ^ JjcT
% w rfopfr w ti ifsrt aft

^"gMl f% \drR'V ^
^  fN t ? 

t t *  ftrrnr fa5 :

: $  3tr?tt i  far

1 mfinrnfe ^rf^r
£ ?flT >3T £ tftr gjfor | \
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- [  9fr ] -

«TT<T ^ ^  fT MlRiiHfl'd'
*mr i ^ M d  mfcmiiid

**?T ?ftT *T *rat 3ft MIH fft I

^T  t̂cTT f  fT WT î PT fT 
1 -1 0 -5 5  5RT 3t +>HN^(di W Y T .

I «flf, ?ftT R̂T elTTfit g f  eft 15 3
[v h m W b r  sfnr *ft *rat i 
|  f w m  5TT5#̂  ^ t s t  3r sft 5® fir# f ,  

iAx'T^fNr ^  ^ stpt^ t t
^ TR T  ̂f T  1,250 2*T%*T b̂HfMl

t t  t  ffaT ^T f^, 3ft t *t  ^TT w r
<tKK I *Tf f̂jft T̂cT ^ I

* a t +him^fd4 «rf ^ r  ^pnrr faiw i« 
I  I +>MN}fd^ f e r  Tt W fa ft Tt 

t ^ r r  f w  r̂nr, T^t w sn ^
f^rr ^tft, T̂ r f^rrff Tt t o  ft, Tt 
S^RTT w  ^  =MIM+T 'JTT E?TFT
'jH»t( i Vt< 'jft ct»?i‘t(i f̂*T
^ j r t  fi^T % hI ^ sH^h  <t t  ^ f e r r  

PwiHf t '  *fift r̂r*r w r  t*  forr
T̂R* f̂tT 2TT̂ T Tt fc;qT T̂HT, ^T 3ldl TT 

5TFT «iU TT I

K T̂Pft 3^5 3 Id T f Tf «T I 2Tjj 
^TTt SITT ^ f r  Tfirfl Tt T tw  «ia*n I 
= ^ t  TT W T  SfcT |  I *PTT T^f 

% «T̂ *T ^  ^ l <« ^t T̂PT eft 
§t ^left % sftr T^t ^ r ft w :  jfr
vj||<4 eft \dt1*1 *ft *TTWT l̂’S«l'S  ̂ I 9HTT
t t  Tr̂ ^T w r  Tt fsp^ft %^nTR%?rnr 
^ I *1N % fr̂ TFT, H ’J'fK
lT<p ^  ̂ g" -h  î +fl Tt *#mi l  Tt SHs'TeT

| ,  %fr?r ^ frfrst T̂TTi m ^nM  *tr- r̂ 
TRk ^ftfff Tt | ,  ^TTt T tw  %
4<£l JT ^t, ^  WTcT WTTt fdfv^d 
T ^rt :̂ rf^ ’ ^fk ^ITT WTTt ?T1WRT*T
^ rr ^ rr^  i T jn r % mi-ĥ h %  fra^r 2, 3

4 t1|<rfl if  aĵ l of«l «lici 'itSV 
t̂r f  I -

^T ^ld yW-̂ TT̂ T T f ^  fT V̂ l <, %
TT ^crJiih 1̂ . 3iR7! <<31 ^ i d l  

t  1 ^ f ^ t  ^ ifh : c R ^  TTcfT 
^  W ^ "  %  WTTt «ft W JT f ^
5̂T Tt JTT̂ R' | ,  ^ T f t u l f  Tt R̂JTT 

| ,  ^ r  ^t n̂rm ^ f t  Tt w t  ^ ^t, 
f o  qto r̂ fjn r t f̂ ^ft
F̂TT «TT, sd^+1 ^TTTT, TTTTT ^TT TT % 

VNT TT W^3f TTTT? T̂ TT f%qT WT 
«TT I TTf ^t TR1 JfFRTT g,
T̂FT ^ Idcl |  I ^TTT ^ v jih  10 

T iff 'TT ^T ltt ?TTTTT TT 1980  %
«fhT 5TRTT f  I

(ssfsrcrFr)

^  f%^ft Tt
4=11̂  ?ftr [ k * J t  if f  i fr?rt ^tw 
T T  ^ R Tf^ rT ^ w - 2, 3 TTT̂ T % W K  TfcTT 
| I fW  ^̂ TTT eft
^TT q%T fT I ^T T̂%- f ^  f̂t T |

^t t r  ^  |  i ^ m ft TTfir | ,
^T vffTf % ai^>l«(4 % fHTTt TT̂ f
^Tl'il Tf TT̂ cT Ĥ -=( î l % =lTl'l^«a 

t̂  ̂IM TT T̂T TT I

f+tl I'I Tt T̂̂ t 'SIT T̂ tT?TT . .

MR. SPEAKER: Your speech is 
very sweet, as sweet as sugar. Let 
your speech be short; please conclude.

SHRI JAMILUR RAHMAN: Thank 
you, Sir. I will conclude.

fr̂ TR" Tt "FT̂t ^T Ĥ ll ftTW 'H1̂ ,
^ft 7J*R W T t % TR^ft TT% | ,  ^TTt 
T̂̂ t Ŝ T T̂ xjRa WT f^T 1̂1̂  T̂tT ^ T  

'TT frr̂ T '3TF%, . W?t «(ld ^  ^ I ^T 
'tt  «n w r s.irR ^ trt ^ n f^  i

f[»R Tt ^ f t  ^ T  efk § H$\<1^
R̂*T tile's T̂, f^TT n i l  '3tTT 

r̂ |  \ $  « tfw  ?ftr M fr < ^ n ft T tfw r -  
t t  ^  t^ t t  g i ^  ^ ^ t  s r it  ■?:
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| I  eTT W*  ?TN%

T̂ ft fr*P# ̂rdld̂d  TFPJT
 ̂*PTTf | I *tft wrfxw | fT 5TPT T*T-
t̂-T̂T ̂fŝr if,  5r%?r, ĥkiw. ir *ft
fw#  «hî f̂RRr grr cRf
5*ITt ft 3% I +H?d+ 3f *ft

cTf*HHÎ TT A li+y+  ̂?Tff TT

TfT | I f%fTT if eft ̂ Rt ft ̂Tf̂t,
r̂rt ̂Tf | fr tft fefTT 3r w: 
f̂r  t ?,hi<, f̂Rdtd ̂fwzrr 
ir sj«i < fipT ̂'iH'KsTi ir ̂ 1 jt
TT SJTR IK gfaHI ̂T̂rr g, 

«(1*IK ftTT  ft irf 2ft TT̂j; ̂ft 
r̂f̂Tvr fr f*TR WT# STo 5FPRPT 
fipsf :3TfTt Tf̂" q|p3TTT TTFTT I 
5lf+rl ̂ tid if fwtflN" T*T f I ?T STTW 
JNiRyi tw fr ̂r fw Tt ŝpt mfr
gfw % fr̂rpfr Tt srtr  r̂% *tft 

?FRt  r̂fwr  % fwnr srk
Ĥ£<l Tt TTfcT ftr%, ̂T Tt ̂NK 
*J?T Tt ̂TPTRt ■H'Jl̂d ft I

T̂ «lld TfTT if 5R ̂TWTT) 3̂
TT fad<«l................

(=qWTTT)

t ̂ fcTfbr ̂ sftr ̂ TTfST TT &TFT IJT 

sftT T̂f*T JTR̂T Tt d <'+( f̂ TRT T̂fcTT 

|j 1  ■'Tinl Tt îfio ?fto srrfo % <n R*l 

ĉ<=« l<41 3TRTT f I  qf f̂ Rd̂ H 

Sddl  f fT *t 3TPT ̂ Tft TT T̂TrTT I

frô r t̂t̂t *ft f̂ niT «tt srtr  *n?r 

*rt f̂iw ̂ ir ̂ To ?fto r̂rfo if 3̂er 

*i? î sftr w t | 1  t

3*TTCT  =Tff  Tf T̂WT I f̂lr

% WRt TTR7 TT ̂ To tfto snfo 

Tt ST̂HT T̂ T̂% TFT Tt T̂  ̂^ 

?flr  Tt qrf, eft m̂ nji Ttf

^ ft 1  ^TTt rRTTi gro EJTHT

r̂ ̂t ̂nf<d |, ®FTffqT =rf  t̂t frf̂- 

=̂r |, ̂Tft ̂r Trf̂f Tt ^

qfwt | 1

fTTTTt ̂ 7, f̂TTTt ̂eTT ?ftr fir 

vfW oiid % f̂ipH'-i ̂ fr vftrft 

Tt TTfeT fw ?rk #jfr %  f̂ T̂ft 

ft I fTT ̂T% f̂ Ttf̂r ̂ft TT T| 

f1 I UN yTWTeT T̂cT Tt ̂ fT ?TT% 

HcT Tt T̂tdi Tt CKRTT Tt ̂WT ̂>11̂O ’

5̂T f%̂?fr ̂T W3 TT% =#ft%̂tfli 

Tt fw 'jfT̂' 1 fwrfr ̂  TRT w 

«1 R % fWM f, ̂TfTR  ̂TT dlS+f

*Tft | I  t Tflzt  T̂cT iTf TfTT T̂feTT 

fr  TnvfY r̂ f  ̂ w  % =#ft Tt 

f̂eT H<NK ft̂T ̂ ft | I  f%TPT W -̂-
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ME. DEPUTY-SPEAKER; Your 
speech is very sweet, as sweet as 
sugar. Le?t your speech be short; 
please conclude.

SHRI JAMILUR RAHMAN; Th7nk 
you( Sir, I will conclude.
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-  Ĵ+l i j1*'* ■— - *£~

(,exc lu d e ) i jK -x ,. !  9S 53U J^L; 

J3 O **  ^  " u>* f  L****

"  , j »  ĴXkj-
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SHRI BHOGENDRA JHA (Madhu- 
bani): Mr. Deputy-Speaker, Sir, there 
cannot be two opinions about the 
need for the development and mode-

rnisation of most of the sugar mills. 
Fop that development, no extra cess 
is required. Sir, the present Bill for 
levying cess on sugar. is not going to 
help the mills. In the Statement of 
Objects and Reasons it is stated as 
follows:

“3. The problem, in fact, needs 
analysis, in depth, of unit-wise ma-
ladies and coordination and supple-
menting of financial assistance 
under other schemes with suitable 
measures which would give a unit 
a chance to rehabilitate itself so 
that, after a period, the assistance 
could stop and the unit would go 
on its individual efforts.”

Sir it is guaranteed according to the 
Objects of the Bill itself that as long 
ag the mill is not in a position to stand 
on its own legs, the mill will be given 
some financial assistance and in that 
case, as we all know, none of the miU  ̂
will show on record that they have 
become self-reliant or rehabilitated 
themselves. They will show that per-
manently they are running into loss 
so that they go on receiving the as-
sistance.

With regard to levy, we were very 
unfortunate and we could not do any-
thing when there wasr a change of 
Government. In the name of Janata 
Party; the Government came to power 
in 1977. But that Government also 
reduce the prices of sugarcane and 
increased the prices of sugar. The 
price of sugar was reduced by Rs. 2 
per quintal and that of sugar was 
raised, first, from Rs. 2.15 to Rs. 2.30 
and then it was controlled. That way 
the mill-owners gainedy

The present Government had pro-
mised to the people to bring down the 
prices 0f sugar. The Prime Minister 
herself during her election campaign 
was blaming the Janta Party for high 
prices of sugar. But the sugar prices 
have since then jumped up, not gone 
down, have not remained stagnant, but 
jumped up. This year this Government
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has reduced the minimum price of 
sugarcane again by Rs. 2 /- per quintal, 
but the prices of sugar have not been 
reduced; in fact, these have gone up.

The present Government and the 
Janta Government preceding it  had 
told the peasants in clear terms through 
their actions that their masters aFe not 
the electors of our country, not the 
cane growers, but the private mill- 
owners. They are their masters and in 
their interests and d-t their dictates, 
these Government had acted. That has 
been the behaviour of the present Go-
vernment or the Janata Government. 1 
am talking of the experience the pea-
sants and the country had got on the 
basis of the sugar policy of these two 
Governments.

In reply to my question on November 
17, 1980 in this House the hon. Minister 
Rao Birendra Singh* had stated that 
the factories in UP. owed as on 
31-&-1A80 Bs. 8.95 crores and those in 
Biiiar owed Rs, 3.46 crores as eane price 
arrears to the agriculturists. Siece then 
■efforts were made to ensure that the 
arrears are paid back to the growers.
13,52 hrtL
[Sw a H ab xna th ^ M is if a  in the Chair]
Notices were issued to  ten mills in U.P. 
and 3 nrfMs in Bihar to compel them to 
pay beet the- arrears. I agstfn say that 
there is some very Serious lacuna in the 
pdlley <yf ttie. Government which helps 
■the miSowfiere particularly fhe private 
sector mtttewners.

Thent a&ain, the hon. Minister, Rao 
Birendra Sanglh,, while replying to my 
-question in this House on 7th July, 
1980 stated r

“I have already explained that the 
factories are taken, over by the Go-
vernment when the factories ar« in 
arrears of excessive amount to  fee 
paid to the sugarcane growers and 
the first duty of the Goverament is 
then to See that the arrears a*e 
liquidated after they take over. The 
management of the mills is only 
temporary In Bihar we have not 
taken over any milT.”

When the arrears are huge, in that 
case, the mill is taken over by the Go-
vernment, it clears the dues and then 
hands over the mill back to the priate 
owners. Can’t it be said that this 
Government is only acting as a good 
manager for the capitalists, who own 
the sugar mills, and in their own in-
terests as against the interest of the 
consumers and the growers. I am talk-
ing of the Government policy. I am 
quoting the Minister; I do not mean 
anything against him personally, but 
the present Government.

In this context, I do know, and you 
must also be knowing, that the mills 
which we had taken over in Biha?, 
were in huge arrears. Some machinery 
was also stolen away. They have been 
rehabilitated to some extent and the 
arrears have been cleared by the Go-
vernment to some extent. Of course it 
is at the cost of the people, because 
ultimately the people have to pay.

MR. CHAIRMAN: And I think, the 
old machinery, 70 to 75 years old, has 
continued to remain.

SHRI BHOGENDRA JHA: That is 
there. As I said, clearance of the arre-
ars has been made by the Government 
after the mills were taken over by tt»e 
Government. Even the parts of the 
machinery were stolen away. SamastL 
pur was the worst case.

What I want to say is that the whole 
policy of the Government is to hMp 
the profit motive and the profit re-
quirements of the private owners off 
the capitalists. I think, the present Bill 
also is in that direction.

As recently as 31st August 1981, in 
reply to a question, the Minister had 
said:

“Prsently the excise duty on free 
sale sugar is about Rs. 94/r  per quin-
tal. On an alWndia average basis, 
the excise duty on' levy sugar is 
around' Rs. 3S per quintal. The excise 

benefit per quintal of sugar released 
under the Incentive scheme is, thus,
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about iRs. 56 at present on an all- 
India average basis.”

So, between free sale and levy sugar, 
there is a difference of Rs. 560/- per 
tonne of sugar. So, they are rewarded 
Rs, 56/- per quintal in the case of free 
sale sugar. The very policy of free 
sale sugar is legalizing black market. It 
is done practically rn that manner. Free 
sale, open market Is actually black 
market. In such a situation, for levy 
sugar there is an exemption of Rs. 56/-
per quintal i.e. Rs. 560/- per tonne.

What is the motivation behind it? I 
am quoting from the written answer 
given by the Minister. It says:

“Concessions are allowed to the 
factories eligible under the scheme, 
as otherwise due to hardship caused 
by the steep rise in the cost of plant 

and machinery, these factories would 
not be economically viable, and new 
factories and substantial expansions 
would not be implemented as needl-
ed.” .

So, for expansion and other purposes, 
a relief of Rs. 56 per quintal is given 
in excise duty at present. This is the 
answer given earlier. And Rs. l'O/- per 
quintal extra is proposed to be given 
now. What I say is that there is urgent 
need for modernization of the mills, and 
urgent need for rehabilitation- of many 
mills Bub the remedy lies not m rais-
in ;  the c*ss on; sugai, but in nationa-
lizing the sugar industry as a whole, 
except those in  th« cooperative sector.

I want to remind the Minister that 
the Bihar and UP. Assemblies had 
uninimously passed Resolutions asking 
for tile nationalization of the sugar 
mills; and. they, have gone unheeded. 
This has proved that the tycoons who 
own. sugar mills' are much more- power-
ful than- our democratic system and 
legislatures which had unanimously 
resolved that the mills should be natio-
nalized. They have proved much more 
powerful than the biggest two States, 
where they have adopted the resolu-
tions unanimously. There was no diffe-
rence between the ruling party and the 
Opposition.

In such a situation, we know how the 
valuable bagasse is burnt in the fur-
nace in place of coal. Modernization is 
required, and machinery has to be re-
placed, so that bagasse can become 
the valuable raw material for the pro-
duction of fine quality paper. It 
is not being done. So, the 
remedy lies in nationalizing the sugar 
mills, and not in raising the price of 
sugar. It lies in maintaining parity bet-
ween the pr:ce of cane paid to the 
grower and the price of sugar charged 
from the consumers. That parity has 
to be maintained, and that parity has to 
be strictly implemented and strictly 
followed on a scientific basis. .

So, it was decided long ago that there 
should be a ratio between the price of 
sugar and that of sugarcane. Now none 
talks about it. The Minister did not 
even hint that such a ratio should 
exist. In sueh a situation 1 think Uhia- 
Cess Bill should not be supported by 
this House. I do stand to urge upon 
the House to reject the Bill.

16 hrs.

With regard to development, there 
cannot be two opinions. But develops 
mend is lacking, not because of lacta 
of money, but because the profits of 
those mills had been taken away some*- 
where efee, and turned into unearned 
money and as money to be spent else1- 
where—not for productive purposes, 
but in most cases for unproductive pur-
poses. It is not a case where for lack 
of money, modernization is lagging 
behind1. In' such- a situation:, I urge upon 
tha House fb oppose tfhis Cass BUI. 
W e had seen the insistence of the 
Minister, when he sought ttie' special 
permission of the Speaker, to waive 
some rules to move this Bill. The
Minister sought the waiver of thft
rules as it was- so urgent to move this 
Bill Then he moved the Bill and it is 
being discussed now after more than 
one week! It shows that it is not so 
urgent now. The waiver of the rules 
was sought and got, because at that 
time it was so important. Again, I say 
that it is not so urgent. But if the
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Minister thinks that it is very neces-
sary, he should accept our amendment 
that the Bill be circulated for eliciting 
public opinion, or may be referred to 
a Joint Select Committee which may 
go into the entire matter of the de-
velopment of the mills, replacement of 
the old machinery or modernisation of 
machinery and all round development, 
and to ensure that the minimum acre-
age of sugarcane yields the maximum 
of sugar so that we become not only 
self-reliant, not only we stock sugar, 
not only do we never have to import 
but we will also be able to export 
sugar continuously on a dependable 
basis. It can become a dependable 
source for earning foreign exchange. 
That is possible and it is desirable. 
There cannot be two opinions about it. 
That may be done. But I will urge 
upon the House to see that this Bill is 
referred to a Select Committee and 
that it is not passed in hurry here. 
With these words, I oppose the Cess 
Bill.

Mr. CHAIRMAN: Shri Harish Rawat.

sft TRrT ( ’Menial) :
55T?rr ■MM'-fcr frfa sft
'mmh i sffrref % srfo sftr
9PK % fcprC\ t'

St’ ^
m rrrfo : *ttt sttt 

'u|cf)< o i l R i ^ f t r  «Ttn?ii

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): *He is sup-
porting a bad case. That is why he 
cannot speak louder.

MR. CHAIRMAN; The case is cer-
tainly a good one.

SHRI SATYASADHAN CHAKRA- 
BORTY; He is afraid of the Minister.

gThr : st t t  forrrrt
% ĉTT ^
sf r  t w r f

% ftnr f o r t  fr^ r  a-
srsff % w z x  t r  *nfar % 3 ^
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fbr cRf I 3RT ^  q f̂t
^rff #' f  %  ^ r
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^t*fid¥H *rk SWT^fe 3TcT
*
q f  |, m f r r ^ H  ^t srra- T^t q f

| ,  A '-HHSHl i  f r  H Î H I ^ H
^  ;TnTTT sfr w r fe r r  ^ii^ii, w f  

fr|^hft5"!FT % TFT TT =T f̂t̂ T ^Nf

t r  1 fm rr sft fr|fM ^f?H  ^t 

^ t r  |, q f  r̂r^T f e w  | 1 

W ^ T T ^ R  ^T q̂ T qrr
sW

I  I H l^ ls ^ H  % f̂ TTT f+dHI TOT
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TT f+dHI TOT *T# f>TT sftT f*TT# 

*rtr ^TT^R: % P+cHI TOT
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q f  f̂t f̂ rar 157 r̂r ?fto 
^ r  r̂ STTT% ^TR # J ft  «FT 

ĉTFTT |  I q f  5ft fa?T ^o 156 *Ft 
'tTT ^ R  | ,  SWW'ttHH T̂TTi Titr5 ^  
T̂ 5ft T̂cT ^ t  | : —  ‘

“ for making loans for facilitating 
the rehabilitation and modernisation 
of any sugar factory or any unit 
thereof or the undertaking of any 
scheme for development of sugar-
cane in the area in which any sugar 
factory is situated.”

^trf % sn ro  3r ^ ftr o f
| l  A TOTT ^ f% ZTf 5ft 156 

TTT ^ R  | ,  q f  ?R W  |  I ^T% 
=Jgd ^ 1̂ . P̂TFT 5fT f  I
W  ^  w %  ^ t r  % ^ r^ ti ft^  3pt
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T ^ft T ft |  IV ^ R  ^ f N "  
^ I^ I^ J iM  ft*TT ^Tff^ | ^TTTt 
TThT f̂t M.'ti ^  i< fy^ T̂T S’ T  ̂Id ^t
^ f  ^ t  |  ?rk A 'H^i^di g %
f r o  eRt% ^ q f  t ^ f t  ^tmr t. 
r«i« rrft% w  ^'St^ % ■HiRi'Md
STTT r+'HM 'l' ^T 5 ftw  farm 5fr T fT  

o', f̂ RT c R f ^ ^RTHT % SW  
^ trt p̂t 5rr T f t  f ,  r̂ q f ^rrq- 

^t m*T ^t sTRTqwr |
f%  f ir  w  < ^ ft 5frr ^ h r r ^ F T  

^ t, T i^ t w r  Tfs^w
ti'tii -̂in diRi sti'M 5ft ^nr ^
^ f  5TFT 411^1 ^t f w  ?f% I

W T  Rjlddl ?TFWt STl^t 
h ^ t  ^  TTT%̂ i?r ^

TT ff^TR ^t 5TTT- % I
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A e %   ̂?fff%TT 1   ̂ fw

vRrraf̂- #tst  r̂  3wr 
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vTTW f̂rrr t̂TT 5̂vr 9TTTT % 
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ttt̂ t% ĥnr f̂t  =i R r̂

»nfr tto t̂ % srtftt 11 fr̂ r̂ ;
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r̂Tl T̂Rft  fr̂r ?r̂ %  fr̂ nnt

TT ,|i9i 1 T̂lCl TT̂ 1 r̂&\ TT fry

fr̂r cTT̂ % WT dt̂f ̂TTcTT f  sftT
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w T̂t | m T̂TTft mm* if
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gpr  *t hr r̂ qr

tt t| 11  frfr**  fai sftr  3TIf

f%£ *TR ?ft *MW£ TT T| f 1

«m*fef «$« (Mt̂frrR toT): 

irto ftrr*ft *re*rrosTT T f̂?

«ft 3T«r<TT̂T STTTTt
ISff STTTT  T|jt | f̂T (ft «f ft 
<«3ff r̂ffnr f 1

*mTT% ^rr, A t̂rt 

fr sn̂r Prth! Tt *r#it sr§crT*r wnr

ft T̂T | I 2-3 W( eft T=TCTT 
f̂ft *t  J)lrt f I ■dW<?i ĉRT
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|, F̂T R̂ef ̂  | f% feft 

grt̂t ̂  , Tmt ^tr| i r̂rt 

W  qr 5tT 5?ft tt̂tpjt w «fk 
WWH TT F̂RT P̂fR TT  ̂T̂T | I

tt wt̂  tt Tt wnft | I 
Tf JTTT fTOW TT̂- TT ft Ttf TTOWT̂T 
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T̂OT >T̂t eft̂TT 'flidi ̂ I  JH+t T̂T 
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*̂Nf WT% m  T̂ tt ?tpt ŝTRT
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WT trrfWf  37TT 5TFT  ^ I

?nft wtt%  ?r ^ ̂ r- wt ^ | 1

WT 3TFFT Ml̂ d  Hlfa+f qT5̂

HW'̂V n̂rnft | crri% f̂ rrff  t̂t 
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1 0 T̂T I2 ô  ̂ . ?
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 ̂ srr̂ # srrq- HtfVv: srfi ?n*sff 

wr  srrawr |,  wit, w?: ftrar.
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• ^  4JIH+) SFq̂T? ĉTT f, ?ftT

r̂ r«M t̂ f%rni t̂ttt ft.  ■

SHRI CHITTA BASU (Barasat): Sir, 
so far as the objective of the Bill is 
concerned, it is commendable.

MR. CHAIRMAN:  You started at
4.20.

(Interruptions).

SHRI CHITTA BASU: He says that 
I have to complete by 4.20.

MR. CHAIRMAN: No, no. I said 
you started at 4.20.

SHRI CHITTA BASU: 1 started at
4.20, but I am not a ‘420’.

Sir, the Bill provides for a four-fold 
objective. It is' to  rehabilitate the 

sugar mills, to modernise them, to en-
courage research and also encourage

development of sugarcane. So far as
this four-fold objective is concerned, I 
think nobody in the House will have a
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different opinion other than the opinion 
held by the hon. Minister.

SHRI D. P. YADAV (Monghyr): We 
support it.

SHRi CHITTA BASU: But the ques-
tion is: Does this Bill provide really 

for an instrument to achieve this pur_ 
pose? If that question is posed—I am 

sorry, of course we are dealing with 
‘swet’ subject, that is, sugar, but my 
reply is bitter and bitter not only in 
words, but in content also. I do not 
like to dilate much on the subject be-
cause it is all quite known to the hon. 
Minister—what is caled the hasic 
reason for the sickness of the sugar 
industry.

Sugar industry is one of the oldest 
industries in our  country. It is an 
agro-based industry and the people of 
our country want that this industry 
should further prosper. With Hs .pros-
perity is linked the prosperity of the 
vast peasant masses of our country and 
other sections of our society.  The 
whole thing is and j say it with all 
emphasis at my command, that the 
hon. Minister has concealed the basic 
fact which led to the sickness of the 
industry, that is, the mismanagement 
and malpractices indulged in by the 
sugar mill owners. A sugar mill gets 
sick, but never does a sugar mill 
owner becomes poor. The more the 
sickness of the mill, the larger the 
wealth accumulated with the sugar 
mill owner. Here is the paradox. 
The reason is that they have not 
taken interest in the modernisation 
of the industry and in introducing 
new technological innovations. Rather 
they have earned by illegal, visible or 
invisible, means in other areas of in-
dustry. This is what is called in our 
economic terminology, ‘siphoning off 
capital’...

PROF. N. G. RANGA: And waste it
on luxuries.

SHRI CHITTA BASU: . .and waste it 

by luxurious spending, and also some-
times—‘Prof. Ranga, you are a veteren, 
you knows it—by giving a fairly fat 
donation to your Party to run the elec-
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[Shri Chitta Basu]
tion. As a matter of fact sugar indus-
try is one of the industries which pro-
duces black money. It does not only 
produce sugar but also produces black 
money. By producing black money it 
produces corruption. By producing 
corruption the entire social fabric of 
our life is be'ng exposed to unprece-
dented corruption at the place of 
authority. (Interruptions).

Do not provoke me to say all those 
things.

The basic problem remains—how can 
you prevent this sephoning of capital? 
How ean you prevent this kind of mal-
practice and mismanagement of the 
sugar mill owners?

I want modernisation. Eveybody 
wants that. With modernisation we 
can increase sugar production of our 
country. With this modernisation we 
can have cheaper sugar for the consu-
med. With modernisation we can also 
have export promotion and with export 
promotion our national economy can 
be further strengthened. Therefore, it 
is not merely a simple question of 
imposing certain cess, collecting money 
and distributing the money. Each is 
linked with the vital aspect of the 
economy of our country, f you have 
wider economic interest of the country 
in view, my humble submission to 
you and particularly to the Members 
of Congress (I) is that they should 
suport that nationalisation is the only 
way out. I can only just cite. . .

MR. CHAIRMAN: I had been ex-
pecting that you would speak on the 
various facets of modernisation—of 
course, out of baggasse you can produce 
paper, and out of molasses you can 
produce alcohol. All these ideas are 
there in the Gundurao Committee Re-
p o r t .

SHRI CHITTA BASU: The Bill on 
the other hand provides further incen-
tives for the sugar mill owners to earn, 
more money on this pretext and that 
pretext while the necessity is to see 
that modernisation is carried on under 
t h e  auspices tit t h e  Government. Gov-

ernment wants to give more to those 
wicked mill owners so as to create 
more black money and indulge in mis-
management. .

The development of sugar cane is 
one aspect. With the development of 
the sugar cane the fate of the growers 
is also linked. What is the fate of the 
growers? They are not getting a re-
munerative price. On many occasions 
I explained it and I do not take more 
time of the House to explain it now.

The decision taken by the Govern-
ment is paradoxical. One is a statu-
tory minimum price fixed by the APC—■ 
Agricultural Prices Commission. A g a i n  

the hon. Minister for Agriculture comes 
and says—"there should be advised 
price, as advised by the Prime Minis-
ter.” Therefore, there is one set of 
price for the growers which is called a 
statutory minimum price fixed by the 
A.P.C. There is another set of price 
which is called the advised price as 
advised by the Prime Minister. Under 
the advised price category U.P. gets 
Rs. 21.50, Bihar gets Rs. 20.00 Maha- . 
rashtra I do n°t know. Probably it 
is round about- Rs. 20 or 21.00. What 
is the fun in it? You fixed Rs. 13.00 
per quintal as APC’s price and then 
you want the State Governments to 
fix advised price. That advised price 
does not go at the advice of the single 
source. Sir, advised prices are multi-
pronged and therefore, the peasants do 
not know what is the actual fate 
awaiting for them. Therefore, the 
Government should make this position 
clear. There is no nexus between the 
sfeautory prices and the advised prices. 
There should be one set of prices 
which is beneficial, fair and remune-
rative to the growers of our country. 
There should not be any pther price 
scale. And that price should be made 
available to the agriculturists and it 
should be ensured that they get it.

RAO BIRENDRA SINGH: You want 
to help the factories!

SHRI CHITTA BASU; Coming to the
sugarcane production it is very much
connected with this. Yon know, thisf h -
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year, the sugarcane production has 
touched all-time high of 180 million 
tonnes in 1981-82. Some of my friends, 
I think Mr. Rawat mentioned that in 
certain parts of Uttar Pradesh where 
I  had been recently, the peasants could 
not sell their sugarcane. Therefore, 
there is over-production or surplus pro-
duction. May I know from the hon. 
Minister whether it is known to him 
that many of the sugar mills have al-
ready closed the crushing? They have 
already closed the crushing or about 
to close down the crushing in many 
parts.

AN HON. MEMBER: No.

SHRI CHITTA BASU: All right. If 
it is not closed, it is all the more good. 
But they are going to stop crushing 
within a very short time. You tell 
them, guide them and direct them that 
all the sugarcane should be consumed 
and before that crushing should not be 
stopped. But if you assure them.. .

RAO BIRENDRA SINGH: Don’t
■worry. '

SHRI CHITTA BASU: That is al-
right. Stand up and say. And also 
please say are you going to give them 
certain further concessions for the con-
tinuance of crushing?,

RAO BIRENDRA SINGH: Of course.

SHRI CHITTA BASU: Now the cat 
is out of the bag. While you propose 
that the crushing will continue and 
sugarcane will be taken by the mills, 
you say for them they should be given 
further extra relief or further conces-
sions. Sir, there is another conces-
sion which is being given to the sugar-
cane mill owners. Therefore that)
would lead to further increase in price 
and that would lead to further increase 
to the miseries of the consumers. That 
is not beneficial to the growers.

RAO BIRENDRA SINGH; You want 
them to close down?

SHRI CHITTA BASU: I do want
that they should continue crushing and 
the growers should get the remunera-
tive prices. I also want that the sugar-

cane mill owners should not get extra 
benefit because it is not the mercy 
that they are doing. It is the industry. 
It is not at their mercy; we are not at 
their mercy. You may be at their 
mercy. But we on this side are not at 
the mercy of the sugar mill owners.

RAO BIRENDRA SINGH: Because
you have no responsibility.

SHRI CHITTA BASU: Last point. I 
do not like to take much of the time. 
Now the Government says that the 
sugar production is very comfortable. 
(Interruptions) .

For the current year, the total sugar-
cane production is something of the 
order of 67 to 68 lakh tonnes. The 
carry over figure of the last year is 
something like that of 9.94 lakh tonnes 
or 10 lakh tonnes. The total availabi-
lity of sugar today in the country is 
something of the order of 76.94 or 77 
lakh tonnes. The consumption figure 
is something like 57 lakh tonnes. There 
is a surplus of 20 lakh tonnes. Inspite 
of a greater amount of the availability 
of sugar, why does the sugar price not 
come down? May- I suggest that the 
Government should take a policy de-
cision to increase the proportion of 

the levy sugar so that prices cfin be 
brought down. While there is adequate 
stock in our country, for about 20 lakh 
tonnes, and now we are in surplus, the 
Government proposes to have a buffer- 
stock. I welcome this measure.. What 
is the method of building up the buffer 
stock? At what price? How will they 
purchase? Would the Government' 
make the position clear as to whether 
they want to have a buffer stock of 6 
lakh tonnes and, if they have decided 
to have a butter stock of 6 lakh ton-
nes, what is the modality of procuring 
it, what will the price for it afid at 
what price they will sell it to the 
consumer?

Coming to the last point.. ..
MR. CHAIRMAN: The last point

should be a juicy point. We are dis-
cussing sugar.

SHRI CHITTA BASU: It is n very 
juicy point; very sweet but it will be 
bitter to him. I want to make it sweet
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[Shri Chitta Basu]
but it may taste bitter to him because 
it is truth.

Now, the Government proposes to 
export sugar. The International Sugar 
Organisation has agreed to give India 
a special quota. It is reported that the 
Commerce Ministry—my hon. friend 
the Commerce Minister is there—have 
undertaken a study regarding the pos-
sibility and the potential of sugar ex-
port. They have tentatively come to 
a decision that 6 lakh tonnes of sugar 
of this year can be exported to foreign 
countries. What is the price of sugar 
for export?, What price are they bring-
ing by exporting sugar? The interna-
tional price of sugar today ranges 
between Rs. 3,300 to Rs. 3.400 per 
tonne whereas the home market price 
is something like Rs. 5,100 per tonne. 
The Commerce Ministry has come to 
this conclusion that by exporting 
1 tonhe of sugar, We are going to in-
volve a subsidy of Rs. 1,700. Is it 
sweet or is it bitter? I leave it to him. 
By exporting 6 lakh tonnes of sugar 
from our country, we will have to 
lose by way of subsidy a total amount 
of Rs. 85 crores. This is what has been 
calculated by the Commerce Ministry.
I think, it is not very sweet. It is 
very bitter because our consumers 
have to pay more for sugar in this 
country which We produce and which 
is produced at the cost of the toil and 
soil of the growers of the country. 
And we are going to export it at a 
subsidy of Rs. 1700 per tonne. There-
fore, it is not a sweet one; it is a 
bitter one.

I hope, the Government would un-
derstand that this is a very dange- 
rou5 and a disastrous policy that they 
are likely to follow. Their policy 
should be to see that sugar units are 
rehabilitated properly and moderni-
sed effectively. They should involve 
the growers’ support by way of spen-
ding more for the development of 
sugarcane and a^o by way of giving 
satisfaction to the vast masses of our 
peasantry. That alone will help the 
Government to survive. Otherwise,
they will fail.

y fa  smV*? t o r e

qfc ( t t *  fa s) :

s|ct st « iM r  ^ w i t  

fesrrf, w  f o r w r  % 37

1

^ 7 7  fa*? :

ti't'd 1 it, ^ tt r$r<̂

1 m \ \ ^ \

t̂ f t  £t ^ TT I

sr§?r ?r ? rrfw  % ^ n ft sn fo r

*t *t f^ TT  f w ,  t  T T F R k  ^ T

I  f jR  F̂T + t & g \  %  

^  'ETW  %  STTo W , 1W

qife^r srr^ r, fp rrft $®>tt

TTT̂ Y, -4h !p 'H TH  t il <3̂ , cT'Ofl iM d,

sft— sft +^l 

t  ^T% | I ^ T  STHT

l*5«1 ^T Cl I ^ ^   ̂,

cTWT Pi'M<?t»i 1 I <ld fe r ^T 'WH

| 1 ^  f t  ?r

^ F3T5S I  I irn T  ST^T ^ afr 

^  t  srrcm

^ jlT, 3 ^ t  P R  f t  ^

I . . .

W m fo f t f t  | I

TT?p TTRJTta *???* : 5ff?T tftl* | I 

T R  : *T ^  ^  T^T

g fa  *ftsr *ri£ ?rft | 1 ^ t  %

^ Wt ? m t TFT ^ TffT  ̂ I f%TT ^
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eft srqFrr  ^   ^

* fw, w *r  qfVf t$t ̂rfr | i ̂ srk 

f»rfT *nff *r*r ̂ t̂ t sffa #, mo T̂'sftcr 

?rr̂r, ijt̂pt̂t  ti 13=1  t̂$r,

3T93T  sft̂T, STfrT *t vft*ft % iR>3faFT
$ f?**TT fw ̂   ^ *t ^ sn<T

JTf fwft f% fTRT  f̂rT iTSSt

| i  vĵ srsr̂ it«p ?r̂r ■snfer ̂t

fr «r*r  t̂ ̂ t ̂rr ?rfr ̂t wr

TT*TT3«TT W«0  (TWl) :

5TFT t̂ TTff  ̂  *ft ?Tf  | I

TT̂ : SPHt TT̂f ̂ TWf

t̂ ̂ T fPT?T:q>|, eft ̂ tlHSl T̂T̂nr I

«T> ?T<Fri3oTT 7flTeff : fafJR fcSTFT

wm irk T̂ R 5T̂r t̂ f̂STFT *HTT % 

rpr T̂f *r SPFcIT̂ TW fw I I

►  ’sfr f̂-r vfr r̂ft = t̂

1  f 1
“* 1

SflRl SATYASADHAN CHAKRA- 

BORTY; Election  manifesto is very- 
clear.

m  f̂ : ̂ tt  ?rôft 

nit |, WTf*PTFr ^ |, wp | 

f%  ĝr JTffTT m*r 1 *ft̂t 3r t 

rR̂FR ̂ft 3Tr«rPTq̂r ̂t  §■ TTTct f 

"jft IT**?  iTT̂  W I, fT

| ■jff ̂ t 4% grr ̂ tit | 1 irrr 

f ̂-r tt irTRr ktr 

|,  ̂*nft crrar q-f̂r *t T̂kt fâ rf if 

r̂̂'fVI’Tk̂ R̂ fr̂ r̂rer̂fk 

stft\ t̂pt |  T̂*r sr-tfrr ^ |,

vit̂t 'ift ̂ Tk tt?t | 1 f̂r ̂ r 

t̂ %*r str |T str1 *rrc%  J|,

,  f̂T̂rt  «ft ̂  eft ’Errq- % *trt 5 1

t  TPTT 9̂T F̂t HffcT ?T̂T

11 faffpff ̂( vrf̂q- 5fK ̂?r?T?ft ̂' o ^

W % 3TTT PnfT |—^ «ft ?T̂t 
r̂̂TJT t ?fk w  ̂ ?r??r g-ft ^ 

i&it  9̂T spY f̂T'ft r̂qf 5ft T̂?r

r̂r̂T TT |, T̂? JW-

r̂ JTf̂T irrarr |,  ?̂¥̂5r ̂r

 ̂ f̂ TR r̂ ĉt-tt Trr̂r | 1

' t̂ srrer  t̂ r̂irft  |

fBi TlCTi- q?ft f, f3T̂ 55|T̂ if 

r  JT̂TT ?n̂TT I |

sft r̂sfirf (ilM̂li) :
TT̂f ̂ '̂ft TTtd)M+<U| % 

t:̂t %ur | 1

TR afî̂sr fa? : t ̂ Wt JTRrfT 
% I  T*T ̂ T ̂t efTTv ̂T T| ̂ I 
ssft 5̂" ^T  frt ITR' fm f̂ ^

Tf̂r fw TTff if q- I

sft w** f̂fa zf ror̂r : îw Trff 

wn" ̂ftcT?FT | 1
CN  -

«ft T.̂îfT  : inq̂t

TT̂f % W Ĵ. 'flt ̂feT fTTT ̂  ̂fm- f,

3it W Tt  I I

K̂̂ RT
 ̂f̂F ̂T̂T eT̂T ̂P'TT  =FT el le-'̂'t*

|, ̂   TTtW ̂ft ft | ̂?t %3T%- 
wt̂t ft ̂rf ft 1 5 6 qrt̂ft ŵn: in̂r 
SFtiTTTTf̂ W 'tfefTTt ̂T TTT\3

fteft ̂ 1 irnr̂T % f̂'  ePT f̂rr 
| f%  i*r ̂t d <«n̂ ̂ r 1 ^mrrtfyw

51 ■IR f*T̂T ̂t 5TT?% % ̂k ̂ eR̂  
t̂ ̂rnr̂ft 1  ft  f̂t 50 tt
^ ?t 'Jqr̂T TT̂ft t̂ijTT̂ r WT’ c\
^̂RRt̂r |, f5FT% iTf̂T?!̂ % f%̂ fJT̂T

5frrr̂ %qT |, wqr t̂rft % W ?nft 

’t̂ t̂i wr |

JTT̂Hta   ̂̂fi f*t̂
cT-fT f̂FTr I f% iPR ̂T̂T f̂ T^

# ̂rtf 5rr?t3 ̂§rft w Trt, %ttt
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[sfr X'tf fa?]

>rft "̂eft f , eft ?W i^«W- 
T W  T t  ?T W3JT ’Tft TT7T ^Tff% 
?W *H[ f  f r  *W t TT *1et!*l I I 
W T  % 'S'̂ l̂ l̂d % HPT HPT ^rirtCN *'
w *r?r w  s fk  ^ikff % wt ? fk  
H ffw ^  f t  ? fk  r+^inl'
WT̂T ft?l I iTT  ̂ 5TTT
«<£d < fh ft I 31|T TT T£jJ%W?T ^T<ft- 

^ w t , W R m r ? ? w  1■\ ND ’ S3
sigl Wt W R  HrtdO'J1 % eft ^  W> Wt 
T T  f^TT f  =M*K WRT efrr TT 'W’MIH<.fd<=i
t o r  Sf w t  ^ ^  f w  |
£r% ■Ĥ l <|̂ d W T̂TTT ? fk  sft f w  
TTfer % h ft *f w t  srk  #^t f r
^ t  t t  t t ^ t ^ r  f  q |,
f̂Wr ^  ^ iftr f^k  ttw  M  1 

w r  ekt% ^  ^ t  m i ^ ?  *r wr ^ f k
TT HT "̂ I  I

W RT sft t^ f [  afTWTT ftefr 
I , ^  fa?T f%T fteTT f , W  Tf HTTTT ^ 

?TT% fPT if TTW *1*11 T êT
f  I ^frsxr^r •sq̂ î ld i'tt i % d$d wt

HTet I  iftr  fPTKT W T
ixwzl iT-sftaT wtt; tfsrarjfc wt
|, fT̂ eT 8 wfcfiMl ?ft f f
|  I Wt iTTT ^rn% |  fT

effr ?TM T t  S^ftT ^MTf ^FR liq - 
W T ^  *p f ^ T ^ f t  t^ fT ^ I efl̂ l flT5T 
C[Tr ft^- % 3 k  W T t ^TW *rft 
f w  I ^  effr T O  Tt fWTC ifl'T ^ T  
^t |  1 w  T rfw t TTtsr-rfta w t

f t  | w t  w r  f  1 w t  w ^t. f
fai Tt ^ f t  &T 'T 'SfPT I
5TTT WFT TT^ t  fT *hfs#HI ^T eTT fHV 

?ftT T tf WTT m \  % ^TTt *  T | I 
3̂TT % fH t̂ ?ftWT TWT fr  eRt% ^

5*r m e tW  t t  ^ w t  h t%  I  1 in r  
^ f f  ?r w t w  ?rft T fr r̂ i f w r  ^ r fw  

^ft f r  «TfeT Ht T̂ T t5T  ^  f t

■ f  1 f^RT ^  h t ^  ^  ^ r  3f 
t^ t  1 ^  ^tptt =5rr̂ rr f  f r  fro^r rn^r

^ T  ^TT  200 Tft I
323 % T T k  W T t  eTTTK «ft I W  

% ^eTTf%T 323 f̂ T̂ T t f  315 
w f k r  ?nft Tft |  ?fk gimsr t f t t

^TT T̂T T^T |^rfr?T WTT Wf % iTT^lT eTT 

^  ^ T  % f ^ ! T̂ W T  f®  *F!TI T̂?TT TTT, 
eft \3TT "̂̂ eT eTT JW J|H 1 <̂si PfTeTT ^ 

fTTTTt TW ft ĵTTT̂ ft I ^T%  f ^ “ 
^ W W T k r  T t  f®  w k w  ^TT TfeTT 
^  ^ r%  f^nr^w Ht^ T f  ^ 1 ^ T w
% T t =)Id T t f  'Tf ^id'
•T̂ F ^ I fr® ^ Wt ^  f w  *TT
5Tk fWTTt ^ T  jft% T t ^  ZTf pTT 
f  f r  38 T t  H<JNK ^ T  ?TIT
^  ^tfr f̂t, M M fW 7 0 1̂1 <3| 2tT eTT ^T
^  r̂ t t w r  |?r f  sfk ^  ^w r#
W T  HlfVlrfl Tt H s m  I  ICN ' O

sft WTr^' (^frgTr) : spsr
s ft^ W  T T  T̂T, eft f̂t’Tt T t  -41 dl 
^Tfff IT fw f̂t I

TTcf € iT ^  : eTWt TSTT T T  f w
?TT ?nT T t  H <TTT ^  I ^WTTt TTfw h 
T t  fen T̂T ifk  ■'Tldl TT ^t—
T^TvT T T  fen T̂T •JlPt'd fr>T qIHtl 5TT
W  T̂ ^ft TT, f̂t f W  ®TT I ■3̂T

T t  Tft =4HHdN 1, ̂  Hkt Mkr w ? r
^  eTTê TT TiQeft f  • HlRl^Tl T t  ‘S3
Wt VsjdF H-Sdl f  ’-hK  kWFT T t  1

WT TW T Hfdl f  I . . . (°M =1611*1) . . .9T7ft 
=1 Id T T ^  T̂ TFT 'Tft ddd I I fW %
t t % k w n  | I

%̂ TTW WTf?, tTT qeTTM ^  Wt‘ 
f w  w r  f r  ^t f^ r  ^ ft ^nr ? t^r f w
eft T^fr f ^ r  |  t o t  t t ^  % f^rt
?fk ^HTT fŵ T f1, ^ T T t  <3"̂  TT% %“CN ^
f w ,  ^sftfr^tw  % vftr FftTT 
#  W  ^ k  ^ fT w  I  w  ? r w  % ip^r 1. ;
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T̂? •F  ST̂PT 1̂

I *TtTT TT

^̂cRTJT  ̂f̂ T ST̂TT

SFHT TTFft | I ̂  ?W ̂N + l lieKM 

t% -Mm ?t ?  if q? Ff̂nr ̂t
T̂T v*y=tTl ̂ eft Rh<. fW ̂  rr̂7 f̂ T ̂11̂ I 

T̂TT eft ŜfW  fĉ d T̂ft *ft I

<1=1 M SMI 1  % *3"f
fet f% ̂  TT Hlf̂lMlHi ̂ T ̂tf 'txilel

*T?t t?̂, 3̂rr T̂far ̂fw fw ̂rr 

T?T iTRTT Titbit ̂TWT iftT WPTW I 
■H$i HW3T if •Tft M Id l fT \S«̂1̂I iff olid
T̂f & Ph+m ?ft 1 w ̂ftt Ht

‘=TeTRT ̂TT g fa twtwf *f TT̂Rft 
*K+K Tt ̂TWt % TTfrT̂ff fW ŴT, 
Tifwr fer if ̂  fm ̂rfr | 1 

Iwtwt TT eTT̂T I fa Tlf̂fr qtfsr- 
fefw eTW TTct I I TTfwr HTTTC Tt 
fleft I iffc TOT   ̂  I I

J?n ̂7? 5?<iTT : TTfcRTtc\

T̂Trft HTTR ̂FTTefr

Tisr f̂T̂ fog : TTfMt »TTf¥ 
?1 l̂ri f̂eT if 'Tft ̂ l4> -jI Idl ft I HTTTT 
Tt *r? f̂iRirt | f% ̂  f̂r r̂ 

T̂FT 3tfTt MlfcmiSfd % HTW% T?T ̂  | 
t  ?'FT I '

PROF. N. G. RANGA:  He cannot
give all the details in the Bill.  That
wiU come in the Rules and they will 
be placed on the Table of the House.

tto  fa<r :  ?nr t̂?

eft  <?rtt if eT̂fcft TR HT%   ̂I

T̂? eft ̂rtl eR̂tvT TT HTeft

PROF. N. G. RANGA:  There is a
Committee of the House.

SHRI MOOL CHAND- DAGA: The
rules must be laid on the Table of the 
House.

PROF. N. G. RANGA: It is nrovided 
in the Bill.

Tf̂ ,̂T»sr fV$ :  T̂ef 5TFFF

Tft f̂P ’H'tiiddd 5r*Tv5T STTT *1lfs<i f)*1l

:srrf?jt srtr TTf̂rmifj % hffT P̂ n *trt

I  '3R Zf? TTTT HTTTT ̂TTTTTft 
| eft  +«1f̂̂fd3 T51- ]̂trrn ̂fk 

'jft Wt WT  ̂l̂ftftnTcT

fW ̂rfeTT | ̂T%  q'l̂jill̂d 

Tfeft | I f̂RT eTT?

?ftr T%  Q3ftf$r̂ H %  TTW"

W sq-̂P-TT  5fieft ̂ ̂ft eTT? H 
f̂ t Wt 5ZRW ?tWt I HTTTT

% iftT ̂T%  f̂TR-fTeTra' ?teTT

f,  ?t eTT? ̂T̂" TT Wt ftWT f
TT̂̂IŴ T> HfW|+ ’M + I'dd̂j 

5ftT ffWR-fefR ̂t ̂sfeft 
?t  Wt ̂Pll" I fr>T q? T̂" TTW3T
f̂HTT I f% HIIt1 miR  êTPTT ?)'

?Tft wft*n I

SHRI MOOL CHAND DAGA: You
kindly try to understand.

TT̂  ffl? : ̂  it irm

T?t f eT̂- ̂ hN" ?t T?T ̂ I 
iTTT̂T iTR# Tt iT̂TW 5T?TW T̂eff
tt ̂1=1 i«i *-if) 5*11 ̂TffTT ̂fffr r̂nft
el'td T̂T ?t f̂HTT ■‘I'M I ̂ I ?iRtTl f̂t 
Wt€t-WtJt =) Id T?t Wt f, T̂W ̂eT- 
Ht  eft ̂TŴT | I  ?W7t

ir̂ r hwh r̂fr | r̂̂t f 

TÔ Tt TTfw TW I

?m7iTpa ?I?t̂ : f®  wt f 3ft 

TO T̂ wt •rft HW?T̂ I

TT̂ : srwt f̂ eT-̂

t.( -<i $ fa t̂f
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- [tT* 31T̂ fa?] 

gira  i srsr qrt srk

q?f yi Pm T̂Tcft' T? eft 

WZ eft *Rt  I I

SHRI CHITTA BASU: What I was 
telling is that the sugar supplied is 
tasteless, odourless and bogus.

MR. CHAIRMAN: But humour is 
sweeter.

SHRI CHITTA BASU: Sugar is ge-
nerally sweet but the whole trouble is 
that the sugar supplied is bitter.

Ti’̂ WX-G W f

 ̂̂  f% q? q*n ̂sfr  fw 

q-rr qrr ttt qinreT stjr̂<S   ̂ €\

vim t̂ t̂ rt r̂f?*, farm w 

qr̂  *̂r  qĝFrr n̂f̂ i

Qjfrq̂r •jrq̂nrr fr iFr̂ wiener tt*  ̂ c

ffarr srt craw? sr̂ci qr

Pĥ,  qr *sr̂ ft'TT ̂ Tff̂t i ŷi <%̂r 

q?t for# sftr s’̂rqfe tt  ftaT 

r̂ff̂ i wgftaft  er-Trf r̂w srk 

sft R̂r?: *r f1tt srrf sftefssr  IC\  f>

wt  <TTt% *r  qR̂t %

srrc i  ̂*nft t̂rt 

?ŵr *tt%  w t̂  | i «rs crqr

ttr  5r̂t r̂ft p̂ft,  q̂q

srrfqjist̂ frfr ftnr,  qqcr erq; wn?r 

^  qff ft ,̂T\,

r̂rcr  qft  ft  êft i  #3fszt 

T̂t cr§ # qr̂rr̂r fr'ft efr P̂str qft 

tjr?t  qf%*n i wft  r̂ f$sR

f%TTJ Sf5®r ftHT eft PfT̂TR qrf TTHTST

q̂Nrqr,  ^rt qTrq\q st «rr sr%qt i 

fa?r few, q?t ̂irr̂T  q̂T ?rff

% ?r̂efr i

 ̂HT̂t ftt T̂îTtr W SJfV |t I I 

T̂̂t ?T̂T 3TSPT f̂t fw *TT HW I 

qrsgwT tj q;rcr?r Tf%*rr, 

tjt*tt ̂  Tirrer q^r i  sftewo

n̂ ll eft r̂q% 5TPT F̂TT %̂T ̂ t 'hi Hcl■ C\

l̂̂l fw#ift I W eTT?  ̂ T̂efr TT 

mwr ?RT ?rft T̂rlT T̂ff̂ I

tnwRtw H îff  ̂wf n̂ffr 

fw | f̂r «ft THT HT̂ R  T̂ft, 

n̂rrt -rft f f̂  T̂r  f̂t ttt̂t

% P-r̂  tor.smr i fVvT % ?f?t

efrr tt w  w  |, ĵ̂ nrr f

f̂ T  ̂iT̂ T̂ f?' 1̂7 H'H I ’̂‘ilPitŝ  

4i§ w T̂RT̂rr q̂t

T̂rsrrT TrirpTFR îft ifrT 

f%Wr 5T̂ Tl I  T̂eT spr iTTT 

q̂t P̂ T̂ T fTTT T̂ff̂ f% 5T? THT 

dfft qrpT % Pt̂  fqr̂rr ĉrirr, Pn̂r 

qrpr % Pt̂- 3rrrr fw ̂rr T?r f i 

?t̂t qfrf fc w tf I ?rft frnt f̂tr ̂ r

cTTcT  73T,cr R̂l̂llel T̂sTt '3Trq?ft I 

f̂pt  W WT ft T?T |,

qrr̂ff w wt |f  f̂̂T̂rr ?r efirR i 

fsFFr ?r?r% hft% |, ?tit *rtr h ?ŵt

Tf eft mqqff eTTTr̂fr ff "3TT'TTfT I

f̂rq̂ |̂eT w? t| | i  fer-

qîT'T qM I eft ^R MlPl̂ft q?t HTTt  ̂Id 

qrft  ifk irT̂ R̂ T WRW 

TiT q̂r ?TT I J-W T̂̂  TeTT F̂ft,

pjr̂ t ?t r̂f̂ qr̂f i f© ^ tT?fr

f, p3T̂ HTTTf fW qR  f I fjRT

q̂?T  Tft̂T'T  ?̂TT eft w im+1

■̂RqR  ftqY f% TrfTTrH ftlHi VJ'fT

q̂t̂ft srrqrt r̂r i ̂r?rr qnr 

qrwt r̂ft T?r i ^ wtsrq- =̂r t̂ 

f, r̂ %̂t qwt #?r ft t?t | ?f'R #

■H l *1 eJ T o f% pjTtF f̂’H R % -H d I Pi  ^qrt

# rrf̂ gf
 ̂CN  *

Pwd't f ̂r? ̂eRt qrp# ̂rfr | f% ht«t 

f̂TTTRT fw T̂T  I  ^ 

r̂ ^  Prŝfr R̂ wt pJT̂ fw sn I 

Ttf̂TT fwPrr̂T  qr'r jftfetf w wt 

T̂eT I I ?W f̂ R qR T? f f% ?qff
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% ^FT^t sftT 'TWT feTT 3n
xnf% ir fx w  ? 1

t n f  ^ ^wrct + T«i!fr t  1% *

^  fe n  3rrw 1 «ft f w  Trfxqx 
^ f t  3Reft I ,  f%W fprk dTt^T

wt3rc t  1 w z «Rwr | fa  TtfewCN  ̂ w -
^ fe t  f  I iPTC ^  f w  ^TcTFT

| efr ^ w r f w
^rrar | 1 stn^  srrc q rr s r t  «rrf^ : 
fq^rr | far wtqrfa #  H ^ iw r 
fftfr iTfr^m *pt  w t̂^ t  fr w r  | 

^fk  f w  ft>r ^ rrr  3Tfw t  ?t ^Tcft
1 1 ^ r  f f f t  ^t f 1 srwt eft 3 t w
% ftJT sfi f  ?flT Wt 3Tf
fe n  | %  ^frf ^  ^ w
i% irnr fq-̂ r ^terr fT r̂nrrft 5ft * k + k

<ti <% f'-h ys  <*1 ? ?t qrfTTT
^ ft 1 h t^ it  in m  qrtfft, ^ r^ t 

^ n t ,  <r% f tp}tfr
?ft HTfTR TiW ft  WTT
^T|rft I 3f^t ^ ^ f r  WW *f ^Tftrr 
^ ff ^ tt  ^Ti*ft 1 eft q'ft crd^T f  1

SHRI SATYASADHAN CHAKRA- 
BORTY: You can simply nationalise 
them.

■<(* f*T£ : ^9TTT?T'^R ^t
'nf^THt % ^  W 3TT-5TTC f̂ T f  3I*r W 
^'JTT 3rr T̂TT f  for ? , jfj

^■stt '€1 ?rrq-?rr«r w n  ^ .^ t  | 1
^TR^sTt 3ft % WTGRT W Wt JpfT I
s r r w  m z r  wrr flr?f?r w * t  r̂ft
^T ’TT ^ c t  f  I ?TOT fW Wt Tt it it  

4ifaflt % 3i'TT ?PI eft iTTT̂ t
TR rf s rtr ^wKt q rff it  w t  qj#

17 hrs.

[Shri Chintamani Panigrahi in the 
Chair]

«ft WTO'WT ^  f  I

*>*?*% $ : ?w ^ra?r w i t

f  I

SHRI SATYASADHAN CHAKRA- 
BORTY: It is true that your policy is 
to use the efficiency of the private sec-
tor and also increase the efficiency of 
the public sector but where the private 
sector has failed to prove its efficiency 
and where you have to take it over 
because it is sick then why do you re-
turn them? Why don’t you nationalise 
them ?,

*(■* <tV  : 5Tf=T =ft tsTft^
^SH-rr^JFFT fe r  ?  fer  fr r̂r |  1 

?rmrr wt wm it f  1 i^ tr  w f t  
;rfr p ’fr ^^fr^r $  vft ^  fr̂ rr |  1 
^t1#  f w f  w  ^w $r f  1 fw^ f w f
m  fTĤ t ^yM"1 f%^T f  I 3T̂ r
^  WTC fWeH =FT' ^!?TWTT^R 
^ t 5JTT "Wt f  I f%rr WT
1 1** Y *\
f  W 'Tft Tf Ql f̂ĵ FTi WfH'T‘T7 15f ̂  ĴT|"

f  I 3Tff ^f^fT .ifr^
iz h ? :  w ft^fi, =r̂ r f w f  

;T?r;Tmw;3Rpr f^irr r̂rtriTT 1 st^r 

^iW W  Tfl f , WWW ? t W^- f t  Tft f , 
i ^ f t  ^  Tft f  ^  j[w t ? * f r  
sl̂ SN I 5^ I ^ l̂ ri f  |

SHRI SATYASADHAN CHAKRA- 
BORTY: Sir, it seems the Minister re-
fuses to understand what I am saying. 
I am only saying that the sick indus-
try which you are nursing why don’t 
you nationalise it. (Interruptions)

■’Crsr Fi. :̂ wr^r^r H ^ ff
% f% Wt f t ’TI
^rrff^ 1 f  w€^%t Jr leT-rr f t  wrf w^en 
f  f% iTf t  ?ncft |  I WiWRt

% fs^t ŵ r T̂̂ rmr t h t  qT iftr  
^ tf  T̂T̂ TWRT M  ^n^ q"f •Li i  
^ t ^iw f  w  A  

^rft f  1
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[TTSf sflT?? fS£]

qff q f  *ft ŴTT *T3T | f% T? ?ftT 
^■stllO W  3?t v̂tT +1hcI ^ T f f  I
P H  f*f qfHRr | 1 f r w t  sttt «ft 
fre^r 3r § f  «ft 1 ht^t 
^ ?ft f®  STR̂ prepsr W  t  1 ^  
TRT 5TT f% ^  *ft W RTqft
ft v t  <ft ^TRt ^TTffq I «ft
fT  Tfa T f f  I fT  *fh T f f  f%
f®  *T? ^T li+umd feTT 3fT? 1 w ;t  
f t  eft I fTT eTTt% Tt fT  sf̂ fJT I
T f I^ft "̂ 1 ̂ 1 f> fjltt >̂T fT  W  dj^

| TfcTTT *f TT eW I
^RliT fT  ^  ^ T t  ^T ^<+l<
q ^ fr  i <ink *f ^ r  t|  f . . .

«ft f̂g-sfto* iito* (? fO T is ) : 
?TN  ̂?T^5t did qift f  f% T f ^t Htm 
fT  fTTT q ff ?T> P #  3?t TTT 
Tt fT  T R  T f I  I ^rfer iW  F̂t fMeT 
3?t iTFT I T3" 2ft <;HMI f¥vft

S3 1

qq̂ T M m  qT f ^  TfT I  *f[T T f ^T% 
>HI<i <fl<| f  I *f q f  'Jl 1*1*11

■ l̂̂ dl f  q w  MIM T̂T ^T^STT

t | i  ?

w ^ ?r fT  % vfhr fr%  q  1 
qfTfleTTT w r  f  1 t  ^r qqer q ^ f  
w r  f e r  q^rr wtuz t|  | 1 

if tt|  ^  ^  fa q w  3r 
T f f  fW  iTN^t 2 0 -5 0

TT Wife Tft f  I fW" T̂T M"ll *lfl 
%■ Tft f , ^T% f̂ Pfr ^ IH W  + ̂  T̂T

*  I  ?

W  ?\X*a [ f ^  : q^ ^ T  ^ ^ k t  
5RT% «nvT #R ?r ^TRT ^ q^ ^ T  
% 35TT *̂ T̂ ftrT f% f w - «tMi V̂rfW

% 7ft f  I SPIT f w  W  ®Ft *£Nti Vr&5\
§  eft q r  i f k  9 w r t  ^ F f f  ?Ft vt ^ f t«■*
Tfift 1 rii^ w ^T  f t r f^ f t  #  f^m - 
f w  5FTW r^RiwO % TTTT q f  
I  f% ^  irw ftt ft̂ TT =q7f|̂  I 
W  TT q^ tRWT ^Fft ^ f t  | ^W -
Tt3 ft  H%, f̂ TeRT -MHiRh  ̂ f  l^TTtt 

t̂ t r t  q^ ft  h % q^ ^ t w  ftr fro r f
^ T T t I M ^ T  HTfq- #5 |%  f  TTfeeT
s r t i f k q f g q ' T f f i f r T f H  m *ft 
f w f r t  ^T %  TRr W  =q% f  |\3 '

^ W T ^ R R ^  q?tqTeT f̂t^PTT f̂t 
q- ^t | iftr ^ fT f f% w  |?rr ?
iff f̂r ^T^t W W R ^t ^ T er 'Tiqt i 
q f  l^r eTTf q ft qT 1 1% f r  
hh % r̂fT̂ r =i'i n  1 q i f  T f f  i +l<i n̂- 
in tr  ft, izfm  ?niT ^ tt ^r f t  eft 
h t^ tt qft ^rqt ^jqr ^ s t i ' ^  ^ t t  1 
q h +  fw tsq ^ R  % ^ * im ̂ C\
% f^rq ^qrrr t h t  ^>srt ^qr Tô rr 
f  ? iftr 5R HT^TT ^ ^TRT 

r̂r HTKHdl % gWT ?r 
qR  irrf%ft +1-Hd qnr f t
q f  eft f̂t HT^TT ^T 'fTTT w W  % TR T
w t  qqr ^ w t  q ^ r  f w  t̂ r t -
f  iftT  TTT̂ TT TTqr ^  5)dl+< W  ^TRT
f  1 q f  f ^ w ; ^ R  t  1 w r
std HI'T qiT -̂ f  fT  ^Plf 'jPTf, 9̂T 
% fT  ^  t̂TeT sft, W t q f  t
5 p r  qrt qf^r 3 . 5 0  sft r̂q- 3 . 60 %
I  eft qrft diUMtd qffe ^T I  i f k  ^ ft 
^TKT f , q f  VTTTeT TT^TT ^eft 
^ ^ 5  êft f  I q ft T TT  f  eft qf|“
STFt ?TTT qW ^33RT T p  f  I ^T%' 
f ^ - T t^  T f  f  %  ^TT f%qT T̂Tq- I eft"
f w w  f f M  qrr to t  qT 
^ft t^r ^  ^ t r t  %■ f^pn i f k  ^ r% -
qr? ^ fTR  T ^ T T  | f Tn^wt eft q f  
Mtli q^T f w  'JTRTT f  1 eft q f  
^ t f w  q ft f , q f ^  H w rr sft Am
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| 5ft ’fotjfcr % t w wr *nrr i

%̂r ŵ  t| | i

«ft *J5T ^ WT

fa f+eHl ^ 5+a5T fSTT I ?

TT<* ̂ T?* faj? : R̂ eT̂ 16 

■̂ddl ÎTT I P̂+H  TT TJT̂TW

eft pr ffaT | ^  t̂ i  faeRT 

^ T̂T TSeTT |, P+elHI T̂W inelT |, 

iftT  *ft  %̂'iRdt̂T  |f

| jtr" *nft *KMd i fpr̂r q̂

fw % '4TTTtT W  % 5rfe % 3flT,

9zftfr£t % 37TT Ĵ3r

f̂PT,  ?T ̂ TT TTf ^ ̂  $

tB?T5rr f i srr̂Trr efr hwx  tIttt, 

wf: s*r *&t t?t efr i

?rrfe: ?fk mfâiiid ttto #

3TeT fr 3>T ̂"M f I  «fN *t f̂io Hto

?nfo srt 5̂ ^r r̂ imr fa ^t̂ t

3TPT «TfT TO? |, irfe^R  €fa

*rft f i  ̂ t̂t ^ î f 

hTo irrfo wr qf5SR>  fefejrpjR' A NC\

?t %q> êRT eTTê f fa î tii

qq̂fcrr  irnr frrft r̂ f̂t ’̂sft

?ftT elWN" ̂TR fa ̂ eft t££ ■‘M’l̂li'H 
3R-TfT I I J® TTcft % iTRT nr̂o 

Hto iTTfo f*T?ft it _cTl'il >̂T £23"

eî qf̂ieft I, w*t ?rr?r ^  *\̂ <t 

r̂r 5FRT fef̂ WT fw "̂ ftcTT | I 

eft T̂*t r̂>° wto ?rrfo  ?rr

W$ ? W% eft SPIT feR^ W % 

griaft | eft sfe wfe 3Ft wtrft 

*sTTRt | I ^o Wfo ?ufo TT fT 

eTTf ̂ T ŵtiH <TT? T̂T  IH>  «lld

«Tft  ̂I eft ^  Tftst Wtit  ̂(el 

«ff I *

êff  ̂Tt̂RTT f̂€t WWlk 

°Ft =)le1 R̂T t̂ I  TTT̂" eft ^̂1

cT°F  ^  fa f̂a +*̂cl ^

tr̂r ft tr ̂ft wru ̂rr ̂ ̂ ft r

eft tr̂ r zr pr mt r̂ 2̂

TTeff Jr ^ TTT WV\T ft eft

29 T̂fert T̂ff̂ I eft ^ T̂ef Pf

5f r̂ft r̂reft 1

«ft f̂rT tt : 5ftr %■ 5TTOTT TT,•o '

T̂T 5T̂T I wf  ̂ 4 ̂rfbrt  T̂T

ftw I

TR  f?T̂ : ¥̂ <1'

r̂ff I I f̂ffa WTW %   ̂ T̂RT

f̂t T3T fteft | I  iPR Ĥ KIW 

=)M ^  fa faeRT ?T?r 

fteTT | ^ fFS ■Ĥl <l̂d T̂ WW ft eft 

WT ̂  ̂9T 3? ffeT ̂T ft̂TT ? iTPT ̂  Tf1 

f fa 5qT5T Rrî Rietl T̂o Tto i?tr ̂ CN

% F̂̂T § I  ^Kl f̂ j1 

Pĥ f q̂T ^ ^ ft1!! I

HTTt 5̂Tft T̂  f I fâft STfeT

 ̂̂ nrr tot in̂ n eft sr̂ t ̂ ff | fa 

f̂t  fam 5fpf |  T̂eT  TRT 

f̂f | I

sfr f̂t5T TT̂ H : ifk fr# P̂TR

# T̂eT ^ # sft I

tt* t̂bff  : 3To qto  r̂ iftr

pT̂T P̂TT̂ °Ft R̂ iTFFt t̂ I ifPfat 

Ŵ T | fa  ̂  q- |

5]TR  T̂ faeFft  ^RidT

t T̂ R̂ft̂ f fa W f̂%€t T̂T T̂T 

?T W W HR1 ftHT I 

t̂d !(*■§■ 'tîRjdl %  êilfs)̂  *#H| c 

f),JIl I f̂âT f̂a 

Tfa ŝt t̂ 1 fr@W r̂

5TITT «  ^  f̂ -, frr#

JT̂TTF̂ ir f̂ , Wo eft a.

 ̂̂ft 5 w%  f̂  f 1 50 ifk

< ̂.M’ltei f 5ft fa Trrx̂rrr

IS, 1903 (SAKA) and Sugar Dev. 43̂-
Fund Bill



w>\
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'bi'Vi ^  tft 3fT?T
% f m  % q fe

tft 1 1 f t  
ff^T f ^ f t  f+UIH l SFTC

I  I m  iTTWt cTWvft
f t  ^  ?

sft 5*rr T r* r m w : ^  w f t  

% fe^q- if  o( iei 3?t fqr ^T-stii Cl 
r̂s" % fa ir ’Hsi HTerr Tr7qr jtto *

<$l f  fw f  *T 'SPTf T T
H;^l f% f T  Mrr11 d fl I

wfrnr * k + k  * w  tftw r ^  fe  
'H11 p̂t ?nrr t^tt ftf?r 't^r, qf eft
^  H -tf-1*' -H f W  JfW 1

TTq faf : ofr f w  R̂eT
^ T ^ r ^  f f f it  I ,  3 TO  f T  
tf t ^ t  ^  f ,
% fatf fT k  TRT TO7TT | "l 3 f  
^ 7  3^7! f ,  sft q ft ft̂ T ^T I 3CK1 
% 3 K eT̂ i ^Ttft ftftft ^ t
fT  ^"TfzT ^  3̂ t «i id T f f  I 
q ft eRt^T t- fT  TTTT TTTT

I  I fT  3*tfte 
^ f®F TTTT <l"lT W  T̂Tf T̂T ^NMI 
dlfo f^TFT MMl T̂ tf 3?T T^NK s)tolc\
t|  * ftr m  ^T TTTW  f t  I

^T % HT«r if «*s4Hxi
^ w f r ^ r t f ,  f r  w  fer^rt sft t f t

3?t ^ *fr Tf®^^ tftTtfeTT % faq- sF»r 
^t, tfTT f  Tf^T^ tftrtftfzFT 
eft t f lr  qferqr R^dfdo^ i

tf ^ i t  1 w i  ^tfst tf tf r̂ <ft;
^  <mei tft * if l =(defl I f̂ Tenft f^vf-
=^Tt q^f ?ft I ,  'jq irr f e r ^ T l # r  
tft ^ r€ t # TR tft ? ^T^t ^T3TT 
% +tft¥T f W  |, ?R 5 ^ T  5TKIT 
^ TRT fe n  'H I'm I

MR. CHAIRMAN; We shall now 
take up amendments to the motion 
for consideration. There are two- 
amendments. I shall now put amend-
ment No. 4 to the vote of the House.

Amendment No. 4 was put and ne-
gatived. ;

MR. CHAIRMAN: I shall now put
amendment No. 5 to the motion for 
consideration moved by Shri T. R. 
Shamanna to the vote of the House.

Amendment No. 5 was put and ne-. 
gatived. i

MR. CHAIRMAN: The question is:

“That the Bill to provide for the 
imposition of a cess on sugar for 
the development of sugar industry 
and for matters connected therewith 
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN; We shall now 
take up clause by clause considera-
tion of the Bill.

Clause 2— (Definition)
SHRI BALASAHEB VIKHE PATIL:

I to move:

Page 1,—

after line 14, insert—

“ (cc) ‘sick mill’ means any 
factory which is old and of un-
economic capacity and require?- 
rehabilitation and modernisa-
tion on a priority basis.” (6)

In the Statement of Objects and Re-
asons, only the factories which were 
established more than 25 years ago 
have been mentioned. Will the hon. 
Minister reconsider it to include other 
sick mills also ? That is my anxiety.

Tra Jtirs  terror | f̂ r

q f  ^  ^  %“
fcnt I  I xn^ ̂ t f w ( t  25 TTT̂r
$TTtft ft  *fft ̂ t| ^T% ^  ft ,
t  ?R  feTTf tf w t  5nqtft I ^RTPT-
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^■fbr ft  itt srrft? ^  ^  ^
% f m  1
SHRI BALASAHEB VIKHE PATIL: 

That is enough.

MR. CHAIRMAN; I shall now put 
amendment No. 6 moved by Shri 
Balasaheb Vikhe Patil to the vote of 
the House.

Amendment No. 6 was put and ne-
gatived.

MR. CHAIRMAN: The question is:
“That clause 2 stand Part of the 

Bill” .
The motion was adopted.

Clause 2 was added to the Bill 
(Imposition of cess).

..Amendment made

Page 2} line 2i—

for “ 1981” substitute “ 1982” . (3)
(Rao Birendra Singh)

MR CHAIRMAN: The question is:

“That clause 3, as amended, stand, 
Part of the Bill.”

The motion was adopted.
Clause 3, as amended, Was added to 

the Bill.

Clause 4 to 6 were addkzd to ihe 
Bill.

Clause 1—Short title, extent and com_ 
mencement.

Amendment made.
Page 1, line 3^~

for ‘‘19811” substitute “ 1982” .
(Rao Birendra Singh)

MR. CHAIRMAN : The question is:

“That clause 1, as amendedj 
stands part of the Bill” .

The motion was adopted.

Clause 1, as amended, u'as added to 
the B i l l .

Enacting Formula

443 Sugar Cess Bill and

1

MR. CHAIRMAN: Now the i^ en d -
ment to the Enacting Formula. <

'i J *
Amendment made. ■w '

Page 1. line 1,—

for “Thirty-second” substitute 
“Thirty-third” (1)

(Rao Birendra Singh)

MR. CHAIRMAN : The question is:

“That the Enacting Formula, as 
amended, stand Part of the Bill.”

The motion was adopted.

The Enacting F o rm u la , as amended, 
was added to the Bill.

MR. CHAIRMAN: The question is:

“That the—Title stand part o:C 
the BiU.”

The motion was adopted.

The title was added to the Bill.
MR. CHAIRMAN : Now the Minis-

ter.

RAO BIRENDRA SINGH : I beg to 
move:

“That the Bill, as amended, be 
passed.”

MR. CHAIRMAN : Motion moved:

“That the Bill, as amended, be 
passed.”

sfl TWTSRfrT STT?5ft :
T̂HlMpcI 'jfr, it  3TPT % TTTEZPT

^  cb$*1l ^Igril g I iff rft ^
ch?;i 1% fpTTT fernr %
■«fh ft  r̂t T̂pfT ^ 1

♦ 1
xm  WPT T̂FT

q ff «TT I '

^T^gfi : iTST%  ̂q ff  
i  1 3*frt w r fm  1 

3% 1 A  w  i  f r  srirt

WRPT, Peel’ll 3"Rft ^ t ^ f1



eft iT f  ^ id l ^ ,  e t l f r  ^ f t  w f t ^  TT^T
i f  3 T k  

^ f r t  ^TT q w  ?

?T5^t e R f
^  "*1̂ 1, ^rfr?T 5TPT ^ft \j M ^ft'td I %  sj Rl
T t fT  ^Tft ^  I

« ft TT»rrere>*R m  % f e r
^f T t fT  f r w f  %  5T% ^ f t  | j  w ? :
?rnr % f e r  i f  ^ t f  e r ^ f N i  ^ft^T ^

fit^r  t o t  h j i i + <  f w  ^ t  cfHT-
^ n r t  i t ^ t  f e r r  ? fr ,  t o t  f e r  err^ft
f i r  ^ r  TO^r g r r  t o w  t a ^ f

^ K i  H I<1 T̂T T fT  ^  I T O ^ t  ygl'H
<a=) < i m   «r*idi ^  TO  y X ^ T T  i f
=Ftf q f t  ^  I eft W T  % «ft ^ft*T

^T  3R%  ^ -ff^ t
^e2T JTFTeTT 

_ sff ? * f  Tr^I ifTT^qr: W T  ^ H T

«ft Tr^faRTTT T r r ^ t  : w r
'Jl l ^ ,  M ^r^ . qT j v j  ^ft r̂*T?T ? f t f ^  I

A  qft ^ f e i f R  T O W T
:3 T R  H ^ l  ^ T ^ r ^ f t  ^ft ^feiTPT

?TW dT ^  I ^ f f %  ^  'T f W t  T T  f ^ T R



^TPT 

'T ft  cTjft, ^  eTT ff^ T R  i f  *TfS% f t
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Nihal Singhwala, Shri G. S.
Nikhra, Shri Rameshwar 
Pardhi, Shri Keshaorao
Patel, Shri Mohan Lai
Patel, Shri Shantubhai '
Patel, Shri Uttambhai H.
Patel, Shri Balasiaheb Vikhe 
Pa.til, Shri Shivraj V.
Phulwariya, Shri Virda Ram 
Ranga, Prof. N. G.
Rao, Shri Jagannath 
Rathod Shri Uttam j
Rawat, Shri Harish 
Sahi, Shrimati Krishna

•Wrongly voted for 'Ayes?.

Fund Bill
Saminuddin, Shri 
Sangma, Shri P. A.
Sathe, Shri Vasant

•Shamanna, Shri T. R. 
Shankaranand, Shri B.
Sharma, Shri Kali Charan 
Sharma, Shri Nand Kishore 
Sindal, Shri S. B. 
Singaravadivel, Shri S- 
Soren, Shri Hari Har 
Stephen, Shri C. M.
Sultanpuri, Shri Krishan Dutt 
Sunder Singh, Shri 
Suryawanshi, Shri Narsing 
Swaminathan, Shri R. V. 
Tapeshwar Singh, Shri 
Tariq Anwar, Shri 
Tewary, Prof. K. K.
Thakur, Shri Shivkumar Singh 
Tripathj, Shri Kamalapati 
Vairale, Shri Madhusudan 
Venkataraman, Shri R. 
Venkatasubbalah, Shri P.
Vyas, Shri Girdhari Lai 
Yadav, Shri Subhash Chandra 
Yazani, Dr. Golam 
Zail Shingh, Shri 
Zalnul Basher, Shri

NOES

Bhim Singh, Shri 
Dandavate, Prof. Madhu 
Giri, Shri Sudhir 
Jagpal Singh, Shri 
Jatiya, Shri Satyanarayan 
Jha, Shri Bhogendra 
Mandal, Shri Mukunda 
Masudal Hossain, Shri Syed 
Mehta, Prof. Ajit Kumar 
Mukherjee, Shri Samar 
Negi, Shri T. S.

Nihal Singh, Shri
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Pal, Prof Hup Chand 
Pandit Dr. Vasant Kumar 
Rahi, Shri Ram Lai 
Rajda, Shri Ratansinh 
Rakesh, Shri R. N.
Roy, Shri A. K 
Shakya, Shri Daya Ram 
Shastri, Shri Ramavatar 
Suraj Bhan, Shri 
Unnikrishnan, Shri K. P.
Verma, Shri R. L. p.
Verma, Shri R'aghunath Singh 
Zainal Abedin, Shri

MR. CHAIRMAN: Subject to correc-
tion, the result* of the division is 
Ayes 83, Noes 25,

The motion was adopted.

MR. CHAIRMAN: We will now take 
up the Sugar Development Fund Bill, 
which has already been discussed.

I shall now put to the vote of the 
House amendment No, moved by 
Shri T. R. Shamanna to the considera-
tion motion.

The Amendment No. 5 was put and 
negatived.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the 
financing of activities for develop-
ment of sugar industry and for 
matters connected therewith or in-
cidental .thereto, be taken into 
consideration.” .

The motion was adopted.

MR. CHAIRMAN: Now we take up 
clause by clause consideration of the 
Bill.

Clause 2— (Definitions)

Amendment made

“Page 1, line 16,—

for “ 1981” substitute “ 1982” (3)

(Rao Birendra Singh)

MR. CHAIRMAN: The question is: 
“That clause 2, as amended, stand 

part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to 
the Bill.

Clause
Fund)

3— (Sugar Development

RAO BIRENDRA SINGH; I beg to 
move:

“Page 2, line 4,— 
for “ 1981” substitute “ 1982” (4)

SHRI T. R. SHAMANNA: I beg to 
move:

“Page 2,—

after line 10, insert—

“ (4) The Government shall give 
•a matching grant to the Sugar 
Development Fund.” (6)

Page 2,— ; *

after line 10, insert—

“ (4) All moneys received for 
the Fund shall be kept in a sepa-
rate account which shall be 
operated by the Chairman and 
the Secretary.” (27)

SHRI MOOL CHAND DAGA: I beg 
to move:

“Page 2, line 7,—

omit ” , after due appropriation 
made by Parliament by law,” (14)

These words ‘after due appropria-
t i o n  made by Parliament by law’ are
not at all necessary because *we have

•The following Members also recorded their Votes:
AYES; Sarvashri Manikra0 Hodiya Gavit, Rajiv Gandhi and

Kudanthai Ramalingam;
NOES; Dr. saradish Roy, Shri M. M. Lawrence r̂id Shri T. R. 

$hamanna( .

N.
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now passed the Sugar Cess Bill. Sec-
tion 4 of this Bill says:

“The proceeds of the duty of ex-
cise levied under section 3 shall be 
credited to the Consolidated Fund 
of India.”

And Section 2 of the Sugar Develop-
ment Fund Bill says:

“An amount equivalent to the 
proceeds of the d u t y  of excise levied 
and collected under the Sugar Cess 
Act, 1981, reduced by the cost of 
collection as determined by the 
Central Government together with 
any moneys received by the Cen-
tral Government for the purposes of 
this Act, shall, after due appro-
priation made by Parliament by 
law, be credited to the Fund.”

Under these two sections, the 
money collected as cess will go to the 
Consolidated Fund ° f India. And for 
getting that money, the Minister will 
have to come to Parliament for getting 
the Bill passed. I think, this can be 
avoided.

RAO BIRENDRA SINGH; Govern-
ment thinks it necessary. We shall 
have to come to Parliament through 
the Finance Bill for appropriation of 
this money. So, we do not accept this 
amendment. 1

MR. CHAIRMAN,: The question is: 
“Page 2, line 4,—

for “ 1981” substitute ‘’ 1982”

The motion was adopted.

MR. CHAIRMAN: Now I shall put 
Amendments Nos. 6 and 27 in the 
name of Shri T. R. Shamanna to vote.

Amendments Nos. 6 and 27 were Put 
and negatived.

SHRI MOOL CHAND DAGA; I 
seek leave of the House to withdraw 
my Amendment No. 14.

MR. CHAIRMAN; Has Mr. Daga 
leave of the House to withdraw his 
amendment?

SOME HON. MEMBERS; Yes.

Amendment No. 14 was, by leave, 
withdrawn

MR. CHAIRMAN; The question is:

“That clause 3, as amended, stand 
part of the Bill”

The motion was adopted.

Clause 3, as, amended was added to 
the Bill.

Clause 4—‘ (Application of Fund)

PROF. A JIT KUMAR MEHTA: I 
beg to move:

Page 2, lines 14 and 15,—

for “in the area in which any

sugar factory is situated;”

substitute—

“including irrigation facilities,
construction of irrigation and
drainage channels, roads and cul-
verts in the area in which sugar 
factory is situated;” (23)

Page 2, line 17,—

add at the end—

“and up-dating of sugar techno-
logy including effluent treatment” 
(24)

Page 2,—

after line 17, insert—

"(bb) for nationalising sugar 
units which have diverted their 

profits into other industries or 
face crisis bccause of mismanage-
ment.” (25)

Page 2,—

after line 22, insert—

“Provided that no loan shall be
granted to those units which face 
crisis because of diverting their 
profits into other industries or
m ism anagem ent.”  (26)

SHRI T. R. SHAMANNA: I beg to 
move:
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Page 2—

after line 22, insert—

“ (3) The Committee shall have 
powers to check the utilisation of 
loan or grant given to the factory 
or unit as the case may ba.” (28)

MR. CHAIRMAN^: I will now put 
amendment Nos. 23 to 26 to the vote 
of the House.

Amendments Nos. 23 to 26 were put 
and negatived

MR. CHAIRMAN: j will now put 
amendment No- 28 to the vote of the 
House.

Amendment No. 28 was Put and 
negatived

MR. CHAIRMAN: The question is:

“That clauses 4 and 5 stand part 
of the Bill”

The motion was adopted. 
Clauses 4 and 5 were added to the 

Bill,

Clause 6— (Committee)

SHRI T. R. SHAMANNA; I beg to 
move:

Page 2,—

after line 31, insert—

“Provided that the Committee 
so constituted shall have repre-
sentation of all interests relating 
to sugar production and distribu-
tion.”  (7)

Page 2, line 28—

for “of that Government” sub-
stitute—

“not exceeding five of that Go-
vernment and three Members of 
Parliament, two from Lok Sabha 
and one from Rajya Satha.” (29)

MR. CHAIRMAN; j will now put 
Amendment Nos. 7 and 29, moved by 
Shri Shamanna, to the vote of the 
House.

Amendments Nos. 7 and 29 were put 
and negatived.

MR. CHAIRMAN,: The question is:

“That clause 6 stand part of the 
Bill”

' The motion was adopted.

Clause 6 was added to the Bill.

Clause 7— (Annual report of activi-
ties financed under the Act)

SHRI MOOL CHAND DAGA: I beg 
to move:

Page 2,—

after line 35, insert—

“7. (2) The accounts of the 
Sugar Development Fund and of 
the beneficiaries shall be audited 
by the Comptroller and Auditor 
General of India or his nomines, 
whose report shall be laid before 
Parliament.’’ (15)

Clause 8 says:

“The Central Government may 
require an occupier of a sugar fac-
tory to furnish, f or the purpose of 
this Act, such statistical and other 
information, in such form and with-
in such period as may be pre-
scribed.”

The Bill simply seeks to publish it 
in the Official Gazette. 1 say that it 
must be audited by the Comptroller 
and Auditor General and the report 
should be laid on the Table of the 
House because money is going out of 
the Consolidated Fund.

RAO BIRENDRA SINGH: I have
already replied to this point. We do 
not accept it.

MR. CHAIRMAN: I will now put 
amendment No. I5 to the vote of the 
House.

Amendment No. 15 was put and 
negatived.

MR. CHAIRMAN; The question is:

“That clause 7 stand part of the 
Bill” .
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The motion was adopted.

Clause 7 was added to the Bill.

Clauses 8 and 9 were added to the Bill.

Clause 1.— (Short title, extent and 
commencement)

Amendment made:

“Page l, line 4.—

for “ 1981” substitute “ 1982’ (2)

(Rao Birendra Singh)

MR. CHAIRMAN; The question is:

“That clause 1, as amended, stand 
part of the Bill.”

The motion wa.s adopted.

Chii'.se 1, as amended, was added to 
the Bill.

Enacting Formula

MR. CHAIRMAN : There is 0ne Gov-
ernment amendment to the Enacting 
Formula.

Amendment made:

Page 1, line 1»—

for “Thirty-second” substitute 
“Thirty-third” . (1>

(Rao Birendra Singh)

MR CHAIRMAN; The question is :

“That the Enacting Formula, as 
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amendedt 
was added to the Bill.

MR. CHAIRMAN; The question is :

“That the Title stand part of the 
Bill.”

The motion was adopted.

The Title was added to the Bill. 

RAO BIRENDRA SINGH. I beg to
move:

"That the Bill, as amended, be 
passed.” ’

1903 (£!AKA) Central Silk Board 458 
(Amendment) Bill

MR. CHAIRMAN: The question is:

“ That the Bill, as amended, b« 
passed.”

Thz motion was adopted.

17.45 hrs.

CENTRAL SILK BOARD 
(AMENDMENT) BILL

MR. CHAIRMAN: Now, we shall 
take up the Central Silk Board 
(Amendment) BilL

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA); Sir, I beg to move:

“That the Bill further to amend
the Central Silk Board Act, 1948,
be taken into consideration.”

This Bill is a very simple one. The 
Central Silk Board was constituted in 
the year 1949 under the Act of Parlia-
ment of 1948. The Board has 36 

Members including the Chairman who 
is appointed by the Government.

Now, the objective of the amend-
ment, that we are seeking here is 
that: The existing Act does not pro-
vide the procedure for terminating 
the services of the Chairman. So, the 
most important amendment that we 
are going to seek is that the Act 
should provide for the termination of 
the services of the Chairman whose 
term of office has been specified -as 
three years. The existing Act also 
does not provide for the procedure to 
deal with in the event of the resigna-
tion of the Chairman. Therefore, we 
aslo want to make a specific provision 
prescribing the procedure for the 
resignation of the Chairman.

Another provision which we seek to 
amend is relating to Section 13 of 
the Act which is in conformity with 
the formula as has been recommended 
by the Committee on Subordinate 
Legislation of both Houses of Parlia-
ment. So, as far as this amendment 
is concerned,, there will be no objec-
tion from the Members. Since this 
Bill ig a minor one, 1 think my hon. 
friends will have no objection in pass-
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ing it and we should not take much 
of the time of the House for this pur-
pose.

MR. CHAIRMAN; Motion moved:

“That the Bill further to amend 
the Central Silk Board Act} 1948, 
be taken into consideration.”

SHRI T. R. SHAMANNA (Bangolore 
South): Sir, I have an amendment.

I beg to move:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st March, 1982.”

MR. CHAIRMAN; Now, Prof. Rup 
Chand Pal may speak.

PROF. RUP CHAND PAL (H oogh-  
ly): Sir, the Central Silk Board was 
set up in 1949 as per the Act of ]948. 
A very minor type of amendment, 
apparently minor, has come before 
the House. While supporting the 
amendment I would like to say a few 
words about the functioning of the 
Silk Board itself.

Sir, the silk industry in our coun-
try is an important industry which 
is labour intensive and rural biased 
As you know, the Britishers wanted 
to completely destroy this industry 
and you all know the story of the 
weavers of Dacca who had been 
weaving their muslins in those days. 
Their fingers were cut in the interest 
of the British people who wanted to 
have a market of their own in our 
country. Sir, lakhs of workers in 
our country, man and women, are 
engaged in this industry. Lakhs of 
families in different States are engag-
ed in this. In Uttar Pradesh itself, 
as many as 11 lakhs are engaged. 
Only in Varanasi more than 1 lakh 
workers are engaged in this industry. 
In U.P., Assam, Tamil Nadu, Andhra 
Predsh, Mysore, West Bengal and in 
many other States lakhs of workers 
are engaged in this industry. But 

even after 36 years of functioning this 
Silk Board in the name of promoting 
the d«i«lopment of industry has not

been able to look after the interests 
of these workers. They are being 
deprived of even the minimum wages. 
The children, the women they are 
having the worst lot. They are de-
prived, looted, exploited by those in 
power.

The traditional reputation of Indian 
silk, as you find it throughout history, 
had once a very good market. There 
were attempts after independence to 
rejuvenate the industry. But without 
looking after the interests of the wor-
kers this industry can never be re-
juvenated. In a Board of 36 Members, 
most of the Members are nominated 
by the State Governments or the 
Central Government. They are offi-
cials. There is only one labour re-
presentative. He has not much of 
say over there.

The Central Silk Board has been 
functioning for a long time. We have 
improved the position of exports. 
Currently World Bank has given us 
one International Research Centre in 
Mysore. World Bank has projects in 
other States also. While the export 
has improved, still we find that in 
the world market because of certain 
lacuna in our quality control we are 
falling behind other countries. China 
and other traditional silk producing 
countries had market 'in Europe. 94 
per cent of the silk imported there is 
Chinese silk. The Indian silk which 
has its own quality, own reputation, 
has not come up. The Indian silk has 
not been made up to date. Why? The 
monopoly houses control the textile 
industry. This Government is serving 
those monopoly houses. In this era 
of multiple fibres and synthetics this 
silk industry is being exploited. Bulk 
raw silk is being purchased by these 
moneyed people. The producers are
being deprived of their due. They are 
not given even the minimum for pro-
duction. After purchase by the
moneyed people, because they are
controlling the market, they are
being given incentive for export. They 
by purchasing at a very cheap price 
exploit those producers. They deprive 
them of their Sue. Men nnd women
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are working for 10} 12, 15 hours a day 
to earn their bread. But these people 
are making a lot of money. This 
industry is suffering because of un-
scrupulous traders and people who 
are after profit.

Th^re is a proposal for a change 
here. I have no point to object to it.
I may say that the labour is not being 
given their due. The producers are 
not being given their due. If any one 
is not of my liking, if he is even 
doing good job, he is removed. By 
bringing this amendment only, this 
may be kept in view that silk industry 
cannot be improved. The lot of lnkhs 
and lakhs of people in this country is 
associated with this industry. The lot 
of those people can be improved and 
the industry itself can be improved 
only by taking proper care in proper 
perspective and not in the light of 
giving some figures or giving some 
position to some individual whom you 
cannot place somewhere and placing 
him as chairman. While the appoint-
ment of chairman is made, it should be 
seen that a man of integrity, a man of 
calibre and efficiency and who has a 
background and who is capable of 
looking after such industry for its re-
vival and growth is appointed. I am 
sorry that the ablest men are removed, 
the ablest men are forced to resign 
and arej even before retirement, asked 
to express desire to have premature 
retirement. These are the cases which 
are coming up from many ?reas ?nd 
even in the Government controlled 
undertakings. I would hope that in 
the matter of appointment of chair-
man, this should be kept in mind.

The next point is that this industry 
can be revived only if these labour in-
tensive and rural based industry is 
ericouraged and if proper cooperatives 
are nourished and encouraged pro-
perly. The cooperatives of the real 
workers and the real employees and 
not the cooperative like the Maha-
rashtra Sugar Monopoly-houses and 
other rich people’s cooperatives, are 
encouraged. Cooperatives of the real 
employees who are engaged in the pro-
duction of silk, should be encouraged.

There is a big project to update the 
silk industry in Mysore in Karnataka 
by the World Bank Project. That is 
coming up. (Interruptions) It should 
be seen that wherever there is a possi-
bility of improving sericulture1 and 
worm seeds in different new areas, it 
should be done. I would recommend 
to the Government through you that 
those areas, particularly the area from 
which Shri Santosh Mohan Dev hail, 
Assam, which is very famous for silk-
worms should be developed. It is not 
developed due to lack of proper care 
and nourishment of the industry. I 
would very much say that in the North 
East, the subject is being discussed 
in many ways and the solution to the 
problem lies in the fact that they 
should be taken proper care of and 
a sense of negligence that is there in 
the people of that area should be re-
moved. The regional imbalance should 
be corrected thereby. (Interruptions)

Sir, the Central Silk Board  ̂ as it has 
been stated in the original Act of 1948, 
the purpose was not only to develop 
the silk industry but the various other 
types of industries. As you know, 
there are raw silk industry, spun in-
dustry and many others which are 
dealing with the waste. So, there are 
many other purposes. That is why, 
marketing of silk should not only be 
outside or in export, it should be in-
side also. The inside storage cf silk 
is also very pertinent. We have seen 
the Government has come in this 
direction also. For example, I can cite 
one example. Very recently, the 
Government of India and the Govern-
ment of West Benga^ in a joint col-
laboration, held one Expo there we find 
that a record amount of the produce of 
such things were purchased by the 
people. The people are interested but 
there are middlemen and unscrupulous 
men who destroy the whole market 
possibility. Even if there is a- market 
possibility, that is being exploited in 
their own interest and for their own  
profit at the cost of the helpless people 
who are engaged in the industry eHher 
at Kancheepuram or Assam or Mur- 
shidabad or at any other place in 
India.
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18.00 hrs.

MB. CHAIRMAN; You can conclude 
now.

PROF. RUP CHAND PAL: I am con-
cluding.

India by its great artistic and aes-
thetic ability had made its mark in the 
past by its muslins, by its Kanchee- 
purams, by its Banarsi silks in the 
world market. We do hope that the 
Central Silk Board while looking after 
the interests of lakhs of workers and 
employees engaged in this industry

would also try to mark the achieve-
ment of India, compete with others and 
achieve great success in the future. 
That should be our hope.

With these words, I conclude.

MR. CHAIRMAN: The House stands 
adjourned to re-assemble tomorrow at
11 A.M.

18.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, March
5, 1982 Phalguna 14, 1903 (Safca'>-
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